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LOK SABHA DEBATES 

lOKSABHA 

Tuesday, July 14, 19921 Asadha 23, 1914 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

[English] 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): What happened to the Action 
Taken Report on Ayodhya? (Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, yesterday the han. Minister 
of Home Affairs had made a statement in the 
House, but we would like a full-fledged dis-
cussion on Ayodhya issue. I would like to 
submit that all the members are agitated, 
therefore you should hold that discussion. 

MR. SPEAKER: We shall start that dis-
cussion today and a supplementary list will 
be iSSUed. 

(Interruptions) 

SHRI.GUMAN MAL LODHA (Pali): Mr. 
Sneaker. Sir. seven oersons have been killed 

days. We should Adjourn the House to dis-
curs this issue. 

MR. SPEAKER: No, no. 

SHRI GUMAN MAL LODHA: You should 
consider whether it should be discussed 
today or tomorrow. You may consider it 
Wt1enlJVei' you m~9. 

MR. SPEAKER: Shrimati Sheela 
Gautam. 

l'.02hrs. 

ORAL ANSWERS TO QUESTIONS 

[ Translation) 

Losses Suffered by Railways 
+ 

"81. SHRIMATISHEETAGAUTAM: 
SHRI RAJESH KUMAR: 

Will the MINISTER OF RAILWAYS be 
pleased to slate: 

(a) the extent of losses suftered by the 
Railways from April 1, 1991 toJune30,1992 
due to shortfall in freight, passenger traffic, 
damage caused to railway property in differ-
ent parts of the country due to agitations, 
inflation and Increase in operational ex 
panses;and 
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taken by the Government in this regard? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY~ (SHRI MAL-
lIKARJUN): (a) The position of earnings 
and expenses is available upto May, 1992. 
There is no shortfall in earnings for the 
period from April 1, "991 to May 31, 1992 in 
comparison with budget/revised estimates 
for1991-92 and the proportionate budget for 
April and May, 1992. Similarly, there has 
also been no excess in ordimary Working 
Expenses during this period. 

Loss due to damage to railway property 
on account of agitation is being collected and 
will be laid on the Table of the House. 

(b) Does not arise. However, the per-
formance 01 the Railways is monitored con-
tinuously. 

[ Translation] 

SHRIMATI SHEELA GAUTAM: Mr. 
Speaker, Sir, the han. Minister said that 
there has been no excess in ordinary work-
ing expenses. I would like to know the total 
expenses incurred under this head. The 
hon. Minister has not laid the details on the 
Table ofthe House and did not say anything 
about it. Alongwith this when there is no 
decrease in railway earnings then why the 
railway system and its maintenance are so 
miserable? Forexafll>le even the number 01 
beds rolls has been reduced in the Ganga-
Jamuna Express. When there is no decrease 
in the earning, why the Government IS reduc-
ing other facilities? 

[English) 

SHRI MALUKARJUN: Asperthe Budget 
Estimates, revenue earnings for freight traf-
fic were fixed for 335 million tonnes in the 
tinancia\ year 1991-92, where as we have 

achieved 337.98 million tonnes, Similarly, 
target from passenger transportation were 
fixed at 4049.16 millions in revised esti-
mates and this has also been achieved. So 
far as the budget performance forthe period 
April 91 to May '92 is concerned, while we 
were expecting a freight target of Rs. 1 D, 
964.75 crore, we were able to achieve Rs. 
11, 198.7 crore. Similarly, for passenger 
traffic. our target was Rs. 4,411.69 crore and 
we could obtain Rs. 4, 449.75 crore. So, 
there is an addition of about Rs. 38 crore in 
passenger traffic earnings and Rs. 225crore 
in freight" movement, as compared to the 
revised budget estimates. So far as ordinarII 
working expenses are concerned, from Apr, 
1991 to May 1992, the target fixed was 
RS.1 0993. 16 crore; whereas we could spend 
only Rs. 10,924.62 crore thereby saving 
about Rs. 68.54 crore 

[ Translation) 

SHRIMATI SHEELA GAUTAM: Mr. 
Speaker, Sir, I had asked the hon. Minister 
why the number 01 beds ralls has been 
reduced in Ganga-Jamuna train, which has 
been running lor a long time. But the·hon. 
Minister has not replied that point. there is no 
A.C. facility in that train. You can yourself 
imagine the discomfort of the passengers of 
tha 'rain, and in this regard also the han. 
Minister has not given any reply. 

My second supplementary is that the 
incidents of theft in the trains are increasing 
day by day and very conicenient modes of 
committing thefts have been devised. WI 
also travel. t give you am example. 

MR. SPEAKER: No example, pleased 
you may ask a question 

SHRIMATI SHEELA GAUTAM: Mr. 
Speaker, Sir, I give you a pretty but a very 
interesting example of commining theft in 
the most easy manner. These people board 
Prayagraj Express or I\lIahabad Express 



5 Oral Answers ASADHA 23, 1914 (SAKA) Oral Answers 6 

with a big box and slowly put small boxes in 
that big box and get down from the train. 
They possess full tickets and they are edu-
cated. They are in league with the police. 
Now-a-days such complaints are on the 
increase. 

[English] 

MR. SPEAKER: I do not think it comes 
out of the question. This is about the financial 
aspect. 

[Translation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, the repiy given by the hon. Minister is not 
satisfactory. Since it has been mentioned in 
the reply that there is no deficit in our Railway 
budget, I would like to know from the Gov-
ernment whether it has figures of loss of life 
and property due to the recent accident at 
Nagpur and the rise recarded in revenue 
earnings due to increase in freight and fare? 

[English] 

SHRI MALLIKARJUN: As I have al-
ready mentioned, at this moment we do not 
have the correct assessment of the damage 
caused to the railway property. As soon as it 
is ready, I will place it on the Table of the 
House. 

[ Translation] 

SHRI RAJESH KUMAR: Mr Speaker, 
Sir, I was asking about the accident and not 
about the freight. ..... (Interruptions) 

MR. SPEAKER: What you are asking is 
given in the main reply. Please read that. 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, I have also asked about the accident that 
took place at Nagpur. 

MR. SPEAKER: No, no. Please sit down. 

I am d!sallowing the question. (Interruptions) 

[English] 

SHRI ANKUSHRAO RAOSAHEB 
TOPE: Mr. Speaker, Sir, it has been men-
tioned that tnere is no shortfall in earning for 
the period from 1 sl April, 1991 to 31 sl May. 
1992. There may not be shortfall in thE 
earnings, but I would like to know from the 
han. Minister, what is the net loss or profit in 
the same period. 

MR. SPEAKER: He has said that he is 
calculating. 

SHRI MALLIKARJUN: Sir, as I have 
already told you, this is the Budget estimate, 
and against these estimates whether we 
have earned loss or profit forthe year 1991-
92, I will tell to the august House later on. 

Environmeutar impact of Minuig 
Projects 

+ 
*82. SHRI N.K. BALlYAN: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Asian Development 
Bank sponsored a discussion and workshop 
on environmental impact of mining projects 
in India; 

(b) if so, the details of the nature and the 
extent of the problem identified; 

(c) the suggestions/recommendations 
made; and 

(d) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISIRY OF ENVIRONMENT AND FOR-



7 Oral Answers JULY 14, 1992 Oral Answers 8 

ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. A training Workshop on Environ-
mental Assessment and Evaluation was 
organised by the Ministry of Environment 
and Forests, in collaboration with the Asian 
Development Bank at Lucknovt in January, 
1988. Case studies of Development Proj-
ects in the sectors of Mining, Industry, power 
and Water Resources were also presented. 

The issues identified for Environmental 
Assessment of mining projects covered 
resettlement, land reclamation and water, 
noise and air pollution. 

(c) and '(d). Recommendations made 
emphasise the need for integrating the envi-
ronmental aspects in the projects cycle right 
at the inception stage and training and insti-
tutional development lor environmental 
assessment. 

The guidelines issued for mining proj-
ects do include such considerations. 

[ Translation] 

SHRI N.K. BALIVAN: Mr. Speaker, Sir, 
the hon. Minister has given information till 
1988.1 would like to know from him as to how 
many projects were received for envirormen-
tal assessment and evaluation du ring 1990-
91 and out of them how many projects have 
been evaluated and how many projects are 
pending for environmental assessment and 
evaluation and by what time these pending 
projects will be undertaken for assessment. 

SHRI KAMAl NATH: Which schemes 
, he is referring to. I can reply is he is asKing 
about the training schemes. 

SHRI N.K. BALIYAN: The question is 
very clear. 

SHRI KAMAL NA TH: I am seeking clari-
fication only and nothina else. 

MR. SPEAKER: Please put clearly what 
you want to ask. Even I have not been able 
to follow you question. 

SHRI N.K. BALlYAN: 1 would like to 
know the number of projects received for 
environmental assessment and evaluation 
during the year 1990-91, the number of 
projects evaluated and the number of proj-
ects pending? By when pending projects will 
be taken up for assessment and evaluation? 

SHRI KAMAL NATH: The Government 
has received information about 288 mining 
projects for environmental evaluation till 30th 
June, 1992. Out of these 108 projects have 
been cleared and 156 projects have been 
rejected and 24 projects are pending as on 
30 June, 1992. 

SHRI N.K. BALlYAN: Mr. Speaker, Sir, 
what is the total number of projects received 
for assessment and evaluation during years 
1990-91 and 1991-92, how many projects of 
Uttar Pradesh and Rajasthan are there and 
what action is being taken on thase projects? 

SHRI KAMAL NATH: This question re-
lates to mining. So far as the mining projects 
received for environmental evaluation are 
concerned, I will furnish the information to 
the hon. Member. 

[English] 

, SHRI CHETAN PeS. CHAUHAN: Mr. 
Speaker, Sir, to phase out obsolete and 
pollution technology, emphasis on achiev-
ing reduction in pollution and making it cost 
advantageous in saving raw materials and 
energy, reducing noise and air PQIIution, the 
/\sian Development Bank had given an indi-
cation to give a loan of Dollars 200 million to 
the Government of India. Accordingly, some 
preparations were also made in the Ministry. 
What is the position? Is the Asian Develop-

. ment Bank still giving these loans or this 
project has been drQQatM1? 
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SHRI KAMAL NATH: This was a spe-
cific-collaborative programme of the Asian 
Development Bank with regard to training. 

There are certain on-going discussions 
being held with various agencies. One of 
them with the Asian Development Bank in 
this is for bilateral assistance and assistance 
for multi-lateral fuuding institutions. 

Sir,l am not aware of the specific details 
of this because this was first taken up by the 
Ministry of Finance (Department of Eco-
nomic Affairs). 

MR. SPEAKER: Now,Question No 83. 
This is a good question. I propose to allow 
more supplementers. But letthe supplemen-
tries by relevant. 

UNCEDMeet 
+ 

*fl3. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the MINISTER OF ENVIRONMENT 
OAND FORESTS be pleased to state: 

(a) the salient features of the "Earth 
Charter" orthe Rio declaration on rights and 
obligation of various countries; 

(b) the outcome of its consideration at . 
the United Nations Conference on Environ-
ment and Development (UNCEDl at Rio de 
Janeiro in Brazil; 

(c) the impact of the decisions on India; 

(d) the countries which have signed this 
report and those which have refused to sign; 

(e) the funding mechanism far the im-
plementation of the report; 

{fl the effective role olaved bv India in 

the Conference and the response of the 
Conference thereto; and 

(9) the follow-up action planned by the 
Government to achieve the objectives of 
UNCED? , 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Rio 
Declaration on Environment and Develop-
ment gives the amen elements of sustain-
able development and spells out, in a gen-
eral way, the rights and obligations of States 
and individuals in this regard. The Declara-
tion enunciates 27 principles. The notable 
principles include sovereignty over natural 
resources, right to development, eradication 
of poverty, need for a supportive and open 
international economic system and recogni-
tion of the role of women, youth and local 
communities in environment management. 
Copies of the Rio Declaration have been 
placed in the Parliament House Library. 

(b) The Rio Declaration was adopted at 
the United Nations conference on Environ-
ment and Development held at Rio de 
Janieiro, Brazil, in June 1992. 

(c) The principles enunciated in the Rio 
Declaration are expected to inform and guide 
future International relations as well a State 
policies on Environment and development of 
all countries including India. 

(d) to (g) .. A Statement is laid on the 
Table of the House. 

STATEMENT 

(d) The list of Countries which partici-
pated in the Rio Conference is given in the 
Annexure. All participating countries adopted 
the decisions of tfJe CO'1ference. 

(e) The Pia Declaration does not pro-
vide for settlOg_ UP Qf~aI1Y s.pecific funding 
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mechanism. However, the programmes of 6. Argentine. 
action agreed to at the Rio Conference will 
use all available funding sources and mecha- 7. Armenia 
nisms. There was a general agreement that 
the developing countries will require sub- 8. Australia. 
stantial, new and additional funding for sus-
tainable development. The devuloped coun- 9. Austria. 
tries re-affirmed their cOl1)mitment to reach 
the accepted United Nations target of 0.7% 
of gross National Product (GNP) for Official 

10. Azerbijan. 

Development Assistance to the developing 11. Bahamas. 
countries as soon as possible 

(f) The Indian delegation to UNCED 12. Bahrain. 

played an active role not only in the detailed 
13. Bangladesh. negotiations on Agenda 21 but also in mobi-

lizing opinion, both among countries of the 
Group of 77 and others, on various important 14. Barbados. 

issues particularly in regard to the Rio decla-
ration on Environment and Development 15. Belarus. 
and the Statement on forests, leading to a 
broad consensus of views. 16. Belgium. 

(g) The proposed follow up action 17. Belize. 
planned by the government includes dis-
semination of the decisions taken at the 18. Benin. 
Conference for general awareness and fos-
tering better understanding of the relevant 19. Bhutan. 
issues, holding consultations to secure agree-
ment on priorities and coordinate action in 
regard to programmes of action outlined at 

20. Bolivia. 

the Conference. 
21. Botswana. 

ANNEXURE 
22. Brazil. 

List of Countries Which Participated in the 
UNCEO Conference held at Rio-Oe- 23. Brunei Darussalam. 

Janeiro 
24. Bulgaria. ,. 1I\\\:l"tlanis.\an 

25. Bukina Faso. 
2. Albania 

3. Algeria 26. Burundi. 

4. Angola 27. Cambodia. 

5. Anliaua and Barbuda 28. Cameroon 
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29. Canada. 52. EI Salvador. 

30. CapeVarde. 53. Equatorial Guinea. 

31. Central African Republic. 54. Extonia. 

32. Chad. 55. European Economic Community. 

33 .. Chile. 56. Ethiopia, 

34. China. 57. Fiji. 

35. Colombia. 58. Finland. 

36. Comoros. 59. France. 

37. Conge. 60. Gabon. 

38. Cook Islands. 61. Gambia. 

39. Costa Rica. 62. Germany. 

40. Cote Ivoire. 63. Ghana. 

41. Croatia. 64. Greece. 

42. Cuba. 65. Grenada. 

43. Cyprus. 66. Gautemala. 

44. Czechorlovakia. 67. Guinea. 

45. Democratio People's Republic of 68. Guinea-Bissau. 
Korea. 

69. Guyana. 
46. Denmar;k. 

70. Haiti. 
47. Djibouti. 

71. Holy Sea. 
48. Dominica 

72. Honduras. 
49. Dominican Republic. 

73. Hungary. 
50. Ecuador. 

74. Iceland. 

51. Egypt. 75. India. 
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76. Indonesia. 99. Malawi 

77. Iran (Islamic Republic of). 100. Malaysia 

78. Iraq. 101. Maldives 

79. Ireland. 102. Mali 

80. Israel. 103. Malta 

81. Italy. 104. Marshall Islands 

82. Jamaica. 105. Mauritania 

83. Japan. 106. Maurilios. 

84. Jordan. 107. Mexico 

85. Kazakhstan. 108. Mironasia (Federated Slales) 

86. Kenya. 109. Monaco 

87. Kiribati. 110. Mongolia 

88. Kuwait. 111. Morocco 

89. Lao Peopte's Democratic 112. Mozambique 
Republic. 

113. Myanmar 
9u. Latvia. 

114. Namibia 
91. Labanon. 

115. Nauru 
92. Lesotho. 

116. Nepal 
93. Liberia. 

117. Netherlands 
94. libiyan Arab Jamathiriya 

118. New Zealand 

95. Lischtenstein. 119. Nicaragua 

96. Lithuania. 120. Niger 

97. Luxembourg 121. N;jeria 

98. Madagaskar 122. Norway 



17 Oral Answers ASADHA 23, 1914 (SAKA) Oral Answers 18 

123. Oman 147. Sierre Leone 

124. Pakistan 148. Singapore 

125. Panama 149. Siovania 

126. Papua New Guinea 150. Solamon Islands. 

127. Paraguay 151. So fTlilli a 

128. Peru 152. South Africa. 

129. Philippines 153. Spain 

130. Poland 154. Sri Lanka 

131. Portugal 155. Sudan 

132. Ratas. 156. Surinaw 

133. Republic of Korea 157. Swaziland 

134. Republic of Mddova 158. Sweden 

135. Romaia 159. Switzerland 

136. Russian Federation 160. Syrian Arab Republic 

137. Rwands 161. Tajikistan 

138. Saint Kitta and Navis 162. Thailand. 

139. Saint Lucia 163. Togo 

140. Saint Vincent 164. Trinidad and Tobago 

141. Samoa 165. Tunisia. 

142. San Marino 166. Turkey. 

143. Sao Tome and Principe 167. Turkmanistan. 

144. Saudi Arabia 168. 'ruvalu 

145. Senagal 169. Uganda. 

14E. Seychalles Sierra Leone 170. Ukraine. 
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171. United Arab Emirates. 

172. United Kingdom of Great Britain. 
and Northern Ireland. 

173. United RepublicofTanzania Tauza-
nia. 

£ 
174. United States of America. 

175. Uruguay. 

176. Vanuatu. 

177. Venezuela 

178. Viet Nam. 

179. Yeman. 

180. Yugoslavia. 

18 I. Zaire. 

182. Zambia 

183. Zimbabwe. 

[Translation] 

SHRI SHANKERSINH VAGHELA: Mr. 
Speaker, Sir, today the world is dividing into 
two parts i.e. developing countries and de-
veloped countries. That is what we observed 
in Rio. Then There are people of the third 
world who claim to be environmentalist. Were 
any environmentalists from India present at 
Rio in Brazil? They held a press conference 
and opposed the development projects, 
Narm3da Valley Project and several other 
projects of India. Later on, it was mentioned 
in the report of the Committee that the Gov-
ernment of India should feel concerned about 
Narmada Valley Project What will be your 
policy regarding atomic energy projects or 
other pr~s which, though aimed at de-
volemenl, invalue environmental problem? 

SHRI KAMAL NA TH: Mr. Speak(lr, Sir, 
various non-Governmental organisations 
participated in the conference at Rio de 
Janeiro. They were there on their own and 
sweet will. Alongwith the official conference 
an unof1icial conference was also held. As 
far as I know, all of them participated in that· 
contravene and expressed their views. go 
long as the question of the policy of our 
country is concerned, we gave priority to 
poverty and development and on their very 
platform, we said that environment will also 
be from the same platform. 

[English] 

It shall not be devoid of the iSSllllS of 
poverty and development. 

[ Translation] 

We will make our development plans 
without any obstacle, keeping in view the 
protection of the environment and safeuuard-
ing the improvement of the environment. 
Such is our policy. 

SHRI SHANKERSINH VAGHELA: Mr 
Speaker, Sir, will the hon. Minister reply Illy 
question. 

[English] 

the countries which have signed this 
report and those which have refusod to sign. 

[ Translation] 

You have not given a clear replv and 
you did not mention the names of the (:oun-
tries who were signatories to it. In the reply, 
the hon. Minister has given a list also. Arnerica 
is dominating there. The countries wh(lrethe 
problem of cutting har": core woods 01 other 
problems do not arise, have tried to establish 
their dominance in this Rio Conferenco. May 
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I know your reaction to it, did America sign it 
and the number of the-countries which did 
not sign it? 

[English] 

SHRI KAMAL NATH: There were two 
specific conventions which were signed in 
Rio Janerio: One was the Climate Change 
Convention and the Bio-Diversity Conven-
tion; also was the Rio Declaration and adop-
tion 01 Agenda 21. Where Climate Change 
Convention and the Rio Declaration Agenda 
21 are concerned, these were signed by all 
countries. However, the Bio-Diversity Con-
vention was not signed by the United States; 
and United States was the only country iA the 
world which has not signed the Bio·Diversity 
Convention. All other developed countries 
went ahead and signed it. 

[ Translation} 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, first of all I would like to con-
gratulate my friend Mr. Kamle Nath for pre-
senting our stand firmly in the Earth Summit 
and succeeding in geting the support of aH 
the developing countries. The question is, 
what is the definition of sustainable growth or 
sustainable development? A question re-
lated to"Sustainable', is that if the environ-
ment is facing destruction rich countries are 
responsible for it. The rich countries had 
decided to contribute .07 percent G.N.P. for 
developmental assistance but even that 
target has not been completed as yet. 
Wherefrom will the funds be provided for 
improvement of enviromneat and whether 
the developed countries have assured that 
they will not take any such adverse steps 
against environment whickl might have an 
adverse effect on the whole world. Improve-
ment in envoronmea1' will be possible only 
when the affluent countries are ready to 
reduce their expenses otherwise how it will 
be improved and from which sources funds 

'.' 

would be raised to improve the environrTll!nt 
especially in the developing countries? 

[English) 

SHRI KAMAL NATH: The question is 
what leads to .sustainable development. 
"Sustainable development" has been de-
fined as that development which doos not 
take out from nature more than whilt it is 
possible to put back in to it and it inc hIdes 
protection of the nature so that the luture 
generations are not deprived ofthe resources 
available and resources are availablecousis-
tently. 

The hon. Member has asked whether 
developed countries would be taking steps 
to contain their own environmental degrada-
tion. One of the pOints which we from India 
very emphatically made was that the current 
environmental degradation in the world is 
caused by the patterns of development 01 
the developed countries and the developed 
countries have reached their levels of growth, 
their levels of development only by the envi-
ronment destruction which is leading to this 
great problem today. It was our viewpoint 
that they must plough back a little bil of their 
prosperity attained in the process of this 
development towards correction of the envi-
ronmental degradation which has taken 
place. 

The hon. Member is very correct that. .7 
per cent of the GNP has been talked about 
for a long time. II has not been anained 
except by some of the Nordic coulltries. 
However, there was this time in Rio a re-
affirmation of a pledge at the highest, level, 
at the level of the Heads of State and the 
Heads of Government, that they shall try and 
attain .. 7 per cent of the GNP, as soon as 
pOSSible, and for the first time ever, thE! 
Overseas Development Assistance is gOillg 
to be subjected to monitoring by a Commis-
sion 01 Sustainable Development, to be ~ot 
up by the United Nations. This. 7 per cent of 
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the GNP would amount to opproximately $ 
125 billion per year 0' the Overseas Devel-
opment Assistance. 

DR DEBI PROSAD PAL: I must also 
congratulate Shri Kamal Nath for taking a 
leading role in the Confe{ence at Rio de 
Janerio, The International Law Commission 
has also got as one of the agenda items 
which is also a very important one, en,,:iron-
mental pollution and they are also recom-
mending certain codification of the laws which 
are to be adopted by the different nations for 
preventing this environmental pollution. 

I want to know from the hon. Minister 
whether these recommendations of the In-
temational Law Commission became the 
subject matter of discussion in the Rio Con-
ference. " not, whc:: IS the attitude taken by 
ourcounlry regarding the recommendations 
that are to be adopted in ourcountry as well? 

SHRI KAMAL NA TH: The specific mat-
ters with regard to amendment, in the laws or 
forbringing in legislation to meet the recom-
mendations of the various Conventions 
signed will be taken up at the stage of the 
Protocol which shall flow from these Con-
ventions. So, this is a matter which we are 
currently engaged in. We in India have also 
to bring some legislation arising out of what 
happened in Rio. in terms of the Rio Decla-
ration, Agenda-21, the Global Change Con-
vention and the Biodiversity Convention. So, 
We are currently engaged in that exercise, to 
have a look as to what is requiredtobedone. 

SHRIMA T1 MALINI BHATTACHARYA: 
In the preparatory stages of the Rio Summit 
one olthe most hotly debated issues was the 
issue of GEF, the Global Environmental 
Facility, the funding mechanism, which is in 
the ~humb of the World Bank and therefore 
reflects the interests of the developed coun-
tries rather than those of the developing 
countries. While we a/l thank the Minister for 
Environment for upholding the interests of 

the developing countries at the Rio Summit, 
I also would like to know from him wlt'3ther 
the answe(1hat he has given 10 part (e; olthe 
question, namely, "the Rio Declaralioll does 
not provide for setting up of any sllecific 
funding mechanism: means thai evell after 
the Rio Summit the GEF still remaills the 
major funding mechanismforenvironrnental 
improvement. 

SHRI KAMAL NATH: The Global Envi-
ronment Facility, the GEF, as it is commonly 
knoan, is a Fund which was set up earlier. 
We are also ~ubscribers to that Fund. And i. 
was our viewpoint tliat this Fund should he 
democratically administered, should not hewe 
a donor fias. This Fund is administered oy 
the World Bank. And our position all along 
was Ihalthere is 100 much of a donor bias, 
thai is the developed countries have too 
much control on this Fund ... (intorruptions) 

SHRIMATI MALINI BHATTACHIlYA: I 
want to know there has been any cha 1ge in 
thai. 

SHRI KAMAL NATH: II was agrel,dthal 
the Fund shall be democratically admini-
stered. It was agreed that the Fund will be 
made transparent. It was agreeed thilt Ihis 
Fund shall also after such changes. after 
democratisation, after being made trallspar-
enl will again remain to be only an inlerim 
measure for three years to see if the steps 
taken for reform are adequate. So, tlte ap-
prehensions of the hon. Member have beOI 
taken into account. These apprehensiclIl' 
have been shared by all of us and thesH have 
been allayed and we have been able 10 
correct these. 

SHRI VIJAY NAVAL PATll: Mr. 
Speaker, Sir, the Department of Environ-
ment is comparatively new like Human 
Resources Department, Food Procossing 
Department. , want to know from the Minis-
ter, what will be the direct impact of tt,lr. Rio 
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Conference on the day to day activity of this 
Department. Last yearwe had implemented 
many sChemes like environmeat awareness 
campaign. I would like to know from the 
Minister whether he is going to get more 
funds as the Prime Minister had himself 
attended the Conference. What new 
schemes is he bringing in to create aware-
ness about environment in our country and 
ecological protection? 

SHRI KAMAL NATH: Sir, the route from 
Hio would encompass many things_ Be-
sides encompassing additional funds flow, it 
would entail greater responsibility on our 
part because now it has been established 
that certain aspects of environmental degra-
dation are global whereas out action has to 
beloca!. 

Sir, to the extent where further funds 
flow will be required, this shall entail us 
formulating schemes. A specific example is, 
we have signed the Convention on Bio-
diversity. Sir, now bio-diversity, in terms of 
the future, would help us to get more funds 
for preserving our bio-diversity, which we 
are in any case doing out of our own funds, 
whether it is a national park or whether it is a 
sanctura'orwhether it is an ecological devel-
opment project around sanctuaries and 
national parks. 

With regard to forests, forests have 
assumed great importance in terms of the 
global environmental calamity. I envisage 
greater, much greater, bilateral and multi-
lateral assistance in the future, which will 
now put us into motion for setting up, for 
formulating, new projects. 

[T rans/ationj 

SHRI HARI KISHORE SINGH: Mr. 
Speaker. Sir. is it a.fact that the American 
Govemmenttried from the very beginning to 
sabotaae this conference and is it also a fact 

that the developed countries are Interfering 
in the development plans of the developing 
countries such as the Narmada Sagar Proj-
ect? 

SHRI KAMALJ'JATH: Mr. Speaker, Sir, 
sabotage has nothing to do with it. America 
has its own views and opinions. The resuH III 
such views has been that United States wus 
isolated in the Biodiversity Conuention. All 
the countries of the world signed it. It is thuir 
view but everybody is ruling out any sabo-
tage in it? 

[English] 

SHRI RAM KAPSE: There is an fllfor! 
on the part of developed nations to s· leto it 
that polluting industries are installed iii un-
der-developed countries. I would like te Jmow 
from the Minister, while taking int~ co Insid-
eration our development, what precalltions 
the Government would take to see to it that 
there is no pollution in India itself. 

SHRI KAMAL NATH: Sir, the hon. 
Member is very right. Certain countries have 
harmed the production of certain things in 
their countries, but have not banned thf 
usage, so that the production of these itelliS 
which are either hazardous, toxic orpolluting 
in various ways is done in developing COlill-
tries. Th4 very fact that they have not bannud 
the ~ eDI it shows that implicitly. We are 
aware-c ,(this .. We are seeing which are the 
kind of-industries. The powers available to 
the Government under the Environment 
Protection Act are adequate and we have 
also issued draft notification to this elle ~tthat 
we would do impact assessment belo I'site 
clearance is done. The most importa II as-
pect which I would like to tell the hOll. M. ,mb&r 
is the question of site clearance. It is nct a 
question of approval 01 a project, tart a ques-
tion at a particular site, to have a parlicular 
project. We are in the process otlooking into 
this matter. 
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( T"'IPslation] 

SHRI CHANDRA JEET Y ADA Y: Mr. 
Speaker. Sir. In Rio all the developed and 
developing countries have stressed with one 
voice the fact that the environment of the 
whole world, specially,.. in the developing 
countries is being polluted due to the toxic 
industries, chemical industries and many 
other polluting industries. Today the devel-
oped countries are not ready to set up these 
indt:stries in their own country and those 
multi-national corporations and developed 
countries are s'etting up these industries in 
the developing countries. This problem has 
emerged during tIle last 20-25 years. that is 
why a serious situation has emerged not 
only on the earth but also in the sea. and the 
environment has become grim. Various fatal 
disea:>es like cancer. T. 8. and other viral 
diseases are spreading due to polluted • 
environment. The question is not that the 
developed countries will give .7% of their 
income but have they reached an agree-
ment on the .pattern of development. the 
factories they are going to set up and the 
industries they set up. Has it been decided 
that more attention would be paid to it in 
future? (Interruptions) Do you mean to say 
let the diseases spread let the environment 
be polluted. only then the Government will 
spend money. Has any machinery been 

. developed for that? Has any time bound 
programme been chalked out? I would like to 
know whether the Central Government wants 
to fJrther expand this work? 

SHRI KAMAL NATH: Sir, as far as the 
movement and the dumping of hazardous 
waste are concerned. there is the Bagal 
Convention for it. to which our country is also 
a signatory. Regarding the question of entry 
of the multi-nationals and selting up of haz-
ardous or toxic industries we have our own 
Environment Protection Act, which gives us 
Pouers to prevent them from doing so. We 
have enquired. studied and examined it and 
on that basis we have issued a draft notifica-

tion so that we can have control (,n the 
industries which are causing pollutiorl. 

SHRI CHANDRA JEET YADAV: I did 
not ask about India alcne. I wantod to know 
about the deliberations of all the developed 
countries at the Rio Conference. to which the 
hon. Minister did not give any reply. (lnt' . 
ruptions) 

[English] 

MR. SPEAKER: We will discuss it later. 

[ Translation) 

SHRI CHANDRA JEET YADA'I: My 
question should be replied. It is quite s range 
that I am asking one thing and sam thing 
else is said in reply. 

SHRI RABI RAY: Mr. Speakor. Sir. Sir. 
both I and the whole House desire to know 
the reasons from the hon. Minister, Shri 
Kamal Nath. who stayed on in Rio-de.Janeirio 
for more than 10 days to participate in the 
recently Concluded Earth Summit held there, 
for the United States President's refusal to 
sign the Biodiversity agreement. In addition 
to it, we also want to know from the hOll 
Minister the kind of pressure 'put on SIIII 
Bush and the American delegation by the 
developing countries to which India lead in 
such sunimits. despite which the U.S. Presi-
dent did not sign the agreement. In view of 
the United States refusal to sign the agreo-
mentwhat is the course left beforo the devel-
oping countries to persuade thai G(.ountry to 
sign the agreement in future. 

SHRI KAMAL NATH: Mr. Speakl r, Sir. 
it was debated upon in lenglh in Fi J-de-
Janeirio and the issue was also discu~ :ed in 
detail with the representative of USA Pi asen! 
althe Summit. United Slates' allies like United 
kingdom. Japan. Germany and Fr ancuwere 
alSo contacted to persuade USA not 10 toe 
independent line of thinking but of no avail 
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because that country well before the Rio 
Summit had taken a decision in this reg ard at 
high level. This is the reason why we failed in 
our efforts to make U.S.A. agreeable to sign 
that agreement. I would like to tell the han. 
Member that still it will be our endeavour to 
associate USA with the Bio-diversityagree-
ment. .. (Interruptions) 

[English) 

Forest Cover 

"84. SHRI SUBASH CHANDRA 
NAYAK: Will the Ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether any review has been done 
regarding the increase in the forest cover; 

(b) if so, when the last review was made; 
and 

S. No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa (Including Daman & Diu) 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

(c) the details thereof, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOFl-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Forest Survey of India, Dehradun, an 
organisation of th~ Ministry, canies out 
assessment of the forest cover of Ihe country 
on a two years cycle, based on visual inter-
pretation of land-sat imageries. The ~ird 
assessment of the forest cover pertaining to 
the period 1987-89 has been conc.luded and 
the findings have been brought - out in the 
State of Forest Report 1991. 

(c) A Statement is laid on the Table of 
the House. 

Stale·Wise Delails of Forest Cover 1991 
Assessment (Revised) 

Area in SQ. KMS 

3 

47,911 

68,518 

25,977 

26,934 

1,302 

11,656 

563 

13,377 

.20,424 

32,195 
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S.No. State Area in SO. KMS 

2 3 

11. . Kerala 10,149 

12. Madhya Pradesh 1,33, 191 

< 
13. Maharashtra 44,058 

14. Manipur 17,885 

15. Meghalaya 15,920 

16. Mizoram 18,861 

17. Nagaland 14,278 

18. Orissa 47,115 

19. Punjab 1,166 

20. Rajashthan 12,971 

21. Sikkim 3,124 

22. Tamilnadu 17,715 

23. Tripura 5,325 

24. Uttar Pradesh 33,826 

25. West Bengal 8,394 

26. Andaman & Nicobar Islands 7,624 

27. Chandigarh 8 

28. Dadra & Nagar Heveli 205 

29. Delhi 22 

30. Lakshadweep 

31. Pondicherry 

Total 6,39,182 
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Sir, with your permission, I would like to 
make a correction in the statement that t 
have laid. 

MA. SPEAKER: Yes, you make the 
correction. 

SHRt KAMAL NATH: Sir, the correction 
is that the final figure of State-wise details of 
forest cover would read as 6,39,182, instead 
of 6,40,694. 

[ Translation) 

'~HRI SUBASH CHANDRA NAYAK 
(Kalahandi): *Mr. Speaker, Sir, The Hon'ble 
Minister has given the state-wise figure of 
forest cover in his statement. I would like to 
know from the Hon'ble Ministor, whether he 
is aware of the gradual decline in the forest 
in different States, if so, the reasons therefor, 
if it is due to large scale·felling of trees and 
smuggling of valuable forest wealth, what 
steps Government proposes to take to check 
the denudation and smuggling of forest? 

[English] 

SHRI KAMAL NATH: Sir, I shall answer 
only to the extent I have unde~stood it. 

MR. SPEAKER: May I summarise the 
question fo.r you? The forest is getting de- -
pleted. What are you going to do? 

SHRI KAMAL NA TH: Sir, the tatest report 
which we have got by satellite imagery, 
shows that for once there is a change in the 
pattem and there is an increase of 560 sq. 
,Kilometres in forest cover. This in'compari-
son with the period 1981-83 and 1985-87, 
which were the two earlier periods when 
there was a decline in forest cover. but t am 
happy to inform you that the report for the 
period 1987 to 1989, which is the latest 
report, the state report 1991, has broughloul 

an increase in forest cover. In certain States 
the forest cover has decreased, in certain 
States it has increased. Today, the dense 
forest cover of our countrY, which means 40 
per cent and above, is 11.7:3 pel cent. The 
open forests. that is 10 per cenl to 40 per 
cent crown. density is 7.63 per cent. the 
mangrove fores~s are 0.13 per cEm!. I other 
words, 19.49 per cent of the area is under 
forests. 

[ Translation) 

·SHRISUBHASHCHNADRANAYAK: 
Mr. Speaker, Sir. the tribats are living in all 
the ~6 ex-state areas in Orissa. They had 
been laming their livelihood from the forest 
since time immemorials. They were using 
wood from the locallorest to build thAir small 
huts. Now, when they go to collec t 1I.e wood 
for building their small dwelling 1l1ll1s, they 
are not allowed to do so and the)' are even 
harassed by the forest officials. On the other 
hand. truck loads of valuable forest wealth is 
being smuggled out and the smugglers are 
allowed to go scot free. Whether the Minister 
is going to give protection to the Adivasis, if 
so, the details thereof. 

The gradual decline of forest is a matter 
of great concern. The Govt. of India has 
been taking several- steps to increase the 
forest cover. Is he satisfied with the il1l>le-
mentation of existing afforestation pro-
grammes. If not, the steps proposed to be' 
taken by the Govt. to implement Afforesta-
tionProgrammes. and particularly the SOl ial 
Forestry Programme aO(~ ConipensatlJry 
Afforestation programmes more effectively 
so that forest' is properly preserved Clnd 
proper ecological balance is maintained. 
[English) 

MR. SPEAKER: A long que:;tion, to be 
covered by a short reply. 

·Translation of the supplementary question originally put in oriya. 
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SHRI KAMAl NATH: Sir,l would like to 
assure the han. Member that we do not - as 
our national policy -look at forests a sausce 
of revenue. We look at them as community 
resource. Looking at forests as a community 
resource, we lay special emphasis on the 
needs tor tribals and the weakest of the 
weaker sections. That is 'low our forests 
serve the requirements of fuelwood and 
fodder of the country. There are already 
special schemes existing or this purpose. 
More special schemes are being formulated 
for tribal areas and tribals in the country. 

SHRIMATI GEETA MUKHERJEE: Sir, 
may I know from the hon. Minister whether, 
in his effort to spreading forests, he is con-
sideri'lg the question of tree pattas and 
whether he is monitoring of giving tree pattas 
to adivasis? secondly, what are your incen· 
tive schemes forthe women so that they can 
take part in a very big way in these pro-
grammes? 

SHRI KAMAL NATH: Sir, there is an 
established recognition of the fact that 
community participation in forests and forest 
protection are extremely exential if forests 
are to be protected. There are several 
schemes which involve, on a basis of usu-
fructs sharing, sharing of forest produce 
whether, they are food trees, soeds or herbal 
trees. Schemes of community sharing have 
been initiated in the last two years. These 
are taking of. We are absolutely conscious of 
the fact that community participation in the 
benefits and in the torest yields are essen-
tial. (Interruptions) With regard to pattas, this 
scheme has come to us in various forms. But 
giving a title to a tree could lead to a lot of 
irregularities which fact we haveto be aware 
about. But the whole object of the tree patta 
being a share in the benefits in the yield of 
the tree is contained in the scheme, but not 
in terms of apattascheme. Sofarasthe hon. 
Mermer's question of women's participation 
is concerned, I may mention that there are 

certain schemes involving women. espe-
cially the raising of nurseries and in that 
aspect there h as been active participation of 
women in the past years. 

MR. SPEAKER: Now, Question No. 85 
- Shri Girdhari lal Bhargava. This is also a 
very good question I will also allow many 
more questions on this, but let there ue 
relevant questions. 

[ Translation) 

Development of Cultu fa 

*85. SHRI GIRDHARI LJ\l BHAR-
GAVA: 

SHRI ANAND RATNA 
MAURYA: 

Will the MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a number of seminars were 
organised during the last one year in differ-
ent parts of the country to formulate a 
national policy for development of culture; 

(b) if so, the details thereof and lhe 
broad outlines of the draft prepared on Ihe 
basis of those seminars; and 

(c) the time by which such a policy is 
likely to be adopted? 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOliRCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF I;UlTUER 
(KUMARI SElJA): (a) Seminars were or-
ganised at 10 different places in the country 
during 1990 to elicit the views (II Experts, 
critics & Administrators as a first step to-
wards drafting a National CuHural Policy. 
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(b) A Statement giving the major recom-
. mendations of those seminars is placed on 
the table of the House. 

(c) Final decision for adopting a policy 
on Culture will be taken on receipt ot the 
views ot State Governments and Members 
of Parliament. 

1. Broadly, recommend~tions of the 10 
Regional Seminars held in different parts of 
Country during 1990 were: 

(a) There is a need to develop strategies 
to sensitive people, Particularly the young, 
to creative expression in a frame work of 
values which are generally accepted as those 
which enrich the quanlity of life. 

(b) There is a need to devise strategies 
to promote the development of the various 
forms of creative expression; to preserve 
what is of abiding value in the manifestation 
of creative expression through the centuries; 
to document forms of expression which may 
be changing or giving way to others; and to· . 
recognise the diversity in these forms which 
taken together constitute what can be called 
the Culture of India. 

(c) To inculcate a sense of pride In our 
ancient monuments and also to involve pri-
vate and voluntary efforts in various activi-
ties and to keep Govemment as unobtrusive 
as possible. 

(d) With the above broad objectives, a 
number of views were expressed in the 
seminars as to how those could be achieved. 
Including one of setting up of a National 
Cultural Councn for funding cultural agen-
cies without any State Control. 

[Translation) 

SHRIGIRDHARllAlBHARGAVA: Mr. 
Speaker, Sir, •••• (Interruptions) 

AN HON • MEMBER: 
Mahodaya, •.•.•. ( Interruptions) 

SHRI GIRDHARI LAL BHARGAVA: , 
have addressed you as 'Mahoday' not 
'Mahodaya' ..•. (Interruptions) 

[English] 

MR. SPEAKER: In General Clauses 
Act, 'Mahoday' includes 'Mahodaya' 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA: I 
would like to submit that my question should 
be replied to by the hon. Minister, Shrl Arjun 
Singh .... (Interruptions) 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): The people sitting around you are 
misguiding you ...... (Interruptions) 

SHRIGIRDHARI LALBHARGAVA: Mr. 
Speaker, Sir, through you, first of alii would 
like to know from the hon. Minister the defi-
nition of culture. 

SHRIARJUNSINGH:Mr.Speaker,Sir, 
I am happy that the hon. Member has raised 
the basic issue. I am capable of giving reply 
but let the hon. Speaker and the hon. Mem-
ber first decide between themselves. How-
ever,l think our culture can be defined only 
in the Indian context and is the sum total of 
values and the principles like equality, re-
spect for all, cordiality, generosity and hu-
man values which are dear to India. 

SHRIGIRDHAR'lAlBHARGAVA:Mr. 
Speaker, the circular inviting suggestions, 
issued today in the morning had been re-
ceived by all of us. I would like to know the 
procedure to be falloued and by what time 
the suggestion will be got examined. 

SHRI ARJUN SINGH: Mr .• Speaker. 
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Sir, as has been stated in the main reply, our 
efforts on such an issue like cultural policy is 
to first know the views of all and incorporate 
them in the proposed Cultural Policy for 
India. And this is the reason for such long 
deliberations. A new Approach Paper incor-
porating the views expressed in the Seminar 
by the Ministers of Culture of various States 
has been prepared. That Approach Paper 
has also been distributed ame ng all the hon. 
Members to elicit their views and if the Hon. 
Speaker allows a debate should be held on 
this Approach Paper in the current session 
itself as that will help us a lot in shaping our 
National Cultural Policy 

[English] 

MR. SPEAKER: We will try. Now, Shri 
AllaRd Ratnna Maurya. 

[ Translation1 

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, it is nice that the National 
Cultural Policy is being 10rmulated. I would 
like to know whether the National Cultural 
Policy will be implemented under the aegis 
of the Government? And whether in the 
implementation of the proposed National 
Cultural Policy the State Governments will 
also be associated or not? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
this question is definitely important but could 
be replied to only after the formulation of the 
said policy. The Government has got no pre-
conceived notions on the issue anq has got 
an opt3n mind. So far as question of Govern-
ment control is concerned, this very question 
is contained in the Questionaise. So the 
question of implementation under the aegis 
of the Government will be decided only after 
the conclusion of the debate on the issue in 
the H9use. As far as my personal opinion on 
the issue is concerned, I am against any 
type of Government control in the field 01 art 
and culture. 

[English] 

SHRI PETER G. MARBANIANG: Sir, I 
would like to know from the hon. Minbter, 
through you, Sir, 

(a) whether in the 10 regionalsemin; is, 
any seminar was held in the North Eas'; 

(b) if held in the North East, where was 
it held and what is the gist 01 the recommen-
dations? In the North East, we have a very 
rich culture. SO,I would like to know this from 
the hon. Minister. 

SHRI ARJUN SINGH: Sir, according to 
my information. on the 21st and 22nd Sep-
tember, 1990, a seminar was held at 
Guwahali and the main features of all the 
seminars that were held, have already been 
presented to the House in the Statement in 
answerto this question. 

SHRI LOKANATH CHOUDHURY: Sir,l 
want to know whether any concern was 
expressed in the seminars about the di~,tor· 
tions that have taken place in the values of 
culture when the nation wants to establish its 
link its past values to advance lurther. 

. SHRI ARJUN SINGH: Sir, culture can-
not be an isolated phenomenon starting 11 om 
a date and.ending on a date. The past 
definitely has a great influence on the pres-
enl, but at the same time, we cannot allow 
the past to intrude on the present jeopardiz-
ing the future. Therefore, when we go into a 
discussion which I am proposing with the 
consent of the hon. Speaker, these are the 
issues which will have to be focussed and 
these are the issues on which a cross sec-
tion of this House will have to express its 
opinion as had already been expressed in 
these seminars and in the Conference of the 
Ministers. I am sure, when collectively we 
come to some decision, we will have to take 
into account a very important aspect which 
the hon. Member highlighted. 
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SHRI PAWAN KUt.:1AR BANSAL: Sir, 
the formulation of an approacil paper on the 
cultural policy reflects a sincere endeavour 
to promote the cultural activitios in·the coun-
try, primarily through voluntary effort. To 
reflect the composite culture of this diverse 
land, various zond cultural centres were set 
up at diflerent places. Those zonal cultural 
centers are doing a commendable job. 
Howeller, the names given to those centers 
reflect as if they are like railway z-ones rather 
than the cultural centres. So, I would like to 
know whether the han. Minister would con-
sider to change the names from the present 
ones such as North Zone Cultural Centre, 
West Zone Cultural Centre etc., and name 
these centres after various important expo· 
nents of culture. 

SHRI ARJUN SINGH: Sir, that is a 
suggestion which we can take into account. 

MR. SPEAKER: Shri Virendra Singh. I 
think wrestling is also part of our culture. 

[ Translation) 

SHRI VIRENDRA SINGH: Mr. Speaker, 
Sir, the han. Minister made a point about the 
formulation of a national policy forthe devel-
opment of culture. It is stated by one and all 
in the House that India lives in villages. 
However, the culture in villages is degener-
ating day by day. Therefore, J would like to 
know whether in the Seminars duscussion 
will also be held on the development of 
village culture and also whether in the pro-
posed National Cultural Policy due empha-
sis will be laid on the development of village 
culture and traditions? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
I am grateful to the hon. Member for raiSing 
the issue of folk arts which are related to the 
villages. Had he taken the trouble of g!-,ing 
through the Approach Paper, he would have 
found that not only the point 01 providing 
protection to fo'k arts but a'st of promoting 

them has been included in it. There can be 
no two opinions that no cultural policy in the 
country count be formulated without keeping 
in mind folk· arts and folk stories. It must 
incorporate the trigal culture, folk arts and 
also the cultural feelings of the youth spread 
over the length and breadth of the country . 
I pro mise that due care will be taken of all this 
in the proposed cultural policy and also 
promise to render all assistance in this re-
gard. 

SHR1 PAWAN DIWAN: Mr. Speaker, 
Sir, through you, I would like to know from the 
hon. Ministerwhether in the proposed policy 
due attention will be paid to find the ways and 
means to tackle the forces such acommunal 
forces, parochial focus and the forces out to 
destroy the cultural fabric of India pouing 
threat to the Indian culture from both inside 
and outside the country. 

SHRI ARJUN SINGH: Mr. Speaker, 3ir, 
the han. Member has drawn the attentioll 0; 
the House towards the forces posing threat 
to the cultural fabric of the country. This 
danger is not imaginary but is real and we are 
all witness to it. However, to tackle it we need 
social, political and cultural awareness and 
determination. I think India does not lack in 
all these three things and can definitely tackle 
these evillorces effectively. 

SHRI DAU DAYAL JOSHI: Mr. Speaker, 
Sir, India was famous in the world 10 two 
things - its culture and Sanskrit language as 
is clear from "Bhartaya prasidhe Duve San-
skrih' Sankritistatha". But, now both have 
degenerated. Therefore, in the proposed 
cultural policy whether degeneration of both 
will be brought to a halt, because unl('lrtu-
nately both have degenerated a lot in the 
past and that too during the rule of your 
party? Now would you try to stop this pr' ;;-
ess? 

SHR' ARJ\.JN SINGH: Mr. Speaker. 3ir. 
I t{ieo my best not \0 bring in po\i\ics into 
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culture, butthe hon. Membercould not resist 
the very temptation. However, I do not want 
to give any reply to him at the political level. 

SHRI DAU DAYAL JOSHI: Earlier 
Sanskrit language was taught from class III 
and now is being taught from class VIII. In 
your tenure in your State Sanskrit Subject 
was removed from the curriculum"ot Higher 
Secondary ... (Interruptions) 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
I would like to humbly remind the hon. Member 
that self restraint is an important ingredient 
of our culture and if it is not practised then ... 

SHRI DAU DAYAL JOSIII:'. ... it is our 
agony. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
the hon. Member is not alone suffering from 
this agony but the whole nation is suffering 
from it. However, all of us must have the 
power to understand the agony of the nation 
and I seek the cooperation all of you in 
formulating the proposed cultural policy. This 
policy should be a source of strength and 
also be of help in increasing determination 
power. I expect this from you. 

[English] 

MR. SPEAKER: The Question. Hour is 
over. 

WRIDEN ANSWERS TO QUESTIONS 

~Translation] 

Students sent Abroad f)r Higher 
Eduction 

*86. SHRI BHAGWAN SHANKAR 
~AWAT: Will the MINISTER OF HUMAN 
~RSOURCE DEVELOPMENT be pleased 
o state: 

(a) the number 01 students sent abroad 

ror higher studies and technical education 
during the last three years; 

(b) the number out of them who have 
come back after completing their studies; 

(c) the number of students who are still 
staying abroad after completion oftheir stud-
ies; 

(d) whe!hetlhe Government have any 
scheme to recalt them to India; 

(e) if so, the details thereof; 

(f) the average expenditure incurred by 
the Government on each student who had 
gone abroad for study; and 

(g) the number 01 students who came 
back after completion of their studies and 
were able to secure employment? 

MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) to (g). The Ministry of Human R(Jsource 
Development (Department of Education) had 
been operating the Scheme of Scholarships 
lor Study Abroad since 1970-71. Underthe 
scheme students were sent abroad for ph.D; 
Post -doctoral research/specialised training; 
Bachelor Degree in Printing Technology; 
Master Degree in Naval Architecture I Paper 
Technology. 

The scheme has been discontinued from 
1990-91 and the last selection was made 
during 1989-90. The candidates who wre 
selected during 1989·90 have been going 
abroad during SUbsequent years on confir-
mation of their admissions. 

During lastthree years (1989-90 to 1991-
92) 37 students have been sent abroad 
under this scheme. Out of them 6 students 
have returned to India after completion of 
their studies. 31 students are stjll pursuing 
their studies. None of these students is still 
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staying abroad after completion of his or her 
studies. 

There is no scheme to recall these stu-
dents. However, as per the provisions of the 
scheme, selected students are required to 
execute a Bond stating thattheywill return to 
India after completion of their studies; failing 
which the entire amount spent on them will 
be recovered from them along with interest. 

In 1989-90, the total expenditure on 121 
students abroad was Rs. 2,71,03,476, Le. 
an average of Rs. 2,23,995 per student per 
year. (The duration of study varies from one 
to three years extendable by one year). 

Out of 6 students, who have returned to 
India after completion of their studies, 5 of 
them are employed. 

[English] 

New Policy to check Pollution 

"87. SHRIMA Tl SAROJ DUBEY: 
SHRI GANGADHARA 

SAN1PAlLl: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have an-
nounced or proposed to announce any new 
Environmental Policy to check pollution; 

(b) if so, the detail thereof; and 

(c) the particulars of rules and regula-
tions issued so far to prevent pollution at 
sousee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Gov-
ernment have issued on February 26. 1992. 
a PoUcy Statement of Abatement for Pollu-
tion. A copy of the Statement has been laid 

on the Table of the House in its last session. 

(b) Th~ Policy seeks integration of 
environmental and economic aspects in. 
development planning; lays stress on the 
preventive aspects in pollution abatement. 
promoti0i' of technological inputs for reduc-
ing the industrial pollutants and increasing 
reliance on public cooperation in securing a 
clean environment. 

(c) Pursuant to this policy. rules relating 
to standards for consumption of water by 
polluting industries have been notified; envi-
ronmental audit has been introduced for all 
polluting industries; and, the consent-man-
agement-system has been rationalised and 
modifi:,d for common consent form to check 
inter-media transfer of pollutants which would 
facilitate prevention of pollution at source. 

[ Translation] 

Freight Traffic on Northern Railway 

"88. SHRITEJ NARAYAN SINGH: Will 
the MINISTER OF RAILWAYS be pk3ased 
to state: 

(a) the target of freight traffic fixed on 
Northern Railway for 1991; 

(b) the extent of target achieved; and 

(c) the measures adopted to boost tl"!£ 
freight traffic perfor.mance of the Zone? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL 
UKARJUN): (a) 28 million tonnes for 1991 

·92. 

(b) 27.36 million tonnes or nearly 98 pe 
cent. However, total loading of revenu, 
earning freight traffic on Indian Railway 
was more that the target in 1991-92. 

(c) Close coordination with an rail user 
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and il1l>roved mobility and urilisation of 
assets. 

HeaHh Sepcvlces to Rural Aseas 

[English] 

'89. SHRI SUDHIR GIRl: Will the MIN-
ISTER OF HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any any evaluation was 
made by the National Institute of Nutrition 
regarding health care services to the rural 
poor through viUage level workers; 

(b) if so, whether any report of the out-
come of the evaluation has been sent to the 
Union Government, and 

(c) the steps taken or proposed to be 
taken on the basis of the evaluation to lacili-
tate the advantages reaching the rural poor? 

THE MINISTER OF HEALTH AND 
FAMILYWELFARE (SHRI M.L. FOTEDAR): 
(a) to (c). Evaluation olthe Community Health 
'Warker Schaule eaumched by the Ministry 
of Health and Family WeHare during 1977, 
land later named as Community health Vol-
unteer Scheme and thereafter as Health 
Guide Scheme, were made in 1976,1979 
land 1'984 through collaborative studies 
undertaken by the National Institute of Health 
and Family Welfare, New Delhi. The Na-
fional Institute of Nutrition, Hyderabad was 
?ne of the collaborating institutes in the 
• 38COnd (1979) and the third (1964) evalu-
mons .. 

The evaluation reports were studied by 
)he Government. This scheme has been 
eviewed several times. It has also been 
IiscUssed with the representatives of the 
trates and Union Territories. Revamping of 
tl8 scheme is dependent upon the 8vailabil-
yof adequate resources for it. 

Museums In North-Eastern Stales 

"90. SHRI PROBIN DEKA: Will the 
MINISTER OF HIMAN RESOURCE DF-
VELOPMENT be pleased to refer to tho 
reply given to unstarred Question No. 6352 
on April 7,1992 and state: 

(a) whether no amount was allocated 
for Archaeological Museums in the North -
Eastern States, esPecially Assam during 
each of the last three years: 

(b) if sO,the reasons therefor and the 
steps taken by the Government for proper 
upkeep and maintenance of museunus in 
these States; and 

(cl the details 01 the amount allocnted to 
these Slats during 1992-93? 

THE MINISTER OF HUMAN RE· 
SOURCE DEVELOPMENT (SHRI ARJUN 
StNGH): (a) to (cl As there is no Archaeo· 
logical site museum under the Archaeologi-
cal Survey of India in the North·Eastorn 
Stales including the State of Assam, thl3 
question of allocation of funds by the Central 
Government forthe museums does not arise. 

Family Planning Programme 

"91. SHRI HAR"lSINH CHAVDA: 
SHRI SRIKANTA JENA: 

Will the MINISTER OF HEALTH AND' 
FAMILY WELFARE be pleased to state: • 

(a) the amount spent on the implemen· 
tation of the Family Planning Programme 
during each of the last three years, State· 
wise, 

(b) whether the target fixed for the said 
period has been achieved; 

(cl if sO,the details thereof, State-wise; 
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(d) if not. the reasons therefor; and 

(e) the steps being taken by the Govern-
ment 10 achieve the satisfactory results in 
this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) to (e) An amount of Rs. 571.62 crores in 
1989-90. Rs. 712.90 crores in 1990-91. and 
Rs. 776.04 crores in 1991-92 was provided 
in Cash and kind to the the States for the 
implementation of Family Welfare Pro-
gramme. A Statement-I indicating the State-
wise position is enclosed. 

The State-wise targets fixed and the 
achievements made in respect of different 
Family planning methods during the last 
three years are indicated in the Statement -
II enclosed. 

The achievement of targets in some 
regions are affected due to factors like social 
customs and beliefs leading to strong son 
preference, low female literacy rate. low age 

al marriage of females, high infant mortalit~ 
rate, lack of community participation. inade 
quacies in the quality and out-reach of serv 
ices. inadequacy of resources. lesser cover 
age of younger age couples with high fertllit] 
potential etc. Besides, adverse law and orde 
situation. n,tural calamities etc. have als( 
affected the achievement~. 

To impart a new dynamismto the Famill 
Welfare Programme. an Action Plan ~a! 
been evolved by the Government 01 Indic 
which has been endorsed by all the ~·tates 
Union Territories and is being opera1ional 
ised by them. The National Developmen 
Council has also endorsed that the popula 
tion problem should be tackled as a nationa 
priority. A Committee of the NationafDevel 
opment Council has been constituted to gc 
into all aspects of population issues. formu· 
late a National Population Policy and con· 
sider an integrated. holistic strategy for its 
implementation. Population control has been 
accorded the highest priority in the Eighth 
Five Year Plan. 
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EJ.c.·System of Chilka Lake Casual Labour 

·92. S1-lRI K. P. SINGH DEO: 
SHRI CHinA BASU: 

Willthe MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government of Orissa have 
allowed construction work on the aquacul-
ture project at Chilka lake and also allowed 
prawn culture project as a joint venture with 
some industrial houses; 

(b) H so, the facts thereof; 

(e) whether prawn culture project will 
affect the lake'seeo-system, cause environ-
mental degradation and violate the Ramsar 
Convention, 1971; and 

(d) the steps taken by the Union Gov-
ernment to check environmental degrada-
tion and the resulting consequences affect-
ing the Chilka bird sanctuary? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Government of Orissa and the Chilka 
Aquatic Farms Ltd. have taken up a joint 
venture for an integrated prawn cuiture proj-
ect. The project consists of a shrimp farm, a 
hatchery, a shrimp feed mill and a process-
ing plant. About 375 hectares of land have 
been set apartforthe project formakingfarm 
ponds. 

(c) and (d). Studies am environmental 
implications of the project have not been 
carried out. The State Government has been 
advised to carry out proper environmental 
impact assessment of the project before 
undertaking the project. 

'93. PROF. RITA VERMA: 
SHRI SURYA NARAIN Y ADAV: 

, 
Will the MINISTER OF RAILWA'Y'S be 

pleased to state: 

(a) the annual rate of absorption of 
casual labourers in the Railways; and 

(b) the steps being taken to speed uil 
their absorption? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Approximately 16,000 per 
year have been getting absorbed in Group 
'D' against normal wastage. However, in the 
last 3 years, there has been an additional 
average absorption of about 20,000 per year 
due to the scheme of decasualisation. 

(b) In order to provide an opportunity to 
casual labour to be absorbed "in mgular 
employment, virtually all vacancies in Group 
'0' are filled by screening and absorption of 
casual labour and substitutes. 

To improve the pace of decasualisation 
approximately 83,000 posts were sanctioned 
during the years 1988-89 and 1990-91 UII-

derdecasualisation scheme. 

Cane Price Arrears 

'94. SHRI VADDE SOBHA-
NADREESWARA RAO: 

SHRI RAM NAG INA MISHRA: 

Will the MINISTER OF FOOD be 
pleased to state: 

" (a) whether several sugar factorie$ are 
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yet to pay arrears of crores of rupees to the 
cane suppliers during the current crop sea-
son; 

(b) if so, the details thereof, State-wise; 

(c) the reasons therefor; and 

(d) the remedial steps proposed to 
ensure quick payment of cane price arrears 
to the growers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGO I): (a) to (d)_ The arrears 01 cane price 
payable by sugar factories to the farmers 
during the current 1991-92 season, as re-
ported by the sugar factories, as on 31.3 
1992, was Rs. 606.38 crores representing 
18.7% of the total cane price payable. The 
State-wise details of th~ cane price arrears 
as on 31.3.1992 are given in the attached 
statement. • 

The cane price arrears are higher this 
season mainly on account of higher SJate 
Advised cane prices and large volume of 
cane crushed by the sugar factories. 

Ensuring timely payment of cane price 
by the sugarlactories is primarily the respon-
sibility of the State Governments who have 
got necessary powers and field organisa-
tions to enforce such payments. However, 
the Central Government has also issued 
reminders from time to time requesting the 
State Governments to ensure timely pal'-
ment of the cane price dues. 

STATEMENT 

State-wise arrears of Cane price dues 
as on 31.3.1992 as reported by the sugar 
factories. during the current sugar season 
1991-92. 

(Figures in Jakh rupee:;) 

STATEIZONE ARREARS OF CANE PRICE PAYABLE AS ON 31.3. 1·992 

Punjab 525.81 

Haryana 3251.73 

Rajasthan 412.04 

West Uttar Pradesh 6369.54 

Central Uttar Pradesh 10333.95 

East Uttar Pradesh 7803.85 

TOTAL UTIAR PRADESH 24507.34 

Madhya Pradesh 1213.09 

South Guiarat 852.73 
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(Figures in lakh rupees) 

\ STA TElZONE ARREARS OF CANE PRICE PAYABLE AS ON 31.3. 1992 

Saurashtra 239.65 

TOTAlGUJARAT 1092.38 

South Maharashtra 3490.76 

North Maharashtra 3132.36 

TOTAlMAHARASHTRA 6623.12 

North Bihar 7650.69 

South Bihar 88.95 

TOTAL BIHAR 7739.64 

Assam 35.44 

Andhra Pradesh 2051.17 

Kamataka 4827.36 

Tamil Nadu 2724.92 

Karala 1.12 

Orissa 436.09 

West Bengal 79.67 

Nagaland . 62.14 

Pondicherry 140.50 

G9a 144.31 

ALl INDIA 60637.87 
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S. No. Name of the Project 

ANDHRAPRADESH. 

1. Construction of FCI godown at 
Pennada 

2. Medapalli Opencast Project-Sin-
gareni Colleries Co. Ltd. 

ASSAM 

3. LPG Recovery Plant at Lakwa-Gas 
Authority of India ltd. 

GWARAT 

4. Setting up of Additional Crude 
Distillation Unit at Gujarat Refinery 
Baroda-Indian Oil Corporation. 

JAMMU & KASHMIR 

5. Pan thai Magnesite Project-J & K 
Mineral Development Corporation 

KARNATAKA 

6. Expension of Beneficiation and 
pelletisation Plant-Kudremukh Iron 
Ore Co. ltd. 

7. Captive power Plant Kudremukh 
Iron Ore Co. ltd. 

. 8. LPG Import facility at Mangalore 
Port Hindustan Petroleum Corpo-
ration. 

9. Manufacture of Quartz Crystal and 
electronic circun Board-Joint ven-
ture Project. 

KERALA 
10. Kayamkulam Thermal Power Proj-

ect-Stage I. 

MADHYA PRADESH 

11. Maheswar Hydel Project. 

MAHARASHTRA 

12. LPG Recovery Plant at User, Rai· 
gad. Gas Authority of India ltd. 

13. Distribtion of Natural Gas to 
Greater. Bombay -Gas Aothority 01 
India ltd. 

MEGHALAYA 

14. Construction of Aerodrome at 
Baljek in West Garo Hills. 

ORISSA 

15. Construction of two berths for coal 
handling al Paradeep Port. 

16. Deulbara and Talcher Under-
ground Project -South Eastern Coal 
Field ltd. 

17. Rehabilitation of Talcher fertiliser 
Plant-Fertilizer Corporation of In-
dia. 

18. Phase II Modernisation of Rour-
kela Steel Plant-Steel Authority 01 
India ltd . 

RAJASTHAN 

19. Saladipura Phosphatic Fertilizer 
Plant-Pyrites Phosphates and 
Chemicals ltd. 

TAMILNADU 

20. Provision of landing and berthing 
facilities for mechanised fishing 
boats at Nagappalinam 



137 Written Answers JUL V 14,1992 Written AnswelS 138 

21. Thermal Power Project-Tamilnadu 
Industries Captive Power Co. ltd. 

UTTAR PRADESH 

22. Assembly of Portable gensets and 
multipurpose engines-Mis Birla 
Yamaha. 

23. Rihand STPP-Stage II 

WESTBENGAL 

24. Installation of Vessel Traffic man-
agement system at Calcutta Port. 

ANDAMAN AND NICOBAR ISLANDS 

25. Establishment of new Radio Boa-
con at Indira Point. 

DELHI 

26. Gas based power Project at 
Bawana. 

OFF SHORE PROJECT 

27. Development of R-15 Structuw 
(Phase-I) -Oil and Natural Gas 
Commission. 
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Adult Literacy programme 

*97. SHRI R. SURENDER REDDY: 
SHRI B.N. REDDY: 

WiJlthe MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the average number of 
persons rendered literate under adult liter-
acy programme has declined during 1988-
90 as compared to 1985-87; 

(b) if so, the details thereof: 

(c) whether number of people who were 

Year 

1985-86 

1986-87 

1287-88 

1988-89 

1989-90 

(c) and (d). As against the target of 
!"g~i.ng 30.00 million persons literate during 
1987 -90, the actual number of persons made 
literate during the period was 15.04 million. 
This is because the first two years of the 
National Literacy Mission (NLM) which was 
launched in May, 1988 were devoted to 
creation of a positive environment for liter-
acy, revision of schemes to make them more 
effective, creation of mission management 
structures at various levels, identification of 
good, reliable and committed voluntary 

made literate during 1987-90 was much 
below the target; -

(d) if so, the main reasons therefor; 

(e) whether the Government have re-
viewed the implementa1ion of the adun liter-
acy programme; 

(f) if so, the outcome thereof; and 

(g) the remedial steps proposed to be 
taken in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). No, Sir. According to 
the latest available information the number 
of persons made literate during each year of 
the VII Five Year Plan was as under: 

No. of Persons made literate 
(in /akhs) 

47.25 

54.32 

45.29 

55.09 

50.00 

agencies and intensive consultation with all 
concerned interests etc. Mass campaigns 
for total literacy which met with considerable 
success in Ernakulam and were later on 
expanded to cover the entire states of Kerala 
and Goa and Union Territory of Pondicherry, 
soon came to be recognised as the most 
dominant strategy for eradication of illiter-
acy. Results of allthe efforts made during th:l 
first two years 01 NLM have started becom-
ing visible now in the torm ot districts alter· 
districts being covered under the total liter-
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acy campaigns. Presently about SO.OO mil-
lion persons in different age-groups are being 
Imparted literacy through 95 projects In 156 
districts In the country. 

(e) to(g): After a detailed review of the 
implementation of the adult literacy pro-
gramme, the Govemment have decided that 
organisation of mass campaigns for total 
literacy which are area-specific, time-bound, 
volunteer-based. cost-effective and result-
oriented in contrast 10 the traditional cenlre-
based programme, would be the daminant 
strategy for implementation of the programme 
during the Vlllth Five Year Plan. It is pro-
posed to launch such campaigns in 350 
districts (including the 156 districts as of 
now) in the country to il1l>art literacy to 80.00 
million adult illiterates during the Vllith Plan 
period. In area/districts where It Is not pos-
sille to launch total literacy campaigns 
because of one or the there reason,literacy 
and adult education programme would be 
implemented through voluntary agencies. 
educational institutions and Nehru Yuva 
Kendras etc .. following the basic features of 
the new approach. 

Re-Cycllng of Wastes 

'98. SHRI PAWAN KUMAR BANSAL: 
Will tne Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetper the Government have an-
nounced fresh measures to encourage the 
re-cyeting of wastes; 

(b) if so, the details thereof; and 

(c) the .incentives proposed to be given 
to the organisations undertaking such work? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF ENVIRONMEriT & FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). No 

fresh measures have been announced for 
re-cycling of wastes. However, the Govem-
ment Is encouraging re-cycling of wastes. 

Selection of Scholars for Post - Doc-
toral Research 

·99. SHRI BHOGENDRA JHA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to refer to the given to 
Starred Question No. 784 on April 28, 1992 
and state: 

(a) the percentage of success achieved 
by scholars having secwced Ph. D. Degrees 
by co-joint work as compared to those who 
securod such degrees by independent work 
In subsequent post-doctoral and teacher's 
tests; 

(b) the steps being taken to undo the 
harm, if any; 

(c) whether teaching and research in 
theoretical Higher Mathematics is being 
discouraged during the after the post-doc-
toral stage; 

Cd) if so, the reasons therefor; and 

(e) if not, the steps taken to encourage 
the same? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the information 
fumished by UGC no study has been con-
ducted by the Commission to compare the 
perlormance 01 candidates, who have ac-
quired Ph. S. by joint research or by inde-
pondenl research, in securing post-doctoral 
awards. As regards Teacher's tests, candi-
dates possessing Ph. D., degrees have been 
exompted upto December, 1992 from ap-
pearing In the national eligibility tests con-
ducted by UGC-CSIR 'or recruitment of 
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Lecturers in Universities and Colleges. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e). Do not arise. 

'ndira Mahila Yojana 

'100. SHRI PRAKASH V. PATIL: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government have 
launched Indira Mahila Yojana Scheme for 
development of women and children; and 

(b) if so, the details thereof including the 
strategy for implementation of the scheme? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Government is in 
the process of formulating and finalising the 
"Indira Mahila Yojana" which will aim to 
develop a new sense of awareness among 
women, particularly in rural areas, and 
empower them, economically and socially 
so that they become acllve participants in 
the process of social transformation and 
regeneration. The development of the child 
will be an integral part 01 the programme. 
The scheme has not been launched so far. 

Supply of Wheat to Fair Price Shops 
in Delhi 

832. SHRI MADAN LAL KHURANA: 
Will the Minister of FOOD be pleased 10 
slale: 

(a) the quantity of wheat supplied be-
tween October 1991 and February 1992 to 
the Fair Price Shops in Delhi; and 

(b) the rate at which the wheat was 
supplied to the Fair Price Shops in the above 
period in Delhi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) DuringOclober, 1991 to Febru-
ary, 1992. aboul 3.28 lakh lonnes of whoat 
were supplied to the Fair Price Shops in 
Delhi for distribution under the Public Distri-
bution System. 

(b) Supplies were made tothe Fair Price 
Shops at the rate of Rs. 238.60 per quic.tal 
and Rs. 284.80 per Ouintal for the period 
from 1.1.1991 t027.12.1991 and28.12.1991 
to 29.2.1992, respectively. 

Sale of Spurious Cold Drinks in 
Deihl 

833. SHRI CHHEDI PASWAN: Wi!1 the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether some cases of sale of r.pu· 
rious cold drinks has come 10 the notice (II 

Goverr;ment: 

(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken 
by the Government in this' regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). No report re-
garding the sale 01 spurious cold drinks in 
Delhi has come to the notice of the Dep;lrt-
ment of Prevention of Food Adulteration, 
Delhi Administration or to the notice of the 
Ministry 01 Food Processing Industries. 

(c) The Ministry 01 Food Processing 
Industries, who are the licensing authorities 
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forcolddrinks underthe Fruit Products Order, 
1955, and the Department of Prevention of 
FoodAdul1eration, DelhiAdministration, have 
been making periodical checks on the qual-
Ity of cold drinks marketed in Delhi. 

Yoga Camps in Delhi 

834. SHR I GURUDAS KAMAT: Will t he 
Minister 01 HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of recognised yoga 
camps in Delhi: 

(b) whether any of them has been 
demolished; 

(c) if so, the location thereof; and 

(d) the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (d) According to 
available information, the Delhi Branch of 
the KSMYM Sami!i, Lonavia has b&en or· 
ganlslng two yoga camps of three weeks 
each, for the general public for the last 20 
years. The last camp wa held in April, 1992 
and the next camp is scheduled to be organ-
ised in September-October, 1992. In oddi-
tion, yoga classes are being organised for 
the general public on a regular basis. 

This Ministry does not recognise any 
yoga camps nor is It aware of the dGmolition 
of any such camps. 

Audio Cassettes supplied by 
NCERT for Education of 

Handicapped 

835. SHRI SHASHI PRAKASH: Will the 

Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of institutions in Uttar 
Pradesh especially in Allahabad benefited 
by the audio cassettes supplied by NCERT 
in regard to education of handicapped; and 

(b) whether the handicapped and ncr-
mal children are simultaneously being taught 
in the same institution under the scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The National Council 
for Educational Research and Training pro-
duces audio cassettes for the education of 
the disabled chiidren. The Council has also 
advised ali H'\e State Governments and Union 
Territory Administrations regarding the 
availabiHy of the cassettes for purchase by 
them. However, the Government of Uttar 
Pradesh has not made any purchase of 
these cassettes so far. 

(b) Yes. Sir. 

Aaniganj - Mejia Bridge 

836. SHnJ HARADHAN ROY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the progress made in construction of 
the Ranigilnj . Meji;) rail - cum- road bridge 
on Eastern Railway; and 

(b) when it is likely to be completed and 
comrnissbned for r<:lil traffic? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IlAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Raniganj Mejia is a 
private siding to be constructed for the cap-
tive traffic of its owners. Since Railways have 
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neither planned nor undertaken its construc-
tion, the progress on construction of siding or 
its bridges is not monitored. 

[ Translation] 

Conversion of Ranchl-Lohardaga 
Railway Line 

837. SHRI LALIT ORAON: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the steps take n so far to cove rt the 
Rancni-Lohardaga metre-gauge line into 
broad-gauge and extend it upto Tori; and 

(b) the details of the works likely to be 
commenced on this project by the end of the 
current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) This is not an approved 
work. 

(b) Does not arise. 

Action Plan to Check increase in 
Population In Jummu & Kashmir 

838. SHRI N.J. RATHVA: Will the Min-
ister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government have any 
action plan to check the increase in popula-
tion in Jammu and Kashmir; 

(b) if so, the details thereof and the 
expenditure likely 10 be Incurred thereon; 

(c) the districts inJammu-Kashmirwhere 
SUb-centres and dispensaries are likelylo be 
opened to improve the quality of services 
being rendered by the existing primary health 

centres, sub-centres, primary medical 
centres and dispensaries; and 

(d) the expenditure likely to be incurred 
on this project and the lime by which it is 
likely to be finalised? ~' 

THE MIN!STER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. DX THARA DEVI 
SIDDHARTHA\: (a) and (b). To impart anew 
dynamism to the Family Welfare Programme 
in the country (including J & K), and imagina-
tive and result oriented Action Plan has been 
evolved by the Ministry of Health and Family 
Welfare in consultation with the State/Union 
Territories. This Action Plan has been en-
dorsed by the Ministers in-charge of Health 
and Famiiy We:fare Programme of all the 
StateslUTs inJanuarj, 1 992.The Action Plan 
highlights and need for evolving a national 
consensus in support of the Family Welfare 
Programme and to obtain the willing partici-
pation of all sections of the society. Its key 
features inClude, (1) improving the quality 
and outreach of family welfare services, (2) 
differential strategy for special focus on 90 
poor performing districts (Birth ate 39 per 
thousand population and above ass per the 
1981 Census), (C) developing a mechanism 
to make available funds to StatesfUTs on the 
basis of reduction of actual birth rate, (4) 
increasing he coverage of younger age 
couples through vigorous promotion of spac-
ing methods, (5) introducing new contra-
ceptives and improving the quality of contra-
captives, (6) strengthening family welfare 
schemes in urban areas especially in slum 
pockets. (7) revitaising training activities of 
medical! para-medical personnel with em-
phasis on motivational and counselling 
aspects, (8) reorientation of information, 
oducation and communication efforts to 
focus on the quality of life Issues and 
inter personal communication, (9) sus-
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taining the good work done under the Uni-
versal Immunisation programme and 
strengthening of other interventions for 
Maternal and Child HeaHh Care, (10) involv-
ing voluntary and non-govemmental organi-
sations in a big say to promote active com-
munity participation in the programme, (11) 
gearing up 01 the implement~tion machinery 
in the States! UTs, and (12) evolving high 
level inter-sectoral coordination mechanisms 
at the national, state and district levels etc. 

Allthe StateslUTs including J. & K. have 
been requested to operationalise the vari-
ous components of the Action Plan. The 
States! UTs are expected to implement the 
Action Plan within the overall resources made 
available to them under the Family Welfare 
Programme. There is no proposal to release 
separate allocation tor the implementation 01 
the Action Plan. 

Cc) and Cd). A World Bank assisted proj-
ect (IPP-VII) with a total project cost of Rs. 
51.54 crores is currently in operation in J. & 
K. with the objectives of development of 
trained heaHh manpower through basic and 
in-service training and augmenting the serv-
ice delivery system in the State by (a) re-
structuring the training institutions (b) con-
structing Sub-centres and through provision 
of otrer related inputs. The duration 01 the 
project is from 1990-91 to 1994-95. Having 
regard to the disturbed conditions obtaining 
in the State, the activities under tho project 
are confined to Jammu area only at present. 
The project inter-alia, involves construction 
of SOO Sub-centres, strengthening of 85 old 
P.H.Cs by providing operation theatr~s, 

equipment etc., upgradation of 100 I. S.M. 
dispensaries, etc. As per the available infor-
mation, only 34 sub·centres have been 
constructed so far and 116 sub·centres are 
under construction" As expenditure 01 As. 
4.97 crores was incurred under the project. 
upl0 March, 1992 as against a grant -in-aid ot 

Rs. 9.50 crores released to the State ujlto 
March,1992. 

[English] 

Office far Child Welfare In Tamil Naclu 

839. SHR I N. DENNIS: Will the Minister 
01 HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Central Councillor Child 
Welfare have opened its offices in Tanlil 
Nadu;. 

(b) jf so, the location thereol; and 

(c) the amount spent thereon so tal? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF HUMAN RESOURCE IIE-
VELOPMENT DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE IIE-
PARTMENT OF WOMEN AND CHILD 
DE VELOPME NT (KUMARI MAMAT A B/\N-
ERJEE): (a) There is no organisation by the 
name 'Central Council for Child Welfare'. 
However, there is a voluntary organisation 
called Indian Council lor Child Well are at 
New Delhi with affiliated State Councils lo-
cated in many States including Tamil Nadu. 
The State Council for C~ild Welfare, Tamil 
Nadu is an independent body in administra-
tive and financial matters. 

(b) The State Council for ChildWell.lI'I, 
Tamil Nadu is located at No.5, mrd fHln 
Road (West), Periyakaadal, Shenoy Na!lar, 
Madras·600030. 

(c) The Indian Council for Child Welfare, 
New Delhi does nol provide any budget. 
provision except Nucleus administrativegl ant 
01 As. 10,0001- per year for salary of I tne 
Child Welfare Organiser and one Clerk-I Vp· 
ist and some contingent expenditure. 



169 WriNen Answers ASADHA 23. 1914 (SAKA) Written Answers 110 

[Translation) 

Meetings of Official Language Imp'le-
mentation Committee 

840. SHRI TARA CHAND KHANDEL· 
WAL: Will the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the meetings of the Official 
Language Implementation Committee in the 
National Council of Educational Research 
and Training are baing held quarterly; 

(b) if so. the number of such meetings 

Year 

1989 

1990 

1991 

However. 2 meetings have been held lill 
date during the year 1992. Due to unavoid-
able reasons. only one meeting could be 
held during the year 1991. 

Report of Study Group on Sugar 
Factories 

841. SHRI MRUTYUNAJAYA NAYAK: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the Study Group consti-
tuted by the Government to suggest moas-
ures for bringing about improvements in the 
working of sugar factories has Since submit-
ted its report; 

(b) if so. the main recommendations of 
the Studv GroUD: and 

held during the last three years; and 
(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENT OF EDUr./I.-
TION AND DEPARTMENT OF CUL TUH( ) 
(KUMARI SELJA): (a) Efforts have b'll n 
made to conduct the meetings of Ofk ial 
Language Implementation Committee re!Ju· 
larly each t(lar in National Council of Educa· 
tional Research and Training. 

(b) and (c). The numberofsuchmeeling 
held durings the last three years is as '01-
lows:-

No. o( meetings hel, f 

2 meetings 

3 meetings 

, meeting 

(c) the steps being taken by the GOVNI1-
ment Ihereon? 

THE MINISTER OF STATE OF -" IE 
MINISTRY OF FOOD (SHRI TARIJN 
GOGOI): (a) A Study Teamwas constitulod 
for revival of existing sugar factories (Ind 
improving sugarcane cultivation in Assc.m. 
The Team has submitted it,S report. 

(b) The factory-wise main recomm IO-

dations of the Study Team are as under -

1. Assam Coop. Sugar Mills Ltd., 8~ ru-
abamungaon. District Golaghat: 

(i) Rehabilitationl modernisation 
expansion to 2500 TCD of the 
existing sugar factory at Baru-
abamungaon, District Go-
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laghat should be carried out. 

(ii) Adaption of high sugar varie-
ties and Sugarcane Adaptive 
Research Programme to boost 
production of quality seed. 

2. Cachar Sugar Mills Ltd., Ratabari, 
District Karimganj: 

(i) It is possible to recommission 
the plant through extensive 
overhauling and repairing. 

(ii) There is substantial potential 
for sugarcane growing in the 
area to meet the requirement 
of the factory. 

(iii) The mill should be provided 
with a professional and dedi-
cated management t(lam. 

(iv) Government of Assam should 
explore the possibility of leas-
ing/seiling of the sugar mill to a 
private entrepreneur but be-
fore dOing so it must ensure 
the track record of the entre-
preneur. 

3. Nowgong Coop. Sugar Mills Ltd., 
Kanpur: 

(i) There is an ample scope of 
improving the performance 
with the existing plant and 
equipment through minor 
modifications and change of 
operating parameters etc. 

(ii) The factory is facing acute 
shortage of sugarcano and this 
should be over-come without 
any delay, so that plant is able 
to prover at least 1.5 lac ton-

nes of sugarcane per season 
without any problem. 

(iii) In lS-ou km., and 40-60 ~"I. 
radius the percentage of 9 'I,d 
land holding farmers are n" Ire 
and therefore, they can be 
motivated to grow sugarcilne 
as sugarcane cultivation is 
more profitable than thai of 
jute and traditional Ahu pad :ly. 

(iv) Credit facilities should be gi 'en 
to the growers for purchas·, of 
fertilisers, pesticides and SE ed. 

Besides the above, some imporlant 
general recommendations of the Study TEam 
are as follows:-

(a) Ammam Government 
should declare price of sug-
arcane to be paid to sugar-
cane growers in advan'-,l 

(b) the payment for sugarc 'I,e 
crop to farmers shoulo loe 
quick so as te genel .Ite 
confidence in them. 

(c) Transport mechani ,m 
should be improved gra ju-
ally. 

(c) The concerned sugar factories; lnd 
the Assam Government have been requeE ted 
to take follow-up-action on the recomm m-
dations of the Study Team. 

World Bank Assistance for Education 
Project in U.P. 

842. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT t"e 
pleased to state: 
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(a) whether the Union Government have 
received a proposal from the Government of 
Uttar Pradesh regarding the "Education for 
All: utttr Pradesh" for World Bank assis-
tance; 

(b) if so, the details thereof; 

(c) whether the project has been for-
warded to the World Bank; 

(d) if not. the reasons therefor; and 

. (e) the steps taken by the Government 
for expeditious clearance and approval of 
the project? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (e). Even after two 
revisions the Project Document of the pro-
posed U.P. Basic Education Project received 
from the Government of U.P. did not fully 
address the larger goals of educational re-
construction; as such it was not forwarded to 
the World Bank. 

The Document was further discussed in 
a meeting between the officials of the Gov-
ernment of U.P. and the Department of 
Education on 25 June 1992. The U.P. Gov-
ernment Officials had agreed to revise the 
Project Document In the light of these dis-
cussions. A document has since been re-
ceived from the State Government on 13th 
July 1992. This Document is being looked 
into. 

Tlkku CommIttee Report 

843. SHRI VILAS MUTIEMWAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Tikku Committee (las 
made any recommendations relating to 
Ayurvedic and Homoeopathic doctors; 

(b) if so, the details thereof; 

(c) whether the Government have 1C-

cepled and implemented those recomm m-
dations; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b). A summary of the recommelldt'-
lions is given in Ihe Statement. 

(c) and (d). Necessary sanction lor 
implementing the recommendations has 
been issued and eligible officers have twen 
promoted. The Indian Systems of Medicine 
and Homoeopathy Group 'A' Officers 1 le-
cruitment Rules 1992 have been framed i nd 
referred to the Union Public Service Cc m-
mission. 

STATEMENT 

1. The question of a formation of a new 
service to be known as CHS (ISM&H) or 
making it a sub-cadre of existing CHS may 
be examined by the Ministry of Health and 
Family Welfare with reference to its viability 
and then process the case in the normal 
course to getthe approval of the competent 
authority. 

2. The question whether there sh(:IJk:i 
be a specialist sub-cadre in this system as is 
available in the allopathic system may also 
be considered while examining formatioll of 
ISM&H service. 
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3. For managing ISM&H independently 
of DGHS with a view to its proper and Quick 
development, if the Ministry of Health and 
Family Welfare considers the creation of a 
post higher than SAG necessary, it should 
process the case in the normal way in con-
sultation with the Department of Personnel 
and Ministry of Finance, justifying its require-
ments on functional basis. 

4. The two posts of Advisers for Ayur-
vedalSiddhalHomoeopathy may be up-
graded to the SAG of Rs. 5900-6700 from 
the existing grades of Rs 4500-5700/100-
5300 respectively. The post of SUI Minten-
dent, Ayurvedic Hospital, Lodi Road, New 
Delhi, may also in the long run be upgraded 
to the SAG. 

5. The post of Superintendent, Ayurve-
dic Hospital may at present be operated in 
the lunctional scale 01 Rs. 4500-5700. 

6. Nine posts may be provided in the 
CMO's grade (through upgradation of MOs 
posts) for manning the existing nine dispen-
saries under ISM&H and one post 01 CMO 
may be provided for the Ayurvedic Hospital, 
Lodhi Road, New Delhi. These posts ma y be 
filled up through adoption of suggested crite-
ria on the basis of seniority-cum-litness. 

7. Fifty per cent of the posts which are at 
present avaHable for operating the ISM&H 
system may be provided in the senior time 
scale and above. This will result in availabil· 
ity of 74 posts of SMOs. The eliglOility for 
promotion to the post of SMO may be fixed 
as 4 years' service in the MDs grade on the 
basis of seniority cum-fitness. . 

8. The three posts 01 Deputy Advisers in 
the Ministry of Health and Family WeHare 
may be upgraded from Rs. 3000-5000 to Rs. 
3700-SOOOandmergedin the cadre of CMOs. 
The two posts of Assistant Advisers in the 

Ministry of Health & Family Welfare may 
continue in the existing scale ot Rs. 3000-
4500 but merged in the Cadure of SMO I in 

. the same scale. 

9. The Senior Technical Assistantllle-
search Assistants may be made eligible for 
appointment to the post of Research (lffi-
cers (Rs 2200-4000) on direct basis with 
whatever age relation necessary The posts 
of Research Officers may be grouped with 
those of medical officers, being in the same 
grade. 

10. Age relaxation maybe granted to 
Ayurveda degree holder Research Assis-
tants/Pharmacists to make them eligiblE' Inr 
applying for the post of Ayurvedic PhI ti-
cians in the direct re!i:ruitment from c' ~In 
market undertaken by the UPSC. 

". Parity in grant of P.G. Allowance. 

12. Parity in grant of Annual Allowance. 

13. Parity in respect of all allowano IS. 

[English) 

Kalva-Turbh. Railway Line 

844. SHRI BAPU HARI CHAURE: Will 
the Minister of RAILWAYS be _pleased to 
state: 

(a) whether the construction 01 Kalva-
Turbhe Railway line, taken up by City 
(Bombay) and Industrial Development Cor-
poration (CIDCO) for goods traffic and latN 
for operation of commuter train service hu 
been completed; 

(b) if so, whether any commitment was 
made by the railways in this regard; and 

(c) if so, the details thereof? 
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THE. MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. Kalva-Turbhe line 
was constructed by CIOCO as a private 
siding, for dealing with their goods traffic. 

(b) and (c). CIOCO have offered to hand 
over and the Railways have agreed to take 
over this siding on lease terms for operation 
of goods traffic. 

Circular Rail Service in Jabalpur 

845. SHRI SHRAVAN KUMAR PATEL: 
Will the Ministerof RAILWA YS be pleased to 
state: 

(a) whether there is a public demand lor 
slarting a local circular rail·service in JabQlpur: 

(b) if so, whether any comprehensive 
scheme has been drawn out forthe purpose; 
and 

(c) if so, the details thereof including the 
expenditure likely to be encurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKAHJUN): (a) to (c). Information is being 
collected and will be laid on the table of the 
Sabha. 

Report of Haksar Committee on Lalit 
Kala Akademl 

846. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the report 01 the Haksar 
Committee on the administration and man-
agement of the Lalit Kala Akademi has been 
received and and considered by the Akademi; 
and 

(b) it so, the main recommendations 
made by the Committee and the decision of 
the Akademi thereon? 

THE DEPUTY MINI9TER CULTURE 
IN THE MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE): (KUMAR I SELJA): (a) The report 
01 the High Powered Committee appointed 
under the Chairmanship of Shri P.N. Haksar, 
to review the periormance of the National A 
Rademis (including the Lalit Kala Akademi) 
and the National School 01 Drama has been 
received. The laity Kala Akademi has con-
Sidered the relevant recommendations and 
their comments have been received by the 
Government. 

(b) The main recommendations made 
by the Committee about the Lalit Kala 
Akademi are given in the attached State-
ment. The matter relating to the considera-
lion of these recommendations and taking 
decisions thereon is engaging the attention 
of the Government. 

Exhibitions and Awards 

9.78 There is a widespread leeling 
that in recent years the selec-
tions forthe Lalit Kala Academi's 
National Exhibitions and annual 
awards are not always fair, and 
that there is a decline in stan-
dards. The Akademi must adopt 
a system of appointing a jury 
which would generate confidence 
in the art world. The General 
Council may prepare a special 
roll 01 distinguished artists, art 
historians and art critics, from 
among whom the members of 
the jury lor the National Exhibi-
tion and Akademl awards may 
be selected. 
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9.79 The cash prize accompanying 
the Akademi awards may be 
raised to Rs. 25,00, as in the 
other two Arademis. The 
Akademi may secure ten works 
from each award-winning artist 
and organize a special exhibi-
tion. The conferment ofthe award 
may be restricted to a single 
occasion. 

9.80 The Akademi must maintain the 
highest standards in the selec-
tion of exhibits to be sent abroad 
for international exhibitions. 

9.81 More retrospectives of our emi-
nent artists (apart from those of 
the Arademi"s Fellows) may be 
organized, as also exhibitions 
featuring specific themes and art 
movements. 

The Triennafe 

9.82 There is no need to have a sepa-
rate organization for thOe Trien-
nile. It should be the prerogative 
of the Akademi. There must be a 
continuing special cell which 
functions as aclearing house tor 
inlormation on developments in 
the international art scene. 

9.83 There is no virtue in the idea of 
restricting the Triennale to non-
aligned nations. 

9. 84 The decline in the standards of 
the Indian exhibits in the Trien-
nale must be checked. It is better 
to select not more than ten artists 
and exhibH a substantial number 
of their works, than to have a 
very large number of artists. 

9.85 The Commissioners might be 
drawn from the panel suggested 
above (9.78). of the eminunt art-
ists, art historians and art critics. 
They must have complete free-
dom to select the exhibits and 
organize the Indian section of 
the Triennale. 

Rerearch and Documentation 

9.86 Greater priority should be given 
to research and documentation 
in contemporary art, in collabo-
ration with State Arademis. At-
tention should be paid to cata-
loguing archival material and on 
having proper facilities for con-
servation, restoration and re-
trieval. 

Publications and Dissemination 

9.87 The Akademi might consider 
bring out its journals at regular 
intervals. The journal dealing with 
our traditional art has attained a 
very high international reputa-
tion; the other publications must 
also aim at achieving similar 
standards of editing and printing. 

9.88 The Akademi must find more 
effective ways of selling its pub-
lications, in collaboration with 
commercial distributors. 

9.89 An extensive collection of signifi-
cant art reviews appearing In 
newspapers and journals in In-
dia and abroad must be built up, 
and should be easily accessible 
to artists and scholars. 

9.90 For the dissemination of art, the 
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Akademi might work in close 
collaboration with other organi-
zations like the State Arademis. 
universities. museums, National 
Book Trust,lndira Gandhi Centre 
for the Arts, etc. Full advantage 
should be taken of the medium of 
television. 

Other Activities/Aspects 

9.91 The Arademi's programme of 
purchasing works of art from 
contemporary artists is marginal 
one, but has given rise to intense 
controversy and charges of fa· 
vouratism.1t has no special merit, 
and should be given up. 

9.92 A fresh set of enforceable guide-
lines for the occupation and 
vacation of the studios in the 
Garhi Centre in New Delhi must 
be framed. This task would be 
much simplified if the distin-
guished artists who have been 
indentifinitely accupying some of 
these studios came forward 1(1 a 
co-operative spirit 10 enable a 
solution to be found. 

9.9:,3 It is not necessary to have State-
wise representation for art or-
ganizations in the Akademi's 
General Council. Ten members 
co-opted by the Council to repre-
sent these organizations would 
be sufficient. 

9.94 The Akademi must, jointly with 
State Arademis and Govern-
ments, promote the proper 
growth and functioning 01 art 
associations. 

Art Education 

9.95 Among the most neglected ar-
eas 01 culture is art education. 
The Akademi must generate 
constructive discussions on this 
issue. 

9.96 The Akademi should provide 
expertise to set up art museums 
in the States and Union Territo-
ries. 

9.97 The Akademi must have close 
links with museums all over In-
dia. 

/centives to Artists 

9.98 The production of art materials 
within the country needs to be 
augmented, and better quality 
ensured. Import of art materials 
should be placed on Open Gen-
eral Licence. There should be no 
import duties, or only a nominal 
one. 

9.99 The Government of India's pol-
icy of selling aside a portion of 
the outlay on public buildings to 
include the making of murals and 
the purchase of works of art 
should be strictly enlorced. The 
State Governments may also be 
approached with a view to get-
ting such a provision adopted 
and incorporated. 

9.100 A rebate lor corporate expendi-
ture on the acquisition of artistic 
works lor the purpose of income 
tax, on the basis of the present 
provision for recognized dona-
tions, might be adopted. 
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9.101 The Government may, in consu-
lation with the Akademi and the 
ICCR, look into the problems 
faced by artists intending to take 
their works abroad for participa-
tion in exhibitions. The insistence 
on including an Indian Commis-
sioner when exhibitions on con-
temporary Indian art are organ-
ized by foreign art organizations 
might be given up. The proce-
dures for selling works of con-
temporary Indian art abroad may 
be liberalized. 

9.102 The Akademi should have a 
practical scheme for subsidizing 
the transport of works of art for 
the National Exhibition and the 
Triennale from distant pla~s in 
the country, The co-operation of 
the Railways must be secured in 
this context. 

Artists Constituency 

9.103 Although serious controversies 
have arisen over the election of 
fifteen members to the Akademi"s 
General Council from the artists 
community, ,the system must be 
continued, with important modifi-
cations. 

9.104 The number of General Council 
members belonging to the cate-
gory of those elected from the 
erlists constituency who may sit 
on the Executive Board may be 
restricted to two. 

9.105 The electoral roll for the artists 
constituency should consist of 
all artists who have won an award 
or an honourable mention in any 
01 the Akademi's national or in-

ternational exhibitions held since 
the beginning, and also the living 
Fellows of the Akademi (instead 
01 the present system by which 
anyone who has exhibited at least 
once in the National Exhibition is 
allowed to vote). 

9.106 All members 01 the electorate, 
and all other artists whose works 
have been shown at least once 
in the Akademi's national or in-
ternational exuibitions, may be 
eligible for being considered for 
election. 

Internal Conflicts 

9.107 The affairs of the Akademi in 
recent years have been Clouded 
by the conllicts leading to mutual 
allegations made against one 
another by important functionar-
ies of the Akademi. In order to 
generate confidence, the exist-
ing General Council may be dis-
solved, and the revisod structure 
and procedures recommended 
by the Committee may be 
adopted. 

The Constitution 

9.108 The General Council. Executive 
Board and Finance Committee 
of the A Rademi may be restruc-
tured on the lines rer.ommended 
in Section 10 of Chapter 5 

Collaboration with Algeria 

847. SHRI GOPINATH GAJAPATHI: 
Will the Minister 01 RAILA YS be pleased to 
state: 

(a) whether the Government have iden-
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tified the new areas of collaboration with 
Algeria In the field of railways; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) and (b). The Govemment 
have identified follwing projects for possible 
cooperation with Algeria In the field of Rail-
ways: 

(i) Project tor renewal 01 Annaba-
Remdane-Djamel section. 

(ii) Project of EI Achir tunnel. 

(iii) Electrification projects. 

(iv) Signalling projects. 

(v) Conversion of narrow gauge into 
standard gauge. 

(vi) Centralised management of rail-
way traffic. 

(viii) Inter modal transport. 

Results of Chase Examination 

848. SHRI RAM NARESH SINGH: 
SHRI JEEWAN SHARMA: 
SHRI KAMAL CHAUDHARY: 

Willthe Ministerol HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the pass recent age, State and Un-
ion Territory-wise. in class X and class XII 
examinations conducted by the Central Board 
of Secondary Education during 1990.91 and 
1992; and 

(b) the reasons for the decrease in pass 
percentage during 1992 in Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURr.E DE-
VELOPMENT(DEPARTMENTOFE()UCA-
TION AND DEPARTMENT OF CUL TURE) 
(KUMARI SEWA): (a) As per information 
given by the Central Board of Secondary 
Education, (CBSE), the Board does not 
process the examination results for individ-

• ual States or Union Territory nor does it 
maintain the pass percentages accordingly. 
Since 1991. the Board has started process-
ing the results region-wise. The region-wise 
pass percentages in 1991 and 1992 exami-
nations conducted by the Board are given in 
the attached Statement. 

(d) There has been no decrease in pass 
percentage in students belonging to Delhi 
Region in class X Examination conducledby 
the CBSE in 1992. In the case of class XII 
Examination conducted by the Board in 1992, 
the decrease in pass percentage 1(1 Delhi 
region is due to poor per10rmance of private 
candidates and students of ? Vidyalaya of 
Delhi region and decline in the per10rmance 
01 students 01 Government schools run by 
Delhi Administration. 
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[ Translation) 

Foodgralns Spoiling in U.P. 

849. SHRI ARJUN SINGH Y ADAV: 
SHRI HARI KEWAL PRASAD: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether huge quantity of foodgrains 
spoiled in the temporary godowns of Uttar 
Pradesh during 1990-91 ; 

(b) if so, the details thereof, godown-
wise and district-wise; and 

Fel District 

Bareilly 

-do-

-do-

Sitapur 

Bulandshahr 

-do-

(e) Since the quantity of wheat dam-
aged in negligible, no remedial steps are 
required. However, prescribed storage prac-
tices are being followed. 

Superfast train between Ranchi and 
Deihl 

850. SHRI RAM TAHAL CHOUDHARY: 
Will the Ministerol RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 

(c) the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) No, Sir. Average monthly stock 
holding of wheat in temporary godowns i.e. 
CAP during 1990-91 in Uttar Pradesh was 
166460 tonnes. Out of this only 363 tonnes 
of wheat was damaged due to natural ca-
lamities. This woks out to be only 0.2%, 
which is negligible. 

(b) The details of the damaged quantity 
are given below:-

Name of Open Storage Oty. (MT) 

Bisalpur 65 

Pilibhit 275 

GTI Bareilly 03 

Lakhimpur 16 

Imalia 02 

Khurja 02 

Total 363 

introduce any new superfast train between 
Ranchi in Bihar and Delhi; 

(b) if so, the time by which this train 
service is likely to be introduced; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 
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(c) Oue to operational difficunies and 
resource constraints. 

[English) 

Danger of Human Life In 
Sunderban 

851. SHRI SANAT KUMAR UANDAl: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

. 
(a) whether the eco-system in the tiger 

project of the Sunderban is under threat due 
to the Illegal collection of prawn seedlings 
from the area thereby jeopardising human 
life in the surrounding areas also; 

(b) whether the collection of prawn 
seedlings from the project area and its pe-
riphery and large scale intrusion in blatant 
violation.of the restrictions had given rise to 
the impending clanger 01 tigers attacking 
human beings; and 

(c) if so, the steps being taken to coun-
tenance this situation? 

THE MINISTER OF STATE IN THE 

(Western Railway) Railway Station have been 
closed; 

(b) whether the taps provided there are 
also not adequate and generally remain 
closed: 

(c) whether the attention of the local 
officers has also been drawn to the said 
problem; and 

(d) if so, the aCtion taken in this regard'f 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d): One water cooler and 26 
water taps are available at Mandsaur sta-
tion. Water supply is regulated to ensure its 
adequate availability during train timings. 
These arrangements are considered ade-
quate to meet the drinking water needs of the 
passengers. 

[English] 

MINISTRY OF ENVIRONMENT AND FOR· Recruitment 01 disabled Person. 
ESTS (SHRI KAMAl NA TH): (a) to (c). The 
inlormationisbeingcollectedfromtheState 853. SHRI MOHAN RAWLE: Will the 
Govemment and will be laid on the Table of Minister of RAil WAYS be pleased to state: 
the House. 

[ Translation) 

DrInking Water facUlty at llandsaur 
StMion 

852. OR.lAXMINARAYANPANOEYA: 
WiHthe Minister of RAILWAYS be pleased to 
state: 

<a) whether the drinking water huts 
meant lor the passengers at MaRdsaur 

(a) the total number of appointments 
made during the last three years, year·wIse 
in various railway zones; and 

(b) the number of disabled person. out 
of them recruited during the above period? 

THE MINISTER OF STATE IN T1-E 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) and (b) The information is 
being collected and will be laid on the Table 
oftheSabha 
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( Translation) 

Withdrawal of Shramlk Express 

854. SHRI SURYA NARAYANYAOAV: 
Will the Ministerof RAil WAYS be pleased to 
state: 

(a) whether the Shramik Express be-
tween Kanpur and Varanasi is being w~h
drawn; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). No, Sir. The train 
Kanpur-Varanasi Shramik Express, however, 
has been merged with Gorakhpur-Varanasi 
Chauri-Chaura Express to provide uninter-
rupted travels facility between Gorakhpur 
and Kanpur via Varanasi and Allahabad. 

[English] 

Nutrition programme in 
States 

855. KUMARI PUSHPA OEVI SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
launched or proposed to launch some nutri-
tion programme in some States; 

(b) if so, whether any nutr~ion pro-
gramme has been implemented in Madhya 
Pradesh; 

(c) if not, whether the Government pro-
pose to Implement such programme in the 
tribal areas olthat State during 1992-93; and 

(d) if so, the details of the steps taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DE VElOPMENT (KUMARI MAMAT A BAN-
ERJEE): (a), (b) and (d). Yes, Sir. The 
Government have been implementing the 
following nutrition programmes in various 
States including Madhya pradesh:-

(i) Integrated Child Development 
Services; 

(ii) Balwadi Nutrition Programme; 

(iii) Creche Programme and 

(IV) Special Nutrition Programme. 

In Addition to the above the following 
programmes are implemented for supply of 
micro nutrients: -

(i) National Nutritional Anaemia Con-
trol programme; 

(ii) Vitamin A prophylaxis programme; 

(iii) NationalGoilreControlprogramme. 

In addition, World Bank assisted ICOS 
programme is being implemented in Orissa 
and Andhra Pradesh. Tamil Nadu Integrated 
Nutrition Programme is being implemented 
in the State in Tamilnadu. 

(c) In add~ion to the on going pro-
grammes stated above efforts are being 
made for expansion of ICDS programme 
with World Bank assistance in Madhya 
Pradesh. 

Cholera Cases In Delhi 

856. SHRI VUAY NAVAL PATll: 
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SHRI SHARAD YADAV: 
SHRI JANARDAN MISRA: 
DR. SUDHIR RAY: 
StiRl MADAN lAL KHURANA: 
SHRI RAM VILAS PASWAN: 
SHRI SHRAVAN KUMAR 

PATEl: 
SHRICHANDRAJEETYADAV: 
SHRI CHHEDI PASWAN: 

Will the Minister of HEALTH AND 
FA¥ll Y WELFARE be pleased to state: 

(a) whether more cholera cases have 
been reported in Delhi this year as compared 
to last year; 

(b) if so, the number of cholera cases 
reported upto June, 1992; 

(c) whether the National Institute of 
Communicable Diseases has pointed out 
any particular season for its high incidence; 

(d) if so, the details thereof; 

(e) the remedial steps taken in the matter; 
and 

(f) action taken 10 supply safe and po-
table drinking waler in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND F AMIL Y 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHAATHA): (a) Yes, Sir. 

(b) 499 cases have been reported till the 
end of June, 1992. 

(c) and (d). NICD has undertaken ep-
idemiological investigattons of cholera cases 
in some areas of Delhi and their broad find-
ings are: 

1. Lack of safe drinking waler. 

2. Insanitarycondilions and inefficient 
garbage disposal system specially 
in the JJ colonies. 

3. In addition to the bacteriological 
testing of drinking water samples, 
some of the samples from ice and 
sugarcane·juice were found unsat-
isfactory. 

(e) The following measures to control 
water borne diseases are being taken with 
particular emthasis in J.J. Cluster/resettle-
ment colonies: 

1. Provision of safe drinking water in 
adequate quantity in all vulnerble 
areas. 

2. Dissemination of appopriate health 
education through various chan-
nels. 

3. Surveillance & continuous moni· 
taring of water borne diseases. 

4. Regular removal of garbage and 
desilling 01 drains. 

5. Distribution 01 chlorine tablets and 
O.R.S. packets. 

6. Ban on sale 01 exposed I cut fruits 
and other unhygenic food items. 

(f) The quality 01 water is checked at 
every stage right from the raw water stage 
upto storage in service reservoirs and also in 
the distribution system at consumer's end. 
Besides. watersupplyfrom wells andtubew· 
ells is also tested regularly. To ensure that 
no contamination of watertakesplacethrough 
Municipal mains adequate residual chlorine 
is provided. 
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World Bank's Assistance for Improve-
ment of Health of Slum 

Dwellers 

857. SHRI DHARAM BHIKSHAM: Will 
the Minister of HEALTH ANDFAMILYWEL-
FARE be pleased to state: 

(a) whether there is any proposal forthe 
improvement of health of slum dwellers with 
world Bank's assistance; and 

(b) if sOI .. the details thereof indicating 
the amount 01 assistance provided, State-
wise? 

StatelUt 

1. Delhi 

2. West Bengal 

3. Andhra Pradesh 

4. Karnataka 

The project would be implemented for a 
period of 5 years beginning from 1992-93. 

Entrance Test for Admission to R.E.C. 

858. SHRI J. CHOKKA RAO: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) thecr~eria being lollowed in lilling up 
of seats in various Regional Engineering 
Colleges at present; 

(b) whether there is any proposal to 
conduct entrance test for admission to 
Regional Engineering Colleges on the lines 
01 I.I.T. observing the respective quota fixed 
for the States; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. 

(b) An Villth India Population Project 
(IPPVIII) for improving the Health and Family 
Welfare status of slum dwellers is proposed 
to be implemented with the Wold Bank assis-
tance in the urban slums of Delhi, Calcutta. 
Hyderabad and Bangalore. Though the 
project is yet to be approved by the Govern-
ment of India, the likely assistance to be 
provided to the concerned States is as un-
der:-

City Base Cast 
(Rs. in crores) 

Delhi 35.00 

Calcutta 75.28 

Hyderabad 26.03 

Bangalore 29.05 

(cl if so. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) 50% of Seats for 
Under-graduate courses in each of the sev-
enteen Regional Engineering Colleges are 
filled up by the candidates from the States in 
which the Rgcional Engineering Colleges is 
located. The remaining 50% Seats are filled 
up by students from other States and Union 
Territories in the country. The candidates 
are admitted either on merit or through En-
trance Tests which are conducted by the 
respective States. 
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(b) and (c). Regional Engineering Col· 
leges being a"iliatedtodifferent Universities 
in the State concerned, there is no proposal 
to conduct any All India Entrance Test on the 
lines of I. I. Ts. 

Quit India Movement 

859. SHRISATYAGOPAl MISRA: Will 
the Minister of HUMAN RESOURCE DE· 
VELOPMENT be pleased to state the details 
of the steps proposed to be taken by the 
Government forthe Golden Jubilee celebra· 
tion of the 'Quit India' Movement, in 1992? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESUUORCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): The Golden 
Jubilee of the Quit India Movement is being 
celebrated from August 9,1992 to August 9, 
1993. With a view to celebrating it in a 
befitting manner, a 25·member National 
Committee has been constituted under the 
Chairmanship of the Prime Minister. Its 
membership is comprised of Ministers of 
Human Resource Development, Informa· 
tion & Broadcasting and Communication. 
Ministeref State fer Youth Affairs and Sports. 
Governor of Arunachal Pradesh. Chief Min· 
ister of West Bengal. national leaders of the 
various politicali parties and other important 
personalties. 

On 9th August 1992. a freedom fighters' 
meet is proposed to be organised at Red 
Fort, where Indian National Army veterans 
and some foreign participants connected 
with the Movement may be invited to partici. 
pate. while a 'Kranti Park' may be declared 
open by unveiling of a plaque. Besides, a 
commemorative postage stamp and a book· 
let to mark the Golden Jubilee Celebrations 
maybe released. A boqkcontaining the Quit 
India Resolution and speeches of Mahafma 

Gandhi. Pt. Nehru, Maulana Azad and San-
dar Pala' is being published in an the Indian 
languages. At Bombay, a -children's rally 
would be held in the morning followed by 
hoisting of the National Flag at Gowalia 
Tank, aller which. a public meeting would be 
held which would be addressed by the na· 
tionalleaders 01 the various political parties. 

An appropriate function may be held at 
Ahmedgarh Fort during August 9'12,1992. 

The State Government have been re-
quested to formulate special programmes to 
be held at places connected with the Quit 
India Movement. on the same date on which 
the event connected with the Movement 
took place. These would clearly bring out 
totally non-communal and the nationally in-
tegrating spirit of the Movement. The Minis· 
try of Information and Broadcasting is ar· 
ranging to produce films/documentaries 
which would bring out the spirit of patriotism 
and nationalism. using footage available on 
the Quit India Movement as also the popular 
participative nature of the Movement. 

Genes Transfer 

860. DR. R. MAllU: Will the Ministerof 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government proposed 
to enact legislation to prevent uncontrolled 
transfer of invaluable genes orgerm plasms 
in the form of bio·material reserves to the 
developed countries; 

(b) if so, the details thereof and the 
reasons therefore; 

(c) if not, the steps faken or proposed to 
be taken by Ihe Governmenllo curb uncon· 
trolled transfer of invaluable genes in the 
form of bio-malerial reserve; and 
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(d) the details of the agencies which 
have been exporting such genes during the 
last three years indicating toreign exchange 

• earned. nature ot genetic malerial exported 
and the countries to which exported? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) to (d).lnfor-
mation is being collected and will be laid on 
the Table of Ihe House. 

[ Translation) 

Po"uU~n causing Industries U.P. 

861. SHRI KESRI LAL : Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) The names of the industries identi· 
fied under the Action Plctll tor pollution can· 
trol in Uttar Pradesh. particularly in Kanpur; 
and 

(b) the names of industries which are 
spreading pollution but not included in the 
Aetion Plan and the reas'ons therefor? 

MINISTER OF STATEOFTHE MINIS· 
TRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) and (b). The 
names of the industries identified under the 
Ganga Action Plan for pollution control in 
Uttar Pradesh are as follows: 

,. Cawnpore Chemicals. Kanpur. 

2. Atherton Cloth Mills, Kanpur. 

3. J. K. Cotton Mills, Kanpur. 

4. Laxmi Ratan Cotton Mills, Kanpur. 

5. Swadeshl Cotton Mills, Kanpur. 

• 

6. Elgin Mill (unit-I). Kanpur. 

7. elgin Mill (unit· 11). Kanpur. 

8. Cawnpore Woolen Mills, Kanpur. 

9. Cawnpore Textile Mills. Kanpur. 

10. New Victoria Mill. Kanpur. 

11. Muir Mill (National Textile Corpora· 
tions). Kanpur. 

12. ICI Ltd. (Indian Explosives). Kanpur. 

13. Panki Thermal Power House, 
Kanpur. 

14. Ordence Factory. Kanpur. 

15. Hindustan Vegetable Oil Ltd. • 
Kanpur. 

16. Tannery & Footwar Corporation, 
Kanpur. 

17. Ordance Equipment Factory. 
Kanpur. 

18. Hindustan Acranautics Ltd .• 
Kanpur. 

19. M.P. Udyog Ltd .• Kanpur. 

20. Small Arms Factory. Kanpur. 

21. J.K. Rayon. Kanpur. 

22. Bharat Heavy Electricals, Hardwar. 

23. Kishan Sahakari Chini Mill, Badaun. 

24. Kishan Sahakari Chinl Mill, 
Farukhabad. 
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25. Karam Chand Thapar Distillery, 
Unnao. 

26. Geep Industrial Syndicates Ltd., 
Allahabad. 

27. Indian Telephone Industries, 
Allahabad. 

28. Diesel Locomotive Works, Var-
anasi. 

29. Nandganj Sihori Sugar Mill, 
Ghazipur. 

30. Govemment & Opium and Alka-
loid, Ghazipur. 

31. IFFCO, Phulpur Unit, Allahabad. 

32. PVK Distillery, Ghazipur. 

33. Basan Paper Mills, Varanasi. 

34. Geep Industries Syndicate ltd., 
Allahabad. 

The following criteria has been adopted 
for identifying industries lor inclusion in the 
Action Plan: 

(i) Industries directly discharging into 
river Ganga; 

(ii) Industries having toxic substances 
in their effluents; 

(iii) Industries having BOD concentra-
tion of more than 100 milligram per 
litre; 

(iv) Industries discharging more than 
one million litre of effluents per day; 

The names of all polluting industries are 
not available. 

[English) 

Introduction of New Trains 

862. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the new trains introduced during last 
two? months and proposed to be introduced 
in near future, zone-wise; and 

(b) the trains introduced and proposed 
to be introduced on Rajkot, Bhavnagar, 
Ahmedabad, Vadodra Divisions on Western 
Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) and (b). 55 new trains have 
been introduced in July '92 and 2 trains were 
introduced in June '92. The trains are not 
introduced zpne-wise. However, of the 57 
trains introduced, 10 trains serve Rajkot and 
Vadodara Divisions. Introduction of trains is 
a continuous process subject to traffiE: justi-
fication, operational feasibility and resource 
availability. 

Reservation of Seats for Backward 
States 

863. SHRI YAIMA SINGH YUMANAM: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal for 
reservation of certain seats in the Arts and 
Medical C~lIeges of Delhi University for the 
students belonging to the backward States; 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) No, Sir. 

(b) Does not arise. 

Release of Fellowship and Contingency 
Grants to Deihl University Scholars 

864. SHRI P. M. SAYEED: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government have re-
ceived any representation from Delhi Uni-
versity Researchers Association regarding 
the release 01 Fellowship and contingency 
grants; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). The Univer-
sity Grants Commission (UGC received a 
representation dated 23-6-92 from Delhi 
University Researchers' Association (DURA) 
regarding delay in payment of research fel-
lowships and contingency grants relating to 
the years 1990-91 and 1991-92 and exten-
sion of fellowships for M.Phil beyond the 
stipulated period of one year. 

(c) On receipt of Utilisation Certificates 
from Delhi University in respect of previous 
grants released by the Commission lor re-
search fellowships and contingency grants, 

{a) BASKETBALL 

(b) BADMINTON: 

UGC has since released Rs. 31.62 lakh to 
cover the deficit for 1990-91 and 1991-92 
and an instalment of Rs. 50.00 lakh for 1992-
93. The Commission is not in a position to 
extend M. Phil fellowships beyo~d the stipu-
lated period of one year. 

Pay and Play Scheme of Sports Author-
Ity of India 

865. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the pay and play 
scheme introduced by Sports Authority of 
India; 

(b) whether this scheme is proposed to 
be extended to all part of the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VnOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT) (KUMARI 
MAMATA BANERJEE): (a) With a view to 
enswre optimum utilisation of the playing 
facilities created in various Stadiaconstructed 
at the time of the IXth Asian Games, the 'Pay 
& Play' Scheme was introduced in 1987, in 
addition to the regular coaching scheme. 
The monthly rates differ lor each dicipline. 
Details are given in the attached Statement. 

(b) and (c). In case demand is received, 
the Scheme will be extended to the Regional 
Centres of Sports Authority of India located 
at Bangalore, Culcutta, Gandhinagar and 
Imphal. 

Rs. 15/· per team per hour. 
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(I) IndOOr at I.G. StadIum Rs. 7'5/· per month per head. 

(ii) Outdoor Rs: SOl· per head per month. 

(c) BILLIARDS Rs. 7S1· per head per month OR 

(d) Rs.5I· per hour. 

(e) CRICKET 

. 
(i) Rs. 401- per two hour session per Aet on week on week days. 

(ii) Rs. SO/- per two hour session per net and 

Rs. 1501- for full day on Sundays and Holidays. 

(f) FOOTBALL 

(9) FITNESS CENTRE 

(h) LAWN TENNIS 

(i) HOCKEY 

m Mll.TIGYMONLY 

(k) ROLLER SKATING 

(I) SWIMMING: 

TaJlcatora Swimming Pool-

Rs. 50/- per session of two hours on 
week days and Rs. 7S1-per session of 
two hours on Sundays and Holidays. 

Rs. 60/- per month per head for one 
hour session daily ex~t on Closed 
days. 

Rs. 60/- per month per head for one 
hour session. 

Rs. 50/- per session of two hours on 
week days and Rs. 751- per session 
on Sundays and Holidays. 

Rs. 301- per head for one hour 
session (National Sta~ium only). 

Rs. 40/- per head per month for one 
hour session. 

(i) LADIES (lOAM TO 1 PM): As. 601· per head per month on Summers (1st ApI1I to 
15th October) and Rs. 1201- per month per head for Winters (16th October to 31st 
March). 
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(ii) FOR OTHERS: Rates same as per (i) above. Sessions 7 AM to 9 AM and 7 PM to 
9 PM. 

National Stadium Pool-

As. 601- per headper month. Sessions 7 AMto 9 AM and 7PM to 9PM. Pool available 
from ~ st April to 15th October only. 

(m) 

(n) 

(d)"" 

TABLE TENNIS 
Sessions 7 AM to 10 AM and 7 PM to 

VOLLEYBALL 
hour session. 

BAL MADMINTON 

Demands of more Rice by State 
Governments 

866. SHRI K.P. REDDAIAH YADAV: 
Will the Minister of FOOD be pleased to 
stato: 

(a) whother some State Govemments 
including Andhra Pradesh Govemment have 
demanded more rice during the current year; 

(b) if so, the details thereof State-wise: 

(c) the adion taken by the Union Gov-
ernment to meet the demands of the State 
Govemments; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GooOI): (a) and (b). The State Govern-
mentslUnion TerritOrieS are requested every 

Rio. ?-O/- per head per month. 
PM. 

Rs. 201- per team per court per two 

Rs. 25/- p€<r month per member. 

month to intimate their realistic requirements 
of rice and wheat from the Central Pool for 
distribution through Public Distribution Sys-
tem. As the demands are received on monthly 
basis and allotment is also made on a month 
to month basis. Inform<!tion regarding de-
mand forthe cwurent year as a whole. is not 
available. However. a Statement indicating 
the demand lor rice for Public Distribution 
System received from StateslUnion Territo-
ries lor the month 01 July. 1992 is attached. 

(c) and (d). Allotments of rice and wheat 
are made to States on a month to month 
basis taking into account the demandS re-
ceived, overall availability of stocks in the 
Central Pool, relative needs 01 various States! 
Union Territories and seasonal availability. 
These allotments are only supplemental to 
open market availability and are not intended 
to meet the entire demand of the StOlteSf 
Union Territories, as the procurement of rice 
and wheat forthe Central Pool during the last 
few years has ranged from 12% to 18% of 
tho total production of these foodgrains in 
the country. 
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StatesJUnion Territories 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

JULY 14, 1992 

STATEMENT 
Written Answers 212 

Demand for Rice (In '000 M. Ts) 

160.0 

8.0 

64.0 

25.0 

6.0 

43.0 

4.0 

8.0 

35.0 

75.0 

236.0 

120.0 

75.0 

9.3 

15.0 

7.5 

18.0 

35.0 

1.5 

5.0 

5.0 
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States/Union Territories 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A&N Island 

Chandigarh 

D&N Island 

Qaman & Diu 

Delhi 

Lakshad dweep 

Pondicherry 

Total All StatesfUTs 

CRPF/BSF 

Defence 

Bhutan 

Total All India 

Procurement of Wheat 

867. DR. O. VENKATESWARA 
RAO: 

SHRI PANDURANG PUNDLIK 
FUNDKAR: 

Will the Minister of FOQO be pleased to 
state: 

Demand for Rice (In '000 M. Ts) 

75.0 

16.85 

141.0 

4.5 

0.5 

0.5 

0.6 

35.0 

3.0 

1382.25 

1.5 

48.0 

1.85 

1433.6 

withhold by the farmers of U.P., Punjab and 
Haryana due to low procurement price: 

(b) if so, the measures proposed to be 
taken by the Government during the current 
year to compel the farmers to sell the wheat 
to Government Agencies; 

(c) if not, the reasons therefor; 

(d) the corrective steps taken by the 



215 Written Answers JULY14,1992 Written Answers 216 

ensure procurement of wheat ;)1 the targetted 
level? 

THE MINISTER OF S1;.>. fE OF THE 
MINISTRY OF FOOD (Sr1RI TARUN 
GOGOI): (a) to (c). The salt uf wheat by 
farmers to the FoodCorporatiol1 01 India and 
the State procuring agencib for CentrJI 
Pool under price support sclo"me is tot;]!:;. 
voluntary. No measures are propos<.:G to bE;' 
taken to compel farmers to sell wh'-'Jt to 
Government agencies. 

(d) To maximise procurement of wheat, 
a anincer.tive tonus of Rs. 25/- per'quintal 
was paid to the farmers for sale of wheat 
under price support to F.C.I. and the State 
procuring agencies for Central Pool during 
the period Irom 1 st April to 3' sl May, '992, 
which was subsequently extended upto 30th 
June,~l $92, dwring Ihe current 19')2·93 rabi 
marketing season. In addition, the State 
Governments of Punjab, Haryana and Ra-
jasthan paid a State bonus of Rs. 51- per 
·quintnl to farmers for sale of wheat under 
price support. The amount of State bonus 
announced by Madhya Pradesh Govern-
ment was Rs. 251- per quintal. Large number 
01 procurement centres were ope ncd, espe-
cially in non-traditional StCltes with involve-
ment 01 cooperatives etc. Mobile centres 
were also opened. 

River Pollution 

869. SHRI RAM VILAS PASWAN: 
DR. O. VENKATESWARA 

RAO: 
SHRIMATI GIRIJA DEVI: 
SHRI R. SURENDER REDDY: 
SHRI CHANDRAJEET Y ADAV: 
SHRI SHARAD YADAV: 

Will the Minister of ENVInOr Jt.1ENT 
AND FORESTS be pleased to stale: 

(;:;) whether Indian river waters are unfit 
for 0; illKing and bathing on account of pollu-
ti("/, eH.;cording to the survey of the Global 
V, o.Jlt:r Quality Monitoring project; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
According to the data collected from 480 
stations under the National Waler Quality • Monitoring Programme, which is a part of Ihe 
Global Environment Monitoring System. the 
water quality in some stretches of 22 rivers is 
below the slandard desired for drinking and 
bathing. The causes of pollution in these 
rivers are dischnrge of untreated or partially 
treated waste wa!er fro municipalities, in-
dustries and trom a number of non-point of 
sources. 

(c) Tho various strategies. adopted to 
control river pollution include: 

(i) Studies of 14 major river ba-
sins in the country have been 
taken up to inventarise major 
sources of pollution and deter-
mine water quality status. 

(ii) Standards for river quality has 
boen prescribed. 

(iii) Industries and municipalities 
have been directed to treat 
theire!f1uents tothe prescribed 
standards within a time-frame. 

(iv) Complaince of standards by 
industries is regularly moni-
tored by the State Pollution 
Control Boards and by the 
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Central Pollution Control Board 
through Zoanl Task Forces 

(v) Prosect ions are launched 
against defaulting units. 

(vi) Under the Gange Action Plan, 
schemes for collection, treat-
ment and disposal of munici-
pal sewage are under imple-
mentation. Based on this 
model, an action plan forclean-
ing the identified polluted 
stretches of other rivers under 
a National River Action Plan 
has been proposed. 

[ Translation) 
Rampur·Haldwanl Railway Line 

870. SHRI BALRAJ PASSI: Will the 
MINISTER OF RAILWAYS be pleased to 
state: 

(a) whether the construction work on 
broad gauge railway line from Rampur (U.P.) 
to Haldwani has since been completed: and 

(b) if so, the time by which thiS railway 
line is likely to become operative for railway 
traffic? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) During 1993-94. 

[English) 

Computerised Passenger Reservation 
system at Cuttack 

871. SHRI K.P. SINGH DEO: Will the 
Minister of RAIL WA YS be pleased to 
state: 

(a) whether the computerised passen-
ger reservation system at Cuttack Station is 
delinred from H.awrah and New Delhi Sta-
tions on almost every day; 

(b) if so, the reasons therefor; 

(c) the numberof days the system failed 
and del inked from New Delhi and Howrah 
Stations between January and June, 1992 
(month-wise): and 

(d) the steps taken to rectify the fault? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRf MAL-
LlKARJUN): (a) There have been onlyocca-
sional cases of delinkages of Cuttack from 
Ca Icutta. There is no direct linkage between 
Cuttack and Delhi. Requests from Cuttack 
(and other cities in the reglon)forreservation 
from the Delhi System are processed through 
the linkage between Calcutta and Delhi. 
Failures for this linkage have also been only 
occasional. 

(b) The main reason tor failures is th( 
interruptions in Telecomchanrtelleasedfro' 
Department of Telecommunication (O.O.T.' 
There have been a few system failures also 

(c) A Statement is attached. 

(d) The main.reason for failur~_of the 
system at Cuttack has been the failure of 
communication channels. On occurance of 
failures, the matter IS taken up with Del-art-
ment of Telecommunication for immediate 
ractiflcation and avoidance of recurrence. 
System Jailures are analysed tor taking 
corrective action. 
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Manmad-Aurangabad Railways Line 

872. SHRI RAM KAPSE: Will the Min-
ister of RAil WA YS be pleased to state: 

(a) whether the Government have reo 
;ei\"ed representations regarding construe· 
tion of Manmad-Aurangabad railway line; 
':"",d 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) and (b). Manmad-Auran· 
gabad IS an eXls~ing line which was MG and 
was converted into BG during 1991-92. 

Assessment of Family Planning pro-
gramme 

873. SHRI MANIKRAO HODL YA 
GAVIT: 

SHRI PARASRAM BHARD· 
WAJ: 

SHRI B. DEVARAJAN 
SHRI BAPU HARI CHAURE: 

Will the MinislH of HEALTH AND 
FAMIL Y WELFARE be pleased to .stale: 

(a) whether the present syste'm of as-
sessing pertormance of State on the suc-
cess of Family Planning Programme IS from 
the achievemen't of targets of sterlisatlons·; 

(b) whether such targets have helpedto 
achieve a conslderaDie decline in the birth 
rate; 

(c) if not, whether the Union Govern-
ment propose to change this system of 
assessmenl and introduce new initiatives 
an~ revised strategy for accelerated accep-
tance of small family norm; and 

(d) if so, the details of the new approach 
10 birth control proposed to be introduced 
during 1992-93. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI DK THARA DEVI' 
SIDOHARTHA): (a) The levels of achieve-
ment of targets in different family planning 
methods including sterlisations form one of 
the criteria for assessing the progress of 
implementation of Family Welfare pro-
gramme in the States. 

(b) The extent of family planning prac-
tice is one of the means to achieve fertility 
reduction. In ()ddltion, there are other factors 
such as female literacy, age at marriage of 
girls, women's status, strong son preference 
and child survival which do influence fertility 
behaviour. 

(c) and (d). The eXisting scheme of cash 
compensation under which funds are re-
leased to the State/Union Territories on the 
baSIS of thelrper10rmance figures of sterlisa.-
tion/IUD insertions IS sought to be modified 
with a view to relale the release of funds 
under the scheme 10 the actual birth rate 
reduction eflorts made by them. 

To Imparl () new dynamism to the family 
welfare programme. an Action Plan has al-
ready been eVOlved by the Ministry of Health 
and Family Welfare and is being operation-
lised. This has been endorsed by the Health 
and Family Welfare MlOisters of State and 
Union Territories in January, 1992. The Action 
Plan highlights tho need lor evolving a na-
tional concensus in support of the family 
Welfare Programme and to obtain the willing 
partiCipation of all sections of the society. Its 
key te<lwres include improving the quality 
and outreach ot Family welfare services, 
differential strategy for special focus on 90 
poor pcrtorming deslncts (Birth rate of 39 per 
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thousand population and ab" va as per the 
1 981 census), developing a ,,,,-,chanism to 
make available funds to Stat"". Union Terri· 
tories on the basis of reductio,. uf actual birth 
rate, increasing the coverZl\)" of younger 
age couples through vigorou~ O)romotion of 
spacing. methods, introducing flew contra-
ceptives and improving the qU ..... ity of contra-
ceptives, strengthening failuly welfare 
scheme in urban areas specially In slum 
pockets, revitalising trc:uning actiVities of 
medical/ para-medical personnel with em-
phasis of motivational and consuelling as-
pects. sustaining the good work done under 
the Universallmmurl1sotlon Programme and 
strengthening of other interventions for 
M3ternal and Child Hea!th Care, reorient,)-
tion 01 information, education and communi-
cation efforts to focus on the quality of life 
Issues and Interpersonal communication, 
involving voluntary and non-governmental 
organisJtions in a big way te promote active 
community partiCipation In the programme, 
gewnng up of the of the Implementation 
machinery in the States! Union Territories 
and evo'ving high leve! ,r,ter-sect oral coor-
dination mechanism at the: national, state 
and district levels. 

Reinstatement of Railway 
Employees 

874. SHRI AJOY MUKHO-
PADHYAY: 

SHRI BASUDEB ACHARIA: 

Will the Minister of RAILW.AYS De 
pleased to state: 

(a) whether the Government have taken 
any deciSion regarding reinstatement/com-
pensation to remaining railway employees 
dismissed/removed from service under Rule 
, 4 (II) of Railway Serv:Jnts (Discipline & 
Appeal) Rules from 1980 and onwards lor 
partiCipation in Trade Union activities; 

(bj If so, the details thereof; <.Ii d 

. ~ i if not, the reasons therefor and when 
a ";,-,C:lsion in Ihis regard is likely to be taken 
and implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) to (c). It has been decided 
not to reinstate the employees who ha'Je 
boem dismissed/removed from service under 
fLiu 14 (il) of Railway Servants (Discipline & 
Appec: l) RCilesfrom01.04.1980 and onwards 
in connc'ction with Trade Union activiLes. 
The q:.;cstion of giving them some monetary 
rolief is under consideration. 

Freezing of Grants to Universities 

875. SHRI SHARAD YADAV: 
SHRI B.N. REDDY: 
Simi M. RAMANNA RAI: 
SHRI MOHAN SINGH (DEO-

RIA): 
SHrll MUKUL BALKRISHNA 

WASNIK: 
SHrli rlUPCHAND PAL: 
SHRI RAM VILAS PASWAN: 
SHill RAMESH CHENNI-

THALA: 

W:'I the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Universities partic:.Jlary 
those run directly by the Cen:re. have been 
lacing serious economic crisi because of 
freeZing of their grants; 

(b) it so, the details thereof and the 
reasons the rotor; 

(c) the alternative proposals sugges~ed 
to tide ovor tM problems; 

(d) \', hettler Ihe Government propose to 
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review its decision in this regard; 

(e) if so, the details thereof; 

(f) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION ADN DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (f). Central Univer-
sities are fully funded by the Central Govern-
ment through the University Grants Com-
mission, whereas State Universities receive 
a major share of their funds from the respec-
tive State Governments. Keeping in view the 
present constraints on the availability of fi-
nancial resources, Central Government has 
decided to maintain the level of Non-Pleln 
expenditure 01 all Ministriesl Departments 
and autonomous bodies during 1992-93 at 
the level of last year. UGC informod Vlce-
Chancellors of Central Universities. Heads 
of Deemed Universities and PrinC'pJ1S of 
Delhi Colleges accordingly. Tile Commis-
sion also held a series of consulta!!ons with 
officials of these institutions to identi!y meas-
ures for effecting economy and augmenting 
income. 

The Minister of Human Resource De-
velopment held consultations with Chair-
man, UGC and Vice-Cnancellors of Central 
Univers:ties 10 consider measures to miti-
gate the financial difliculties being faced by 
them. On the basis of these consultations, 
the Commission has withdrawn its earlier 
orders in regard to freezing of Ihe mainte-
nance grants of the above institutions during 
the current financial year. 

Health and Family Welfare Services in 
Karnataka 

876. SHRIMA TI CHANDRA PRAOHA 
URS: Will the Minister 01 HEALTH AND 

FAMILY WELFARE be pleased to state: 

(a) whether the Union Government have 
received any proposal from the Karnataka 
Government to provide Health and Family 
Welfare Services in slum areas in Kama-
taka; and 

(b) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) A proJoct proposal lor 
prOViding Health and Family Welfare serv-
Ices in the slum areas of Bangalore Cily in 
KarnJtaka with World Bank assistance has 
been received by the Government of India. 

(b) The proposal in respect of Banga-
lore City has been negotiated with World 
Bank as part of the VIII India Poputation 
Project. 

Pollution in Delhi 

877. SHnl l3:JOY KRISHNA HAN-
DIOUE: 

SHRI MADAN LAL KHURANA: 

Will the Minister of ENVIRONMENT 
AND FOESTS be pleased to stJle: 

(a) the ranking of Delhi among the major 
polluted cities of Ihe world as per Wcr!d 
Health organisation report; 

(b) the main sources of pollution in Delhi; 
and 

(c) the steps taken by the Government 
to control such pollution along with the out-
come t hereol? 

THE MINISTE!1 OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) In a report 
01 the World Ilcaltn organisation and the 
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United Nations Environment Programme on 
Global Pollution and Health, New Delhi fig-
ures at the 27th place in the list of 54 cities in 
respect of pollution by Sulphur dioxide and at 
the 4th place in the list of 41 cities in respect 
of suspended particulate matter, According 
to the air quality survey carried out by the 
National Environmental Engineering Re-
search Institute, Nagpur, the levels of sus-
pended particulate matter in Delhi are. at 
times higher than the prescribed limits. 

(b) the main sources of pollution in Delhi 
are emissions from industrial activities motor 
vehicles and natural dusty conditions. 

(c) he steps taken by the Government to 
control pollution include the following: 

1. Ambient air quality standards 
have been notijied. 

2. A network of ambient air Qual-
Ity monitoring statlOI1S h;)s 
been set up. 

3. Emission standards have been 
notijied for major air polluting 
industries under the Environ-
ment (Protection) Act. 1986. 

4. All the polluting industries have 
been directed to instal neces-
sary pollution control equip-
ment so as to comply with ttle 
prescribed standards within a 
time-jrame. 

5. All the three thermal power 
plants in Delhi have installed 
electrostatic precipitators and 
the levels of particulate emiS-
sion from these units are well 
within the prescnbed limits. 

6. Gross emission standards for 
in-use vehicles have been 
notified under the Motor Ve-
hicle Rules. 1989. and these 
have come into fore from 
March 1, 1990. 

7. The Ministry of Surtace Trans-
port have advised the various 
State Transport Directorates 
including Directorate of Trans-
port, Delhi Administration to 
enforce the gross emission 
Standards. 

8. The mass emission standards 
for vehicles have been notified 
under the Motor Vehicles 
Rules. 1989. The standards 
for petrol driven vehicies have 
come into force from April 1, 
1991 <1nd tile standards for 
c·.::;sel criven vehiCles have 
ccme Ir.lC t orce tram April 1, 
1992 

9. Reguiar enforcement of the 
emission standards is b'eing 
earned out by the Directorate 
01 Transport Delhi Administra-
tion. 

10. Po!!ulion checking faCilities 
have been provided at 110 
pilVJ:e workshops and petrol 
pc;mps by tile Directorate of 
Transport. Delhi Administra-
!ion. 

11. Directorate ofTransport. Delhi 
Administration has launched 
<l'l JWJrenesscompaign about 
v(!hIGular pollution, health 
hazands as well as mainte-
nance of prccedures to control 
\'erlcuLJr po:!ution. 

, 2. The Government has started 
a programme of running bat-
tery powered buses to mini-
n:lse vehicu:ar pollution and 
Improve the ambient air qual-
Ity in congested areas of traf-
fic. 
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[ Translation] 

Import of Condoms 

878. SHRIDAU DAYAL JOSHI: 
SHRI J. CHOKKA RAO: 

Wi" the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) the approximate number of con-
doms utilised in India every year and the 
number of condoms imported from abroad 
every year country-wise and the value 
thereof; 

Year 

1989-90 

1990-91 

1991-92 

The quantity and value of condoms 
imported country-wise during 1986·87 to 
1988-89 are given in the attached state-
ment. 

(h) The Imports and Exports Policy 1990-
93 allows the import of collared condoms 
under Open General Licence (DGL). Drugs 
Controller (India), while approving the import 
of coloured condoms calls for specimen 

samples a/ongwith Catch Covers and a Free 

(b) whether the Government have no 
control on the quantily of the foreign con-
doms and their marketing in India; and 

(c) if so, the concrete steps proposed to 
be takeh in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATJ D.K. THARA DEVI 
SIDDHARTHA): (a) The approximate num-
ber of Condoms distributed/sold under the 
Naiional Family Welfare Programme during 
the last three years is as follows:-

No. of condoms distributed! 
sold (in million pes.) 

961.72 

1002.38 (provisional) 

915.64 (provisional) 

Sale Certificate of the Ministry of Health of 
the expor1lng country. 

The Government of India have notilied 
the C~ntral Indian Pharmacopoeia labora· 
tory (GIPL) Ghaziabad. as statutory Labora-
tory lor testing 01 Condoms. as per the stan-
dards laid down under the provisions of the 
Drugs and Cosmetics Rules. Samples of 
imported consignments of condoms are 
subjected to test at C.I.P.L.. Ghaziabad. 
prior fo release. 

(c) Does not arise. 
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(c) Does not arise. [English] 

'Ragging of Girl Student "I RamJas 
College 

879. DR. SUDHIR RA 0( 

DR. VASANT NIVVI {UTII 
PAWAR: 

Will the Ministerol HUMAN HESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether students guilty of stripping a 
lady student at Ramjas College, Delhi 1991 
have been punished by the authorities; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). According to 
the information furnished by the University of 
Delhi, the following punishments have been 
awarded to the students found guilty in the 
Ramjas College ragging incident of July, 
1991: 

(i) One student has been fined 
Rs. 200/- and his entry to the 
University has been banned. 

(ii) One student has been lined 
Rs. 100/- and given a strict 
warning against any miscon-
duct in future. 

(iii) Strict warnings against any 
kind of misconduct during their 
stay in the College/University 
have been given to three stu-
dents. 

(iv) Two students have been 
strictly warned and bonds for 
good behaviour during their 
stay in the CollegelUniversity . 
have been taken from them. 

EMUTr~ins 

880. SHRIMATI MAHENDRA KUMARI: 
Will the Ministerof RAIL v, A YS be pleased to 
state: 

(a) Whether there i& <li)Y proposal to 
Introduce more [ r.1U trains II, ;;,vl ne sections 
in the country; and 

(b) if so, the zone-wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). At present there is 
no such proposal. However, introduction of 
new services is a continuous process sub-
ject to traffic justification and availability of 
resources. 

Konkan Railway Project 

881. SHRI SHARAD DIGHE: 
SHRI K. MURALE DHARAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the percentage 01 progress made so 
far in the work 01 Konkan Railway in Karna-
taka, Maharashtra and Goa; 

(b) whether there was some delay in the 
Goasec!ion owing to the delay in finalisation 
01 the alignment 01 the sector; 

(c) if so, the decision 01 Konkan Railway 
Corporation in this regard; and 

(d) the dates when different sections of 
the project are likely to become operational? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALIKARJUN): (a) The percentage of prog-
ress upto the end of May, 1992 is as under:-
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(i) Maharashtra 

(ii) Goa 

(iii) Karnataka 

(b) Yes Sir. 

(c) It has been decided that the· align-
ment as approved by Government of Goa in 
December. 1990 with minor changes be 
adopted for construction. 

(d) (i) Raha - Dasguon (47Km) and (ii) 
Mangalore-Udupi (70Km) - likely to be op-
erational in October, 1992. (iii) Dasgaon-
Udupi (643 Km) - likely to be operational in 
1994-95. 

Revised Budget for Non-Formal 
Education 

882 .. PROF. MALINI BHA n ACHAR-
AYA: Will the Minister of HUMAN RE-· 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the revised estimates for 
non-formal education for 1991-92 are lower 
than the budget estimates; and 

(b) if so, the reasons therefor? 

THE ·DEPUTY MINISTER IN THE 
MINISTRY OF HLlMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Madam. 

(b) The budget estimates for Non-for-
mal Education for 1991-92 were fixed con-
sidering the higher financial norms under the 
proposed revision of the scheme of Non-
formal Education, which could not be final-
ised during 1991-92. Hence the revised 
estimates for Non-formal Educationlor 1991-
92 were lower than budget estimates. 

21% 

10% 

40% 

[ Translation] 

Railway Booking Offices In Bihar 

883. SHRI UPENDRA NATH VERMA: 
Will the Ministerof RAILWA YS be pleased to 
state: 

(a) whether the Government propose to 
open railway booking offices at district head-
quarters Chatra and Aurangabad and Sh-
erghati sub-division of Gaya district in Bihar; 

(b) if so, the time by which these are 
likely to be opened; and 

(cl if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). A decision has been 
taken by the Railway Administration to open . 
an Out Agency at Aurangabad. Out agency 
would be opened as soon as a suitable 
contractor is found to operate the same on 
standard terms and conditions. 

There is no proposal to open an Out 
Agency/Booking Office at Sherghati. 

Opening of an Out Agency at Chatra 
has not been found justiliedforwant of traffic 
potential. 

[English] 

Expert Group on Killer Diseases 

884. SHRI DEVI BUX SINGH: Wijl the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the Government have set 
up an expert group on killer diseases; 
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(b) if so, the details thereof; 

(c) whether the said group has submit-
ted its report; 

(d) if so, the~details thereof; and 

(e) the action taken by the Government 
for implementation of the recommendations 
made in the report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WElFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) No, Sir. 

(b) to (e). Do not arise. 

Pending Project Under Forest (Conser-
vation) Act. 1980 . 

885. SHRI SARAT CHANDRA 
PATIANAYAK: 

SHRIMAHENDR4KUMAR 
SINGH THAKUR: 

SHRIMATI KR ISHNENDRA 
KAUR (DEEPA): 

SHRI HARIN PATHAK: 
SHRI ARVIND NET AM: 
PROF. SAVJTHRllAKSH-

MANAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the names of the development proj-

ects cleared by his Ministry during the last 
three months under the Forest (Conserva-
tion) Act, 1980, State-wise; 

(b) the names of the projects rejected, 
during the above period, Stale-wise; 

(c) the names of the development proj-
ects pending with the Government for clear-
ance as on date under the Forest (Conserva-
tion) Act, 1980, State wise; 

(d) since when these are pending and 
the reasons fordelay in clearing the projects; 
and 

(e) the steps taken to expedite clear-
ance of these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Details are 
given in the attached statement. - l. 

(b) Details are given in the attached 
Statement. - II. 

(c) and (d). Details are given in the 
attached statement - III. 

(e) After all the essential information are 
fuceivod Irom the Statos/UTs. Government, 
the proposals received under the Forest 
(Conservation) Act, 1980 are examined 
expeditiously for final decision. 
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SHRI RAJVEER SINGH: Colours In Medicines 

886. SHRI DATTATRAYA BANDARU: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether artificial colours and fla· 
vours are being used In drug formulations, 
mixture, syrups; 

(b) whether these colours have got any 
therapeutic value and if so, the details thereof; 

(c) the utility of using colors and flavours 
In drugs; 

(d) whether the ingredients of these 
colours add to the prices of drugs; 

(e) whetherthe Government propose to 
prevent lhe use of these colours: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Colours are usually added to drugs 
meant for oral administration for elegance 
and better acceptance by the palients. Fla· 
vours are added to make the drug more 
palatable and to mask the unpleasant taste 
of certain ingredients. 

(d) The cost of colours is taken into 
consideration by 8aseau of Industrial Costs 
and Prices (BICP) while calculating the prices 
of drugs. 

(e) No, Sir. 

(f) Does not arise. 

[ Translation] 

Modernisation of Stations 

887. DR. LAL BAHADUR RAWAL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of raHway stations 
modernised during 1991-92 and the namea 
of the railway stations In Uttar Pradesh 
modernised during the period; 

(b) whetherthe Government have con· 
sidered the proposal of modernising AIIgarh 
Junction; 

(c) if so, the time by which it is likely to be 
completed; and 

(d) the names of railway stations pro· 
posed to be modernised during 1992-93 
alongwith details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) 67 railways stations all over 
the Indian Railways were selected in 1986 
for extensive modernisation under the 'Model 
Station' scheme. Accordingly, nine stations, 
viz., Meerut City. Lucknow Jun., Allahabad 
In., Moradabad, Lucknow, Gorakhur, Kath· 
godam, Allahabad City and Agra Fort were 
developed in the State of Uttar Pradesh 
during 1991-92. 

(b) No, Sir. 

(c) Does not arise. 

(d) No further stations are proposed to 
be taken up for expensive modernisation 
under the 'Model Station' scheme. However, 
Modernisation of railway stations is a cantin· 
ues process and the same is regularly under· 
taken whenever so warranted by growth In 
traffic subject to availability ollunds. 

Immunisation 01 New·Born Infants 

888. SHRIJANARDAN MISRA: Will the 
Minister of HEALTH AND FAMI~ Y WEL· 
FARE be pleased to state: 

(a) whether due to lack of medicai facili-
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ties In various parts of the country including 
Deihl. aD the new-bom Infants are not being 
immunized; 

(b) • so • the reasons therefor; 

(c) whether the Govemment are formu-
lating any special scheme to immense the 
new-bom Infants throughout the country and 
especially In Deihl and Uttar Pradesh; 

(d) I so, the outlines thereof; and 

(e) If not, t!'le measures being taken by 
the Govemment to protect the new-born 
infants from diseases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE CSHRIMATI O.K. THARA DEVI 
SIDDHARTHA): Ca) Adequate medicaJfacili-
ties exist under the Universal Immunisation 
Programme CUIP) to immense all infants 
against six vaccine preventable diseases as 
per the following SChedule: 

Diphtheria, Pertuss is, Tetanus (OPT) -
3 doses at 6,1 0,14 weeks. Poliomyelitis (DPV) 
-3 doses at 6,10,14 weeks. Measles - 9 
months. Tuberculosis CS.C.G.) - one dose 
between 0-1 year. 

(b) Does not arise. 

Cc) to (e). Besides providing rouline 
Immunisation action services under the 
Universal Immunisation Programmes men-
tioned above, special immunisation drives 
are also launched from time to time in the 
country, forbener out-reach and to cover the 
ieft over infants. Under this programme, the 
States and UTs are provided vaccines, syr-
inges, needles, cold chain equipment be-
sides cash aSSistance, so as to give full 
immunisation coverage to all the infanls. 
Effective from 1992-93, a new initiative called 
the Child Survical and Safe Motherhood 
programme has been framed which inter-
alia envisages sustaining Universallmmuni-
satlon Programme during the 8th Plan pe-
riod to give effective i~munization coverage 
to all new bom infants against the six vaccine 

preventabie diseases as weH as interven-
tions against dehydration In diarrhoea, 1'8S-
piratory infection etc. 

(EngUsh) 

Papers of Joint Entrance Examination 
to I.I.T. 

889. SHRI MOHAN SfNGH (DEC-
RIA): 

SHRI J. CHOKKA RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(c) whether in Ihe recent jOint entrance 
examination to the 1.1. T.,.papers for certain 
subjects had more than one correct answe.rs 
thereby confusing the candidates and mak-
ing the evaluation difficult; 

(b) if so, the details thereof; 

(c) whether any inquiry has been con-
ducted by the Government into the matter; 
and 

(d) if so, the outcome thereof and the 
action taken 10 ensure proper evaluation? 

THE DEPUTY MINISTER FOR EDU-
CATION & CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) to (d). In the recently conducted 
Joint Entrance Examination for admissions 
to IITs and IT-SHU, there was a screening 
paper, a per established practice. for the 
sole purpose 01 short listing candidates whose 
performance in the main papers was to be 
evaluated in order to prepare the All India 
Merit List. The screening paper contained 
objective type questions and the examinees 
were required to identify the correct answer( 
5). The evaluation procedure involved prepa-
ration of model answers by the paper set-
ters. These model answers were then med-
erated upon and examined critically by dif-
ferent committees of examiners to Incorpo-
rate all possible correct answers. The moct8l 
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answars thus moderated upon were then 
frozen. Evaluation has been done on the 
basis of these frozen model answers. Full 
credit was given to the candidates who ticked 
the required numberof carrect answers. Full 
credit was also given to those candidates 
who ticked anyone of possible correct an-
swers as contained in the model answers. 
Hence there is no question of any confusion 
arisen in the minds of the candidates while 
writing the answers. There was absolutely 
no difficulty in evaluating the answer scripts. 
The question of conducting any enquiry, 
therefore, did not arise. 

New Kendrlya Vidyalayas 

890. SHRI E. AHAMED: 
. DR. LAXMINARAYAN PAN-

DEY: 
SHRI ARVIND NET AM: 
SHRI RAM NARESH SINGH: 

Willthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government propose to 
open more Kendriya Vidyalayas in the coun-
try during 1992-93; and 

(b) if so, the details thereof alongwith 
the places proposed therefor, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) No such decision has 
been taken. 

. (b) Does not arise. 

Alleged malfunctioning of Ignou 

891. SHRI HANNAN MOLLAH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) w~ther the Government have re-
ceived any compiling against the maHunc-
tioning of Indira Gandhi National Open Uni-
versity; 

(b) if so, the detail~ thereof; and 

(c) the steps taken in that regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Sir. A letter dated 
4-5-92 from Sri Hannan Mollah M.P. has 
been received. 

(b) and (c). The complaints, inter alia, 
relate to the non-receipt of study materials 
by students in time, the non-availability of 
audiolvideo cassettes at study centres, ir-
regularities in counselling, vacancies in 
positions of Directors of Schools, lack of 
policy for posting of staff in regional centers, 
financial irregularnies etc. Detailed comments 
received from the University are being looked 
into. 

[ Translation] 

Multiple Sets of Question Papers 

892. PROF. ASHOK ANANDRAO 
DESHMUKH: 

SHRIRAMASHRAYPRASAD 
SINGH: 

Will the Ministero! HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have received 
complaints regarding use of multiple sets of 
question papers in Xth class examination 
held this year; 

(b) n so, the details thereof; 

(c) whether the Government propose to 
review the above system; 

(d) n so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELop· 
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MENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) ( 
KUMARI SELJA): (a) to (e). As per informa-
tion fumished by the Central Soard of Sec-
ondary Education (CSSE), during the Sec-
ondary (Class X) and Senior Secondary 
(Class XII) examinations conducted by the 
CSSE in the Union territory of Delhi where 
multiple sets (four in number) of question 
papers were used, some press reports 
appeared alleging variation in standards 
between different sets of question papers. 
The CSSE referred the four sets of question 
papers to experts for content analysis and 
the experts opined that there was no evi-
dence against the homogeneity of the mUl-
tiple sets of question papers. 

The decision regarding the use of mUl-
tiple sets of question papers has already 
been reviesed by a Committee specially set 
up by the CSSE forthis purpose. The Com- . 
mittee found the scheme effective and edu-
cationally sound. The Governing body of the 
Board has accepted the unanimous recom-
mendation of the committee to implement 
the measure regarding use of multiple sets 
of question papers for the students of all 
CSSE - affiliated schools in the country and 
abroad who would appeal in clars X and 
Class XII examinations conducted by the 
Board in future. . 

[English] 

Shifting of Railway Establishments 
from Alipuarduar Junction 

893. SHRI JITENDRA NATH DAS: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have shifted 
anumberof railway establishments fromthe 
Alipurduar junction; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI MAL-
UKARJUN): (a) No, Sir. 

(b) Does not arIse. 

Admission In Kendriya Vldyalayas 

894. SHAI AAMASHRAY 
RAMASHARY PRASAD 
SINGH: 

SHRI N. J. RATHVA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetherthe Government propose to 
revise the guidelines in respect of the admis-
sion system in Kendriya Vidyalayas follow-
ing the recommendation of the Committee 
constituted for the purpose; 

(b( if so, the details of the recommenda-
tions made by the Committee; and 

(c) the action taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) ( 
KUMARI SELJA): (a) to (c). A sub-Commit-
tee of Members of Parliament, from the 
Consultative Committee attached to the 
Ministry of Human Resource Development 
was set up and chaired by Prof. (Mrs.) Malian 
Bhattacharya, M.P. This group deliberated 
on the subject of admission of special dis-
pensation in Kendriya Vidyalaya, They have-
not recommended any change in the gUide-
lines as such, but have made relevant proce-
dural recommendations. In pursuance of 
their recommendations, the Minister of 
Human Resource Development has written 
to Members of Parliament, a letter dated 
2().5.1992 ( copy attached as a Statement) 
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STATEMENT 

MINISTER D. O. NO. F. 7201C1KVS192 

OF HUMAN RESOURCE DEVELOP-
MENTINOIA 

20 May,1992 

Dear 

You would kindly recallthat while replay 
to Lok Sabha Starred Question No. 677.on 
21.4.1992, I had given an assurance on the 
floor of the House that I would be discussing 
the question of special dispensation admis-
sions In KVS In the next meeting of the 
Consultative Committee attached to my 
Ministry. I had, accordingly, discussed this 
matter In the meetJng of the consultative 
ColMlittee on 25.41992. As decided by the 
Consultative Committee, a small Group of 
the Members of the Consultative Gracp 
consisted of Prof. (Srrt.) MaIini Bhattacharya, 
M.P., as Chairperson and Shri Mohd. Yunus 
Salim, M.P., Prof. Rash Singh Rawat, M.P. 
and Shrl Sudhirsawatmp. as Members. The 
report of the group duly singed by the Chair-
person is enclosed 'or your information. 

You will find that the Group has, in 
addition to laying down the guidelines tor 
regu\a\\1'\C;l aoml$$ion$, a\$o made ~om
~Ma'\o"fa regaroing the distribution of 
special dispensation admissions amongst 
Mermers of Parliament. Members of the 
Consultative Committee, Members of the 
Board of Governors and others. I agree with 
the recommendations of the Group. 

To operationlise these recommenda-
tions, I have constituted a small Committee 
consisting of Additional Secretary (Educa-
tion) as (Chairman and Commissioner, KVS 
and Shri sydney Rebeiry a mel'A!>er of the 
Sangathan as Its marmer which will process 
altha recommendations received in the light 
of the guidelines laid down by the Group of 
the members of the Consultative Commit-

, tee. While acting upon the recommenda-
tions, this Committee will eflsure that (a) the 

broad guidelines regarding the eJig!blllty cri-
teria for admissions In Kendrlya Viayalayas 
are adhered to, (b) the size of a class under 
aliI ~ilcumstanC8 does not exceed 45. and 
(C) special dispensation admissions are 
restricted only to 10% ofthe total admissions 
done in the previous year. 

I have also, as recommended by the 
Group of the Members of the Consultative 
Committee, constituted a monitoring Com-
mittee to review the ifll)lememation of these 
orders. The Monitoring Comhlittee will have 
Prof. (Smt.) Malian Bhattachrya, M. P., as 
Chairperson and consist of Shri mohd. Yunus 
Salim. M.P., Prof. Rash Singh Rawat, M.P. 
Shri Sudhir Sawant, M.P., Additional Secre-
tary (Education), Commissioner (KVS) and 
Shri Sydney Rebeiro, marmer of the San-
gathan, as members. The Monitoring Com-
mittee will meet once a year after the admis-
sions are over and take stock of the position. 

I am sure you would agree with me that 
aU'special dispensation admissions would 
be completed by 31 st July each year. I 
would, therefore. reques' ·ou to send your 
recommendations to my Ci.;ice latest by 20th 
June this year. Recommendations already 
sent by you to me will also be processed 
accordingly. 

I have also constituted a Committee 
con~i':o\ing 0\ Mo'!\iona\ Secretary iduca-
tion), Commissioner (KVS) and ~llr1 V.U. 
Caustic, President. Rashtriya K. V. Adhyapok 
Sangh to process the requests for transfer of 
teachers, etc. I have asked this Committee 
to ensure that the transfer guidelines are 
adr.ered to. 

With regards. 

Yours sincerely. 

SdI-

(ARJUN SINGH) 

All Members of Parliament 
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{ Translation} 

Sugar Millin Khandwa District of 
Madhya Pntde.h 

895. SI-RIMAHENDRAKUMAR SINGH 
THAKUR: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Government propose to 
set up a Sugar Mill in Cooperative sector in 
Khandwa DistriC1 of Madhya Pradesh; and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOT): (a) and (b). The Central Govern-
ment does not propose specific locations f or 
setting up of new sugar mills in any part of the 
country. The applications forgrant 01 Letters 
of IntenlJlndustrial Licences for establish-
ment of new sugar mills at specific locations 
are received through the Department of 
Industrial Developmenrwhich are then con-
sidered by the Government as per the li-
censing Policy guidelines in force. As on 
30.6.1992, no application for grant of Letter 
ollntentJInduslrial Licence lor the establish-
ment 01 a new sugar factory in the Co-
operative Sector in Khandwa District of 
Madhya Pradesh has been received. 

{English) 

Construction of Stadium in Kamataka 

896. SHRI H.D. DEVEGOWDA: Will the 

S No. StatelU. T. 

1 . Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

Minister of HUMAN RESOURCE DEVEL· 
OPMENT be pleased to state: 

(a) whelher any request for providing 
Central Assistance for construction of Sta· 
dium in Hassan District, Karnataka has been 
received; 

(b) if so, the aC1ion laken by the Govem· 
ment thereon; and 

(c) Ihe names of olherplac{:s from where 
such proposals have been rc:;eived and 
approved, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMAR I MAMTA BAN· 
ERJEE): (a) and (b). Yes, Sir. Out of the 4 
proposals for construction of Stadia received 
in the Department from Govemment of Kar-
nat aka, Central assistance have been ap-
proved for two Stadia. viz. (i) Stadium at 
Hassan and (ii) Mini Stadium at Government 
High School, R. C. Road, Hassan undert!le 
Scheme of Grants to State Sports Councils, 
etc. The other two proposals were not found 
viable for central assistance. Government at 
Karnataka has been informed accordingly. 

(C) The Cenlral assistance has been 
provided to various States lor construction 01 
33 Stadia in 1990-91 and 15 Stadia in 1991· 
92. State- wise break-up is given in the 
attached stalement. 

No. 01 Stadia lor which Centra} 
assistance sanctioned in: 

1991-92 1990-91 
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S. No. StatelU. T. 

5. i:'Iimachal Pradesh 
6. Kerala 
7. Kamtaka 
8. Madhya Pradesh 
9. Maharashtra 

10. Punjab 
11. Rajasthan 
12. Sikkim 
13. Tripura 
14. Tamil Nadu 
15. West Bengal 
16. Andaman & Nicobar 
17. Delhi 

Passenger Train From Dhanbad to Tata 
Nagar 

897. SHRI BASUDEB ACHARIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are consider-
ing to introduce a passenger train from Dhan-
bad to Tata Nafar in view of the long standing 
demand of the people of these areas; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMINIS-
TRY OF RAIWA YS (SHRI MALLIKARJUN): (a) 
NO,Sir. 

(b) Does not arise. 

(c) Due to operational and resource con-
straints. 

Procurement and Distribution 
Price of Foodgrains 

898. SHRI R. DHANUSKODI ATHITHAN: 
Will the Minister of FOOD be pleased to state: 

Vvfllzen Answers 304 

No. of Stadia for which Central 
assistance sanctioned in: 

1991-92 1990-91 

3 2 
1 
2 12 

1 

1 
2 
2 
2 
2 

3· 3 
3 

15 33 

(a) whether the Procurement prices 
of foodgrains are lower than the prices at 
which they are being sold to the consum-
ers in the current year; 

(b) if so, the details thereof; and 

(c) the per quintal expenditure in-
curred by the Food Corporation of India 
on the operational cost thereof during the 
above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). While the minimum 
support prices (MSP) of paddy and wheat 
are uniform throughout the country, the 
procurement prices of levy-rice differfrom 
State to State. The Central issue (CIP) of 
rice and wheat are also uniform through-
out the coontry. The MSP of paddy, pro-
curement prices of levy-rice (Punjab and 
Haryana which are the highest) for 1991-
92 kharif season and the current CIP (ex-
FCI godown) of rice and wheat in the 
following table: 
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Blo.ph .... R ... rv •• ln Thar D ... rt 

899.SHRIMATI DIPIKAH. TOPIWALA: 
WUI the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) Whether Government have consti-
tuted a team of experts to prepare a report on 
establishment of desert biosphere reseNes 
In Thar Desert; 

(b) if so, the main recommendations of 
the team; 

(c) whether recommendations of the 
team has been considered by the Govern-
ment;and 

Cd) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). A 
Working Group was constituted to prepare a 
project document for establishment of a 
Biosphere ReseNe in the Thar Desert. In its 
report, the Working Group recommended 
the demarcation of area and management 
adivities to be taken up in the Desert Bio-
sphere ReseNe proposed to be set up in 
Barmer and jaisalmer Distrid of Rajasthan. 

(c) and (b). The recommendations were 
considered and the matter has been taken 
up with the Govemment of Rajasthan. 

New LIcence. to SUgar Mills 

900. SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

SHRI SA TVA DEO SINGH: 
SHRI HARIN PATHAK: 
SHRI RAM SAGAR: 
SHRI RAM NAGINA MISHRA: 
SHRI DHARMA BHIKSHAM: 

WUI the Minister of FOOD be pleased to 
stale: 

(a> the number 01 proposals cleared as 
onJuly 1, 1992 and the number of proposals 

pending since last one year for setting up of 
sugar mills, State-wise; 

(b) whether priority will be given to the 
cooperative sector; 

(c) the time by which all the pending 
proposals are likely to be cleared; and 

Cd) the number of licences of sugar mills 
cancelled during 1991-92, State wise with 
reasons for cancellation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) (a) No proposal for grant of indus-
trial licence for setting up of a new sugar 
fadory on the basis of the licensing policy 
guidelines announce vide Press Note dated 
8.11.91 has been cleared till July 1,1992. A 
State-wise list of applications received 
through the Department of Industrial Devel-
opment for setting up of new sugar mills and 
pending consideration since 30.6.91 isgiven 
in the attached statement. 

(b) As per the present licensing poUcy 
guidelines other things being equal. prefer-
ence in licensing wiU be given to the propos-
als from the Cooperative Sector and the 
Public Sector, In that order. as compared to 
the Private Sector. 

(c) In view 0' the large pendency of 
unirTlllemented letters of intentllicences al· 
ready issued, proposals for setting up of new 
sugar fadories have not yet been taken up 
for consideration. 

(d) No Letterof IntenVlndustriallicence 
for setting up a new sugar factory has been 
cancelled during the sugar year 199'-·92 
(Oct. - Sept.) 111130.6.92. 

LIST OF APPLICATIONS RECEIVED 
THROUGH THE DEPARTMENTOFINOU5-
TRIAL DEVELOPMENT FOR ESTABLISH-
MENTOF NEW SUGAR FACTORies AND 
PENDING CONSIDERATION SINCE 
30.6.91. 
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STATEMENT 

SI. No. State 

1. Uttar Pradesh 

2. Maharashtra 

3. Andhra Pradesh 

4. Punjab 

5. Orissa 

6. Madhya Pradesh 

7. Rajasthan 

8. Tamil Nadu 

9. Gujarat 

10. Haryana 

11. Bihar 

12. Karnataka 

13. Himachal Pradesh 

Total: 

Incentive Scheme for New Cooperative 
Sugar Factories 

901. SHRI MUKUL BAlKRISHNA 
WASNIK: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Government held any 
meeting with the representatives of Co-
operative Sugar Factories and Financial 
Institutions to discuss the incentive scheme 
for new cooperative sugar factories and other 
related issues; 

(b) if so, the details of the discussion 
held and the decisions taken therein; 

(c) the number of proposals pending 
with the Financial Institutions for financial 

No. of applications 
pending as on 30.6.91 

194 

206 

58 

29 

02 

08 

02 

13 

08 

15 

21 

46 

01 

603 

assistancelloans for setting up new co-op-
erative sugar factories; and 

(d) the reasons for their pendency and 
the time by which these proposals are likely 
to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). A meeting was taken 
by the Prime Minister on 19th May, 1992 with 
the representatives of Cooperative Sugar 
Factories of Maharashtra to consider the 
problems of the newly licenced cooperative 
sugar factories of that State. Alter discus· 
sion it was decided thaI the issues would be 
further examined. 

(c) and (d). The Industrial Finance Cor· 
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poratlon of India has reported that 41 pro-
posals are pending with the Financiallnstitu-
tions for grant of financial assistancelloans 
for setting up of new cooperative sugar fac-
tories. As regards the reasons for pendency, 
It has been states that the viability of a new 
sugar project has become unc",rtain.1t is not 
possible to indica.<i anytime-frame bywhich 
these proposals are likely to b", cleared. 

( TtanSlat/on) 

Printing of N.C.E.R. T Text Books 

902. SHRI LAl BABU RAJ: 
SHRI PRATAPRAO B. 

BHONLE: 

Willthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether NCERT text books are not 
printed In time and as such adversely affect~ 
ing the studies of children; 

(b) If so, the details thereof; 

(c) the total demand of NCERT books 
during the last two years: 

(d) the total number of books published 
by NCERT during that period; and 

(e) the steps taken to make available 
the NCERTbooks In the market in time so as 
to avoid the shortage of text bookS every 
year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARISELJA):(a) No. Sir. The N.C. R.T. 
has Informed that their text books for 1991-
92 and 1992-93 were printed and made 
avallable In time. 

(b) Does not arise. 

.(c) The total demand of NCERT text 
bad&a~thelasttwoyearswasabout45 
mIIIm copies. 

(d) The N.C.E.R.T. published 515 text 
book titles for 1991-92 and 1992~93 ses-
sions. 

(e) The Sale and distribution of NCERT 
text books are done through 14 Wholesale 
Agents in Delhi and 24 Wholesale Agents in 
other States-IUTs. In order to improve the 
delivery system of its textbooks. NCERT has 
decided to open regional publication and 
distnbution centres at Calcutta, Madras and 
Ahmedabad. The reqUirement of northern 
region will be met from the Headquarter, 
Deihl. There is a Sales Counter in the NCERT 
Campus in Delhi to meet the emergent local 
demands. 

All necessary steps have been taken to 
ensure that all the NCERT text books are 
available before the commencement of the 
new academic session of 1993-94. 

[English} 

Railway Bridges on National 
Highways 

903. SHRI DHARMANNA MONDA VYA 
SADUL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the amount allocated by his ministry 
for widening and development of Railway 
Bridges falling on National Highways includ-
ing National Highway No. 13; and 

(b) the details of railway bridges likely to 
be widened jn Solapur District on National 
Highway No. 13? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MUL-
LlKARJUN): (a) Widening and development 
of road overbridges is done by Railways on 
depositterms; hence no provision is made in 
Railway Budget for such works. However. 
Railways provide fo(>'unds for Railway'S 
share of cost in construction"of new road 
overbridyes • 

(b) Proposal for one such bridge at the 
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outskirts of Sholapur, rec:elvedlromthe State 
Govemnwnt is at planning stage. 

Health for All By 2000 A.D. 

904. SHRIMA TI VASUNDHARA RAJE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have made 
any review on the progress towards Health 
for all by 2000 A.D.; 

(b) If so, when the last review was made; 
and 

(e) the details 01 the progress according 
to the review since the Alma Ala Declaration 

or ,inee the adoption of the National Health 
Policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The provision of 
health care services is continuously moni-
tored and modifications introduced in Keep-
ing with the demographic and epidemiologi-
cal profile. An evaluation of the Health strat-
egy was last undertakien in 1990. 

(el The National Health Policy adopted 
by the Government in 1983 indicated the 
targets to be achieved for Health for all by 
2000 A.D. and laid down important indica-
tors to measure achievements which are 
provided in the attached Statement. 
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Superfast Trains From Bombay 10 
Trlvandrum 

905. SHRr P.C. CHACKO: Will the 
Minister of RAILWAYS be pleased to slale: 

(a) whether the Government propose to 
introduce new superfast train from Bombay 
to Trivandrum in view of heavy density of 
passengertraffic; 

(b~if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Due to operational and resource 
constraints. 

Train Accident in Kottayam, Kerala 

906. SHRI THAYIL JOHN ANJA· 
LOSE: 

PROF. K.V. THOMAS: 

Will the Minisler of RAILWAYS be 
pleased to state: 

(a) whether there was a train accident at 
Kodur in Kottayam District, Kerala; 

(b) whether any inquiry has been held 
into the accident: 

(c) if so, the findings thereof and Ihe 
total loss suffered as a result of the accident; 

(d) the steps proposed to be taken to 
prevent such accidents in future; 

(e) whether the repair of the damaged 
portion of railway line is over; and 

(f) if so, the total time token for the 
restoration of the railway traffic and the total 
cost of the repair work? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUNj: (aj Yes, Sir. 18 wagons of a 
goods train'derailed over a bridge between 
Kottayam and Chingavanam stations on the 
Ernakulam·Quilon section of Trivandrum 
Division of Southern Railway on 12.6.1992. 

(b) Yes, Sir. A joint inquiry by a multi· 
disciplinary Committee of three junior ad· 
ministrative grade officers has been held 
into this accident. 

(c) The report of the Committee is under 
finalisation. The total loss suffered on ac· 
count of this accident, including expenditure 
on restoration operations, is estimated to be 
Rs. 119.83 lakhs, 

(d) Pending receipt of the inquiry report, 
all necessary precautions and safeguards in 
the maintenance of permanent way and roll· 
ing stock and train operations have 6een 
taken. 

(e) Yes, Sir. 

(f) 113 hrs. and 20 minutes were taken 
for restoration of traffic. The cost of repair 
works out to Rs. 51.95 lakhs. 

Supply of Substandard Drugs By 
Hospitals 

907. SHRI KARIYA MUNDA: Will the 
Minister of HEALTH AND FAMILY WEL· 
FARE be pleased to state: 

(a) whether any case of supplying of sub 
standard drugs in hospitals of Delhi hacome 
10 the notice 01 Government; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI DK THARA DEVI 
SIDDHARTHA): (a) Yes Sir. 

(b) Supply of Ing. Gesicaine 2% 8 No. 18 
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102 by Mis S.G. Phaswa to Safdarjung 
Hospital in 1991-92. . 

(c) The batch was got replaced free of 
charge. 

Medical Facility to Rural Poor 

908. DR. K.D. JESWANT: Will the Min-
ister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the targets fixed under the seventh 
Five Year Plan to extend medicalfacilities to 
the rural poor and specially to the Scheduled 
Castes and Scheduled Tribes and in back-
ward area of the country State·wise; 

(b) the extent to which the targets have 
been achieved so far; and 

(c) the steps taken or proposed to be 
taken to extend medical facilities to achieve 
the targets? 

THE MINtSTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE (KUMAR' D.K THARA (lEVI 
SIDDHARTHA): (a) Medical facilities to the 
population in rural areas are provided through 
the sub·centres, Primary Health Centres and 
the Community Health Centres. These 
Centres are established on the basis of 
population norm. A sub-centre is established 
for 5000 population In plain and 3000 popu-
lation in hilly and tribal areas. A Primary 
health Centre is established for 30,000 
population in plain areas and20,OOO popula-
tion in hilly and tribal areas. A Community 
Health Centre is established for 1,20,000 
population in plain areas and 80,000 popula-
tion in hilly and tribal areas. there is no other 
Criterion for opening of these centres. 

(b) Statement I and II showing the State-
wise targets fixed for the Centres for VII Five 
Year Plan (1985-90) and also the number of 
these Centres reported to be functioning as 
on 31.3.92 showing the State-wise position 
are attached. The targets of providing rural 
infrastructure have almost been met by most 
of the States. The lagging States have been 
directed to fulfil the backlog of their targets 
and make these centres functional. During 
VIII Five Year Plan the emphasis is on con-
solidation 01 achievements made so far. 
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Wagons for Mormugao Port 

909. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the railway stations in Goa ar.d 
outside Goa, from where iron and manga-
nese are transported to Mormugao Port by 
wagons; 

(b) the revenue earned by thr II ways 
as freight charges from each of ti se sta-
tions during the last three ye ""5; 

(c) the average transportation time for 
carrying this ore from the railway yards in 
these stations to the Mormugao port; 

(d) whether there is any delay in trans-

Stations 

1989-90 

Tornagallu 0·.97 

Kariganuru 0.84 

Hospet 0.29 

Vyasa"kere 2.04 

Yeshwantnagar 0.33 

Swamihalli 1.39 

Bellary 0.16 

(c) The average transportation time for 
carrying ores is about 20 hours. 

(d) There is no delay in transportation 
due to shortage of railways wagons. 

(e) Does not arise. 

ENVIRONMENT eRtGAOE 

910. PROF. PREM DHUMAL: Will the 

portatio 1 because of shortage of railway 
wagon~; 1nd 

Ie) if so, the steps proposed to be taken 
10 make available required number of wag· 
ons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) Iron ore and Manganese 
are is loaded in wagons from Tornagallu, 
Kariganuru, Hospet, Vyasankere, Yesh-
wantnagar, Swami-halli and Betlaryslations 
for export through Mormugao port. At no 
station in Goa iron are is loaded in Railway 
wagons. 

(bl The revenue earned by the Railways 
for carriage for iron and manganese ores 
from these stations to Sanvardam forthe last 
three years is as indicated below:-

Revenue earned as freight charges 
(In crares af rupees) 

1990-91 1991-92 

1.21 0.71 

1.02 0.63 

0.32 1.00 

2.23 2.80 

0.65 0.60 

1.42 2.09 

0.26 0.44 

Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have de· 
cided to constitute hPrayavaran Sudhar 
Vahinis" (Environment Brigade) 10 protect 
and preserve environment and forests in the 
country; 

(b) if so, whetner ine GovCmment have 
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identified the States where this programme 
is proposed to be implemented first; 

(c) if so, the details thereof; 

(d) whether the Government considorto 
give preference to Himachal Pradesh which 
had been selected for Ecological Task Force 
in 1983; and 

(e) if so, the time by which the Prayav-
aran Sudhar Vahini is likely to be constituted 
in Himachal Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Gov-
ernment has decided to constitute 'Paryav-
aran Vahinis' to create environmental awaro-
ness and control pollution & environmental 
degradation & preserve forests and wild life 
through the involvement of non-governmen-
tal organisations and individuals. particu-
larly the students and the youth. 

(b) and (c). 'Paryavaran vahinis would 
be constituted in 100 districts spread over 
various states during the current year. Out of 
these, 46 districts in 14 states and the Union 
Territory of Delhi have already been identi-
fied. These states are Andhra Pradesh, Bihar. 
Goa, Gujarat, Haryana, Himachal Pradesh, 
Kerala, Madhya Pradesh, Haryana, Hima-
chal Pradesh, Kerala, Madhya Pradesh, 
Maharashtra, Orissa, Rajasth::m, Tamil Nadu, 
Uttar Pradesh & West Bengal. Letters have 
been wriUen \0 all the State Governments 
and Union Terri\ory Administrations in Ihis 
regard. 

(d) and (e). 2 districts namely Kullu & 
Palampur in Himachal Pradesh have been 
selected for constitution of 'Paryavaran 
Vahinis' and intimation sent to the Stato 
Govemment. Action to set up to Paryavaran 
Vahinis has been initiated. 

Indian Delegation to the Earth Summit 

911. SHRI NAWAL KISHORE Rl\t 
SHRI SANAT KUMAR MAN-

PAl: 

SHRI N.J. RA THVA: 

Will the Minister 01 Er; :n::>NMENT 
AND FORESTS be pleased to ;;itate: 

(a) The details of the Indian Delegation 
including representatives of Non-Govern-
ment Organisation attended the Earth 
Summit held in June, 1992; 

(b) the total expenditure incurred includ-
ing the loreign exchange component thereof; 
and 

(c) the achievements made by the Dele-
gation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR! KAMAL NA TH): (a) The list of 
members of the Indian Delegation which 
participated in the United Nations Confer-
ence on Environment and Development held 
at RIO de Janeiro(Brazil) in June, 1992, is 
given in the attached statement. 

(b) Information is being collected and 
will be placed on the Table of the House. 

(c) The Ind:=ln Delegation to the UNCED 
played an active role not onlyin the detailed 
negotiations on I\genda 21 but also in mobi-
lising opinion both among counties 01 the 
Group of 77 and others, on various important 
issues, PZH1icuiarty in regard to the Ric, 
Decl<:1ration on Environment and Develop-
ment and the Statement on Forests, leading 
10 a broad consensus of views. 

Statement 

Mambers of the Indian Deletion to the 
United Nations Conference on Environment 
and Dove/opment at Rio de Janero 

1. Shri Kamal Nath, Minister of Envi-
ron men] and Forests, 

2. Shri Har Swarup Singh, Lt. Gover-
nor 01 Pondicherry, Pondicherry 

3. Shri Ambarish Mukhe~ee, Minister 
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of Environment, Government of 
West Bengal & Chairman, West 
Bengal Pollution Control Board 

4. Shri Mani Shankar Aiyar, Member 
of Parliment, lok Sabha 

5. Ms. Bakul Patel, Sheriff, Bombay 

6. Dr. Digvijay sinh, Former Member 
of Parliament and Former Deputy 
Minister for Environment 

7. Dr. M.S. Swaminathan, Agriculture 
Scientist and Director, M.S. Swa-
min at han Research Foundation, 
Madras 

8. Shri Hari Dang, Executive Director, 
Sustainable Development New 
Delhi 

9. Shri Ani! Agarwal, Director, Centre 
for Science and Environment, New 
Deihi 

10. Shri Kartikeya Sarabhai, Director. 
Centre for Environment Education, 
Ahmedabad 

11. Prof. P. Khanna, Director, Na-
tional Environment & Engineering 
Research Institue, Nagpur 

12. Shri R. Rajamani, Secretary, Envi-
ronment & Forests, GOI 

13. Dr. S. Ramachandran, Secretary, 
Department of Biotechnology 
Government of India 

14. Shri C.D. Pandeya, Inspector 
General of Forests, Ministry of 
Environment & Forests, Govern-
ment of India 

15. Shri C. Dasgupta, Additional Sec-
retary (10), Ministry of External 
Affai~s, Government of India 

16. Shri Mukul Sanwal, Joint Secre-
tary, Ministry of Environment and 
forests, Government 01 India 

17. Shri DK Biswas, Advisor, Ministry 
of Environment & Forests Govern-
ment 01 India 

18. Shri Avani Vaish, Director, Ministry 
of Environment & Forests Govern-
ment of India 

19. Shri Ajai Malhotra, Director, Minis-
try of External Affairs, Government 
of India 

20. Shri Neeraj Prasad, DeputySecre-
tary, Department of Economic Af-
fairs, Government of India 

21. Smt. Deepa Gopalan Wadhwa, 
First Secretary, Parmanent Mission 
of India, Geneva. 

22. Shri Ntkhli Seth, First Secretary, 
Permanent Mission of India, New 
York. 

23. Shri Anthony De Sa, Deputy Sec-
retary to the Minister of Environ-
ment and Forests. 

Applications for Import of Wheat 

912. SHRI K.V. THANGKABALU: Will 
the Minis!or of FOOD be pleased to state: 

(a) the details of the applications/pro-
posals received by the Government for the 
import of wheat since January 1992; 

(b) the number of Indian applicants out 
of them and the number thereof from 
Nonresident Indians; and 

(c) the details of the norms laid down to 
consider applications from Indians and NRls? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The prospective ex-
porters of wheat keep on sending there 
offers suo-motto from time to time. However, 
in response to the global open tenders in-
vited by the Government in March, 1992 for 
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of sensitive installations; import of wheat, 24 offers were received, out 
of which one was from non-resident Indian. 
There was no offer from any Indian firm. 

(c) The Govemment did not lay any 
such norms. 

[ Translation] 

Train Accidents In Moradabad 
Division 

913. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of rail accidents oc-
curred in Moradabad division of Northern 
Railways during the last one year and total 
loss suffered as a result thereof; 

(b) the causes ofthe said accidents; and 

(c) the action being taken to prevent 
such accidents in futu~e?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
llKARJUN): (a) There were three train acci-
dents during 1991-92 on the Moradabad 
Division of Northern Railway. The cost of 
damage to railway property has been as-
sessed at Rs. 0.79 lakhs. 

(b) Two accidents took place due to 
failure of railway staff while the third one was 
due to negligence of road user. 

(c) Some of the important steps taken to 
reduce accidents are:-

(i) Induction of technical device to aid 
the human element; 

(ii) monitoring the perfornance of staff 
of critical safety categories such as 
drivers, guards, station masters, 
etc. 

(iii) intensive train1ng of staff in opera-
tional categories; 

(iv) intensive and frequent inspections 

(v) surprise checks against carriage of 
inflammable/explosive material in 
passenger trains and 

(vi) provision of whistle boards/speed 
breakers and road signs at the 
approaches of unmanned level 
crossings and improving visibility 
for road users and train drivers. 

(English} 

National Health Policy 

914. SHRI GEORGE FERNANDES: 
SHRI RABI RAY: 

Wi" the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to s'ate: 

(a) whether the Government are con-
sidering to make changes in the health policy 
of the country; 

(b) if so, the details thereof; and 

(c) the sleps taken to provide free 
medicines to the rural poor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The policies 
governing Health are constantly reviewed 
modified to try and met the most pressing 
needs of the population within the resources 
available. These reviews are done during 
the formulation of the State Health Plans as 
well as Central Plan and the meetings of the 
State Health Ministers keeping in mind the 
epidemilogical and demographic changes. 

(c) HeaHh care services are the respon-
sibility of State Government Health care 
services to the rural population are provided 
through net-wor1< 01 sub-centres. primary 
health centres free 01 cost. However, the 
Central Government provides a grant of Rs. 
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two thousand per annum per sub-centre 
towards cost of medicines for distribution to 
the rural poor. 

[ Translation] 

Renovation of Ruins of Mlterl (Saldpur), 
U.P. 

915. SHRI RAJNATH SONKAR SHAS-
TRI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the State Government has 
sent any proposal for the renovation, exca-
vation and preservation of the ruins of Mitri 
(Saidpur), a place of archaeological impor-
tance in Gazipur district of Uttar Pradesh to 
develop tourism there; and 

(b) if so, the steps proposed to be taken 
by the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The Archaeological 
Survey of India has not received any pro-
posal from the State Govemment for the 
renovation, excavation and preservation of 
ruins of Mitri (SALDPUR) in Gasipur district 
of U.P. There, however, is a centrally pro-
tected Site at Bhitari (Saidpur), District 
Gazipurwhich is being maintained/preserved 
by ASIA. 

(b) boes not arise. 

[English] 

Unced Meet at Rlo·De janeiro 

916. SHRI PRAT APRAO B. BHONSLE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased 10 slate: 

(a) whether the points emanating from 
the recent discussion held during SAARC 
Environment Minister's Conference at New 
Delhi were taken up by India in the UNCED 
Conference; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Joint Communique adopted by the 
SAARC Environment Ministers Conference 
held in New Delhi on Er-9 April, 1992 refleCted 
the consensus of view of all the SAARC 
countries on Environment and Development. 
The Communique was subsequently circu· 
lated as an official document of the United 
Nations Conference on Environment and 
Development (UNCED). The Communique 
represented the views of the SAARC coun· 
tries. including India. and was in accord with 
the position taken by India on the issues of 
environment and development at UNCED 
held at Rio de Jeneiro (Brazil) in June, 1992. 

(c) Does not arise. 

[ Translatibn) 

Dally Running of Vidarbha Express 

917. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether there has beena long stand· 
ing demand to run Nagpur-Bombay 5 ON 
Vidarbha Express daily for the convenience 
of the passengers of Vidarbha area of Ma-
harashtra; 

(b) whether there has been Rail Roko 
Agitations in Amravati, Nagpur and Buldana 
districts of Vidarbha area of Maharashtra; 

(c) if so, the reaction of the Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) and (b). Yes, Sir. 

(b) Examined but not found feasible at 
present. 
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Gola Goraknath to Shahjahanpur 
Railway Line (UP) 

918. SHRI SURENDRA PAL PATHAK: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether proposal for laying a new 
railway line between Gola Gokarnnath and 
Shahjahanpur via Mohumaddi in Uttar 
Pradesh is under consideration 01 the Gov-
ernment; 

(b) if so, the time by which construction 
work is likely to commence; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir 

(b) Does not arise 

(c) Constraint of resources. 

Water (Prevention and Control of 
Pullution) Act, 1974 

919. DR. RAMESH CHAND TOMAR: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Union Government propose 
to amendthe existing Water (Prevention and 
Control of Pollution) Act 1974; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS(SHRI KAMAL NATH): (a) and 
(bl. There is no proposal for amending the 
existing Water (Prevention and Control of 
Pollution) Act, 1974. The Act was last 
amended on 29th September, 1988. 

Anna Nagar-Villivakkam Railway Line 

920. SHRI ANBARASUERA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether construction for a railway 
line between Anna Nagar and Villivakkam 
has star1ed; 

(b) if so, the details of progress made so 
far, and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Commencement of the work will 
depend upon the result of the Techno-Eco-
nomic survey proposed to be taken up dur-
ing the current year. 

Bridge Over Bagmati River 

921. SHRI HARI KISHORE SINGH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether a proposal to construct 
Dheng bridge over river Bagmati between 
Dheng and Barjinia railway Stations of North 
Eastern Railway was received by him during 
a meeting of the Northern Region Members 
of Parliament; 

(b) if so, the reaction olthe Government 
thereto; and 

(c) the action proposed to taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) The line Raxaul to Darbhanga (MG) 
is in operation and no need has been felt for 
provision of any new Railway bridge be-
tween Dheng and Banginia Railway sta-
tions. 

(c) Does not arise. 
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[ Translation] 

Direct Train from Bhavnagarto 
Bombay and Deihl 

922. SHRIMATI BHAVNA 
CHIKHLlA: 

SHRI MAHESH KANODIA: 
SHRI RATILAL VARMA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
introduce a direct train from Bhavnagar 
(Gujarat) to Bombay and Delhi in near future; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Due to operational and resource 
constraints & lack of commercial justifica-
tion. 

[English] 

Difficulties of 8476 ON and 2816 ON 
Parsengers 

923. DR. KARTIKESHWAR PATRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the passengers of 8476 On 
and 2816 Dn are facing difficulties of water 
supply, catering service, unauthorised entry 
to reserved compartments and forcibly un-
authorised entry to reserved compartments 
and forcibly occupying reserved berths, fre-
quent chain pulling and the RPF, TTE re-
main ineffective; 

(b) if so, whether any action has been 
taken by the Government in this regard; 
and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Adequate arrangements for 
supply of drinking water and carting service 
already exist. Some cases of unauthorised 
entry of passengers in reserved coaches 
and elarm chain pulling have come to notice. 

(b) and (c). Regular checks are con-
ducted in these trains and the persons de-
tected travelling unauthorisedly or found 
indulging in alarm chin pulling without rea-
sonable and sufficient cause are dealt with in 
accordance with the provisions of the Rail-
ways Act. 

[ Translation] 

Hindi Training Centres 

924. SHRI B.L. SHARMA PREM: 
SHRI PHOOL CHAND 

VERMA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the steps taken by the Government 
to provide facility for teaching Hindi Short-
hand and Hindi typewriting in North Eastern 
States of the country; 

(b) the places where training centres 
have been opened in those states with the 
help of the Union Government; and 

(c) the scheme for expansion of these 
facilities during this year and the next finan-
cial year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION A.ND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (c). Under the 
Scheme of Assistance to Voluntary Organi-
sations for promotion and propagation of 
Hindi, grants . 2 sanctioned to voluntary 
organisations interalia for running Hindi 
"h')~I'.~~0 and/or He rypewl 19 Centres. 
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Besides, under the Hindi teaching Scheme, 
training in Hindi shorthanded and Hindi 
Typewriting is provided to Central Govern-
ment e01>loyees and to the employees of the 
Govemment undertakings, Banks etc. at the 
following Centres in the North-Eastem States 
of the country:-

Shorthand and Typewriting Centres 

Assam: Guwahati, Dibrugarh & Kamrup. 

Manipur Imphal. 

Nagaland Kohima. 

Meghalaya Shillong 

Sikkim Ganglok. 

• In addition to shorthand Centres, Hin-
diTypewriting Centres are also being run at 
these places. 

In addition, HindiTypewming/Shorthand 
training is also imparted through correspon-
dence courses. 

The aforesaid existing facilities for Hindi 
Typewriting/shorthandtraining appearto be 
adequate. However, the new proposals for 
support to Hindi Typewriting/shorthand train-
ing in North Eastern States would be consid-
ered keeping i~' view the needs of the region 
and also the available resources. 

Railway Projects In Punjab 

925. SHRI KAMAl CHAUDHARY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the details of the proposals tor new 
railway projec\s submitted by the Govern-
ment 01 Puniab during the last three years; 

tb) whether some 01 the proposals have 
been 10und unremunerative; and 

(c) if so, the details thereof and the 
action taken on each of the proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Following werelhe propos-
als for new lines:-

(1 ) New electrified BG link from Rajpura 
to Chandigarh; 

(2) Eleclrified double line from Rajpura 
to Patiala; 

(3) New SG link from Patiala to Jakhal; 

(4) New SG link from Chandigarh to 
Sirhind/Sarai Banjara; and 

(5) Payal (Ferozpurl to Chandigarh. 

(b) Surveys lor new lines from Rajpura 
to Chandigarh and Chandigarh 10 Ludhiana 
carried out in the past have revealed inade-
quate traffic potential. No survey has, how-
ever, been carried ollt for the remaining 
lines. lines at items(1) 10 (3) were also 
proposed to serve the propsed counter-
magnet towns under the National Capital 
Region Plan. 

(c) Railways are tacing an acute re-
source crunch and, therefore. the proposed 
new lines have to wait till the resource posi-
tion Improves. However, in view of persistant 
demand. a survey has been ordered lor 
Rajpura-Chandigarh SG line. which will 
provide a direct SG link with important towns 
01 Punjab without involving a reversal 01 
trains at Ambale. Further actiori onthis WOUld, 
however. depend upon the results of the 
survey and the availability of resources in the 
coming years. 

(English] 

New Zones/Division. 

926. SHRI HARIN PATHAK; 
SHRIMA TI CHANDRA 

PRASHAURS: 

Will the Minister of RAILWAYS be 
pleased to state: 
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(0\) whether the Government have con-
stituted a Committee to recommend the 
creation of new railway zones and divisions 
in the country; 

(b) if so, when the Committee was 
constituted; 

(c) whether the Committea has submit-
ted its report; 

(d) if so, the places recommended by 
the Committee for the creation of new rail-
way zones/divisions: and 

(e) the details of recommendations 
saccepted by the Government and the names 
of new zones/divisions proposed be created 
along with names of their headquarters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) to (d). The Railway Reforms 
Committee (RRC) was set up in May, 1981 
to undertake a comprehensive review of the 
working of the Indian Railways. In one of its 
reports, namely "Railway Regrouping", sub-
mitted in July 1984, the RRC recommended 
creation of (i) tour new zons with headquar-
ters at Jabalpur, Ajmer, Allahabad and 
Bangalore; and (ii) ten new divisions with 
headquarters at Ambala, Bhopal, Maida, 
Ahmedabad, Rourkela, Singrauli, Ghazia-
bad, Guntur, Chiltorgarh and Usalapur. 

_ (e) The Government have already taken 
up lor Implementation the recommendations 
regarding creation of new ulvisions at Am-
bala, Bhopal, Maida, Sambaipur (inlieu ot 
Rourkela) and Nanded (in lieu of Guntur). 
Prevailing financial constraints have, how-
ever, precluded the possibility of going in for 
additional zones ordivisions for the present. 

Railway Bridge at Varkata 

927. SHRIMATI SUSEElA GOPALAN: 
Will the Minister of RAil WA YS be pleased to 
state: 

(a) whether the Government of Kerala 
has submitted a proposal to the Union Gov-

ernment after completing all formalities, for 
construction of railway overbridge at Varkala 
on Ernakulam - Trivandrum via Kottayam 
railway line. 

(b) if so, whether the bridge has been 
approved and construction work of the bridge 
commenced; and 

(c) it not, the r;asons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) The State Government of 
Kerala has sponsored the proposal but has 
not complied with the requisite formalities. 

(b) and (c). Do not arise. 

[ Translation] 

Conversation of Allahabad City to 
Alahabad Junction Line 

928. SHRIMATI SAROJ DEBEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposalforthe 
conversion of metral gauge railway section 
between Allahabad city and Allahabad Junc-
tion, into broad gauge; and 

(b) if so, the details thereof? 

THE MINISTE-R OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

• L1KARJUN): (a) Yes, Sir. 

(b) This· is being done as a part 01 
Allahabad-Varanasi guage conversion proi-
ect on which work is in progress. 

[Eng/ish] 

Changgfn Name of Gomma Junctton 

929. SHRI BIR SINGH MAHAlO: Will 
the Minister ot RAILWAYS be pleased to 
state: 

(a) whether there· is any poposal to 
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change the name of Gamma Junction to 
Netaji Subhas Rail-.yay Junction; 

(b) if so, the time by which it is likely to 
be implemented; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) As per the existing procedlJre, any 
change in the present name of a railway 
station can by made only on the recommen-
dation of the State Government concerned 
and duly concurred in by the Ministry of 
Home Affairs, Government of India. 

No such proposal duly recommended 
by the State Government and concurred in 
by the Ministry of Home Aff airs, Government 
of India, has been received. 

Management of Youth Hostels 

930. SHRI SUDHIR SAWANT: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whetherthe Government propose to 
hand overthe management of youth hostels 
to the voluntary organisations and coopera-
tive bodies; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (KUMARI 
MAMATA BANERJEE): 1a) No, Sir. 

{b) As per the scheme of You!h Hostels, 
construction 01 Youth Hostels IS ;) loint ven-
ture of the Central and State Governments. 
The State Governments provide a fully de-
veloped plot of land, free of cost, rneasJring 
1.5 to 2 acres. The Central Gov(;rnmcnt 

bears the full constractiont cost of the build-
ingand hands over the building to the State 
Governments on lease basis. The above 
scheme does not envisage management of 
Youth Hostels by voluntary organisation or 
cooperative bodies, but representatives of 
voluntary Bodies are on the Central Policy 
Committee as well as in the Local Manage-
ment Committee. 

Railway Insurance 

931. SHRI K. RAMAMURTHEE TINDI-
VANAM: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
introduce Rail Insurance, in consultation with 
Gic and L1C, for rail Passengers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) There is already provision of pay-
ment of a sum of Rs.2 lakhs in case of death 
or total disability and a minimum of Rs. 
16,0001- to a maximum of Rs. 1,80,0001- for 
various kinds of injuries under the Railways 
Act, 1989. 

Grant tor Calicut Stadium 

932. SHRI K. MURALEE DHARAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: • 

(a) whether the Government are con-
sidenng to give grant lor completion 01 Cali-
cut Stadium; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
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AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD DE-
VELOPMENT (KUMAR I MAMAT A BAN-
ERJEE): (a) and (b). The Department of 
Youth Affairs & Sports had sanctioned Rs. 
5.00 lakhs to Government of Kerala for 
construction of an Outdoor Stadium in Cali-
cut. This is the maximum admissible Central 
assistance for this purpose. Out of the sanc-
tioned amount, Rs. 2.50 lakhs has been 
disbursed to Government of Kerala on 
26.2.87 as 1st instalment. The balance 
amount will be released after Government of 
kerala sent the Utilisation Certificate and the 
Progress Report in the prescribed manner in 
respect of the grant already released. 

New Trains on Southern Railways 

933. PROF. K.V. THOMAS: Will the 
Minister of RAILWA YS be pleased to state: 

(a) whether there is any proposal to 
introduce new passengertrains on Southern 
Railway within the next six months; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) There is no such proposal at 
present. 

(b) Does not arise. 

[ Translation] 

Increase in Fees By Indian Institutes oj 
Managemen\ 

934. SHRIMATI SUMITRA MAHAJAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the fees in various Indian 
Institutes of Management has been increased 
many times; 

(b) if so, the reasons therefor; 

(c) whether any scheme is being lormu-

lated by the Government for providing finan-
cial assistance to the students in this regard; 
and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) and (b). The tuition 
fee in Indian Institutes of Management has 
been increased from Rs. 500 per annum, 
fixed in early sixties, to Rs. 6000/- from the 
academic session 1992-93 to enable the 
Institutes to meet a part of increased recur-
ring expenditure. 

(c) and (d). Banks are providing loans to 
needy students. The Institutes have also 
made arrangements 10 provide financial 
assistance to students of weaker sections. 

[English] 

Afforestation Programmes 

935. SHRI RAMESH CHENNITHALA: 
Will the Minister of ENViRONMENT AND 
FORESTS be pleased to state: 

(a) the details of afforestation pro-
grammes launched or proposed to be 
launched in vanous States, particularly in 
Kerala; and 

tb) the lund allocated to the State GO'J-
amments lor '99'-92 and '992-93 under 
a\\ores\a\\ol\ ?fO<,)famme'<., ?fO~famme-''''i\'<.e 
ana S\a\e-'Nise'? 

TH MINISTER OF STATE FOR ENVI-
RONMENT & FORESTS (SHRI KAMAL 
NATH): (a) Al1orestationltree planting are 
continuing activates undertaken in the States. 
including Kerala, Keeping in view the funds 
made available through the State and Cen-
tral Plans. The main programmes include 
the externally-aided Forestry Projects, Re-
habilitation 01 Degraded Forests, Strip Plan-
tations, Farm Forestry, Production Forestry, 
Control of Shifting CuHivation, Fuelwood & 
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Fodder Projects Scheme. Integrated Waste-
lands Development Projects Scheme. Des· 
ert Development Programme, Drought Prone 
Areas Programme, Schemes for Generating 
Rural Employment, etc. . 

(b) The Statewise aUocation of funds for .• 
undertaking afforestation and tree planting 
actlvnles under the 20 Point Programme for 
the years 1991-92 and 1992-93 are given in 
the attached statement. 

STATEMENT 

Slatewise AJlocatlon Of Funds fOl 1991-92 & 1992-93 For AfforestationiTree Planting 
Activities. 

(Rs. In lakhs) 

51. StatelU. T. 's 1991-92 1992-93 

2 3 4 

1. Andhra Pradesh 2878.00 1327.76 

2. Arunachal Pradesh 624.64 978.60 

3. Assam 1848.84 1808.80 

4. Bihar 4245.00 2381.21 

5. Goa 104.65 168.00 

E. Gujarat 5819.69 4126.52 

7. Haryana 3937.75 2538.25 

8. Himachal Pradesh 2754.98 2943.00 

9. Jammu & Kashmir 1997.00 1383.23 

10. Kamataka 5577.51 3708.65 

11. Kerala 1991.50 2230.20 

12. Madhya Pradesh 7031.00 3882.16 

13. Maharashtra 5177.51 7308.65 

14. Manipur 491.12 364.00 

15. Meghalaya 1407.37 '980.00 

16. Mizoram 290.00 NA 

n. Nagaland 169.27 336.00 

18. Orissa 3669.36 3191.85 
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SL StateIU. T. ~ 

2 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. TamUNadu 

23. Tripura 

24. Uttar Pradesh 

25. WeslBengai 

26. I-i & NIsland 

27. Chandlgam 

28. D&NHaveli 

29. Oaman & Diu 

30. Delhi 

31. lakshadWeep 

32. Pondicherry 

•• Does not Include Rs. 96.00 crores of 
Jawahar Rojgar Yolna funds. Alsdus not 
Include As. 115 CIOres of NWDB budget 
Total tentative outlay for point no. 16 of the 
2O-polnt programme Is As. 735.00 crores. 

NA· Not Available 

Quota of Foodgralns of U.P. 

936. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FOOD be 
pleased 10 state: 

(Rs. In lakhs) 

199'·92 1992·93 

3 4 

944.12 568.40 

7703.66 4792.92 

494.73 344.40 

1773.69 2841.04 

1326.30 407.40 

9742.99 5421.51 

2740.31 1504.80 

120.00 350.00 

30.00 NA 

93.54 118.83 

17.00 14.00 

100.00 199.50 

8.50 11.20 

88.57 35.00 

75198.96 52382.79· 

(a) whether the Govemment have any 
proposal to increase the quota of toodgrains 
for strengthening the Public DistribUtion 
System in States on the basis ofthe increase 
in the population at as per the 1991 census; 

(b) if so, the details of the increase in the 
Quota ot Uttar Pradesh during the current 
year; 

(c) II not. the reasons therefor; and 

(d) the details 01 the Increrase In the 
Quota of foodgralns allocated to each State , 
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during the year 1989-90,1990-91 and 1991-
92; and the quantity of foodgrains proposed 
to be allocated during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The allocations of foodgrain 
(Rice and Wheat) to States/Union Territories 
from Central Pool the Public Distribution 

System are not made on the basis of popu-
lation. 

(b) and (c). Do not arise. 
(d) A Statement showing allotments of 

rice and wheat to various States/Union Ter-
ritories during 1989-90, 1990-91 and 1991-
92 is attached. Allotments are made on 
monthly basis. Thus information regarding 
allocations to be made during 1992-93 can 
become available only after the year is over. 
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[ Translation) 

Air Conditioned Coaches to Maurya 
Express 

937. SHRI LALIT ORAON: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether air-conditioned coaches 
have not been provided to Maurya Express 
(Gorakhpurto Hatia) a long-distance impor-
tant train; and 

(b) if so. the reasons therefor and the 
time by which this facility is likely to be 
provided to this train? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b).lt has not yet been 
possible to provide Air-conditioned coaches 
on many important trains on the Railways 
including Maurya Expressdue to shortage of 
such coaches on account of limited produc-
tion capacity. As a policy, however, it has 
already been decided to provide Air-condi-
tioned accommodation on aU overnight Mail! 
Express trains in due course of time. 

Official Language Implementation 
Committee in Sangeet Natak 

Akademi 

938. SHR I TARA CHAND KHANDEL-
WAL: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Official Language 
Implementations Committee has been con-
stituted in Sangeet Natak Akademi; 

(b) if so, the number of meetings of the 
Comm~tee held during the iast two years; 
and 

(c) if no meeting was held, the reasons 
thereof aM action proposed to be taken in 
this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA): (a) No. Sir. 

(b) Does not arise. 

(c) Steps are underway to constitute an 
Official Language Implementation Commit-
tee in the Sangeet Natak Akademi. 

[English) 

Storage Capacity In Paurl (Garhwal) 
and Chamoli Districts 

939. MAJ.GEN.(RETD) BHUWAN 
CHANDRA KHANDUR: Will the Minister 01 
FOOD be pleased to refere to the reply given 
to USQ.No.S40S on 31st March. 1992 and 
state: 

(a) whether the Government have any 
proposal to create any storage Capacity in 
Pauri Garhwal and Chamoli districts which 
are prone to heavy snowfall and land-slid-
ings; 

(b) if so. the details·thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The Food Corporation 01 
India (FCI) and the Central Warehousing 
Corporation (CWC) are the main Central 
agencies engaged in storage construction. 
The FCI proposes to construct a godown of 
10000 MTs capacity at Harawala and an-
other one of 2500 MTs capacity at GopeSh-
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war to mB8t thB stO(898 requIrements of (b))the steps taken to ensure tIUIt Ihf 
PauriGarhwal and Chamoli Districts respBC' wagss f8ach th8 woI*'r WhD has pvI In 'Iw 

worl( and not cornered by middle·men? Iive/y. 

The ewe also has plans to construct a 
wal9house of SOOO MTs capacity at sri· 
nagar.1n Pauri Garhwal District for exclusive 
use of Fel for storage of foodgrains. 

Validation Test. for Higher Level 
Education 

940. SHRIGURUDAS KAMAT: Will the 

THE MINISTER OF STATE tN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKARJUN): (a) the stl9ngth of casual Ia· 
bouremployed on zonal Railways is as under: 

1990-91 1.45Iakhs. 

1991-92 1.08lakhs. 

Minister of HUMAN RESOURCE DEVEL· 1992-93 1.08lakhs 
approximately OPMENT be pleased to state:(a) whether 

the Govemment Proposed to introduce 
adml$sion test at higher levels of education; 
and 

(b) H so, the details thereof specifying 
the courses for which it is likely to be intro-
duc:ed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VElOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OFCUl TURE) 
(KUMARI SELJA): (a) and (.).The Pro-
gramme of Action for the il1l>lernentation of 
National Policy of Education,1986 en vis-
agesdevelopmeflt of entranceexaminalions 
for admission to institutions 01 higher educa-
tion. According to the information furnished 
by UGCmost of the Central Universities are 
conducting entrance tests lor admission 10 

. post-graduate and professional courses. 

casual Labour 

941. SHRI SHRAVAN KUMAR 
PA TEl:Will the Minister of RAil WAYS be 
pleased to state: 

(a) the number of casual labour em· 
. ptoyed on different Railway zones. during 

1990-91.1991·92 and 1992·93 so far; and 

(so far) 

(b) Wages are disbursed through the 
depanmental staff directly to the workers in 
the presence 01 witnessing officials and no 
middlemen are involved. 

Integrated Education for Disabled 
Children 

942. SHRIGANGADHARASANIPALlI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the steps taken by'the govemment 10 
promote education under the Integrated 
Education for Disabled Childl9n Scheme; 
and 

(b) the details 01 financial assistance 
provided to Non-Government Organisations • 
therel9r during the last three years, State· 
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENT OF EDU-
CATION AND DEPARTMENT.OF CUL-
TURE) (KUMARI SELJA): (a) The Govern-
ment of India is imt'lementing the Centrally 
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IpOIIIOMd ac:t.me of IEDC with the objec:-
tN8 01 prrMdiIIg aducalionaJ spportunllies 
tor disabled chlldnm in conmon schools. 
Under 1'18 Scheme. 100% financial assis-
tance II provided to stateslUtslVOs for cre-
ating necessary facilities for the disabled 
children in common schools and giving vari-
ous allowances to them for books and sta-
tionery. transport. uniform, equipment etc. 

Besides. the Scheme provides tor meeting 
the cost of salary of special teachers; setting. 
up of resource rooms; carrying Out ~ 
ment of disabled children. training of special 
teachers; removal architectural barriers .in 
schools and production of instructional ma-
terial. 

(b) A Statement Is attached. 
" 
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[ Translation) 

Mlulng of .tatues of Mahabodhl 
Temple In Bihar 

943. SHRI CHHEDI PASWAN: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

a) whether most of the statues of Ma-
habodhi Te~ of Bodh Gaya in Bihar have 
been stolen or are missing; 

(b) if so. whether the Union government 
have received any memorandum from the 
state Government in this regard; 

(c) if so, the details therefore; and 

(d) the measures being taken by the 
Government in .his regard? 

THE DEPUTY MINISTER IN THE . 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) As perthe information 
received from Central Bureau of ~nvestiga
tion and National Crime Records Bureau. no 
theft of statues of Mahabodhi Temple, 
Bkdodh Gaya has been reported. 

(b) No. Sir. 

(c) Does not arise. 

(d) Since Mahabodhi Temple 01 Bodh 
Gaya In Bihar is not a centrally protected 
monument, the question of taking any meas-
ures by the Government of India does not 
arise. 

[English) 

Profitability and Economic viability of 
Shatabdl Express 

944. SHRI RAM NARESH SINGH: Will 

the MINISTER OF RAILWAYS be pleased 
to state: 

(a) whether the Government have con-
ducted any study of the profitability and 
economic viability of the different pairs of 
Shatabdi Express; 

(b) if so, the findings thereof; 

(c) whether the Government propose to 
introduce more Shatabdi Express especially 
one up to Patna; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) does not arise. 

(c) and (d). At present there is no pro-
posal to introduce any additional Shatabdi 
Express. 

Aids Cases In Calcutta 

945. SHRI SANAT KUMAR MANDAL: 
Will the MINISTER OF HEALTH AND 
FAMIL Y WelFARE be pleased to state: 

(a) whether attention of the government 
has been drawn to the news-item ~aptioned 
"AIDS comes to Calcutta's doorstep- ap-
pearing in the "Indian Express·, New Deihl 
dated June 23 f 992; and 

(b) if so, the steps being taken to contain 
this growing menace and confront the prob-
lem head on before things get out of hand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WelFARE (SHRI MAT I D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. 
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(b) The following measures have been 
taken to check the spread of AIDS in Cal-
cutta:-

(1) Strengthening of the Blood Banks 
with facilities fortesting of blood before trans-
fusion in order to ensure the supply of safe 
blood. 

(2) There are 7 Zonal Blood testing 
Centres in Calcutta and all the 33 Blooo 
Bank in that Metropolis are lined to them for 
screening of blood samples for HIV infec-
tion. 

(3) Designing of Intervention strategies 
in collaboration with NCOs for taking up 
information, education and communication 
activities amongst high risk group located in 
a specific area. 

(4) Treatment of STD cases and supply 
of condoms for self protection among high 
risks groups. 

(5) National A!DS Control Project is 
being implemented from the current year for 
prevention and control of AIDS. The project 
involved an outlay of Rs. 270 crores and will 
be implemented for a period of 5 years. 
Assistance both in cash and kind will be 
provided to state governments for carrying 
out AIDS Control activities. 

[Translation] 

Accident of Bhagirathi Express Near 
Paranpur Village 

946. SHRI N.J. RATHVA: Will the MIN-
ISTER OF RAILWAYS be p:eased to state: 

(a) the number of persons killed and 
injured as a result 01 collision between Bhagi-
rathi Express and the tractor In April,1992 at 

an unmanned railway crossing near Par- . 
anpur village falling between madhavganj 
Katka Railway Station near Varnanasi; 

(b) the amount of compensation pro-
vided to those killed and injured; 

(c) whether railway crossing has since 
been constructed at that place; 

(d) if nOl, the reasons for not setting up 
a railway crossing there so far; 

(e) whether the cause of the accident 
nas been inquired into: and 

(f) if so, the action taken against the 
erring officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 13 parsons lost their lives 
and another 9 sustained injuries when their 
tractortrolley dashed against the locomotive 
of Bhagirathi Express at the unmanned lavel 
crossing No. 26 between Katak and r.lad-
hosing In.statlons of North Easter Railway 
on , 6.4.1992. 

(b) No compensation is admissible as 
per extent rules. 

(c) An unmanned level crossing already 
exists at the site 01 the accident. 

(d) The level of traffic does not justify 
manning of this unmanned level crossing. 

(e) Yes,Slr. 

(f) Does not arise as the accident was 
due to the negligence 01 the tractor driver 
himsell. 
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[English] 

. Population of Tibetan System of 
Medicine 

947. SHRI SUBASH CHANDRA 
NA YAK: Will the Minister of HEALTH 
AND t-=AMIL Y WELFARE be pleased to 
state: 

(a) whether government have made 
any study on the Tibetan system of 
Medicine; 

. (b) if so, the details thereof; 

(c) whether these medicines have 
proved effective in curing many chronic 
diseases; and 

(d) if so, the steps taken to popularise 
the Tibetan System of Medicine in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATHI)D.K. THARA DE VI 
SIDDHARTHA): (a) to (d). Yes Sir. the 
Central Council for Research in Ayurveda 
and Siddha has a research unit in Leh which 
has carried out research studies on Amchi 
system of Medicine, to find out therapeautic 
efficacy of medicines in peptic ulcer and 
Eczema. These studies have proved that 
some Tibetan medicines are effective in 
treatment of these diseases. The Council 
has edited and published one Tibetan m<lnu-
script. 

Facilities at Stations on Western 
Railway 

948. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleasedto 
state: 

(a) whether there are no waiting and 
retiring rooms, benches on platforms and 
other passenger:amenities on HAPA Rail-
way Station on western Railway; 

(b) whetherthere are demands from the 
public and their representatives for provision 

,of the same at Hapa.Jamnagar. 
Dwarka,Okha.Rajkot and Porbander sta-
tions; and 

(c) thedetaits regarding other de~ands 
of public of that area, regarding railwayfacili-
ties and the action being taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF nAILWAYS (SHRI MAL-
LlKARJUN): (a) All the required passenger 
amenities viz benches, waiting rooms, drink-
In9 water arrangements including water 
coolers. toilet facilities. booking/reservation 
office, shed over platforms,etc., are already 
available at Hapa, there is no proposal to 
provide a retiring room 

(b) and (c). No representation has been 
received recently. Adequate amenitiesJIa-
cilities such as as benches, latrines, 
urinats,water coolers, water huts, booking! 
reservation facilities, shed over 
platforms, waiting halls.etc., are already 
available atJamnagar, Dwarka,Okha, Rajkot 
and Porbandar stations. 

Adulteration In Ground spices 

949. SHRI N, DENNIS: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether ground spices are made 
attractive by using tarcoal dyes which is 
harmful: <::nd 

(b) il sO,the action taken or proposedto 
be taken by the government in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE( SHRIMATHI DX THARA DEVI 
SIDDHARTHA):(a) and (b).The standards 
of spices and condiments prohibit the use of 
added colouring matter in the spices. fur-
ther, sale 01 ground spices with clouring 
matter is a punishable offence under the 
Prevention of lood Adulteration Act, 1954. 

Supply of Rice to States 

9S0."sHRI P.C. THOMAS: will the Min-
ister of food be pleased to state: 

(a) the States to which. rice is being 
supplied under the Public Distribution Sys-
tem and the States contributing rice to the 

. Central Pool with quantity and qual~ythereof: 

(b) whether the Government of Kerala 
has requested the Union government to 
supply good quality of boiled rice to that 

State from the nearby States like Andhra 
Pradesh; 

(c) if so, the' steps taken by the Govern-
ment in this regartl; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI TARUN 
GOGOI): (a) all States/Union Territories are 
being supplied rice from Central Pool under 
the Public Distribution System. 

A Statement showing the quantity of 
rice procured for the Central Pool during 
1991-92 Kharif marketing Season is attached. 

(b) Yes,Sir. 

(c) and (d). The Food Corporation of 
India is supplying good quality rice to Kerala 
and has been asked to make available as 
much boiled rice to Kerala as possible. 

STATEMENT 

Quantity of Rice(lncluding Paddy in Terms of Rice) Procured for Central Pool During 
1991-92 Kharif Marketing Season (Upto 3rd July, 1992) 

StatelUnion Territories Quantity in 'ODD t 
Tonnes 

Andhra Pradesh 2229 

Arunachal Pradesh Neg. 

Assam 6 

Haryana 918 

Karnataka llO 

Madhya Pradesh 403 
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StatelUnion Territories 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

West Bengal 

Cl1andigarh 

Delhi 

Pondicherry 

Total 

(Neg:Negligible below 500 tonnes) 

More trains on Bankura-Damodar 
Section 

951. SHRI HARADHAN ROY: Will the 
MINISTER OF RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
introduce more trains on Bankura-Damodar 
Railway section; 

(b) if so, the details thereof;an_9 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) does not arise. 

Quantity in '000 t 
Tonnes 

49 

246 

4247 

20 

831 

71 

24 

5 

4 

9163 

(c) Lack of commercial justification. 

Loan From Japan 

952. SHRI VILAS MUTIEMJAR: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleas'ed to state: 

(a) whether Japan is likely to provide 
assistanc;) to India in the field of environ-
ment related schemes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE '''J THE 
MINISTRY OF ENVIORNMENT At·,:) FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Japan has shown Interest in assisting India 
in the field of environment. In the Eighth Aid 
India Consortium meeting held in June 
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1992,Japan haspledgedaloanofYen 17,773 
million forthe Yamuna Action Plan, for pollu-
tion abatement and cleaning up of theHiver 
Yamuna. This is in addition to Japanese 
assistance for the ongoing afforestation 
projects in Rajasthan-viz-"Afforestation and 
Pasture Development along the India Gandhi 
Canal" and the "Afforestation Project for the 
Aravalli Hills," 

Test Tube Baby 

953 .. SHRIMATI SHEELA GAUTAM: 
. Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state: 

(a) whether a test tube baby was born 
recently in a nursing home in Ludhiana; 

(b) if so, the details thereof;and 

(c) the names of places in India where 
this facility is available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) and (b). YesSir. Asper 
news paper report, a test tube baby boy was 
born at Iqbal Nursing and Hospital at club 
Road, Ludhiana. 

(c) This facility is ava~able in Delhi. 
Calcutta, Bombay, Madras and Bangalore. 

AD·HOC Appointments of Teachers in 
Kendriya Vidyalayas 

954. SHRI GIRDHARI LAL BHARGAVA: 
Will the Minister of :;UMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the guidelines pre-
scribed and adhered to in respect of ap· 
pointment 01 ad-hoc teachers in Kendriya 
Vidyalayas; 

(b) whether some 'deficiencies/short-
comings in the guidelines have resulted in 
the increase in litigation cases;and 

(c)lf so, the details thereof alongwith the 
remedial steps taken by the government in 
this regard?" 

'THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) As per 
the provisions of the Education code for 
Kendriya Vidyalayas when an employee 
included in the select panel for regular ap-
pointment is not available or where such a 
select panel has not yet been prepared, and 
tile appointing authority considers it neces· 
sary and expedient to do so, a vacancy in 
any grade of the service may be filled on ad-
hoc and temporary basis by the appointment 
of a person or persons otherwise eligible for 
appointment thereto: 

(i) for a period not exceeding six 
months;or 

(ii) forthe periodforwhich a select panel 
in respect of the particular post/grade is not 
prepared whichever is less. 

(b) and (c). The provision 01 the Educa-
tion code regarding ad-hoc appointments 
have not been set aside by any court. In 
certain individual cases specilic relief has 
been given by various Law Courts depend-
ing on the particular circumstances of the 
said case. 

Joint Report ollCSSR and ICMR 

955. SHRI SUDHIR GIRl: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 
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(a) whether Indian Council of Social 
Science Research and Indian council of 
Medical Research have prepared a joint 
report on the general health pattern in the 
country; 

(b) if so, th9 details thereof;and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Yes,Sir.IN 1981, 
Indian Council of Medical Research (leMR) 
and Indian Council-01 Social Sciences Re-
search brought out publication entitled 
"Health for all-an alternative strategy". The 
report covered various aspects of the health 
delivery system and suggested changes to 
improve the health status of the people which 
inter-alia incltJded integration of the promo-
tive, preventive and curative fu nction throug h 
greater commu nity participation and special 
care of vulnerable groups. It also gave due 
emphasis to factors such as Nutrition, 
Eduction and Environment. 

(c) The recommendation were co'nsid-
ered when the Health Policy 1983 was 1 ramed 
and have been adopted in the formulation of 
health strategies,particularly at the grass-
root levels from time to time, 

Review of Child Development Pro-
gramme 

956, SHRI K.P, SINGH DEO: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT: be pleased to state: 

(a) whetherthe Government have made 
any review of the implementation of the Child 
development Programme: 

(b) tl so, the details their of,State-wise; 

(c)the significant achievement of the 
prograr_~me in the backward States: and 

(d) the details of the comprehensive 
national programme of action on children 
drawn up for follow up by the government in 
that regard during the Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT THE (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DE\JElOPMEN1) \I<.IJMf>..R\ Mf>..Mf>..1f>.. 
BANERJEE): (a) and (b). '(es, Sir. A com-
puterised MIS is functioning in the Depart-
ment to monitor and concurrently evaluate 
the administrative, nutrition and pre-school 
comonents of the sche.me every month, 
Detailed health and nutritional aspect of the 
beneficiaries are monitored by the Central 
Technical Committee of the ICDS. During 
1980s, reviews were undertaken by the 
Programme Evaluation Organisation(PEO) 
01 the Planning Commission and the Central 
Technical Committee (CTC). During 1991-
92 a National evaluation of ICDS has been 
carried out by the National Institute of Public 
Cooperation and Child Development cover-
ing all aspects of the programme, 

(c' hesignificant achievements of ICDS 
Progrnmme as brought out by various evalu-
ation and reviews are as follows:-

(i) 

(ii) 

This is a village-based programme 
conducted by worKers who are' 
normaily residents of the same vil-
lage; 

The programme enli~s the active 
belp and participation of voluntary 
organisations. social 
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(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

activnies,academic institutions and 
professionals: 

There is a built-in scope forconver-
gence of HeaHh,Nutrition and Child-
hood Education Service at the 
Anganwadi level; 

Two-thirds of the population cov-
ered by the ICDS Programme 
comprised Scheduled Castes, 
scheduled Tribes and other back-
ward communities; 

62% of children benefitting from 
the programme are from the low 
income group households Le. in-
come below Rs.20001-p.a. 

Studies in some ICDS areas by 
Central Technical Committee have 
been shown a decline in infant 
mortality rate, birth rates and greater 
acceptance offamilyplanning than 
in non-ICDS blocks; 

The immunisation coverage of chil-
dren in the ICDS areas is substan-
tially higher, some times even 3-4 
times higher than in non-ICDS 
areas. The incidence of sever 
malnutrition declined conSiderably 
in ICDS covered areas: 

Over 80% anganwadis are easily 
accessible. 

(d) The priority with regard to ICDS is to 
expand the programm~ so as to cover as 
many Community DevelQpment Blocks as 
possible within the resources available dur-
ing 8th Plan. In carrying out such expansion, 
efforts are being made to reach those who a 
re at greatest need by first focussing on . 
areas with concentration of population living 
below poverty and belonging to Scheduled 

Castes and Scheduled Tribes. 

Population Control Programme 

957. SHRI SOBHANADREES-· 
WARA RAO VADDE: 

SHRI SHRVAN KUMAR 
PATEL: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have ar-
rived at a national consensus in support of 
Family Welfare Programme in the recent 
past: 

(b) if so, the details of steps taken in this 
regard; and 

(c) the incentives and disincentives 
proposed to make the population control 
programme a success? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OX THARA DEVI 
SIDDHARTHA): (a) and (b). Forthe success 
of the Population Control Programme in the 
country, active involvement of all sections of 
the society is a vital importance. Transform-
ing the population control programme into a 
national movement require a broad national 
consensus and commitment of people of all 
shades/opinion. During the past few months, 
the following steps have been taken to have 
a national consensus to meet the challenge 
of stabilising the population growth in the 
country:-

(il The Population problem was dis-
cussed in the last meeting of the National 
Development Council (NDCl, where there-
was unenimity that population control shoutd 
be kept above party politics and should re-
ceive the highest national priority. 
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(ii) A committee of the National Devel-
opment Council (NDC) has been constituted 
to go into all aspects of the Population con-
trol policy and strategies and made recom-
mendations for formulating a National Popu-
lation suitable strategies and interventions 
for implementating the population control 
programme on a holistic and multisectrol 
basis. the Committee has already met once. 

(iii) In this Conference of Minister 
incharge of Health and Family Welfare of 
States/Union Territories held in Janu-
ary.1992, there was unanimity that popula-
tion control is of the urgent national impor-
tance. The Action Plan formlated by the 
Ministry of health and Family Welfare in 
close consultation with the State Govern-
ments/ Union Territories Administration, for 
giving a new thrust and dynamism to the 
Family Welfare Programme,. was unani· 
mously endorsed for implementation. 

(iv) Population Control has been IOden-
tified as one of the thrust areas in the Eighth 
Five Year Plan. 

As a result of the above initiatives, the 
Population tssues have been brought to the 
Centre stage of the national agenda. 

(c) In orderto make the population control 
programme as success, a comprehensive 
package of incentives/disincentives is under 
formulation. 

Regional Offices of U.G.C. 

958. SHRI R. SURENDER REDDY: 
Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state the 
details of the locations where the University 
Grants Commission has decided to set up its 
regional offices in the country during the 
Eighth Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): There is a decision olthe 
UGC,in principle, to set up its regional offices 
in differe*1t parts of the country. Howeverthe 
commission has not taken a decision in 
regard to the location 01 these offices. 

Privatisation of Railway Product on 
Units 

960. SHRI RAM KAPSE: Will the Minis-
ter 01 RAILWAYS be pleased to state: 

(a) whether the Government have 
decided to pflvatise always production units; 

(b) if so, the production units which are 
listed for privatisation;and 

(e) the companies which have offered 
their services in this connection alongwith 
the terms and conditions thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No. Sir. The existing pro-
duction units are not to be privatised. 

(b)and(c). Do nol arise. 

Constituency Cell for Pollution Abate-
ment 

961. SHRI SHASHI PRAKASH Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whetherthe Union Government have 
set up or proposed to set up a constituency 
cell for rendering advise to the small and 
medium scale industries on preventive as-
pects In air and water pollution abatement; 
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(b) if so, the details thereof;and 

(c) if not, the reas'ons tt:!_erefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIORNMENT AND FOR-
ESTS (SHRt KAMAL NATH): (a) NO; Sir. 

(b) Does not arise. 

(c) Government are Implementing a 
scheme to provide' assistance forpromotlOg 
combined facilities for treatment of effluents 
and solid wasters generated in clusters of 
small scale units. St~ps have been initiated 
to promote the development and adoption of 
cleaner technologies in small scale indus-
tries. 

Alleged Sale of Adulterated 
Baby food 

962. SHRI CHETAN P.S. CHAUHAN: 
Will the MINISTER OF HEALTH AND 
FAMILY WELFARE be pleased to state: 

{a) whether sale of adulterated baby 
food has come 10 the notice of the Govern-
ment; 

(b) if so, the details thereof; and 

(c) the preventive measures taken by 
the Government in this regard'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DE VI 
SIDDHARTHA): (a) and (b). As per informa-
tion received from States/Union Territories, 
a total of 128 samples of baby food were 
t~sted during the year 1990. Nine of these 
s~ were found to be adulterated. ' 

(c) The Food Health Authorities of States! 
Union territories h~ve been urged to keep a 
strict vigil on the quality of baby food. 

Withdrawal of Subsidies on 
foodgrains 

963, SHRI AJOY MUKHOPADYA Y: Will 
the Ministl3r if FOOD be pleased to state: 

(a) whether the Government proposed 
to further withdraw the subsidies on 
foodgrains; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF F.OOD(SHRI TARUN 
GOGOI): (a) and (b). Food subsidy on rice 
ad wheat distributed from the stocks in the 
Central Pool is continuing. There is no 
proposal to withdraw the same 

Electrification of Railway Lines in 
Andhra Pradesh 

964. SHRI DHARMABHIKSHAM: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the projects to electrify 
Hyderabad·Kazipat and Vijayawada-
Vishakapatnam railway lines are under 
consideration of his Ministry; and 

(b) if so, the total estimates andlhe time 
schedule 01 these projects? 

THE MINISTER OF'STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) Yes, Sir. 
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(b) Total Estimated Targetfor 
cost completion 

Kazipet-Hyderarbad Rs.71.01 crores Sept. ,93. 

Vijayawada-
Vishakapatnam Rs. 210.08 crores. March,97. 

Wheat Procurement Target 

965. SHRI SHARAD YADAV: 
SHRI SHARAD DIGHE: 
SHRI K.V. THANGKABAlU: 
DR. AISM BAlA: 
SHRI MADAN lAl KHURANA: 
SHRI RUPCHAND PAL: 
SHRI VILAS MUTIEMWAR: 
DR. D. VENKATESWARA RAO: 
SHRI GAYA PRASAD KORI: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of FOOD be pleased to 
state: 

(a) the wheat procurement target set by 
the Government agencies during the current 
procurement season state-wise; 

(b) the percentage of shortfall in the 
procurement target 'in comparison to the 
previous year; 

(c) the reasons therior; 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a)to (c).The procurement of wheat 
under price support operation being totally 
on a valuntary basis, no target as such can 
be fixed. 

(d) to (0. The estimaied stocks of wheat 
in the Central Pool as on 1-6-92 were 71.75 
lakh lonnes as compared"to 113.06 lakh 
lonnes as on 1-6-91. Keeping in view, into-
alia, the low level of stocks, Government 
have entered into a contract for import of 
10.05 lakh lonnes of wheat. As regards 
further imports, if any, the deciSion will be 
taken at the appropriate time taking into 
account all relevant conSiderations. 

Medicinal Plants 

966 SHRIMATI MAHENDRA 
KUMAR I: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the MINISTER OF ENVIRONMENT 
(d}the overall buffer stock position with AND FORESTS be pleased to state:(a) 

the shortfall in the targeted procurement; whether the medicinal plants are being 
planted . adequately under afforestation 

(e) the estimated gap between demand programme; 
and supply till the next procurement season; 
and (b) if so, the details thereof; and 

(f) the manner in which Government (c) if ~ot, the reasonl> therefor? 
propose to meet the gap between. demand 
andsuDDlv? THE MINISTER OF STATE IN THE 
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MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Forest Departments in the States are 
planting species having medicinal value like 
neem, aonla,bael,behera,etc. under the af-
forestationltree planting programmes. This 

Year Central Assistance 
(Rs. in lakhs) 

1988-89 101.00 

1989-90 223.00 

1990-91 442.00 

1991-92 650.00 

The scheme is under implementation in 
the states of: Andhra Pradesh, Arun-
achal Pradesh, Assam,Bihar, Gujarat, 
Haryana, Jammu and Kashmir, Karna-
taka, Madhya Pradesh, Maharashtra, 
Manipur, Meghalaya, Mizoram, 
Nagaland, Orissa, Punjab, Rajasthan, 
Sikkim, Tamil Nadu, Tripura and West 
Bengal. 

(c) does not arise. 

[ Translation] 

Stoppage of Rajdhani Express at Gaya 

967. SHRI UPENDRA NATH VERMA: 
Will the Minister of RAil WAYS be pleased 
to state: 

(a) whether there is a demand to pro-
vide a stoppage of Rajdhani Express at 
Gaya;and 

(b>if so, the action taken by the Govern-
ment in this regard? 

activity is also encouraged under the Cen-
trally Sponsored Scheme for raising Minor 
Forest Produce, including Medicinal Plants. 
The details of Central assistance released 
and the area covered under the scheme 
from 1988-89 to 1991-92 are given below;-

Area Covered 
(in ha.) 

269 

3804 

9833 

8300 
(Tentatives) 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN) (a) and (b) . Stoppage of 2301/ 
2302 New Delhi-Howrah Rajdhani Express 
at Gaya has been provided w.e.f.1-7-92. 

[English] 

National River Action Plan 

968. SHRI B.N. REDDY: Will the Minis-
ter of ENVIRONMENT AND FORESTS be 
. pleased to state: 

(a) whether the Government propose to 
launch the National River Action Plan to 
clean up to polluted stretches of major rivers 
of the country; 

(b) if so, the details thereof indicating 
the estimated cost of the entire project; 

(C) whether the Central Pollution Con-
trol Board has identified such polluted 
stretches of the rivers in the country; 
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(d) if so, the details thereof; 

(e) whether the State Governments are 
to share any cost of the project;and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b) (e) 
and (f). A National River Action Plan (NRAP) 
forthe abatement of pollution in the grossly 
polluted stretches of major rivers of the 

country is under formulation. Details in this 
regard are being worked out. 

(c) and (d). The Central Pollution Con-
trol Board has been carrying out studies to 
monitor the pollution load in some major 
river, oceasins of the country overthe years. 
19 grossly polluted stretches in 13 rivers and 
7 less polluted stretches in 5 rivers have 
been identified according to their pollution 
load. The details of these stretches are 
given in the attached statement. 
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Grants for Construction of Kendrlya 
Vidyalaya Buildings in Orissa 

969. SHRI SARAT CHANDRA PAT-
TANA YAK: Will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government propose to 
provide grants for construction 01 buildings 
of Kendriya Vidyalayas in Orissa particularly 
at Balangir during 1992-93; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (al and (b). There are 23 
Kendriya Vidyalayas in the State of Orissa 
out of which 17 are in CivillOefence Sector. 
Out of these, school buildings have already 
been constructed lor six Kendriya Vidyalayas 
and two school buildings are under con-
struction. Construction in respect of the 
remaining nine Kendriya Vidyalayas includ-
ing Balangircould not be taken up due to non 
-completion of formalities namely transfer of 
land and completion of lease deed to the 
Kendriya Vidyalaya Sangathan. 

As regard six project sector Kendriya 
Vidyalayas, the responsibility to provide 
school buildings is of the sponsoring agen-
cies ar:'d not of the Sangathan. 

Drug Addicts and Aids Cases if! 
Nagaland 

970. SHRI BAPU HARI CHAURE: Will 
the MINISTER OF HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any study has been con-
ducted by the Indian Councii of Medical 

Research in Nagaland on drug addiction and 
AIDS cases prevailing in that region; 

(b) if so, the findings thereof;and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE ,-
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Yes. National 
Institute for Cholera and Enteric Diseases, 
Calcutta an Institute of the Indian council of 
Medical Research, has carried out an ex-
ploratory survey in Nagaland on prevahance 
of HIVamong intravenous drug addicts. The 
survey has rev~aled thatthese HIV infection 
cases in the North Easlern States, including 
Nag aland, primarily due to a large number of 
intravenous drug users during the last two 
years. 

In Nagaland. out of 181 seru m samples 
screened, 72 are HIV positive. 

(c) The National AIDS Control Pro-
gramme was started in 1987 for prevention 
and control of AIDS in the country. The 
activities undertaken so far,include:-

organiSing a surveillance system 
jor determining the prevalence and 
inlectivi(y trends in groups practis-
Ing high risk behaviour. 

promottng saf ety of blood products 
by establishment of testing facili-
ties for screening of blood in blood 
banks on a zonal basis. 

'Health education. 

formulation of guidelines for hospi-
tal infection control. 
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training of clinicians and para-
medical slaff in diagnosis and 
management of HIV infected pa-
tients. 

implementing focussed activity 
plans in States/UTs where a rela-
tively larger numberof HIV infected 
persons have been detected on the 
basis of surveillance. 

National AIDS Control Project is 
being implemented from the cur-
rent yearfor prevention and control 
of AIDS. The project involves an 
outlay of RS.270 Crores and will be 
implemented for a period of 5 years. 
Assistance, both in cash and kind 
will be provided to Slate Govern-
ment for carrying out AIDS control 
activities. 

[ Translation) 

Railway Projects In Orissa 

971. SHRI SRIKANTA JENA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government of Orissa 
have sent proposals to the Union govern-
ment in respect of hew railway projects and 
the development extension of existing rail 
lines in the States. 

(b) if so, the area-wise/Work-wise de-
tails thereof; and 

(c) the action taken so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) Yes, Sir. 

(b) The names of the rail links recom-

mended by the Orissa G<?vernment are as 
under:-

i. Daitari-Banspani Railway line-143 
km. 

ii. Talcher-Gopalpur Port railway line-
325km. 

iii. Jeypore-Malkangiri railway line-
100 km. 

iv. Rayagada-Gopalpur Port railway 
line-165 km. 

(c) The position is as under:-

1. Daitari-Banspani railway line (143 . 
km.) 

ii. 

iii. 

Construction of this line can be up 
after the modalities of funding have 
been settled by the concerned 
Ministries. 

Ta/cher-Gopa/pur Port railway line-
325km. 

Jeypore-Ma/kangiri railway line-
100km. . 

iv. Rayagada·Gopalpur Port railway 
line· 165 km. 

Railways are facing an acute resource 
crunch. as such the projects cannot be 
considered at present. 

[English] 

Technology Development Plan 

972. SHRIDATTATRAYA 
BANDARU: 
SHRIMATI BHAVNA 
CHIKHLlA: 
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Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the railways propose to 
involve industries and research institute in a 
big way In the technology development plan; 

(b) whether any time limit has been fixed 
for the implementation of the plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKARJUN): (a) to (c). A number of technol· 
ogy development groups at the Railway's 
Research. Designs and Standards Organi· 
sation (ROSO). ll;cknow. involving indus· 
tries and research institutes. Indian Insti· 
tutes of Technology etc. had been set up 
underthe Technological Development Plan. 
The. technology development groups, who' . 
have been given targets. cover the fields of 
locomotives, coaches, wagons. track stric· 
tures etc. 

Recruitment In Railways 

973. Sl-iRI CHITTA BASU: 
SHRI B. DEVARAJAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have initio 
ated a time bound action plan to curtail 

, recruitment; 

(b) if so. the rationale of this policy at this 
stage of high unemployment r!:lte; and 

(.-;) the expected number of additional 

employment potentials in the Railways dur- . 
ing the 8ih plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKAA"JUN): (a) No. Sir. 

(b) Does not arise. 

(cl There has been some Improvement 
of manpower productivity over the last few 
years. This w~uld have to bEi sustained to 
ensure financial viability 01 the system. Hence 
additional manpower for runn,ing the system 
during the 8th plan is not generally antici-
pated. 

( Translation) 

Railway Project In Uttar Pradesh 

.974. DR.LAL BAHADUR 
RAWAL: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the details of the railway projects 
in Uttar Pradesh which were started prior 
to Seventh Five Year PI~n; 

(bl the projects completed so far the. 
programmes of the remaining projects as 
on 30th June. 1992; and 

. (<:) the total estimated cost of those . 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKARJUN): 
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(E~lIshl 

. State of the Fo"". ~.1"1 
975. SHRI HANNAN MOlLAH: 

SHRI RUPCHAND PAL: 
DR. LAXMINARAYAN 
PANDEYA: 
SHR' GURUDAS KAMAT: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a)whetller~rdingtotheStateofthe 

Forests Report 1991, the country.s forest 
cover is no more dwindling. and has in fact 
registered an increase during the past few 
year:s: 

(b) If so, the details alongwitMhe pre-
cise· period Over which the aforesaid in-
crease was observed : 

(c) the actual forest cover according to 
the report. State-wise; • 

(d) the idealfo~est cover in terms of area 
and the percentage of total landscape of the 
country and the percentage increase during 

. the above period; and 

(e) the target fixed to achieve the ideal 

forest cover during the Eighth Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMALNATH): (a) and (b).Yes, 
Sir. As per the Stale of forest Report,1991 
there has been a net Increase of forest cover 
of the country by 560 sq.kms. during the 
peJic?d 1987-89. 

(c) A stalement showing actuallorest 
cover state-wise is attached. 

(d) There are no such nOrmslglobal 
standards defined for an idea forest cover in 
terms of area and percentage. However, the 
'National forest Policy, 1988 envisages that 
the national goal should be aimed at having 
minimum of one third of the tOial geographi-
cal area of the country under forest or tree 
cover. In the hills and in the mountainous 
region, the aim should be to maintain two 
thirds 01 the area under such cover. The 
increase of 560 sq.kms. in lorest cover dur-
ing 1987 -89 works out to 0.087% increase in 
forest cover 01 the country. 

(e) the target proposed to be covered 
lorestllreecover ~uring the Eighth Five Year 
Plan is eighteen million ha. depending on the 
avall~ility of funds in the stateslthe Central 
Govemment. 

State-Wise Details of Forest cover 1991 Assessment (Revised) 

51. No. State Area in Sq.Kms. 

1. Andhra Pradesh 47.911 

2. Arunachal Pradesh 68.518 

3. Assam 25,977 

4. Bihar 26,934 
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st. No. State Area In Sq;Kms. 

5. Goa(lncluding Daman&Diu) 1,302 

6. Gujarat 11,656 

7. Haryana 563 

8. Himachal Pradesh 13,377 

9. Jammu & Kashmir 20,424 

10. Kamataka 32,195 

11. Kerala 10,149 

12. Madhya Pradesh 133,191 

13. Maharashtra 44,058 

14. Manipur 17,885 ' 

15. Meghalaya 15,920 

16. Mizoram 18,861 

17. Nagaland 14,278 

18. Orissa 47,115. 

19. Punjab 1,166 

20. Rajasthan 12,971 

21. Sikkim 3,124 

22. Tamilnadu 17.715 

23. Tripura 5,325 

24. . Uttar Pradesh 33,826 

25. . West Bengal 8,394 

26. Andaman and Nicobar Islands 7,624 
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51. No. State Area in Sq.Kms. 

27. Chandigarh 8 

28. Dadra & Nagar Haveli 205 

29. Delhi 

30. Lakshadweep 

31. Pondicherry 

Total 

[ Translation] 

Conversion of Railway Lines in Mahar-
ashtra 

976.PROF.ASHOK AN·ANDRAO 
DESHMUKH:Willthe MinisterofRAILWAYS 
be pleased to state: 

(a) The metre-gauge railway lines in 
Maharashtra proposed to be converted into 
broad guage during the current year and the 
expendHure likely to be incurred thereon; 
and 

(b) the locations where such work is in 
progress and the time by which it is likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRV OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The MG lines to be con-
verted into BG in Maharashtra during the 
current year are Aurangaba-Jalna and 
Parbhani-Parli Vaijnath. The likely expendi-
ture thereon is Rs.SO.OO crores. 

(b) In addition to the above section work 
is also In progress on the following sections 
in Maharashtra:-

22 

640,694 

Gondia- Chandafort NG to BG 

Daund - Barama!i MG to BG 

Jalna - Parbhani MG to BG 

Adilabad- Mudkhed-Purna-
Parbhani MG to BG 

Miraj-Londa MG to 8G 
(Partly in Maharashtra) 

The completion of these works would 
depend on availability of resources in the 
coming years. 

[English] 

Legislation lor the Prevention of AIDS 

977. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether doctors, jurists and sociolo-
gists have given different opinions on the 
rationale behind legislation to prevent AIDS; 
and 

(b) if so, the details thereof and the 
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action Government propose to take in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) There is a wide differ-
ence of opinion about a legislation on "AIDS· 
not only in our country but also internation-
ally. 

(b) The government had earlier intro-
duced a legislation in Rajya Sabha called the 
AIDS Prevention Bill 1989. However. keep-
ing in a view the wide divergence of opinion 
and the said Bill was withdrawn. Govern-
ment do not propose any legislation on the 
subject at the present. 

[ Translation] 

Sugar Mills in Madhya Pradesh 

978. SHRI MAHENDRA KUMAR SINGH 
THAKUR:Wili the Minister of FOOD be 
pleased to state: 

(a) the total number of sugar mills and 
the number of such mills actually running in 
Madhya Pradesh; 

(b) the number of sick sugar mills in the 
State; 

(c) the total annual revenue loss as a 
result thereof; 

(d) the remedial steps taken to improve 
the condition of these sick mills; 

(e) the expenditure involved therein and 
the time by which this work is likely to be 
completed; and 

(f) the number of sugar mills proposed 

to be set up in the State during the Eighth 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) There are 8 sugar mills in the 
State of Madhya Pradesh. All these mills 
have worked during the 1991-92 season. 

(b) Board for Industrial and Financial 
Reconstruction (BIFR) has reported that 
reference regarding one sick sugar factory 
of Madhya Pradesh (Jiwaji Rao Sugar 
Company ltd.) has been received by them. 
No information regarding sickness in any 
other sugar factory of Madhya Pradesh has 
been received. 

(c) There is no direct loss of revenue to 
the Central Government as excise duty/cess 
is levied and collected on sugar produced by 
such factories. 

(d)and(e). BIFR had passed orders for 
winding-up of the aforesaid sugar mill under 
the provisions of section 20(1) of the Sick 
Industrial Companies (Special Provisions) 
Act. 1985. 

(f) The Central Government does not 
propose specific locations for setting up of 
new mills in any part of the country. the 
applications for grant of Letters of IntenU 
Industrial Licences for establishment 01 new 
sugar mills at specific locations are received 
through the Department of Industrial Devel-
opment which are then considered by the 
Government as per the Licensing are then 
considered by the Government as per the 
licenSing Policy guidelines in force. As on 
30-6-92.10 applications for grant of letters 
of Intent/Industrial Licences for establish-
ment of new sugar factories in the State of 
Madhya Pradesh have been received. 
However. in view of the large pendency of 
unimplemented leiters of inlenVlicences at-
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ready issued, proposals for setting up of new 
sugar factories have not yet been taken up 
for consideration. 

(English] 

Conversion of Mangalore-Hassan-
Arslkere Railway Line 

979. SHRI H.D. DEVEGOWDA:Wili the 
Minister of RAILWAYS be pleased to state: 

(a) whether his Ministry have received 
any representations from the public for con-
version of Mangalore-Hassan-Arsikere 
metregaguge line into broad-guage; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) Conversion of Arisikere-
Hassan_Mangalore MG to BG has already 
been included in the Action Plan drawn by 
the Railways. 

Express Train from Bokaro to Howrah 

980. SHRI BASUDEB ACHARIA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government are con-
sidering to introduce a direct Express train 
frQm Bokaro to,Howrah via Tupkadi-T"lgo-
ria; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) does not a,rise. 

(c) Due to operational and resource 
constraints and lack of commercial justifica-
tion. 

Itnport of Wheat 

981. SHRI SYED SHAHABUDDIN: 
SHRI R. DHANUSKODI 

ATHITHAN: 
DR. D. VENKATESWARARAO: 
SHRI PHOOL CHAND VERMA: 
SHRI SIMON MARANDI: 
SHRI HARI KEWAL PRASAD: 
SHRI SRIJ SHUSHAN SHARAN 

SINGH: 
SHRI RAJENDRA AGNIHOTRI: 
KUMARI PUSHPA DEVI SINGH: 
SHRI MANIKRAO HODL VA 

GAVIT: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether short fail of food 
grains(wheat rice and pulses) are antici-
pated during the year 1991- 93; 

(b) the estimated stock of foodgrains in 
the country as on date, the estimated'pro-
duction during 1992- 93 and the estimated . 
demand during that year including the .re-
quirement of the Public distribution System; 

(c) whether the Government propose to 
import wheat to agument the supply during 
the year; 

(d) if so, the quantity thereof and the 
estimated landed cost per metric ton; 

(e) the countries from where wheat 
'is proposed to be imported; and .. 
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(f) the procedure adopted for the pur-
chase of wheat from foreign countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). As the demand de-
pends on various factors, such as population 
growth, extent of urbanisation, levels of in-
come, prices of substitutes et~., precise 
estimates of requirements of foodgrains in 
the country are not a~ilable. The estimated 
stocks of foodgrains (rice,wheat and coarse 
grains) with Public Agencies as on 1.6.1992 
were 16.48 million tonnes. The target for 
production of foodgrains for the crop year 
1992-93 (July.June) is 183.0 million tonnes. 

(c)to (f). The Government entered into a 
contract with the Candian wheat Board on 19 
the June, 1992 for import of 10.05 lakh 
tonnes of wheat. The landed cost of Cana-
dian wheat has been estimated at RS.52601 
- M.T. 

Employment Generation wlt~ Environ-
ment Protection 

982. SHRI V.S. VIJAYAR-
AGHAVAN: 

SHRI GEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be 
pleased to state: 

(a) whetherthe Union government have 
formulated any new scheme linking employ-
ment generation with environment protec-
tion; 

(b) if so, the salient features thereof; 

(c) the time by'which the scheme likely 
to be Implemented; 

(d) whether the government proposed 
to provide financial assistance to the State 
Govemments under this scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (e). Af-
forestation, tree planting and Wastelands 
development activities, which improve the 
environment and as well as generate em-
'ployment, are already being carried out. In 
addition, in the Eight Plan period it is proppsed 
to set up "Vaniki Vahinis' for promoting the 
'greening' efforts for ecological restoration 
and to motivate people for eco-development 
as well as provide employment to rural youth, 
ex-servicemen, etc. The Eighth Plan is 
underfinalization. 

Compensation to Rail Accident 
VIctims 

983. SHRI MOHAN RAWALE:Willthe 
Ministerof RAILWAYS be pleased to state: 

(a) whether The amount of compensa-
tion paid to the victims or railway accidents is 

. less than the amount paid to the victims of 
those killed in air accidents; 

(b) if so, the reasons therefor; 

(c) whether the Governm,ent propose to 
increase the limit of compensation amount 
to victims of railway accidents; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) The fare paid by air passengers is 
much higher and quantum of traffic is very 
low as compared to those on Railways. Also 
the risk factor in air travel is much higher 
whereas it is very low on Railways. 

(c) No, Sir. 

(d) Does not arise. 

(e) The amount of Rs. 2 lakhs as com· 
pensation in the case of death or total dis-
ability is considered adequate. 

Loan to Cooperative Sugar Factories in 
Maharashtra 

984. SHRI ANKUSHRAO RAOSAHE 
TOPE: Will the Minister of FOOD be pleased 
to state: 

(a) whether the construction work of 27 
newly licensed cooperative sugar Factories· 
in Maharashtra is held up lor want of funds 
from the financial institutions; 

(b) if so, the facts thereof; and 

(c) the action proposed to be taken to 
expedite soft torm loan to these factories 
alongwith incentives? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGO I): (a) According to the information 
fumished by the Government of Maharash-
tra, construction work of 27 newly licensed 
cooperative sugar 1 actories is held up due to 
non availability of funds from the financial 
institutions. 

(b) The financial institutions are not 
considering the loan applications of these 27 

sugar factories as their viability is uncertain. 

(c) Grant of loan. to these units is a 
matter to be decided by the sugar factories 
with the financial institutions. Formulation of 
a new incentive scheme is underconsidera-
tion. 

Black Marketing of Tickets 

985. SHRI MUKUL £ALKRISHNA 
WASNIK: 

SHRI GURUDAS KAMAT: 
SHRI ANANTRAO DESHMUKH: 
SHRI MOHAN RAWALE: 
SHRI SANAT KUMAR MANDAL: 
DR. R. MALLU: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether attention of the Govern-
ment has been drawn towards the news item 
captioned ''Railway reservation-Touts make 
hay in summer rush" appearing in the Indian 
Express, New Delhi dated June 22, 1992; 

(b) if so, the facts thereof particularly the 
role of railway employees in this racket in the 
Capital itself; 

(c) the number of persons arrested and' 
pun!shed for black marketing of railway tick-
ets in Delhi and Bombay during the last three 
years; and 

(d) the steps taken by the Government 
to check malpractices in railway reservation 
in Delhi and Bombay and in other areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) In the Capital, no railway employee 
has been 'ound Involved in this racket. 
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(c) Number of touts apprehended and 
number of transferred tickets detected dur-

ing the lastthree years throughoutthe coun-
try are as under: 

Year Touts Transferred Tickets 

1989 2335 4325 

1990 2927 7036 

1991 2269 9153 

1992 
(up to May' 92) 

The persons found involved in the sale 
of railway tickets reserved in fictitious names 
are sent for traiVconviction by the courts. 

(d) Surprise checks and raids are con-
ducted by the Vigilance organisations 01 all 
zonal Railways including Vigilance (Special 
Squad). Railways Board, throughout the 
country. These checks are being intensified 
to curb the activities of touts and also to 
educate the travelling public. 

(ii) 

(iii) 

(iv) 

Under the Railway Act, 1989, the 
punishment for touts who illegally 
purchase tickets in fictitious names 
and later on sell the same to other 
persons, has been substantially 
increased. 

Public are educated through 
Press. T. V., Posters, etc. not to buy 
tickets from unauthorised persons. 

Special concerted drivers to check 
malpractices in the reservation ot-
fices are undertaken at least twice 
a year during summer rush and 
during Durga PoojalDussehral 
Deewali periods. 

983 2796 

Ozone Hole theory 

986. DR. R. MALLU: 
SHRI BASUDE-

BACHARIA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Ozone Hole Theory has 
been recently challenged in "The holes in the 
Ozone scare", a book released at Rio; 

(b) if so, the details thereof; 

(c) whether Indian researchers and 
activities have done any original and. inde-
pendent studies on the subject; and 

(d) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Details of the Book titled "The Holes in the. 
Ozone Scare" have not been made avail-
able. 

(c) and (d). Indian scientists and re-
searches in the Indian meteorological De-
partment and in the Council of Scientific and 
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Industrial Researc;h have been conducting 
obserVations and measurement of Ozone 
for several years. These indicate that there 
has been no significant change In the Ozone 
over India. 

emmenVlnstitutions under National Cancer 
Control Programme; and 

(b) If so, the details thereof indicating 
the amount provided during 1990-91, 1991-
92; State·wise? 

AuistancetoStatesundernatlonal THE MINISTER OF STATE IN THE 
Can~rControl Programme MINISTRY OF HEALTH AND . FAMILY 

WELFARE (SHRIMATI OK THARA OEVI 
987. SHRI K.P. REDDAIAH YADAV: SIDDHARTHA): (a) Yes, Sir. 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union government pro-
vide financial assistance to the State Gov-

(b) A statement indicating the financial 
assistance provided under National Cancer 
Centrol Programme during the years 1990-
91 and 1991-92, State-wise is enclosed as 
Annexure. 



461 Written AnswelS ASAOHA23,1914(S,4KA) 

8 
ci 
(") 

o o 
IJ'i 
II) 

..: 

8 
IJ'i 
(\I 

o o 
ci 
(\I 

8 
IJ'i 
(\I 

o o 
ci 
(\I 

e? o 
iii 
CI 
C 
111 co 
>. 
Ol o 
"8 c o 
'0 

Q) 

~ 
iii 
.5 
iii 
'C 

~ 
CI> 
~ 
'(ij 

~ 
:i: 

8 
ci 
(") 

8 
ci 
N 

E 
::> 
'-
-0 c 
111 
> 
f!: e 
E 
c3 
'-
CI> 
U c 
!II 
() 

~ 
Q 
Ol 
Q) a: 

8 
IJ'i 
(\I 

o o 
ci 
C\I 

.written AnswelS 462 

o o 
ci 
C\I 

111 
'" CIl a 

8 
ci 
(") 

8 
IJ'i 
(") 

'cO 



.,6-1 Written Answers 

~ 

:::i 
(;; 
~ 
~ 
(/) 

,; 
~ 
S' 
t 
~ 
;; 
5 
~ 
b ... 
~ -1:1 
a ~ 

is 2 
~ CD 
~ <5 t .... 
i! - C) 
. .! 

~ 0> 

i &1 ~ .. 0> L.. -
9: ~ 

CI) 

(') 

(\I 

o o 
o.ri 

. iii ... 
.!ll 
:> 
0 

"iii .r::. 
<0 
E .r::. 
(,) 
c: 
<0 a.. 

.,..: 

o o 
o.ri 

<0 
.:>t! 
<0 
iii 
E 
<0 

:lC 

u 
<0 
i!: 
<0 .r::. 
0 

N 

o o 
o.ri 

<0 
"§ 
Q) 

::.:: 

E 
<0 
"3 
.Yo 

'" E w 

M 

JULY 14.1992 

o o 
to 

.r::. 
CJ) 
Q) 
u 
<0 a: 
<0 >-.r::. 
u 
<0 
::2 

<0 ;:: e 
0 
::E 

..j 

o o 
to 

:> 
"0 
<0 z 
'E 
~ 

(5 
~ 
<t 
.r::. 
'5 
0 
(/) 

t.ti 

o o 
o.ri 

"iii 
0> c 
Q) 

(l) 
u; 
Q) ::: 

I!! 
C) 
0.. 
<0 c 

~ 

cO 

C\l 
~ 
Oi 
01 

Written Answers 464 

....... 
'" .c 
""" .il;! 
.S 0 0 0 

0 0 0 

~ "I" t.ti o.ri ci 

c: ::, a 
E 
<t 

<0 <0 
.:>t! .:>t! 
<0 <0 

~ iii iii 
~ 

.r::. E E 
~ <0 <0 

~ 
C') ::.:: ::.:: 

!!l 
(/) 

:c ... Q) 
0 

~ (5 
15 '0 ::; 

.;:: iii ..... (\I 

~ 
C) CI "0 

~ ~ 
<0 
i!: u; .Yo 

~ Q) :c <0 

~ 
.c 

() 0 

~ .,..: N C") 

V5 



465 Written Answers ASADHA 23, 1914 (SAKAl Written Answers 466 

(i)-
.e: 
~ 
05 0 0 0 0 0 0 0 

0 0 0 0 0 ~ 0 

€. ...,. iii iii iii ci iii 0 ci 
N 

§ 
0 
E « 

.c 
(/) 
Q) 
'0 iii iii (J :J :J tt OJ OJ '0 '0 c c 
co co co Q) (J) 

,...: >- z z CD aJ .c co 
:j (/) °E °E iii iii '0 (/) 

Q) Q) ...... co 0 co co 3: 3: ~ 
(') :::i! f- f-

Z! 
(J) 

iii 
is 00: (/) 

" co 
.~ c 

:::i! co .::: e> is :J ::: '0 co co a.. ~ .... C\j Q. ~ <:t 0 ~ (ii 0 

~ 
« N 0. 0 01 .c .c co "0 (/) c: c "§ 

~ 05 co Q) :5 :5 "0 .s= (ii .s= 0 0 :E 0 
CD CD (.) (/) (/) f-

~ - -.i lIi cci ,...; ex) ci 

1i5 



467 Written Answers 

.! ... 
~ I:') «I .e CI) iii 

'" ~ 
~ 
g; 
"0 
U 

c5 
"S .~ - ro c: IJ) 

~ ro ·c 

~ 
.c ro 
CD 

~ oi 
c! CI 

~ .... § .0 
~ ~ (.) 

~ ~ iii 
II) .!.2 

~ oS CD 
't) .!2 CD C\I ~ = ii 

"'t c; ro 
CI 

I - c ; ~ CD .c 
~ 1: 

~ ~ -
§: ~ 

ii5 
.... 

8 ·8 g g 

... 
:) 
.Q. 
c: ro 
~ 

iii .c 
Q. 
.§ 
oi 
j 
0 
(.) 
iii 
.\01 
't) 
<Il 
~ 
iii 
6 
'01 iii 
CD (5 ex: ...... 

C\i 

JULY 14,1992 

(\J 
q> 
Oi a. 

o o o 
t-. 

.e 
II) 
(]) 

"0 
~ a. 
~ .e 
"0 c 
<t 

"0 
10 
.0 
~ 
CD 

"0 ,.. 
J: 
iii 
<Il u c: 
CD 

~ 
iii 
0 
'6 
<Il 
~ 
0 
Cii ..s 
.~ 
.!:::! z 

o o o 
t-. 

E 
<'C 
rJ) 
rJ) 
<t 

~ .r:. 
..!:1 
(j) 

~. 
'5. 
IJ) 
0 
J: 
"0 c: ro 
<Il 
0> 
~ 
0 
(.) 
iii 
.1:1 
't) 
<Il 
::! 
iU s::: 

..!:1 
(j) 

C\i 

8 o 
t-. 

... 
'E 
.r:. 
II} 
'Ill :::.:: 
oil 
:) 

E 
E ro -, 

:) 

~ ro -, 
oi 
j' 
0 
(.) 
E 
:) 

'6 
CD 
~ 

~ 
c:> 

M 

8 o 
t-. 

c: 
«I .e 
iii 
«I. 
;C ex: 

Cii 
E 
~ 
oj 
0> 
~ 
0 
(.) 

iii 
.1:1 
"0 
CD 
~ 
2 .c 
QI z 
iii 
~ 
til .e 
"' 3t 
til -, 

.¢ 

Written Answers 468 

8 o 
t-. 

.r:. 
IJ) 

~ 
«I .... a. 
:u 
§ 

.... 
:> a. .r:. 

oX ro ... 
0 

.(!) 
oi 
0> 
!!! 
0 
(J 

iii 
.1:1 
"0 
<Il 
~ 
(/) 
10 
0 

"' > 
til .c 
0> 
til ex: 
2 
til 

CD 

It) 

8 o 
I/) 

.r:. 
IJ) 
<Il 
"0 
«I a:: 
::a 
§ 

:5 ... 
CD 
<Il 
~ 
oi 
0> 
~ 

8 
iii 
0 
'6 
<Il 
~ 
iii .;: 
0 
E 
<Il 
~ 

. 'iii ex: 
iii 
0. 
'iii 
...J 

"' iii 
...J 

cO 

8 o 
t-. 

iii 
0> c: 
<Il 

CD 
Cii 
<Il :;; 

'c 
::I 

~ 
(j) 
oi 
CI 
.9! 
0 
(.) 

1; 
't) 
QI 
~ 
iii 
0> 
C 
<Il 

CD 
s::. 
1: 
0 
Z 

,..; 

.~ 

iii -
~ 



469 WriNen Answers 

Ui' 
~ 
.!!! 
.5: 0 0 

~ 
0 0 

..". 0 0 
C\J C\J c: 

::l 
0 
E 
"( 

.c .c 
<Il <f> Q) Q) "0 1:l ro r;; a: ct 

~ <1l 
~ >. !!! C") .c .r:::. CJ) "C "C 
c co 
<t ::a 

~ 
:§ 
:... 
~ 0 

0 
Cb E ~ 

~ :::> :::> 
:lIC a. ::: (ij 

III "§ .0 ..Q co 0 '0. ..., 
0 <Il ... 0 ~ ..E I 0. a c: ~ <Il .g 0 c: Q) I !!! ::l c: 

~ Q) Q) .!2 (!) 01 
II) II) 

~ II) ·S C\j C "( (5 (5 ~ ~ 
(.) - ~ ~ 

0\ E (ij 

~ ~ 
Q) ,~ 
> "C 

~ 0\ 0 Q) - (!) :! 

§ ~ ...: C\i 
CI) 

ASADHA23, 1914 (SAKA) 

0 0 0 0 0 
0 0 0 0 0 
0 0 0 0 0 
C\J C\J C\J C\J C\J 

.r:::. 
<Il 
Q) 
"0 
<1l ro a: Ol c 
<Il <l> 
>. .0 ~ CD .r:::. til :::> (Ii "0 C a. III :::> 

~ 
co ::a a.. $ 

ro 

~ ~ ro 
iii S :::> 

ell 0.. .Q 
1'0 ttl oi "§ (ij (.) 

01 0. t: oi .!!? <Il III 
"0 0 0> 01 
(.) I « .!!? 

(5 m Q) "§ 01 (.) u 
~ 0. '6 m 

Q) 0 III (.) 0 ::2 (.) I 'C 
Q) 

cri ro Q; :! .~ u (/) "iii cri "C c: 
Q) 1'0 a: ~ ;> ::2 (.) z 

M ..j Ll"i <D 

., 

C\J 
C!' 
Oi 
Ol 

Written Answers 470 

000 0 o 0 0 0 
000 0 
C\J C\J C\J <D 

(ij 
01 c: c: co 0) .r:::. CD III iii 

~ iii co 
Q) 'ro 0) 

:>0:: a: ~ 

E 
lij 

.r:::. 
10 Q) 

"5 Q; CD 
~ c: .r:::. 10 10 U c: ,l!; 0 
W 0 CD () 
!!! oi ~ '0. 01 
<Il ~ C 
0 "0 0) 
I (.) (.) 

~ (ij .... 
0) 

0) u u 
c: '6 c: 
0) 0) 1'0 
(!) :E () .... - Q) co c:, .r:::. 
~ 'iii 0) 

0.. CD E lij .r:::. 
Q) "E g "iii > 
0 10 0 (5 
(!) en (.) I-

...: C\i M 



471 Written AnSwelS JUL V 14, 1992 Written AnswelS 472 

Ii)' 
.c: 
~ 0 

LO 
.~ r-.: 

0 0 0 0 0 0 0 0 0 0 

a! 0 0 0 0 LO LO LO IJ') LO 0 
"It Lri Lri ci Lri N N N N E N ci .._ 

:i: C\I c: ~ ::J C/) C) 

E 
C( 

ro CIl 
~ ~ 

0> .c E "iii c "in .c C> 
~ Ql III III Ql 

CD ro ~ ~ CD 
~ t¥) 

U; :.c iii co co U; (/) :.c .r::_ ..c .c .s::; 
Qi Ql (i) (i) <Il co co Ql 
D ~ D D ::2 ::;;: ::;;: ~ 

~ :; 
III a. 

.!/! co co III c:: ~ "0 l5 III .s::; (/) 
~ 

0 

~ 
0 ro >. "iii 0 0 Q) u 

~ C cD c:: 'u cD ~ 0 E .2 0 
c: ~ 0 iii (/) 

~ E 
~ "0 J: "0 ~ ]? :::l Q) .>£ 0 

c: a. c: 0 J: g c: Ql :::l ::3 e ::3 D Qi ~ Q.. C. e 0 .!!! 0 a: c:: S u. u. 
~ 

Z c:: III ~ 
c: ~ 

~ Qi Q; CD :::- 0 C} Qi III 3: 0 ~ 3: .Q c: 0 0 '0 c: 'm :; c:: cI:S c:: 0 CIl "0 '0 !II CIS til (/) 0 8 c: c: cI:S 
~ .!/! 0 ~ 0 ::l ::l 

~ II) II) JJl ~ 
(p ~ 

(/) 0 0 oS ~ II) c: 0 "= u. 0 c: - C( E III :.c c: ::l Q5 (II III Q) 
0 :m III 0 III til a: a: >- Q) 0 
~ E Qi C\I E 0 'c ~ c: '1:: Qi U ~ Q) (II Q) c: e ~ c: 'i E 
~ 

0 iii .- CIl 0 E 0 iii III (II c: 01 CIl 
~. 

.c c: oX c: 
Lt (5 til 0 til (5 .s:; CIS 01 .s::; (/) Q) 3: D 0 ~ 0 « 0 ..J 0 ~ 

~ i!! N N C'") .:j Lri cD ,...: 
CI) 



473 Wlttsn Ans_1S ASADHA23, 1914 (SAKA) Writ(enAnsw81S 474 

Separate fund for Women'. Develop-
ment 

988. SHRlMATI VASUNDHARA RAJE: 
WUI the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

. (a) Whether the Government have a 
proposal to create separate fund for the 
development of women particularly for rural 
wotnen; 

(b) whether world Bank has also given 
some suggestion in that direction; 

(c) If so, the reaction of the Government 
thereto; and 

(d) the steps taken to implement the 
above proposal? 

THE MINISTER OF STATE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF YOUTH AFFAIRS AND 
SPORTS AND THE DEPARTMENT OF 
WOMEN AND CHILD DEVELOPMENT) 
(KUMAR I MAMATA BANERJEE): (a)to(d). 
The Department of women and child Devel-
opment is processing a proposal to set up a 
National Credit Fund for women for provid-
ing production and developmental credit to 
poor and needy women in rural and urban 
areas. Formal discussions are yet to take 
place with the World Bank in this regard. 

Kayamkulam-Alleppy Railway line 

989. SHRI THA YIL JOHN 
ANJAlOSE:WiII the Minister of RAILWAYS 
be pleased to state: 

(a) w~ether the construction of 
Kayamkulam-AUeppy railway line has been 
CO"l*ted; 

(b) • sO, the details thereof and when it 

would be commissioned for traffic; and 

(c) If not, reasons for delay and the 
steps being taken for its early completion? 

THE MINISTER OF STATE IN THE 
MINISTRY, OF RAILWAYS (SHRI MAl-
LlKARJUN) (a) Yes, Sir . 

(b) Very shortly. 

(cl Does not arise. 

All India Council of Culture 

990. SHRI RUPCHAND PAL: 
KUMARI VIMLA VERMA: 

Will the Ministerol HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether the Government are con-
Sidering any proposal for setting up of an all 
India Council of Culture as the principal 
agency for grants to cultural organisations 
and individuals; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEVPARTMENT OF CUL TUREI 
(KUMARI SELJA): (a) and (b).As a first step 
to~ards drafting a National Cultural Policy, 
Government had organised ten regional 
,seminars in 1990 at various places to elicit 
the views of Experts, Critics and Administra-
tors working in the field of Culture. One of 
the views expressed in those seminars was 
setting up of National Cultural Council for 
funding Cultural AgenCies. Details of such 
a Council are' yet to be formulated. 
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World 8ank Assistance for Technical 
Education 

991. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will lhe Minister 01 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) he amount 01 world Bank credit 
assistance for moderniZing and upgrading 
technical Education disbursed to various 
States, Statewise; and 

(b)the amount of such assistance likely 
to be provided during the current financial 
yearn 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEVELOPMENT CULTURE) 
(KUMARI SEWA): <a) and (b).The amount 
01 World Bank credit assistance to each 
State under the projects on upgrading Ten-
nician (Polycechnic) Education. depends 
upon the -actual expenditure Incurred on 
approved project activities and reimburse-
ment claims filed by it. A statement showing 
the amount reimbursed to each of the particl-

. paling Stales upto 31.3.1992 and alloca-
tions made in the budgets of the respective 
States for 11992-93 is given in the attached 
statement. The aVElrage rate of reimburse-
ment by the World Bank is about 835 of the 
actual expenditure incurred by the States. 
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Meetings of National sports Federa-
tions 

992. SHRI K.V. THANGKABALU:WiII 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the numberof meetings between the 
Ministry and the National Sports Federa-
tions held during last one year; 

(b) whetherthe Government propose to 
hold such meetings frequently and consult 
the Federations regularly; 

(c) whether any consultative machinery 
between the spo(ts departments and the 
Federations exists; and 

(d) 11 so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) About ten meetings, both 
lormal and informal, were held between the 
Ministry, Indian Olympic Association and 
some National Sports Federations during 
the last one year. In addition, Presidents of 
various National Federations have also been 
included in the various Committees of the 
Department which meet on a regular basis. 

(b) Yes, Sir, as and when required. 

(c) and (d). There is no permanent con-
sultative machinery between the Depart-
ment of Youth Affairs & Sports and the 
National-Sports Federations, but such con-
sultations take place on a continuing basis, 
especially through the Sports Authority of 
India for preparation of Long Term Develop-
ment Plan. 

Special Train for Bangalore 

993. SHRI RAJESH KUMAR:WiII the 
Minister of RAILWAYS be pleased to state: 

(a) whether during December,1991 a 
special train for Bangalore was introduced; 

(b) if so, the total expenditure incurred 
thereon; and 

(c) whether the special train was given 
priority over other trains by adjusting the 
timings of the regular trains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) In December,1991 aspecial 
train was run for Bangalore. 

(b) No separate account of expenditure 
by individual train is maintained on the Indian 
Railways. The said train was an Inspection 
Special, classified as Departmental train. 

(c) No, Sir. 

[ Translation] 

Litigation Cases Filled Against An-
daman and Nicobar Island Branch of 

I.C.M.A. 

994. SHRI SANTOSH KUMAR 
GANGWAR:Willthe Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether employees of the 
Andaman and Nicobar Island Branch of 
I.C.M.A. had filed legal suits against the 
said branch in the past; 

(b) if so, the number of such suits 
filed; and 



483 Written Answers . JULY 14,1992 Written Answers 484 

(c) the reaction of the Government in' 
this regard keeping in view of the such 
large number of cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). The Indian Council of 
Medical Research (ICMR) have informed 
that Nine such suits have been filed during 
the last ten years which have been/are 
being defended by them. 

(English) 

Special Area Games Scheme 

995. KUMARI PUSHPA DEVISINGH:Will 
the Minister of HUMAN RESOURCE DE· 
VELOPMENT be pleased t~ state: 

(a) the year in which the Special Area 
Games Scheme was introduced; 

(b) the main obj_ective of the scheme; 

(c) whether any review has been made 
on the implementation of the Scheme in the 
tribal areas of Madhya Pradesh, Orissa and 
Bihar; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken to 
implement the Scheme effectively in oth~r 
States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE· . 
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE· 
PARTMENT OF WOMEN AND CHILO 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) The Special Area Games 

was introduced in the year 1985-86. 

(b) The main objective of the Scheme is 
to scout and nurture natural talent for mod· 
ern competitive games and sports from 
tribal,hilly, rural and coastal areas of the 
country. The Scheme also envisages tap· 
ping of talent from indigenous games and 
martial arts and also from regions which 
either have some genetic or geographic 
factors advantageous for excellence in a 
particular sports discipline. 

(c) Yes,Sir. Talent scouting has been 
conducted in Madhya Pradesh, and Orissa 
in Athletics, Archery & Gymnastics and in 
Bihar in Hockey & Archery. 

(d) A total of 45 boys and 31 girls have 
been selected in 3 disciplines and are under· 
going training. In Athlelics,12 children have 
been selected from M.P. fortheassessment 
coaching camp. 

(e) Besides Bihar,Orissa and M.P. talent 
has already been scouted and selected from 
Gujaral, Karnalaka,Kerala,Rajasthan, 
Andhra Pradesh, A&N Islands, Arunachal 
Pradesh, Assam, H.P., J & K, Manipur, 
Maharashtra. Meghalaya, Mizoram. 
Nagaland, Punjab & Sikk.im. A total of 304 
boys and 144 girls are under-going training 
in 16 disciplines. 

( Translation) 

Environmental award 

-996. SHRI MRUTYUNJA Y A NA YAK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government have insti· 
tuted "ny national prize in the field of envi· 
ronment; 

(b) if so, since when; and 
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(c) the details of the receipients so far 
with their contribution year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
RESTS (SHRI KAMAL NATH): (a) and (b). 
The Govemment have instituted Indira 
Gandhi Paryavaran Puraskar in the field of 
environment since 1987 ,Indira Priyadarsh-

ini Vrikshamitra Award since 1986 in the 
field of afforestation and wastelands devel-
opment, National Awards for industries since 
1991 in the field 01 prevention and control of 
pollution and Awards Scheme for original 
writing in Hindi on subjects related to En-

, viomment and allied areas since 1987. 

Cc) A statement is attached. 
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Handling of AIDS cases 

997. SHRI PRAT APRAO B. 
BHONSLE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether some guidelines have been 
issued by the Maulana Azad Medical Col· 
lege to Its associated Hospitals for proper 
handling of cases testing Human Immuno 
deficiency virus causing AIDS; 

(b) if so, the details thereof; 

(cl whether Government proposes to 
issue similar guidelines to other Hospitals 
in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. 

(b) The guidelines issued by Maulana 
lUad Medical Collage are based on the 
;Juidelines issued by Government of India 
ttith the aim of providing information to 
healthcareworkers forprevention and control 
of HIV infection both to Health Care Wor!(ers 
and the patients. 

(c) The Government 01 India has al· 
ready issued guidelines on Hospital ac-
quired Infection control in 1988 which were 
reviewed and revised in 1989aOO 1990, with 
regard to prevention of HIV infection. In 
1992, comprehensive guidelines tor allihe 
Hospitalsin India, for prevention and control 
of Hospital acquired infection including 
ection. have been issued. 

(d) These guidelines contain chapters 
on sterilization, dis-Infection, discarding 
and disposal of Hospital wastes (reagents. 
chemicals, etc.) Special attention has been 
drawn to discarding of disposable materi-
als. Certain procedures have been identi-
fied as high risk procedures and details for 
carrying out these procedures have been 
laid down in the guidelines. Emphasis have 
been given to management and control of 
Hospital acquired infections and frame 
wor!( has been suggested for the same. 

[ Translation] 

Railway Projects in Maharashtra 

998. SHRI PANDURANG PUNDlIK 
FUNDKAR: Willthe Minister of RAILWAYS 
be pleased to stale: 

(a) the delails 01 the new railway 
proposals submitted by the Government of 
Maharashtra during the last three years; 

(b) whether Khamgaon-Jalna Railway 
route Is also included In these proposals; 

(c) ifso, whether this project hasbeen 
approved by the Government. 

(d) If so, the details thereof; and 

(e) if no I, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The proposals of New 
LineSIGauge Conversion seol by Govern-
ment of Maharashlra are as under: 

Gauge Conversion 

1. Converslon of Manmad-Au,.,,-
agabad MG sedlonintoBGand 
subsequently extending It up to 
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Pari; Vaijnath and Adilabad. 

2. Conversion of Latur ·Barsi-
Pandharpur- Miraj NG section 
and extending it up to Lalur 
Road and laying a new railway 
line Joining Osmanabad with 
this line. 

3. Conversion of Chandrapur-
Gondia - Jabalpur NG to BG. 

4. Conversion of Daund- Baramati 
NO Hne to BG. 

5. Conversion of Yavatmal-
Murtitjapur -Achalpur Railway 
line. 

New Line 

1. New 8G line from Khamgaon to 
Jalna. 

2. New BG line Ahmadnagar- Bir-
Pari; Vaijnath. 

3. Construction of Wardha-Yavat-
mal-Pusad-Nanded railway 
line. 

(b) Yes, Sir. 

(c) No. Sir. 

(d) Does not arise. 

(8) Constraint 0' resources and the 
unremunerative nature of the Khamgaon· 
Jalna project as revealed by the survey 
carrledOUl 

.... Train Between new Deihl and 
Lucknow 

_. SHRl SURENDRA PAL PA-

THAK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose to 
introduce a new train between New Delhi 
and Lucknow via Moradabad during the 
Eighth Five year Plan; and 

(b) if so, the time by which this service 
is likely to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN):(a) and (b). Introduction of 
new trains is a continuous process subject 
to traffic Justification. operationalfeasibility 
and resource availability but it is not 
finalised plan·wise. At present there is no 
proposal to introduce a new train between 
New Delhi and Lucknow via Moradabad. 

[English] 

National Institute of Arid Zone For-
estry Research 

1000. DR. RAMESH CHAND TOMAR: 
Will the Minister of ENVIRONMENT AND 
~ORESTS be pleased to ~ate 

(a) whether the Institute of Arid Zone 
Forestry Research has been newly estab-
lished; and 

(b) if so, the details thereof, including 
its objectives? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes Sir. 

(b) The Institute of Arid Zone Forestry 
Research one of the Institutes under the 
Indian Council of Forestry Research and 
Education, was established during April, 
1988 located at Jodhpur. 
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The main objective of the Institute Is 
10 cate, to the general research require· 
IMftts of forests and forestry problems 
'*Ing to the states of RaJasthan,Gujarat 
3I1d parts of Haryana and Punjab. The 
primary objective is to conduct ,at national 
... , research on greening the arid and 
lImi·arid areas of the country and within 
the region on eco-restoration of the Aravali 
hills, development of agri· pastoral pack· 
ages for the arid tracts and research on 
natural regeneration In the high forests. 

Presently the Institute Is In the process 
of developing its own edifice and experi-
mental areas. 

station is considered If the same Is finan-
cially justified and feasible both f,om the 
operating and engineering points of 
view. 

(b) to (d). A proposal for opening of a 
halt at Bankarkudi between Tlruldlh and 
Latemda Stations was received. This has 
been examined but found neither finan-
claRy viable nor operationally feasible. 

(English] 

Indians Deported by Foreign 
Countries 

1002. SHRI HARI KISHORE SINGH: 
[Transhtio 1 Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state: 
New StatIon at Bank~rkudl 

on SER (a) the number of Indians deported by 
the various foreign Government on thei, 

1001. SHRI RAM TAHAL CH· being found HIV-positive during the last 
OUOHAAY: Will the Ministerof RAILW WS three years; and 
be pleased to State: 

(a) the norms adopted lor constructing 
a new railway station for the facility of pas-
sengers; 

(b) whether the Government have 
received a demand from public to construct 
a railway station at Bankatkudi village on 
Tata· Barkakana section under the South 
Eastern Railway; 

(c) If so, the time by which the construc· 
tion work in this regard is likely to be started; 
and 

(d) II not, the reasons therefor? 

THE MINISTER OF STATE IN.THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKAfLlUN): (a) Normally opening of a new 

(b) the authority responsible for keep-
ing track of such persons in the country 
including the coordinating , machinery, if 
any, between the Union and the state 
Governments, therefore? 

THE MINISTEROF STATE INTHE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DE VI 
SIDDHARTHA): (a) As per the information 
available, atotal of 14 Indians have been 
deported by various foreign Governments 
on their being found HIV positive during the 
last three years. 

(b) AIDS affected Indian nationals, 
Including deported ones are provided nec-
essary meoicale facilities by the State 
Health Authorities In Identified hospitals. 
The National AIDS Control Programme 
which is being implemented from April this 
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year. with World Bank assistance, includes 
a component for Information strategy in-
cluding 'Counselling' for the HIV infected 
persons and their families. 

Contaminated Ground Water 

1003. DR. LAXMINARAYAN 
PANDEYA 

SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have 
identified locations having contaminated 
ground water due to industrial pollution in 
the country; 

(b) if so, the details thereof; and 

(c) the steps being taken or proposed 
to be taken in this regard? 

THE MINSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). The Central Ground Water Board has 
monitored ground water in some of the 
industrial areas in the states of Gujarat, 
Haryana, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Utlar Pradesh and West Bengal. 
The resuhs of analyses have shown con-
tamination in areas around industrial 
centres. 

(c). The steps taken lor the abatement 
of gro'Jnd water pollution incl)Jde: 

(i) The State Pollution Control 
Boards have' directed the in-
dustries to comply with the 
prescribed effluent standards. 

(ii) Prosecutions . have been 

launched against the indus-
tries causing environmental 
pollution. 

(iii) A scheme has been initiated 
to give assistance to clusters 
of small scale industrial units 
for setting up common efflu-
ent treatment planls. 

(iv) The Central Ground Water 
Board has been asked to 
monitor. the quality of ground 
Water in critically polluted 

. areas in the country. 

Projects Undertaken by Ireon 

1004. DR. KARTIKESWAR PATRA: 
Will the Minister 01 RAILWAYS be pleased 
to state: 

(a) the detail of the projects being 
executed by the Indian Railway Construc-
tion companies abroad and inside the 
country country- wise and state-wise; 

(b) whether the projects executed 
abroad are making prolits; 

(c) if so, the project-wise details thereof; 
and 

(d) the number of projects now under 
completion and the projects undertaken 
during 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Indian Railway Con-
struction Company is at present executing 
14 projects abroad. Country-wise details 
are as under: 
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Iraq 

Turkey 

Nepal 

Bangladesh 3 

Malaysia 5 

Indonesia 2 

The Company is at present executing 
46 projects in India. Some of the projects 
spread over more than one state. State-
wise position is not maintained. 

(b) and (c). The profit made from 
foreign projects during 1990-91, the year for 
which accounts have been finalised, is 
approx. Rs. 5.82 crores. 

(d) Twoforeign projects are likely to be 
completed in 1992-93 and three projects 
have been undertaken during 1991-92. 

Elimination of Contractors System 

1005. DR. SUDHIR RAY: Will the 
Minister of RAILWAYS be pleased to state. 

(a) whether contracts for mainte-
nance/repair of tracks are awarded to pri-
vate contractor who do not pay required 
atlantion to the job causing train accidents 
as a result thereof; 

(b) if so, the reasons for not taking such 
jobs departmentally; and 

(c) the steps being taken to stop the 

practice of awarding such contracts to 
private contractors? 

THE MINSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) As a matter of policy no 
items of regular track maintenance tradi-
tionally done departmentally is entrusted to 
contractors. Only such works which are of 
occasional nature like screening of ballast, 
and renewal of tracks are given on contract. 
While executing such works through con-
tracts, the aspects of quality and safety are 
given due regard. 

(b) and (c). Do not arise. 

Homoeopathy and Unanl Medical 
Colleges 

1006. SHRIMATI BHAVNA CHIKHILlA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number and details of Homoe-
opathy and Unani Medical Colleges in the 
country, State- wise; and 

(b) the number out of them are recog-
nised, including the private medical Col-
leges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) and (b). As per informa-
tion supplied by Slats and Union Territories 
the details of Homoeopathy and Unani 
colleges as on 1.4.90 are given in the 
attached Statements I and II respectively. 
All these colleges are affiliated to rsspective 
Universities/Slate Boards/Councils. 
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(a) the quantity of Sandalwood seized 
by forest personnel during the last three 
months; 

(b) the number of such cases detected 
and the persons arrested; and 

(c) the action taken by the Government 
to check such cases? 

THE MINSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRt KAMAL NATH): (a) to 
(c).The information is beingcollected and will 
be laid on the Table of the House. 

Conversion of Purulia-Howrah Express 
Into a Fast Passenger 

1011. SHRI BIR SINGH MAHA TO: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government has de· 
cided to convert the Purulia-Howarah ex-

up a unit of Nehru Yuvak Kendra at 
Sindhudurg district; and 

(C) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPART MENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) There is no Nehru Yuva 
Kendra in the Sindhudurg district. 

(b) and (c). II is proposed to set up a 
Nehru Yuva Kendra in Sindhudurg district 
during the course of the Eighth Five Year 
Plan as per policy. 

Feroke Railway Bridge 

1013. SHRI K. MURALEE DHARAN: 
Will the Minister of RAIL WA YS be pleased 
to state: 

press into a fast passenger train; and (a) the time schedule fixed for comple-
tion of the Feroke railway bridge in Kerala; 

(b) jf so, the time by which it is likely to and 
be implemented? 

(b) the estimated lotal cost of the proj-
THE MINISTER OF STATE IN THE ect? 

MINISTRY OF RAILWAYS (SHRI 
MAllKAAJUN): (a) No, Sir. 

(b) Does not arise. 

Yuvak Kendra In Slndhudurg 

1012. SHRI SUDHIR SAWANT: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of unrts of Nehru Yuvak 
Kendras in the Sindhudurg District; 

(b) whether there is any proposal 10 set 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) The Feroke bridge is 
targetted for complelion by June. t993. 

(b) Sanctioned Cost of the work is Rs. 
5.96 Crores. 

Budgetary Allocation for Youth Affairs 
and Sports 

1014. SHRI ANANTRAO DESHMUKH: 
Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) the budgetary allocation for Depart-
ment of Youth Affairs &Sports during the 
current year; 

(b) whether there is any reduction in 
bUdgetary allocation tei Sports sector In the 
c.urrent plan as compared to previous 
year.and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPART MENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) An allocation of Rs. 
, 12.80 crores (Rs. 74 crores under plan and 
RS.38.80 under Non Plan) has been made 
for the Department of Youth Affairs and 
Sports during the current financial year. 

(h) Yes Sir, There;s a reduction of 
RS.12.1 0 crores in the Plan budget of sports 
sector compared to 1991 -92. 

{e) Rs. 167.76 Crores. 

Bangalore-Kurla Superfast Train 

1016. SHRIMATI CHANDRAPRABHA 
URS: Will the Minister RAILWAYS be 
pleased to state: 

(a) whether Bangalore- Kurla Super-
fast Train has been introduced; 

(b) if so, details thereof; and 

(c) whether there is any proposal to 
extend the above train upto Bombay Cen-
tral or Dadar to meet the demand of the 
passengers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) and (b). A daily train 
between Kurla and Bangalore has been 
introduced w. e.!. 1.7.92. 

(cl There is no such proposal at pres-
ent. 

(c) The reduction is on account of [Translation) 
relatively less funding for central sector 
schemes and corresponding increase in the Consultative Committee 
State Sector share, as also additional 
allocation for Youth sector activities. 1017. SHRI LALIT ORAON: Will the 

Electrification of Erode-Coch!n Line 

1015. PROF. K.V. THOMASWili the 
Minister of RAILWAYS be pleased to state: 

(a) whether any Survey has been 
conducted on the electrification of Erode-
Cochin line; and 

(b) the estimated cost of this 
project?THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Yes, Sir. 

Minister of RAILWAYS be pleased to state: 

(a) the zones and divisions where 
railway consultative committees have 
been constituted so far and the zones/divi-
sions where these are ye) to be constituted; 
and 

(b) the time by which the consultative 
committees are likely to be constituted in the 
remaining zones/divisions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
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MAlLKARJUN): (a) All the Divisional and 
zonal Railway Users' Consultative Commit-
tees have been contituted for a two-year 
term with effect from 1.4.92 and 1.5.92, 
respectively. 

(b) Does not arise. 

Aulenda Flag Station In Agra 

1018. SHRI BHAGWAN SHANKAR 
RAWAT:WiUtheMINISTEROF RAILWAYS 
be pleased to state: 

(a) whether the Government are aware 
of the demand for conversion of Aulenda 
flag station in Agra into a regular halt 
station; and 

(b) If so, the action proposed to be 
taken In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLKARJUN): (a) The demand has been 
examined but notfound financially justified. 

(b) Does not arise. 

Official Languages Implementation 
Committee in KVS 

1019 SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the meetings of the Official 
Language 'fllI'ementalion Committee are 
being held quarterly in the headquarters of 
KBndriya Vidyalaya Sangathan; 

(b) If so, the number of meetings held 
during the last two years; 

(c) if not, the reasons therefor; and 

(d) the guidelines Issued by the Gov-
ernment In this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT OF DEPARTMENT OF 
EDUCATION AND DEPARTMENT CUL-
TURE (KUMAR I. SELJA) (a) to (d). The 
guidelines issued by the Govt. for quarterly 
meetings of the official language '11l>1e-
mentation Committee have been followed 
as far as possible in the Sangathan. The 
Sangathan have intimated that they were 
able to hold only five such meetings three 
meetingsin the Headquarters of Kendrlya 
Vidyalaya Sangathan during the last two 
years trom June, 1990 to June, 1992. The 
remaining could not be held on schedule 
due to disturbances caused by auti-Mandal 
agitation and Non- availability of members. 

[English! 

Position Paper for UNCED Held AT 
RIO 

1020. SHRI SHARAVAN KUMAR 
PATEL: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether a national position paper, 
on the stand proposed to be taken by the 
Indian delegation at the UN Conference on 
Environment and Development was prepared 
on the eve of the said conference; 

(b) if so, the details of its contents; and 

(c) whether the perceptions, observa-
tion and suggestions made therein reflected 
in the final outcome of the Conference and 
the Conventions, H any, evolved at the 
Conference? . 

THE MINSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
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FORESTS (S~I KAMAl. NATH): (8) and 
(b). A NatIonal Report ouUining the Tradi-
tiona, Concerns and Effort In India con-
nected with the environment and develop-
ment Issue was prepared for the United 
Natlona Conference on Environment and 
Development held at Rio 08 Janeiro In 
June, 1992. 5 copies of this report have 
been ptacad In the Parliament House li-
brary. 

A part from bringing out broad features 
oftheconservation tradition in India, and the 
overal concerns about living in harmony 
with nature, the above mentioned report 
highlights some of the activities undertaken 
by the State, by the people and by the Non· 
Government Organisations in India, in ad-
dressing the environmental issues and in 
COrrecting the Irrbalances between environ· 
mental and development. The report also 
seeks to bring out the overal dimensions of 
the problems which india faces and those in 
which the Intematlonal community needs to 
participate In solving for the future. 

(c) The main concerns put forward by 
India and other Ukeminded developing 
counrtles Included an effort to secure a 
greater understanding of the issues of envi· 
ronment and development, the over·riding 
priority of poverty eradication, measures for 
prevention of pollution, national sovereignty 
over natural resources, community partici. 
pation for the management of these reo 
sources, better access to environmentally 
sound technologies, etc. These concerns 
have been included In the final outcome of 
the Rio Conference and the Declarations 
and Conventions adopted/signed at the 
Conference. 

Vocatlonallsatlon of Secondary 
education 

1021. SHRI GANGADHARA 
SANIPAlU: Will the Minister 01 HUM~N 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether any survey has been 
conducted under the Centrally Sponsored 
Scheme of Vocatlonallsation of Secondary 
Eduction; 

(b) if so, the outcome thereof, State-
wise' 

(c) the number of Joint Councils of 
Vocational Education established so . far; 
State·wise; and 

(d) the steps taken to provide employ· 
ment opportu·nitles to such candidates who 
received training under the programme? 

THE DEPUTY MINISTER IN 1lE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENTOF EDU-
CATION AND DEPARTMENT OF CUl· 
TURE (KUMARI. SELJA) (a) and (b). Al;. 
cording to the information available, under 
the Centrally Sponsored Scheme of Voca-
tionalisation of secondary Education, sur· 
veys have been conducted in the following 
StatesJUrs : 

StatelUT No. of districts surveyed 
Assam 
-Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Karnataka 
Maharashtra 
Mizoram 
Orissa 
Punjab 
Rajasthan 
Tl'Imilnadu 
Uttar Pradesh 
Chandigarh 

5 
20 

2 
3 
3 

11 
20 
30 
3 

13 
5 
5 

20 
9 

The results of the survey are being 
mainly used for identifying based vocational 
courses and· job opportunities for the voca· 

tional students. 
{c) "Tha Joint Counci\ 0\ \/oca\iona\ 

Education {JC\/E) was env\sageo at the 
National Level and has been set up. At the 
State level the counter part of JCVE is the 
State Council of Vocational Education 
(SCVE). So far the following 12 StatesiUT's 
have constituted the seVE: 
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Assam, Bihar, Haryana, Himachal 
Pradesh, Karnataka, Kerala, Mizoram, 
Punjab, Rajasthan, Tamil Nadu, Uttar 
Pradesh and Delhi. 

(d) The StatesJUTs implementing the 
Centrally Sponsored Vocational Education 
Programme have been urged to take the 
following steps for facilitating employment 
for vocational students: 

(i) Modify the Recruitment Rules in Govt. 
Departments forgiving preference to 
vocational students. 

(ii)Provide Apprenticeship Training. 

(iii) Organise loan facilities through 
Banks and other schemes for en-
couraging self employment. 

Job linked courses have also been 
started in collabo-ration with Generallnsur-
ance, Life Insurance, and Ministry of Rail-
ways 

[Translation] 

Aids Detection Facility in Deihl 

1022. SHRI N. J. RATHVA: Will the 
Minister 01 HEALTH AND FAMILY WEL-
FARES be Pleased to state: 

(a) the number of AIDS Patients in the 
Country till May, 1992, State- wise; 

(b) the total number of AIDS detection 
centres set up in various hospitals in the 
country; and 

(c) the names of the hospitals .in Delhi 
wherein AIDS detection centres are func-
tioning. 

THE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH .\i.0 FAMILY 
WELfARE (SHRIMATI D. K. THARA DeVI 
SIDDHARTHA): (a) The State-wise number 
of AIDS patients in the cou ntry is as follows: 

Name of State No. of AIDS cases 

1. Jammu & Kashmir 

2. Himachal Pradesh 

3. Punjab 8 

4. Haryana 0 

5. Rajasthan 

6. Gujarat 

7. Maharashtra 74 

8. Andhra Pradesh 

9. Goa 2 

10. Kerala 14 

11. Tamil Nadu 52 

12 Uttar Pradesh 

13. Delhi 17 

14. Pondicherry 3 

15. West Bengal 

16. Manipur 4 

182 

In remaining States/UTs in the country, 
no AIDS-case has been reported. 

(b) 128 AIDS detection Centre in vari-
ous hospitals in 68 cities in the country, 
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have been set up which include 62 survel-
lance Centres and 66 zonal Blood Testing 
Centres. In addition, 52 Centres in 44 cities 
have been identified to be set up as zonal 
Blood Testing Centres. 

(c) Following hospitalsl institutions in 
Delhi are detecting HIV infected people; 

1. Safdarjung Hospital 

2. Guru Teg Bahadur Hospital 

3. All India Institute of Medical Sci-
ences. 

4. Hindu Rao Hospital 

5. Maulana Azad Medical College 

6. National Institute of Communicable 
Deseases 

7. India Red Cross Society 

[English] 

Train Accidents 

1023.SHRI CHANDRESH PATEL:Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of train accidents during 
last two months, zone-wise; 

(b) the causes of those accidents; 

(c) the number of persons killed and 
injured and the loss suffered by the railways; 
and 

(d) the details of the compensation 
paid to the victims? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Railway-wise number 
of train accidents during the period 1.5.92to 
30.6.92 is as under: 

Central 11 

Eastem 7 

Northern 13 

North 
Eastern 9 

Northeast 
Frontier 13 

Southern 8 

South 
Central 14 . 

South 
Eastern 21 

Western 8 

Total 104 

(b) The accidents took place mainly 
due to failure of railway staff, equipment 
failure. negligence of road users, sabotage, 
etc. 

(c) 51 persons lost their lives and 146 
persons sustained injuries in these acci-
dents. Out of these, 38 and 79, rspectively 
were road users. The cost of damage to 
railway property has been assessed at Rs. 
1.71 crores. 

(d) No compensation has been paid 
during the period in respect of above acci-
dents. 
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SHRI DEVI BUX SINGH: 
. 

Purch ... of Tendu LNves 

1024. SHRI GURUOAS KAMAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether millions of tribals in several 
districts of Madhya Pradesh are struggling 
for survival because of State Government 
ntfusal to purchase tendu leaves from the 
trbals; 

(b) If so, the reasons thereof; and 

(c) the beneficiary oriented scheme 
introduced for providing alternate sources of 
incomes to the tribals displaced and de-
prived of collecting tendu leaves, salwood, 
ele. 

THE MINSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 

. FORESTS (SHRI KAMAL NATH): (a) and 
(b). Information is being collected from the 
State Government and will be laid on the 
Table of the House. 

(c) A new scheme entitled, "Eco-devel-
opment of Areas In and Around National 
Parks and Sanctuaries· has been launched 
to achieve sustainable development and 
improvement on the quality of life of the local 
people. other centrally sponsored schemes 
for afforestaion and nature conservation 
also provide new avenues of employment to 
local people. 

( Translation) 

Death of Deer In National Zoological 
Par1<, Deihl 

, 
1025. SHRIMATI SHEELA 

GAUTAM: 
SHRI TARA CHAND 
KHANDElWAl: 

SHRI DA TT ATRA YA BAN· 
DARU: 

SHRI MOHAN SINGH (OED-
RIA): 

SHRI M.V.CHAN ni, SEKHRA 
MURTHY; 

SHRI RAJESH KUMAR: 
SHRIMATI BHA VNA CHIKHI 

UA: 
SHRI RAM NARESH SINGH: 
SHRI MADAN LAl KHURANA: 
SHRI PARASRAM BHARD-

WAJ: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether a lew deer d~d in the 
National Zoological Partt, Delhi in June, 
1992; 

(br if so, the details thereof; 

(c) whether any inquiry has been 
conducted into the incident; 

(d) if so, the outcome thereof and the 
action taken against the presons held 
responsible therefor; and 

(e) the measures takento prevent such 
incidents in the future? 

THE MINSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRf KAMAL NA TH): (a) and 
(b). 4 deer and 21 black bucks died in the 
National Zoological Park, Delhi. during 
June. 1992. 

(c) Yes, Sir. 

.(d) while onelernalesambhardieddue 
to drowning. three other deers died 10 tuber-
culosis, rupture 01 rumen and septicaemia. 
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None of these deathswer. attributed to any 
negligence on the part of the staff. 

The death of 21 black bucks was due 
to Injury and shock caused by the stealthy 
entry of dogs in the black buck enclosure on 
two occasions between 8th and 9th June, 
1992. Enquiry has revealed certain laxity on 
the part of security staff. Disciplinary action 
has been ordered against the persons 
concerned. 

(e) Measures taken to prevent recur-
rence of such incidents in future include: 

(i) elimination of stray dogs from zoo 
premises: 

(ii)Strengthening of the barriers of the 
animal enclosures and the boundary wall 01 
thezoo: and 

(iii) tightening up of the security in 
the zoo. 

(English) 

Job- Oriented Education 
++ 

1026. SHRI SUBASH CHANDRA 
NAYAK: 

DR. VASANT NIWRUTTI 
PAWAR: 

SHRI MAHENDRA 
KUMAR SINGH 
THAKUR: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to 
• lay emphasis on the joboriented education in 

the country; 

(b) If SO, the details thereof: 

(c) whether any review has been made 
bfthe implementation of the existing schemes 
drawn up In this regard; and 

(d) H so, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEVELOPMENTOFCUL TURE) 
(KUMAR I SELJA): (a) and (b). There Is 
already considerable thrust In the National 
Policy on Education (NPE), 1986 as modi-
fied in 1992 on vocational educationwith the 
objective 01 enhancing Individual employ-
ability, and reducing the mismatch between 
and supply of skilled man-power (Paras 5.16 
to 5.23 of the policy). The need to havea 
large number of teachers and professionals 
.in vocational educationhas been recog-
nised (para 6.9). Technicaal demandand 
management education have been deal 
with at length in Paras 6.1 to 6.11 in the NPE, 
1986 as modified in 1992. There Is stress 
also on worK experience organised as an 
integral part of the learning process (para 
8.14 of the policy). All aspects of a possible 
joboriented education policy are, thus, 
already enshrined in the NPE, 1986 as 
modified in 1992. 

(c) and (d). The implementation of the 
Centrally Sponsored Scheme of Vocation-
alisation of Secondary Eduction has been 
reviewed in consultation with States JUTs! 
NCERTand other experts. Based onthese 
discussions and the experience gai~ In 
implementation over the last four years, 
certain modifications are proposed to be 
made, including enhancement of the finan-
cial ceiling for various components of the 
Scheme. The revisions will be taken up for 
implementation after necessary approvals 
have been obtained. 

The UGC's scheme of Restructuring of 
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Courses at the first degree level has been 
reviewed by an expert Committee which 
suggested modifications keeping in view 
the present manpower needs. In addition, 
the UGC is also preparing curricula for 
vocational courses to be introduced at the 
first degree level for enhancing vertical 
mobility of the vocational stream students. 

Kendriya Vidyalaya Sangathan 

1027. SHRI GIRDHARILAL 
BHARGAVA: 

MAJ. GEN.(RETD.) 
BHUWAN CHANDRA 
KHANDURI: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the criteria adopted for setting up of 
new regional Offices of Kendria Vidyalaya 
Sangathan; and 

(b) the places where these are likely 
to be opened in 1992-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE- . 
VELOPMENT (DEPARTMENTOF EDUCA-
liON AND DEVELOPMENT OF CUL TURE) 
(KUMARi'SELJA): (a) and (b). New Re-
gional Offices of Kendriya Vidyalaya San-
gathan are set-up as and when considered 
necessary keeping in view the increase in 
number of Kendriya Vidyalayas and the 
geographicallcontiguijy, administrative ex-
pediency transport and communication 
facilities and financial implications. The 
Board of Governors of the Kendriya 
Vidyalaya Sangathan in its 55th meeting 
held on 12.1.1992 has approved creation of 
3 additional Regional Offices provided the 
expenditure is met from within the approved 

budget estimates. No further decision has 
been taken. 

Literacy in Districts 

1028. SHRI SATYAGOPAL 
MISDRA 

SHRI CHHEDDI PASWAN: 
SHRI RUPCHAND 

MURMU: 
SHRI UPENDRA NATH 

VERMA: 
SHRIMATf SUMITRA 

MAHAJAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the districts which have achieved 
total literacy till June, 1992 statewise; 

(b) the specific steps takell" by those 
districts to achieve such success; 

(c) the measures proposed to be taken, 
if any to continue education in those dis-
tricts: 

(d) the number of districts selected for 
the achievement of total literacy; and 

(e) the number of districts which have 
not achieved lotalliteracy so far, Statewise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEVELOPMENT CUL lURE) 
(KUMARI SELJA): (a) to (e). As of May 
1992,95 Total Literacy Campaigns (TLCs) 
had been approved covering 156 districts in 
the different States/UTs. In soma of the 
districts, the TLC has only a partial cover- ' 
age. The TLC projects have been approved 
in successive meetings of the Executive 
Committee of the Naticnal literacy Mission 
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Authority (NLMA), and each of the TLCs 
has its own time- frame, number of targeted 
learners and target age-group. Subsequent 
to the approval of each TLC, the number of 
targeted learners is revised on the basis of 
a literacy survey of the TLC area, and the 
proposed time-frame may also require 
some adjustments as necessitated by topi-
cal and local circumstances. The TLCs are 
generally implemented by the ZSS (Zilla 
Saksharata Samitisl District Literacy Socie-
ties) registered under different names and 
usually headed by the District Collectors. 

The TLCs are conducted to cover a 3-
part Literacy Primer through teaching for 
about 200 hours spread over 6 months. 

Andhra Pradesh. 

Gujarat 

Kerala 

Kamataka 

Maharashtra 

West Bengal 

. Pondicherry UT. 

TheTLCs intheremaining 127 districts 
. in the States of Andhra Pradesh, Assam, 
Bihar, Goa, Gujarat, Haryana, Himachal 
Pradesh, Karnataka, Madhya Pradesh, 
Maharashtra, Orissa Punjab, Rajasthan, 
Tamil Nadu, Uttar Pradesh, and West Ben-
gal, and the UT of Delhi, are in various 

Owing to several self-evident factors gov-
erning the organisation of a mass social 
programme like literacy campaign, the 
number of learners successfully completing 
the entire 3-part primer falls short of the 
targeted coverage. Accordingly, making 
pragmatic allowances in this regard, some of 
the districts which have concluded the TLCs 
have been formally declared as having 
achieved total literacy, though such formal 
declaration is not made for every TLC dis-
trict. 

The districts which have thus been 
deemed to have achieved total literacy are 
indicated below:-

Chittoor. 
Nellore. 

Bhavnagar. 
Gandhinagar. 

All the 14 districts. 

Dakshina Kannada. 

Sindhudurg. 
Wardha. 

l Birbhum. 
Burdwan. 
Hooghly. 
Midnapore. 

All the 4 districts. 

stages 01 implementation . 

Specific steps taken to achieve total 
literacy 

The campaigns approach to eradcation 
of illiteracy has evolved since 1988 with a 
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rime and area rargetting and a methodical 
Plan preparation, which includes (1) regis-
tering a zilla Saksharta Samiti under the 
Chairmanship or the District Collector; (2) 
involving aU organised and unorganised 
sections of the community to volunteer for 
literacy work (3) conducting a door·to- door 
literacy survey of the area; (4) environment 
building for literacy through Jatha and CUl-
tural activities and by availing of media and 
other kinds of publicity; (5) preparation of 
teaching -I!!larning materials (6) imparting of 
training at different levels for literacy activ-
ists (7) conduction leaching for a period of 
200 hours spread over 5-6 months; (8) 
monitoring and evaluation. 

Central to the campaigns approach is 
the large scale mobilisation of people from 
all walks of lile through a mutti!aceted 
communications strategy launched with the 
help of folk and traditional media, street 
theaatre and electronic media. Person to 
person contact, lectures, group discus-
sions which are an essential part of the 
campain The communication strategy 
comprises repetitive conveyance 01 com-
mon messages built around literacy, girls' 
education. primary education. as also 
messaages related to small family, national 
integration, women's equality etc. The 
Communications campaign exposes the vital 
linky between literacy and basic problems 
of life, thereby showing that literacy is the 
tool to better the conditions of life. It also 
brings leamers together in dialogue, so that 
they underslandtheir predicament, develop 
a feeling of solidarity and hove towards the 
solution 01 their problems in an organised 
maner. 

Post Literacy Campaign (PLC) 

At the conclusion of the TLCs, the 
campaigns are continued 10 the second 
phase, namely, the Post Literacy (PLC) & 
Continuing Education. The PLC is intended 
to consolidate the gains of the TLC, and as 

a mopping up operation in respect of those 
nol covered by the TLC. The PLCs have 
accordingly been taken up in the following 
districts:-

Andhra Pradesh 

1. Chittoor 

2. Nellore 

3. West Godavari 

Gujarat 

1. Bhavnagar 

2. Gandhinagar 

Kerala State 

Karanataka 

1. Daksr,in Kannada 

2. Bijapur 

3. Mandya 

Tamil Nadu 

1. PMT Sivaganga 

2. Pudukkottai 

West Bengal 

1. Burdwan 

2. Midnapur 

3. Hooghly 

Pondicherry UT 

On the conclusion of TLCs in other 
districts, the PLC proposals would be con- I 

sidered as and when received. 

Action Plan on New Education Policy 

1029. SHRI SOBHANADREES-
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WARA RAO VADDE: 
DR. D. VENKATESWARA 

RAO: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have formu-
lated an action Plan on the New Education 
Policy; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTtvtENTOF EDUCA-
TION AND DEVELOPMENT OF CUl TURE) 
(KUMARI SEWA): (a) and (b). No, Sir 
Action is on to revise the Programme of 
Action (PO A) in the light of the revised policy 
formulations and the developments since 
1986. The endeavour is to place the revised 
POA on the table of the House during the 
current session. 

National Environment Tribunal 

, 030. SHRI R. SURENDER 
REDDY: 

SHRI BARE LAL JATAV: 
SHRI PRATAPRAO B. 

BHONSLE: 
KUMARI VIMLA VERMA: 

Will the MINISTER OF ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the Union Govemment 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). A 
proposal to set up a National Environment 
Tribunalto provide strict liabilityfordamages 
arising out of any accident involving hazard-
ous substances and also to provide for 
compensation and interim relief to the 
affected persons is underthe consideration 
of Government. 

Late Running of Intercity Express: 

1031. SHRt. RAM KAPSE: Will the 
MINISTER OF RAILWAYS be pleased to: 
state: 

(a) whether the Intercity Express 
between Varanasi Junction and Allahabad 
city always runs late; 

(b) if so, the reasons therefor; and 

(c) the remedial steps proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Punctuality of the 
train has been averaging between 93.1~, 
and 100% on account of alarm chain pullin£ 
on the section. 

(c) Regular checks are being conducted 
against alarm chain pulling on these trains. 

Wage Settlement of FCI Employees 

propose to set up a National Environment 1032. SHRI P.C. THOMAS: Will the 
TribtJnal; MINISTER OF FOOD be pleased to state: 

(b) if so, the broad features thereof; and 

(c) the time by which the Tribunal is 
likely to be set up? 

(a) whether a wage settlement has 
been signed with the representatives of the 
Food' Corporation of India Employees on 
February28,1992; 
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(b) If so, whether the terms of the 
settlement have been enforced and the 
wages revised; 

(c) If not, the reasons therefor; and 

(d) the time which the wages are likely 
to be revised? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b)to (d). The proposal regarding wage 
revision of category III and IV employees on 
IDApattern of the Food Corporation 01 India 
is actively being considered by the Govern· 
ment and shall be implemented as scion as 
a final decision is taken. 

World Bank Loan for Import of 
Railway Equipments 

1033. SHRI SHASHI PRAKASH: 
SHRI CHITTA BASU: 

will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether the Government have 
decided to take loan from the World Bank 
for import of railway equipments/rolling 
stock; 

(b) if so, the details thereof including 
terms and conditions suggested by the 
World Bank in this regard; and 

(c) if not, the alternative steps proposed 
to be taken by the Government to meet the 
need of the railway equipmenls? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) This is a continuing activity and 
steps are taken on a case to case basis. 

Functioning of Spinal InJuries Ward In 
Safdarjung Hospital, Deihl 

1034. SHRi SHARAD YADAV: Will the 
Minister of HEALTH AND FAMILY WEL· 
FARE be pleased to state: 

(a) whether the spinal injuries ward in 
the Saldarjang Hospital has proper equip. 
ments and trained staff; 

(b) il not, the reasons thereof; 

(CI the number 01 spinal! neck injuries 
cases admitted and the number out olthem 
survived between July·December,1991 and 
since the beginning 011992 till·date; and 

(d) the steps taken by the Govemment 
to augment the better health care facilities 
in the spinal injuries ward of the hospital? 

THE MINISTER OF STATE 'IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI O.K. THARA OEVI 
SIDOHARTHA): (a) to (d). The faciHties in 
the spinal injury ward of Safdarjang Hospital 
are considered to be fairly adequate, and 
these are augmented from time to time 
within the overall priorities of the hospital 
and the availability of resources. Both 
Medical and para-medical staft have been 
trained in managing spinal injury cases. 
From July, 1991 to December, 1991 out of 
100 patients admitted in the ward, 7..9 • 
survived and from January 1992 to June, 
1992 out 01 86 patients admitted in the 
ward, 73 survived. 



573 Written Answers ASADHA 23,1914 (SAKA) Written Answers 574 

[ Translation] 

Contaminated Cold Drinks 

. 1035. SHRI VILAS MUTIEMWAR: 
Willthe Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn towards the naws 
item captioned, "sheetal pey ki botlon me in 
chhipkaJi fafund makhi" appearing in the 
newspaper "Rashtriya Sahara" of June 9 
1992; and 

(b) if so, the action taken by the Govern· 
ment against the erring companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DX THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) Complaints regarding contami-
natedcold drinks received from time to time 
are investigated and appropnate action is 
taken against the erring companies by the 
Ministry of Food Processing Industries who 
are the licensing authority of such drinks 
under the Fruit products Order, 1955. 

Barwadlh to Visharampur line 

1036. SHRI UPENDRA NATH VERMA: 
Will the MINISTER OF RAILWAYS be: 
pleased to state: 

(a) whether there is any scheme for 
laying of a rail line from Barwadih (Distt. 
Palamau, Bihar) to Chirmiri (MP) via Hurar, 
Binda, Bhandaria, Bargarh (allin Dislt. 
Palamau, Bihar) and Vishrampur (MP) to 
provide direct rail link between eastern and 
western region and between the tribal 
areas of Bihar and Madhya Pradesh; and 

(b) if so, the details thereof and the 
action taken so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). A survey carried 
out in 1983- 84 for 8arwadih Bisharmpur 
(202 km) line revealed inadequate traffic 
prospects. In view of the unremunerative-
ness of the Project and acute constraint of 
resources the same could not be taken up. 

However, owing to persistent demand 
the updating of ' the survey carried out in 
1983-84 has been taken up for Bishrampur-
Ambikapur (23 Km) section only. Further 
action would depend on the results of the 
survey and availability of resources in the 
coming years. 

Acquisition of land for Railway ProJ-
ects in Exchange of employments. 

1037. SHRI CHHEDI PASWAN: 
SHRI RAM LAKHAN 

SINGH YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whetherthe railways have acquired 
land from the people for its operational 
uses;: 

(b) if so, the total land acquired during 
the last three years. zone-wise details 
thereof; 

(c) whether the people whose land 
have been acqUIred tor this purpose have 
not been rehabilitated and provided employ-
ment so far; and 

(d) if so, zone-wise details of those who 
have been rehabilitated and provided 
employment and those who have not been 
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ftIhabIlhllIfi and provldIJd enpIOYfT18n1 SO,' Ihe1.lnlstlf of RAILWA YS be pIeaMHJ to 
f." '18p8fB"/Y -; ,fa,.: 

THE MINISTER OF STATE IN THE 
MlflSTRY OF RAILWAYS (SHRI MAL-
JKARJUN): (a) to (d). The Information Is 
~ng collected and win be laid on the Table 
of the Sabha. 

_ [Engfsh) 

extension of Sambalpur- New 
Deihl Superfast Train Upto' a Tltls-

_ gam: . 

1038. SHRI SARAT CHANDRA 
PATIANAYAK: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether any representation has 
been received to run the Sambalpur-New 
Delli Super1ast train upto Tltlagarh; 

(b) If so, reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) Yes, Sir. 

(6) A tri- weekly express train between 
Sambalpur- Hazarat Nizamuddin has been 
introduced on 1.7.9-2. It is Rot feasible to 
start the train from TiUagarh due to lack, of 
facilities. However, a through coach has 
been provided between Tltlagarh and Ni-
zamuddin by 334 Tltlagarh~harsuguda 
Passenger18448 Hlrakhand ExpresS & 8301/ 
8302 Sambalpur- Nizamuddin Expres~ith 
shunting 81 Sambalpur. 

[ Ttanslatlon] 

Renewal of Railway Lines 

1MQ. SHRI SRIKANTA .lENA: WiH 

(a) whether some Railway lines in 
Zones covering OrIssa are old 'and In 
deteriorated condition; 

(b) If so, the details thereof and the 
names of such Railway Lines; 

(c) whether there Is any scheme for 
their renovation; 

(d) If so, the details thereof; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Tracks warranting renewal 
on age-cum-condition basis are renewed 
through regular annual Track Renewal 
programmes. 

(e) Does not arise. 

Conversion of Railway Lines In UP 

1040. DR LAl BAHADUR 
RAWAL: 

SHRI SATYA QE:O SINGH: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH:: 

Will the Minister of RAILWAYS be 
pleased to state; , 

(a) the metre gauge arid narrow gauge-
railway lines in Uttar Pradesh proposed to 
be converted into broadgauge lines; 

lbl whelhar any survav has bean 
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conducted In this regard and schemes and . 
estimates bave been prepared; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Following are the 
railway lines In UP, which are proposed 
to be converted Into BG lines:-

(1 ) Burhwal- Sitapur (98 kms) 

(2) Allahabad City- Varanasi (123 
kms) 

(3) Aunrihar-Bania (106 Kms) 

(4) Ballia- Chappra In. (65 km in UP) 

(5) Mankapur-Kalra (30 Km) 

(6) Lalkuan Kashlpur (60 km) 

(7) Katra- Faizabad (with new bridge 
on the Saryu (7 km) 

(8) Kanpur- Kasganj (245 km ) 

(9) Narkaliaganj- Gorakhpur (95 km in 
UP) 

(10) Mau- Shahganj (100 km) 

(b) Survey as required is taken up as a 
preliminary part ofthe execution of the work. 
Estimates are prepared once the works 
have been approved by Parliament in the 
Railway Budget. 

Rilways 

Central Railway 

Eastern RaHway 

Northern Railway 

(c) Works at Items 1 to 7 are already 
sanctioned and In progress. Other works wiD 
be taken up In the remaining years of the 8th 
Plan. 

[English] 

Mobile Poliee Stations 

1041. SHRI HANNAN MOLlAH: Will 
the Minister of RAILWAYS be pleased to 
state; 

(a) whether some of the Zonal Rail-
ways have decided to set up mobile police 
stations in the interest of security of passen-
gers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Policing, being a 
State subject, it is for the State Govern-
ments to decide on which trains and on 
which sections, mobile police posts are to 
be introduced in the interest of security of 
passengers. All important trains are es-
corted by GRP personnel in crime prone 
areas. A few State' Govemments have 
made such arrangements that the escorting 
GRP Personal will also work as mobile 
police post for accepting complaints from 
the travelling public. As per information 
available in Ministry of Railways, the 
number of trains in which mobile police 
posts are working are as under. 

No. of Trains 

54 

58 
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Rilways 

N.E. Railway 

N:F. Railway 

Southern Railway 

S.C. Railway 

S.E. Railway 

Western Railway 

Birth Anniversary of Emperor Akbar 

1042. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose 
to celebrate the 450th birth anniversary of 
Emperor Akbar during 1992-1993 and a 
national committee has been formed for 
organising this celebration; 

(b) if so, the composition of the commit-
tee; and 

(c) the tentative programme for the 
celebration and funds allocated therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE;) 
(KUMARI SELJA): (a) to (c). The 450th birth 
anniversary of EtJl)EIror Akbar is proposed 
to be celebrated in 1992-93. No national 
committee has yet been formed for the 
purpose. An international seminar is pro-
posed to be organised later this year by 
Indian Council for Historical Research. The 
other progrCimme for the celebration and 

No. of Trains 

110 

10 

2 

3 

103 

other details will be worked out in due 
course. 

Financial Assistance to Cali cut Uni-
versity 

1043. SHRIV.S. VIJAYARAGHAVAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants 
Commission has agreed to provide finan-
cial assistance to the Calicut University, 
Kerala to set up an Audio-Visual Centre; 

(b) if so, the details thereof; and 

(c) the time by which assistance is 
likely to be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA-
TION AND DEVELOPMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (c). According to 
the information furnished by UGC. the 
Commission has decided to set-up five 
Audio-Visual Research Centres (AVRC) in 
different States, including one in Kerala, 
during the Eighth Plan. Proposals have 
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been received in this regard from Calicut 
and Cochin Universities. UGC has consti-
tuted an Expert Committee to visit these 
Universities to examine their proposals and 
to make suitable recommendations re-
garding the location of the proposed AVRC. 

Conversion of Aurangabad-Parll 
Railway Line 

1044. SHRI ANKUSHRAO 
RAOSAHEB TOPE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the conversion of Auran-
gabacl- Jalna- Parbhani- Parli metre-gauge 
railway line into broad- gauge, has been 
taken in hand in Maharashtra; 

(b) it so, the funds allocated therefor 
during 1992-93; 

(c) the progress made in the work so 
far; anD 

(d) if not, the reasons therefor? 

(a) whether the supply of food com-
modities have been irregular from the food 
Corporation of India to Andhra Pradesh for 
the last several months; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). As a resutt of low level 
of stocks in the Central pool there was 
shortage of wheat (February to May, 1992) 
in certain districts of Andhra Pradesh, as 
a result of which the supply in some pockets 
was reported to be irregular. 

(c) Food Corporation of India was 
advised to ensure adequate availability of 
stocks and the position is reported to have 
since improved. 

Bridge Over River Ajoy: 

1046. SHRI HARADHAN ROY: Will 
THE MINISTER OF STATE IN THE the Minister of RAILWAYS be pleased to 

MINISTRY OF RAILWAYS (SHRI state: 
MALUKARJUN):(a) Yes, Sir. 

(a) whether the Chittarajan Locomotive 
(b) Rs. 50 crores Works Management has undertaken to 

construct a bridge over river Ajoy linking 
• (c) Aurangabad -Jalna-5% Chitlaranjan with Santhal Pargana in Bihar; 

and 
Parbhani -Parli Vaijnath -5% 

(d) Does not arise. 

Supply of Foodgralns to Andhra 
Pradesh 

1045. SHRI K.P. REDDAIAH YADAV: 
Will the Minister of FOOD be pleased to 
state: 

(b) if so, the progress of construction of 
the bridge and when it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) About 85 per cent progress has 
been achieved and construction of the 
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bridge is likely to be completed by Septem-
ber,1992. 

Additional Rakes and Coaches for 
Suburban Trains In Bombay and 

Virar 

1047. SHRI RAJESH KUMAR: Will the 
Minisferof RAILWAYS be pleased to state: 

(a) whether the Govemment have 
sanctioned additional rakes and coaches 
for increasing Suburban train service on 
Central and Western Railways in Bombay 
and Virar; and 

(b) if so, the number 01 additional trains 
and the number of rakes and coaches 
sanctioned for each' railway? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) Yes, Sir. 

(b) Central and Western Railways 
have been aHotted 14 EMU rakesl166 
coac::hes and 7 EMU rakesl 89 coaches 
respectively. This includes coaches meant 
for replacement of overaged stock. 

Archaeological Circles 

1048. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) thenumberof Archaeological Circles 
opened in Madhya Pradesh and the Head-
quarters thereof; 

(b) the lonesldistricts under those 
circles; 

(c) whether the Government have a 
proposal to set up some new Archaeologi-

cal Circles in Madhya Pradesh and in other 
States; and 

(d) If so, the details thereof. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEVELOPMENTOF CULTURE) 
(KUMARI SELJA): (a) and (b). Area of 
Madhya Pradesh falls in two archaeological 
Circles, One Circle comprises districuts 
Bilaspur, Bastar, Durg, Raipur 
Raigarh,Rajnandangaon and Surguja dis-
tricts of Madhya Pradesh and Orissa State 
with Its Headquarters at Bhubaneshwar. 
The other Circle covers the remaining 
districts 01 Madhya Pradesh with its Head-
quarters at Bhopal. 

(c) and (d). There is no proposal so 
far for setting up a new Archaeological 
Circle in Madhya Pradesh. The proposals 
for creating other Circles are at a 
preliminary stage. Feasibility of opening 
new circles in the present circumstance of 
resource crunch is being examined. 

Shortage Wagons In Orissa: 

1049. DR. KARTIKESWAR PATRA: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whether there is shortage of wag-
ons especially in South Eastern Railways; 

(b) whetherthe shortage of wagons has 
affected the movement 01 foodgrains to 
Orissa; and 

(c) if sO,the sleps proposed 10 be taken 
by the Government to meet th(t shortage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
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LlKARJUN): (a) Shortage of wagons Is felt 
particularly during the peak season. 

(b) Movement of foodgralns to Orissa 
has been satisfactory. 

(c) Does not arise. 

Setting up of CGHS Dlpenarles 

1050. SHRI KAMAL 
CHAUDHARY: 

SHRI MAHESH KANO-
DIA: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government contem-
plate to open mora hospitals and dispensa-
ries in the country in view 01 the difficulties 
faced by the patients; and 

(b) il so. the places where such 
hospitals and dispensaries are likely to be 

. opened during Eighth live Year pian? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) and (b). Health is a 
State subject and the decision to open new 
hospitals and dispensaries is taken by the 
State Government keeping in mind the 
needs of the patients. 

As far as the Central Govemment is 
concerned, steps are being taken to 
expand and improlle facilities in the existing 
hospitals. Mora than 40 dispensaries are 
planned under the Allopathic. Homoeo-
pathic and Ayurveda system of medicine 
under Eighth Five Year Plan subject 10 
availability of resources. The locations are 
yet to be decided. 

Doubling of Shoranur- Mangalore 
Railway line 

1051. SHRIMTI SUSEELA 
GOPALAN: 

SHRI K. MURALEE 
DHARAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whethetr the work for doubling of 
Shoranur- Mangalore railway line was 
stopped recently; 

(b) if so, the reasons therelor; 

(c) whether the work has since been 
restored; and 

(d) it so, when and the time by which 
this project is expected· to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) to (b) Doubling of the 
section has not yet been sanctioned. Sur-
veyforthe same has been taken up. Further 
consideration ollha work will depend on the 
results of the survey and availability of 
resources. 

Project Tiger Reserves 

, 052. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state 

(a) whether attention 01 the Govern-
ment have been drawn to the news item 
captioned "Government figures on tigers 
misleading" appearing in the Times of India. 
Bombay daled April 3, 1992; 

(b) il so. whet. her many a wild life 
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experts have questioned the official figures 
on the tiger population; 

(c) whether there has been a large 
scale destruction of forests in most of India's 
19 Project Tiger reserves; and 

(d) the measures the Government 
propose to undertake to save the project 
tiger reserves from the threat of encroach-
ers and poachers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) No, Sir. 

(c) No, Sir. However, some destruction 
of forest cover had taken place in Manas 
Tiger Reserve and Kanha Tiger Reserve 
during the period 01 local unrest. 

(d) Intensive patrolling is done by the 
project Tiger staff to protect the Park and 
the wild animals against the activities olthe 
encroachers and the poachers. Central 
Governments has been providing financial 
assistance to the State Governments lor 
improvement of the communication system 
and protection infrastructure in the tiger 
reserves, by providing them with arms, 

vehicles, modern communication systems, 
etc. 

. Services 01 para military forces have 
also been made available fort he protection 
of the Project Tiger areas as and when 
asked by the State Governments. 

Grants to Central Universities 

1053. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount 01 Grants released to 
the Central Universities during each of the 
last two years, University-wise; and 

(b) the amount actually utilised by 
each 01 these Universities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA· 
TION AND DEVELOPMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). On the basis 
01 the information furnished by the Univer-
sity Grants Commission and Indira Gandhi 
National Open University a statement 
showing the Plan and Non-Plan grants 
released to and utilised by the Central 
Universities during 1990-91 and 1991-92 is 
attached. 
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Railway LInes In Kerala 

1054. PROF. K. V. THOMAS: Will the 
MINISTER OF RAILWAYS be pleased to: 
state. 

(a) the time by which the Guruayoor-
Trichur and Alleppey-Kayamkulam Rail-
way lines are likely to be opened to traffic: 

(b) the progress made so far in the 
doubling of Kayamkulam- Quilon line; and 

(c) the details regarding other Railway 
lines on which works are in progress in 
Kerala? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Within 199?-93. 

(b) 40% 

(c) Doubling of Quilon -Trivandrum 
section. 

Allocation of Funds for Tribal 
Culture 

1055. SHRI LALIT ORAON: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMNT be pleased to state: 

(a) the States which were provided 
funds for the preservation, expansion, 
development and promotion of tribal cul-

ture during each of the last three years; 

(b) the amount provided to Govern-
ment, semi- government and voluntary 
organisations, State-wise and year-wise; 

(c) the details of private and voluntary 
organisations through which these funds 
were utilised in Bihar during the above 
years; 

(d) whether the Government propose 
to hold an inquiry into the utilizaion of the 
Grants; and 

(e) if so, the details thereof and if not, 
the reasons therefor 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEVELOPMENT OF CULTURE) 
(KUMARI SELJA): (a) Grants are given to 
various organisationslinstitutionsl individu-
als and not to the States. 

(b) Information is given in the attached 
statement -I 

(c) Information is given in the attached 
statement -II 

(d) No, sir. 

(e) Deparment gets utilisation certifi-
c?tes from the organistions audited by 
Chartered Accountants. 
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STATEMENT ·11 

Details of Private & voluntary organisa· 
tions through which funds were Utilised in 

Biharduring 1988-89, 89-90, 90-91 

1988-89 
1. Bhagalpur Viklang Seva Ken· 

dra, Bihar 

2. Kamala Devi Memorial Insti· 
tute, Kamala Bhavan, Bihar 

3. 

4. 

5. 

1989-90 

1990-91 

Nirmal Kumar Verma, Execu· 
tive Magistraate, Bihar. 

Netaji Subhash Chander Datit 
Sheshit Peedhit Manav Seva 
Sangh, Bhagalpur. 

Sanjai Gandhi Punch Sutri 
Anath Shishu Samajik Pra· 
thishthan, Bihar 

NIL 

NIL 

Alleged Misuse of Manpower In 
Railways 

10SS. SHRIMATI SHEELA 
GAUTAM: 

SHRI TEJ NARAYAN SINGH: 
SHRI RAJESH KUMAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether misuse of manpower by 
the railway officers for their personal work, 
especially in the Railway engineering and 

commercial wings, has come to the notice 
of the Government; 

(b) if so, the details thereof; and 

(c) the details of corrective measures 
taken by the Government for removing such 
malpractices besides taking administrative 
action against the officers engaged in such 
malpractices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) and (b). By and large, there 
is no misuse 01 railway manpower for per· 
sonal work, though a few isolated cases 
have come to notice. Statistical records of 
such cases are not maintained separately. 

(c) Vigilance Organisations at the Rail· 
way Board's level and the Zonal levels 
investigate complaints of such nature and 
conduct Preventive checks in order to curb 
the misuse 01 manpower for personal work. 
Deterrent action is taken in estabtishedcases 
against those who indulge in such malprac· 
tices. 

Wastelands Development 

1057. SHRI R. SURENDER REDDY: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased 10 state: 

(a) whether the European countries 
have expressed their inability to undertake 
greening.programme because of shortage 
of land; 

(b) whether India offered its vast areas 
of wastelands to European countries for 
afforestation programmes at a price; 

(c) if so, the total acres of land to be 
provided under this programme: 
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(d) whether proposals or modalities on 
which this prOgramme win be Implemented 
have been discussed; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRt KAMAL NATH): (a) and 
(b).No such formal proposal has been put 
forward. 

(c) to (e). Do notarise. It may, however, 
be mentioned that the European Economic 
Community (EEC) is providing assistance 
for the project titled "Rehabilitation of 
Common lands In the Aravall Hills of Har-
yana State-. The total cost of the project is 
Rs. 48.15 crores. The life of the project. 
which was approved In March, 1990 ,Is eight 
years. The aim of the project Is environ-
mental protection and restoration of the green 
cover In the semi-arid Aravall Hills In Har-
yana, which are subject to degradation. 

Problems of Railway Commuters, 
Thane 

1058. SHRI RAM KAPSE: Will the 
Minister of RAIL WAYS be pleased to state: 

(a) whether any representation has 
been received from Thane Maharashtra 
regarding various problems of railway com-
muters there;.and 

Jb) If so, the action taken by the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) A number of representa-
tions have been received from passengers . 
of Thane regarding stoppage of some MaiV 
Express trains there. 

(b) Thane station is served by 32 Malll 
ExpresslPassenger trains at present. Stop-
page of more trains at this station is not 
operationally feasible at present. 

[Translation) 

Damage to Paddy In Punjab 

1059. SHRI P.C. THOMAS: Will the 
Minister of FOOD be pleased to state:· 

(a) whether about 50,000 tonnes of 
paddy purchased by the Food Corporation 
of India during 1989-90 in Punjab has been 
damaged due to improper storage In the 
godowrs 

(b) if so, the reasons therefor and the 
extent of loss sustained on that account so 
far; 

(c) whether the said stored rice stili by 
the retains its essential nutritional value; and 

(d) if not, the corrective steps taken by 
the Government to supply nutritionalquality 
of rice to the consumers? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI TARUN 
GOGOI): (a) Aout 31 ,200 MTs of paddy has 
become sub-standard during cover and plinth 
storage in open. 

. (b) .The paddy became substandard 
due to long storage in open. The Food Cor-
poration of India had contracted for milling of 
2.50 lakh tonnes of paddy, but the millet 
could not fulfil its full contractual obligations. 
The extent of loss sustained would be known 
only after sale/disposal of the substandard 
quantity of paddy. However losses on all 
account of non-fulfilment of the contractual· 
obligations are recoverable from the miller. 
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(c) Substandard paddy is not converted Cantonment Station has been taken up. 
into rice by the Food Corporation of India. 

(d) Does not arise. 

[Eng/ish] 

Commercial use of Railway land 
around Bangalora 

1060. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWYS be 
pleased to state: 

(a) whether the government have pre-
pared a pilot project for the commercial use 
of the fairway land in and around Banglore 
city; 

(b) if so, the extent of land proposed to 
be put to commercial use; 

(c) whether any survey has been con-
ducted about the total extent of vacant land 
available with the railways in and around 
Bangalore; 

(d) if so, the extent of vacant land avail-
able; and 

(e) the amount estimated 0 be gener-
ated from the·sale of surplus lands? 

THE MiNISTER OF STATE iN THE 
MINISTRY OF RAilWAYS (SHRI MAl-
LiKARJUN): (a) and (b). No, Sir. However, 
a feasibility study for commercial exploita-
tion of airspace over a plot of railway land 
measuring about 4 hectare at Bangalore 

1989-90 

PLAN 47.96 

NON PLAN 15.15 

TOTAL 63.11 

GRAND TOTAL 194.36 

(c) No, Sir. 

(d) Does not arise. 

(e) There is no surplus land with Rail-
ways at Bangalore and as such the question 
01 its sale does not arise. 

[ Trans/ation] 

Setting up of Sports Akademi 

1061. SHRI MOHMMAD ALI ASHRAF 
FATMI: Will the Minister of HUMAN RE-
SOURCE DEVlOPMENT be pleased to 
state: 

(a) the details of amount spent on sports 
in India during the last three years, year-
wise; 

(b) whether the Government propose to 
set up a Sports Akademi for the develop-
ment of sports; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHilD 
DEVELOPMENT (KUMARI. MAMATA 
BANERJEE): (a) Details of the amount 
spent on spores by the Department of Youth 
Affairs & Sports of Gov!. of India during the 
last three years is as under: 

1990-91 1991-92 

(Rupees in Crores) 

52.57 47.67 

15.15 15.86 

67.72 63.53 
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(b) and (c). The Sports Authority of India 
(SAl) is in dialogue with public and private 
sector undertaking and the National Games 
Federation to set up the Sports Academies 
for different disciplines of sports by joint 
efforts. The Department of Youth Affairs and 
Sports of Government of India will consider 
the requests for financial assistance for 
creaion/promotion of sports infrastructure 
by the Academies. 

Yuva Vikas Kendras for Villages 

1062. SHRI SRIKANTA JENA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government propose to 
set up a Yuva Vikas Kendra for every ten 
villages; 

(b) if 50, the teals thereof and the func-
tions likely to be carried out in these Ken-
dras; and 

(c) the names of the villages proposed 
to be included therein from Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMAARI MAMATA 
BANERJEE): (a) The Government has a 
proposalto start during the Eighth Five Year 
Plan, 18,000 Youth Development Centers, 
one each for a group of 10 villages. 

(b) The Yuva Vikas Kendras will have 
facilities for information, sporTs, training and 
youth programmes for rural Youth, The land 
forthe kendra will be donated by the respec-
tive Panchyats. Through contributory labOur 
and supply of maTrial, bulldinglspons intra-
structure for each centre would be ullOer-

taken. Each centre will be managed by the 
Youth Committee drawn from the youth of 
the constituent villages. Operational and 
maintenance expenses will be raised by the 
Committee. 

(c) No decision has been taken on the 
number 01 Youth Development Centres to 
be set up and the villages where these would 
be started, as this is linked to aviailbility of 
financial resources. The Government is, 
however, anxious to make a beginning this 
year. It would be ensured that the Yout 
Development Centres are equitably distrib-
uted among all States and Union Territories. 

[English] 

Export of Sugar 

1063. PROF. K. V. THOMAS: Will the 
Minister of FOOD be pleased to state: 

(a) the quantity and value of sugar 
proposed to be exported during the current 
year; 

(b) the rates at which sugar is pro-
posed to be exported; 

(c) the estimate production and internal 
consumption 01 sugar during the current 
year; 

(d) whether the export of sugar is likely 
to alfect its availability and price in the 
domestic market; and 

(e) il so, the action proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTER OF FOOD (SHRI TARUN 
GOGOI): (a) A quantity 015. 721akh tonnes 
has been allocated till yet lor commercial 
export and prelerential quota to USAlEEC 
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from 1i91-92 season's production. Further 
allocation for export would be consld8red 
lifter assessing the likely· production, re-
quirements etc. for the next season. Due to 
fluctuations In the rate of sugar, total value 0' 
8!(ports cannot be assessed till the entire 
allocated quantity is contracted! Shipped. 

(b) Government has not 'ixed any rate 
at whictt sugar Is to be exported. 

(c) The estimated production 0' sugar 
during the cUrrent 1991-92 season is about 
.132 lakh. tonnes and the the estimated 
consumption 'or the season Is about 1 13 
lakh tonnes. 

(d) No .. Sir. 

, (~ Does not arise. 

12.00hrs 

( IntefTIJPfions) 

(English) 

MR. SPEAKER: I am allowing one after 
the other. Please do not get up at oneand the 
same time. 

SHRI ANNA JOSHI (Pune): Sir, one of 
the motor men in BOf1i)aywas brutally killed 
at Badlapur Suburban Railway Station on 
10th July, 199~ in the early morning hours 
due to whictt all the motor men and Railway 
Drivers have gone on lightning srrike since 
morning. As such, all,the Railway lines 

(a) From Bombay to Pune and South 
India, 

(b) From Bombay to Calcutta and other 
parts of the country; 

have been completely stopped.· 

Also the .CentraJ Railway Lines from 
Bhuaawal to Nagpur have been 'paralysed 
slnc:e yesterday due to the accident between 
between BadneraWardhatracik. Assuch,at 
the moment, au the trains are stopped or re-
routed or cancelled, putting lakhs of Railway 
passengers in horrible dif'iculty. 

I urge upon the Govemment and spe-
cially -the Railway Minister to look. into the 
matter very sincerelyto give fuD protection to 
aU:Railwaymenon duty and to protect tracks 
and maintain the Railway tracks so that no 
such incident will take place again. 

SHRI SUNIL DUn (Bombay North 
West): Sir, through you I went to draw the 
attention of the House and of the hon. Min· 
ister 'or Human Resources. There are 
25,000 students all over in Delhi who are 
without admission. This is one of the most 
terrible things that is happening to the youth 
because they do not find their future. It is 
very difficult to get admission forthem. Their 
family, their fathers. and mother keep on 
running from one plaoe to another to get 
recommendation letters to get admission. 
There is so much of capitation 'ee to be paid. 
Even to become a doctor, you have to pay 
a capitation fee of Rs. 10 lakhs. How many 
people are there who can pay Rs. 10 lakhs 
in' our country, to get admission of their 
children to medicine? For engineering col-
leges also, the condition is the same. 

Therefore, I feel that instead of making 
temples, we must make colleges and schools 
where our children can go and study and 
have a better future. 

, It is very important the Ministry of . 
Education and especially, the Ministry of 
Human Resources. thinks how when the 
student passes from one class, had can get 
admission to upper classes. 
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This is one of the most irfl)Ortant things 
and we must give a total elTl>hasis to this. 
Otherwise. it is very very difficult. T.here will 
be unemployment. There will be crime and 
crime is increasing only because of this., 
Youth Is becoming violent In all the States 
only because they are not finding their 
future. We must think of the future of the 
people of our country than the future of 
tef11)Jes and mosques and other things. 

SHRI SOMNATH ,CHATTEJEE 
(Oolpur): Sir the Chitfr~njan Locomotive 
Works (CLW) was 'esta9lislTed as the major 
Locomotive ManUfacturing Undertaking of 
Indian Railways and since 1950, has been 

- one of the best Public Sector Undertakings 
making ilJ1>Ortant contribution towards self-
relianGe. CLW has become a principal 
manufactur of not only various types of 
locomotives (Steam. diesel and electric) but 
also a principal manufacturer of various 
components and parts for traction quipment 
and rOiling stock. It can '!'anufacture electric 
locomotives of 5000 HPwith electronic control 
system. 

CL W errploys apout 18000 workmen 
and emplo,yees. But the future of CL Ws 
workmen and employees has become 
uncenainbecause of the recent deCision of 
the Central Govemment to import electric 
locomotives from abroad. The 'landed cost 
of the irfl)Orted locomotives will be several 
times more than cost of similar units manu-
factured by CLW. Further. a deciSion has 

, been taken to phase out the production of 
diesel locomotives of CL W which will 
immediately render 700 workmen surplus, 

It is against the national interest to 
allow imports of locomotives when excellent 
facilitiesand production capacityexist in the 
CLW. 

The talbour union of CLW is justifiably 

aginaed over this decision of the Central 
Govemment.since such Imports are unnec-
essary because indigenous manufacture of 
such locomotives is feasible In the country. 
The recent decision to import 40 locomo-
tives at a cost of RS.520 crares is covered by 
the fund (in foreign exchange) secured from 
Asian Development Bank. Instead of import 
of Locomotives. foreign exchange could be 
utilised to import essential items which are 
not manufactured within the country. 

The r8C$nt decision of import of loco-
motives appears to be nothing but surrender 
under IMF- World Bank pressure to Multi-
national interests and is a retrograde step. 
which will result in redundancies of massive 
investment and trained manpower The han,. 
Chief Minister 01 West Bengal has alrealy 
written to the hon. Prime MinisteOo review 
the decision and to take necessary steps for 
the proper utilisation 01 the capacity and 
man- power at CLW and cancellation of the 
policy 01 import 01 locomotives. 

lcallupthe Central Govemmentlotake 
immediate steps in the manor to stop this 
importation and utilise our capacity for our 
own sake. This is a very serious matter. 
( Interruptions) 

[ Translation) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker. Sir. the scam was 
being discussed in the House. That discus-
sion is inconclusive. In today's agenda •.• 

MR.SPEAKER: We may not discuss it 
today. 

,SHRI ATAL BIHARI VAJPAYEE: lam 
drawing you attention to this very issue. It 
is nol being discussed in the House, But 
there is tarmoil in economic field. The Stock 
Exchanges are closed for more than one 
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and a half month. Those who had deposited 
foreign exchange with here, are with draw-
ing it. As per today"s information ,foreign 
exchangeRs.SOO crore is being taken back 
by the N.R.IS. The Ministerof Finance is not 
saying anything in the House. One of the 
Ministers has resigned, and there are ru-
movrs about other Ministers also. This 
uncertainty must come to an end. 

Mr. Speaker, Sir, there is need to post-
pone the discussion. What ever steps the 
hon. Minister of Finance has to take, he 
should take those measures immediately. 
How can this anarchy be allowed to con-
tinue? In no other country the share markets 
are closed in this manner. In America. 
share markets were colsed Just for half a 
day on the sad demise of John Kennedy, 
otherwise share markets cannot be closed. 
But here the speculators are playing their 
own games. The Government too is not 
certain or has not been able to decide what 
to do. The Government must clear this 
uncertainty. You must allow a discussion in 
the House. The han. Minister of Finance 
should come out with a statement in the 
house as to, what he is dOing to end this 
state of anarchy. 

SHRI CHANDRA JEET YADAV 
(Azanngarh): Mr. SpeakN, Sir, Iwould finish 
my submission within a minute. I agree with 
Shri Vajpayee on this pOint because at 
present there is un-certainty not only in the 
economic field and stock markets but com-
mon people too are deeply worned. The 
reason for this is that the manner in which 
the speculative activity increased in the 1st 
few days and the prices of ordinary shares 
shot up never before the common man in 
free India was so much interested in share 
market and the people purchased shares. 
The hon. Minister of Finance made a 
'statement outside the House that no Min-
Ister is Involved in it.l myself have read his 

statements twice in newspapers, but I came 
to know later on that one of the Ministers 
resigned taking his dignity into considera-
tion. When a Statement was made in the 
House,thehon, Finance Minister remained 
silent, quite silent. Why the Government 
have created a situation in which a particular 
minister or Ministers how become suspect. 

Sir, one of my friends has Just arrived 
from abroad, I am finishing very shortly. He 
stated that there is a feeling among the 
foreigners that. 

[English) 

"unless and until this dust fu lIy. settles 
down, we are not going to look at India ... 'This 
is the situation. 

[ Translation) 

I think that the hon. Minister of Finance 
should give a serious thought to it. The 
Government should look into it and the han. 
Minister of Finance should clarify the posi-
tion by making a statement in this 
regard. (Interruptions) 

[English) 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Mr. Speaker, Sir. 
throught you, I draw the attention of the 
Government to the serious drought situ-
ation in Andhar Pradesh. The other day 
when the hon. Ministerfor Agriculture made 
a statement in this House, we were supr-
ised to find ... (Interruptions) 

( Translation) 

SHRI MADAN LAL KHURANA (South 
delhi): Mr. Speaker, Sir, the han. Minister 
Of Finance is sitting here. He should at least 
say something as to what he is going to do 
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in this regard? (Interrptions) 

SHRI ANNA JOSHI (Pune): Mr. Speaker, 
Sir. it is wish of the entire House that the 
Government should be asked to make a 
statement on the issue raised by Shri 
Vajpayee. The whole country is concerned 
about it. (Interruptions) 

(English] 

SHRI RUPCHAND PAL (Hooghly): 
The Minister should make a statement 
about the NR I deposits WhiCh are going out 
of the country because of the current SItu-
ation in the share market. (Interruptions) 

MR. SPEAKER: I shall have no objec· 
tion if the Finance Minister wants to reply. 
But then we are going to discuss this issue. 
It shortly, he wants to reply and without any 
notice, I shall have no objection. But I would 
not ask him eittler 10 do it or not to do it. 
( InterruptIOns) 

[ Translation) 

SHRI LAL K. ADVANi (Gandi Nagar 
NAGAR): Mr. Speaker, Sir, so far as the 
information, I have it was decided in the 
morning that discussion on the scam will 
take place on Tuesday. 

[English] 

This has an immediate bearing on the 
financial situation and, therefore, I would 
think that it is imperative for the Govern-
l1ent itself to see that at the earliest oppor-
mity that is available to the government, it 
t . 
~s what It wants to say. 

cb 
ai' nslation] 

if' 
d As to what they want to do. (Interrup-
ns) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, the han. Minister of finance 
wants to say something and he should be 
allowed to speak. 

THE f.1INISTEROFPARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Tile hon Minister of Finance, is right but I 
will conduct on his behalL 

(EngiislJ] 

I Know how the proceedings are going 
on. He dOGS nct know it. 

[ Translation] 

I will speak in his place and not he, Sir. 
tile issue ot scam was raised here, it was 
discussed and the hon. Minister of Finance 
repLed to it. thereafter the House asked for 
a lull fledged discussion on it and on behalf 
of tile Government we agreed to hold a full 
discussion on this issue and the discussion 
was started, but again another issue 
regarding Ayodhya was raised by the 
opposition and we did not stop discussion 
on Ayodhya. It was again stalled from thaI 
side It could not be discussed for three 
days. On our part, we take in thatthe issue 
is open and it can be discussed any time. 
There is no change in our stance. It is wrong 
to say that the Government is not interested, 
It is concealing something and it is not 
coming forward. All these charges are 
baseless. 

A meeting was held With the opposition 
parties lor today's agenda and it was 
decided in that meeting that the Ayodhya 
issue be taken up after Kashmir issuer. We 
did not say that it should not be taken up 
today and the no- confidence melion is to 
be moved by them tomorrow only. So, it is 
wrong to blame us. We agreedtotheir every 
demand whether It was a discussion on 
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Ayodhya or on scam or on no confidence 
motion. In· spite of this the Govemment is 
accused that we do not discuss, this is not 
fair. This issue cannot be discussed in tit 
bits. It is not fair on their part to say that this 
Minister or that Minister should make a 
statement as and when they desire. What-
ever discussion is going on we shall continue 
with it. 

(English] 

we have not stopped the discussion. 
You have stopped the discussion (interrup· 
tions) 

( Translation] 

SHRILALK.ADVANI: MrSpeaker,Sir, 
I can understand the reason for the dis-
pleasure of the hon. Minister but neither Shri 
Vajpayee nor I am responsible for it. 

SHRI GHULAM NABI AZAD: Person-
ally, I am not against you or any other 
person, nor I have said anything against 
anybody. I have talked in general terms. 

SHRI LAL K. ADVAN1: Mr. Speaker 
Sir, \IIereason\orwllicli lor Sliri Vajpayee 
na'Je s?o'!<.en was no\ \na\ Vole Vol ere insisting 
for a discussion. This was not so. We were 
sressing the point that the entire economic 
system is being adversely affected by the 
present situation and it needs to be checked. 
We do not know whether the Government 
realises it or not and if does it should say 
something as to what measures are going to 
be ta~en in this regard. 

Discussion will take place certainly. It 
may take place on Tuesday, but the silence 
of the Government is responsible for this. 
Names of several persons are being 
mentioned that this person orthat person is 
guilty and is involved in it and have 

purchased shares. (Interruptions) 

[English] 

MR. SPEAKER: No. this is not correct. 
( Interruptions) 

[ Translation] 

SHRI LAL K. ADVANI: I am repeating 
it again and again because the suggestion 
made by Shri Atal Bihari Vajpayee is in the 
interest of the country as well as of the 
Government If you do not want to admit it, 
I cannot force you (Interruptions) 

[English] 

SHRI NIRMAL KANTI CHATIERIEE 
(DUMDUM): Sir, let him answer that. The 
newspaper reports are not quite lear. 

( Translation] 

SHRI GEORGE FERNANDES (Muzaf-
farur): The question raised by Shri Atall 
Bihari Vijpayee is not related to the function-
ing of stock exchange. There is no link 
between the working of stock exchange 
which is closed at the moment and the 
debate wllieh is going on here. The brokers 
01 the slack exchange indulged in such a·· 
since March- April that had they not done 
it the scam would not have been brought 
to the limelight. We would thank them for 
keeping the Stock-exchange closed. I 
had told the Ministr of Finance that 
underthe stock-exchange Act. The Govern-
ment had the authority to either suspend 
or supersede or reconstitute a new govern-
ing body of the stock exchange. WhY is 
it not being done? Whom are you afraid 
of? About 1.5 crore people hav 
invested their money. There are sixte 
crore families in the country out of wh 
1.5 crore/ people have invested th 
money in the Stock market. There a 

•• Expunqed as ordered by the Chair 
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many people who would noth~velikedtobe 
trapped In these activities. 

Now. would like to tell you the reason 
forthe closure of Stock exchange. As long 
as Stock exchange remain closed there 
will be no transactions. In the process some 
people will earn interest on money they 
have held up and other will try to hide facts 
to. Cover upillegat activites The hon. Min-
ister is saying that he. did not 'make an 
attempt to stop the discussion on this sub-
ject. The question is not of stopping the 
debate but a matter of routine worning of the 
Ministry of enconomic affairs whose re-
sponsibly it is to monitor and regulate the 
worning of stock exchange of the country. 
It has full authority under law to suspend 
or supersede the Governing body of the 
stock exchange. Previously there was no 
law but now we have the Securities Ex-
change Board of India Act. Why is it not 
being invoked? I presume that the mat.ter 
of scam is related to the securities exchange 
board also and when the whole matter is 
exposed only then will everything become 
clear. It is not good 10 keep one crore 
families in trouble by maintaining stark 
silence in the House about the malter. 

Mr. Speaker, Sir. I would like to urge 
you that it is a very urgent matter. The hon. 
Minister of Parliamentary Affairs has said 
that Government has agreed to all what 
had been submitted by opposition in the 
House. But I don't think it is necessary lor 
us to submit ag'ain and again and remind the 
Government of its responsibility. This is not 
your responsibility as you are not incharge 
of the Finance Ministry. The Government 
should discharge its duty by ordering 
Bombay Stock exchange and other ex-
changes t start their opetrations immedi-
ately and complete the transactions regard-
ing outstanding payment~. II this is not 
done within twenty-four hours then orders 

should be issued to superede the Govern-
ing body of stock exchanges in the country. 
If you do not take these steps we would 
charge you of covering up the securities 
scam scandal. 

[English] 

SHRI RUPUCHAND PAL: Sir. the 
Minister is silting very much here. The 
Ministershould make a statement aboutthe 
continuous outflow 01 foreign deposits of 
the NRls. (Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: If you 
do not force the Government to discharge 
its duty and fulfil its responsibility it would 
be an injustice to the House (Interruptions) 

MR. SPEAKER: Please utilise the time 
available with you for drawing the attention 
of the Government towards the critical is-
sue. 

( Interruptions) 

MR. SPEAKER: That is why the whole 
debate remains incomplete. When you are 
given an opportunity to discuss you do not 
raise the matter but later on you demand 
a reply. You have drawn the attention of the 
Government in the best possible manner. 
When reply to the debate would be given 
these points would be dealt with. (Interrup-
tions) 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, he was ready to reply to these' 
points but he was interrupted by the hon. 
Minister of Parliamentary Affairs who said 
that he did not know the facts, you must not 
have listened to him carefully. He was 
absolutely ready and was on his legs. (Inter-
ruptions) 
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SHRI GHULAM NABI AlAO: Please 
do not mislead. You cannot always' 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, • is unparliamentary (Interrup-
tions) 

MR. SPEAKER: Mr. Joshi please sit 
down. Why are you rising again and again 
without any reason. This is not good. 

(Interruptions) 

[English] 

SHRI SOBHANADREESWARA RAO 
VA DOE (Vijayawada): The hon. Minister lor 
Agriculture the other day has made a 
Statement ... 

MR. SPEAKER: May I bring to your 
notice that he has agreed to discuss the 
drought conditions in the country, so that 
you can be brief? 

SHRI SOBHANADREESWARA RAO 
VADOE: But he has not mentioned at all 
about the drought situation in Andhra 
Pradesh. The Government has got minute 
details regarding the preCipitation in. differ-
ent parts of the country. In Andhra Pragesh 
the rainfall is very very minimal compared 
with the normal rainfall. As a result the 
seeds could not be sown. It is most 
unfortunate that the Government of Andhra 
Pradesh has not reported the drought situ-
ation to the Central Government and seek 
necessary assistance. The Government is 
very vigilant otherwise. But what I submit 
to the Government is that the farmers and 
the people Andhra Pradesh should not 
suffer for the fault of the State Government. 
I urge upon the Union Government to take 
all necessary steps to make available 
assistance to meet the drought situation in 
Andhra Pradesh. 
·Expunged as ordered by the Chair. 

[ Translation) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, today I wanttodraw your 
attention towards the problem of farmers. 
Twenty livre thousand farmers have gath-

• ered at the Boat Club. Majority of the 
poplation lives in rural India. Very rarety 
anything is said about here miserable plight 
of the farmers. Farmers from Meerut have 
reached here. Thousands of acres of rural 
land belonging to hundreds of villages has 
been acquired without payment of proper 
compensation. Their houses are being 
demolished. Farmers are in great distress. 
We would like to demand that the govern-
mentshould give compensation at the rate 
of Rs. 500 per sq. Yard and the land should 
not be acquired till the compensation is 
paid. Income tax should be withdrawn from 
agricultural land and Urban Land Ceiling 
Act should not be enacted on agri-cultural 
land. Through you I demand from the 
Goverment that each family whose land 
has been acquired should be provided with 
jobs. 

MR. SPEAKER: It is very importantto 
introduce Jammu and Kashmir Bill today. 
You will be given time to speak tomorrow or 
day after tomorrow. 

[English] 

SHRI K.P. REOOAIAH YAOAV 
(Machilipatnam): Sir, for the last two days' I 
havI,J· not been getting sleep because there 
are a number of telephone calls from all 
over India saying that the attitude of the 
Opposition in the matter of bank scandal is 
no! understandable. When, from the Gov-
ernment's. side, the Prime Minister came 
prepared to discuss threadbare the bank 
scandal. a discussion had started. Shri 
Jaswarn Singh has already spoken on that 
matter. Certainly J do not understand this. 



637 Written Answers ASADHA 23, 1914 (SAKA) Written Answers 638 

They have dramatically changed, shifted 
and diverted the attention of the House, not 
to discuss this scandal. That means that 
the opposition parties are also involved in 
thE! scadal. Han. Prime Minister has given 
a questionnaire to all the Members of the 
Council of Minis ters. I want to know from the 
opposition leaders· Shri Advaniji, Shri Vish-
wanath Pratap Singhji and Shri Chandra 
Shekharji as to whether they have given any 
questionnaireto their Members, to know 
whether they are involved in the bank scadal 
or not. 

So, it is the intention 01 the Opposition 
not to bring out the truth- the relation 
between the bureaucrats and the politi· 
cians. The have ransacked the country for 
the lar.t so many yeaars. Therefore, If they 
are courageous enough, they should slop 
discussing the Ayodhya issue and Rajast-
han issue; and start forthwith the discussion 
on the bank scam. Let us see whettler they 
have got courage or not. (Interruptions) 

[ Translation] 

MR. SPEAKER: Let him speak. 
Tomorrow I will give you more time to speak. 

SHRI RAM NIHEOR RAI (Robensganj): 
I am greatly thankful to you. I would like to 
narrate the condition 01 Sonbhadra district, 
which is the most backward area of U.P. 
there Kamoor Survey settlement is being 
dane under the supervision of the Supreme 
Court. In 1960, when Rihand Dam was 
being constructed, the local residents were 
uprooted from there. Adiwasis, and Har-
ijanswere uprooted not only once, but three 
or four times. They settled in Babhni, 
Pokhra, Chaipur, Bator, Nalmati, Kheirahi 
Chapki,Saura, Bhawar and Sindur villages 
of Babhani and Miyorpur blocks. The U. P. 
Government allotted them three or three 
and a half to ten big has of Government land. 

Today several projects are being estab-
lished·there. Power city is there. Anpora 
thermal Power station is there. The coal 
mines are also there. The land was given to 
them on lease and since then they had been 
farming on that land. But now Kamoor 
Survey settlement has given this land to the 
big land lords. 

MR. SPEAKER: Now please conclude. 

SHRI RAM NIHOR RAI : I am being 
very brief. I want to inform that the land 
which was allotted io the poor living bellow 
the poverty line, has been included in lorest 
department. And 30 blghas 01 land belong· 
ing to Reserve Forest in village Dareba has 
been given not to tile peasants but to the big 
land lords in exchange of money. 

MR. SPEAKER: Now please conclude. 

SHRI RAM NIHOR RAI: On 9.6.92the 
high officials arrested the local M.L.A. Shri 
Vijay Singh Gaur under National Security 
Act in Jorukharu Barekhar and Ghaghari 
because he is an advise and was fighting lor 
the cause of adivasis 

Sir, you would be surprised to know 
that G. M. A. Plot No. 956 on oddi station 
roado! village Anpara in Block Miyorpur. 

MR. SPEAKER: I will not give you time 
in future if you continue like this. 

SHRI RAM NIHOR RAI: The addi-
tional judge appointed for settlement has 
shown his sons and daughters as urmar-
ried. One more officer has allotted seven and 
a half big has land on Pabni crossing to his 
own wife. 

MR . SPEAKER: If you do not con-
clude, it will not go on record. 
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SHRI RAM NIHOR RAI: When our MINISTAYOFPARLIAMENTARY AFFAIRS 
adivasl M. L A. raised this matter he was AND MINISTER OF STATE IN THE MINIS-
handcuffed and arrested on 9th june and TAY OF SCIENCE AND TECHNOLOGY 
imprisoned. This Govemment is respon- (DEPARTMENT OF ELECTRONICS AND 
sible for It because he Is an Adivasi and he DEPARTMENT OF OCEAN DEVELOP. 
fights on behaH of adivasis. MENT, (SHRI RANGARAJAN 

MR. SPEAKER: Please see, I will not 
allow more than this to go on record. 

SHRI RAM NIHOR RAI: People of high 
castes were committing atrocities on Har-
ijans. So he has been arrested under NSA. 
It is an atrocity on the scheduled caste. So 
I would like that I should also be arrested 
under National Security Act provided the 
allotment made by the concerned survey 
officer and judge should be cancelled. 

I would like to say that I am ready to-be 
arrested. 

(English) 

MR.SPEAKER: Now nothing will go on 
record. 

(Interruptions) 

MR. SPEAKER: Not it is not going on 
record. 

(Interruptions)" 

12.31 hrs 

[English} 

PAPERS LAID ON THE TABLE 

Annual Reports, Annual Accounts and 
Review on the working of the Malavlya 
Regional Engineering College. Jalpur 
for 1989-90 and statement for delay In 

laying these papers, etc. etc. 

THE MINISTER OF STATE IN THE 

'Not recored. 

KUMARAMANGALAM): On behalf of Shri 
Arjun Singh. I beg to lay on the table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Malaviya Regional Engineer-
ing College Jaipur. for the year 
1989-90 

(ii) A copy of the Annual Account. 
(Hindi a·nd English versions) of 
the Malaviya Regional Engineer-
ing College Jaipur, for the year 
1989·90 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the Gov-
ernment on the working of the 
Malaviya Regional Engineering 
COllege Jaipur, forthe year 1989-
90 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. 

[Placed in Library See No. L T-
2158192J 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege Silchar. for the year 1989· 
90. 

(ii) A copy 01 the Annual Account 
(Hindi and English versions) ot 
the Regional Engineering Col-
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lege Silchar, for the year 1989-
90 together with Audit Report 
thereon .• 

(iii) A copy 01 the Review (Hindi 
and English versions) by the Gov-
ernment on the working 01 the 
Regional Engineering College, 
Silchar, lor the year 1989-90. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men· 
tioned at (3) above. 

[Placed in Library See No. L T-
2159192) 

(5) A copy 01 the Annual Accounts 
(Hindi and English versions) of 
the Sardar Valiabhbhai Re-
gional College of Engineering 
and Technology, Surat, for the 
year I 988:89togetherwith Audit 
Report thereon. 

(6) A statement (Hindi and English 
versions) showing reasons lor 
delay in laying the papers men· 
tioned at (5) above. 

[Placed in Library See No, LT· 
2160/92) 

(7) A copy of the Annual Account 
(Hindi and English versions) of 
the Regional Engineering Col· 
lege, Srinagar, forthe year 1988-
89 together with Audit Report 
thereon. 

(8) A statement (Hindi and English 
versions) showing reasons lor 
delay in laying the papers men· 
tioned at (7) above. 

[Placed in Library See No. L 1-
2161192) 

(9) A copy of the Memorandum of 
Understanding (Hindi and Eng· 
lish versions) between the Edu-
cational Consultants India lim-
ited and the Department 01 
Education, Ministry of Human 
Resource Development for the 
Year 1992-93 

. [Placed in Library See No. L T-
2162/92) 

(10) (i) A copy of the Annual Report 
(Hindi and English verSions) of 
the Board of Apprenticeship 
Training (Northern Region) 
Kanpur. for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov· 
ernment of the working of the 
Board of on the Apprenticeship 
Training (Northern Region) 
Kanpur, for the year 1990-91. 

(11) A statement (Hindi and EngliSh 
versions) showing reasons for 
delay in laying the papers men· 
tloned at (10) above. 

[Placed in Library See No. LT· 
2163/92) 

(12) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Apprenticeship 
Training (Southern Region) 
Madras, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and En'glish versions) by the 
Government of' the working of 
the Board of on the Apprentice· 
Ship Training (Southern Region) 
Madras, for the year 1990-91 . 
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(13) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (12) above. 

[Placed in Library See No. L T-
2164/921 

(14) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Delhi Public Library. Delhi 
for the year 1989-90 along with 
Audited Accounts under section 
21 of the Delhi Public Library Act, 
1969. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Delhi PubliC Library"Delhl 
for the year 1989-90. 

(15) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (14) above. 

[Placed in Library See No. L T-
2165/92] 

(16) . (i) A copy of the Annual Report 
(Hindi and English versions) ot 
the Navodaya vidyalaya Samiti, 
New Delhi lor the year 1989-90. 

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) olthe Navodaya Vidyalaya 
Samiti, New Delhi for the year 
1989-90 together with Audit 
Report thereon. 

(iii) A statement (Hindi and 
Engiish versions) regarding 
Review by the Government on 
the working of the Navodaya 
Vidyalaya Samiti, New Delhi, for 
the year 1989-90. 

(17) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (16) above. 

[Placed in Library See No. L T-
2166/92] 

(18) (i) A copy of the Ann ual Report 
(Hindi and Engiish versions) of 
the Kendriya Vidyalaya San-
gat han, New Delhi for the year 
1989-90. 

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the Kendriya Vidyalaya 
Sangathan, New Delhi, for the 
year 1989-90 together with Audit 
Repon thereon. 

(iii) A statement (Hindi and 
English versions) regarding 
Review by the Government on 
the working of the Kendriya 
Vidyalaya Sangathan, New 
Delhi, forthe year 1989-90. 

[Placed in Library See No. L T-
2167192] 

(19) A statement (Hindi and English 
versions) showing masons for 
delay in laying the papers men-
tioned at (18) above. 

[Placed in Library See No. L T-
2168/92] 

(20) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the NationallnstitutelorTraining 
in Industrial Engineering, Bom-
bay, for the year 1989-90. 

(ii) A copy of the Annual Account 
(Hindi and English versions) of 
the National Institute for Training 
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in Industrial Engineering, to· 
getherwith Audit Report thereon. 
Bombay, for the year 1989-90. 

(iii) A copy of the Review (Hindi 
and English versions) by the 

- Government on the working of 
the National Institute for Training 
in Industrial Engineering. Bom· 
bay, for the year 1989-90. 

(21) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men· 
tioned at (20) above. 

[Placed in Library See No. L T-
2169/92) 

(22) (i) A copy of the Annual Report 
(Hindi and Er,glish versions) of 
the National School of Drama, 
New Delhi, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov· 
ernment on the working of the 
National School of Drama, New 
Delhi, for the year 1990-91. 

(23) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (22) above. 

[Placed in Library See No. LT· 
2170/92J 

(24) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Manage· 

t: men! Calcutta, for the year 
1989-90 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 

Government on the working of 
the Indian Institute of Manage-
ment, Calcutta, for the y~ar 

1989-90. 

(25) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (24) above. 

[Placed in Library See No. l T· 
2171/92J 

(26) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Manage-
ment Lucknaw, far the year 
1989-90 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Inst:!ute of Manage· 
ment Lucknow, for the year 
1989-90. 

(27) A statement (Hindi and English 
versions) showing reasons for 
deiay in laying the papers men· 
tie,ned at (26) above. 

[Placed in Library See No. L T-
2172/92J 

(28) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the School of Planning and 
Architecture, New Delhi, for the 
year 1988-89 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the School of Planning and Archi-
tecture, New Delhi, forthe year 
1988-89. 
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(29) A statement (Hindi and English 
ve~) showing reasons for 
delay in laying the papers men-
tioned at (28) above. 

[Placed in Lbrary See No. LT-
2173192J 

(30)' (i) A copy 9f the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege. Warangal. for the year 
1990-91. 

(M) A copy of Annual Accounts 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Warangasl, for the year 
1990-91 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Regional Engineering Col-
lege, Warangal, for the year 
1990-91. 

(placed in lbrary See No. L T-
2174192] 

(31) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Council of Educa-
tional Research and Training for 
the year 1990-91. 

(Ii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the Government on the work-
Ing of the National Council of 
Educational Research and Train-
ing for the year 1990-91. 

(32) A statement (Hindl and English 
versions) showing reasons for 
delay In laying the papers men-
tioned at (31) aboye. 

(placed in Library SeeNo. L T -2175192) 

(33) (i) A copy of the Annual Report 
(Hindi and EngliSh versions) 0 
the Allahabad Museum. Society,' 
Allahabad, for the year 1990-91 
alonl,l with Audited Accounts. 

(Ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the Government 
on the wortdng of the Allahabad 
Museum Society, Allahabad, lor 
the year 1990-91. 

(34) Astatement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
.tioned at (33) above. 

[Placed in Library See No. LT-
2176/92] 

(35) (il A copy of the Annual Report 
(Hindi and English versions) of 
the Sahitya Akademi forthe year 
1989·90 . along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Sahitya Akademl, for the 
year 1989·90. 

(36) A statement (Hindi and English 
verSions) showing reasons lor 
delay in laying the papers men-
tioned at (35) above. 

(37) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Sangeet NatakAkademi lor 
the year 1990-91 along with 
Audited Accounts. 
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[Placed In Lbrary Sse No. LT-
2177192] 

(II) A copy of the Review (Hindi 
and English versions) by the 
Govemmentonthe Govemment 
on the working of 'he Sangeet 
Natak Akademl for the year 
1990-91. 

(37) A statement (Hindi and English 
versions) showing reasons for 
delay In laying the papers men· 
tioned at (37) above. 

[Placed In Library See No. LT· 
2178192] 

(39) A copy of the Annual Accounts· 
(Hindi and English versions) of 
the National Council of Educa· 
tional Research and Training, 
New Delhi. forthe year 1989· 
90 together with Audited Report 
thereon. 

(40) A statement (Hindi and English 
versions) showing reasons for 
delay In laying the papers men· 
tloned at (39) above. 

[Placed in Library See No. LT· 
2179192] 

(41) A copy each of the following 
papers (Hindi and English ver· 
sions) under sub-section (1) _ of 
section 619 A of the Companies 
Ad. 1956:-

(a) (I) Review by the Government on 
the working of the Educational 
Consultants India limited. New 
Deihl. tor the year 1989·90. 

(Ii) Annual Report of the Educa-

tlonal Cons~nants India Limited. 
New Delhi. for the year 1989-90 
along with Audited Accounts -and 
comments of the CoITl'troIler and 
Auditor General thereon. 

(Placed In Lbrary See NO. LT· 
2180192) -

(b) (i) Review by the Government on 
the working of the Educational 
Consultants India Limited. New 
Delhi, for the year 1990:91. 

(ii) Annual Report of the Ectuc:. 
tional Consultants India limited. 
New Delhi, for the year 1990·91 
along with Audited Accounts ilnd 
comments of the Cof1l)troller and 
Auditor General thereon. 

(42) Two statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (41) above. 

[Placed in Library See No. LT· 
2181192) 

(43) (i) A copy of the Annual Report 
(Hindi and English versions) ot 
the Indian Council of Historical 
Research, New Delhi. for the 
year 1990·91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Council of Historical 
Research, New DeIhl, for the 
year 1990-91. 

-'. 

(44) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men· 

• Annual Report was laid on the Table on 29.7.1991 
'. *. 
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[Placed in Library See No. L T-
2184/92) 

tioned at (43) above. 

[Placed in Library See No. L T-
2182192] 

(45) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Council of Philosophi-
cal Research. New Delhi. !orthe 
year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Council of Philosophi-
cal Research, New Delhi, forthe 
year 1990·91. 

(46) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (45) above. 

[Placed in Library See No. L T-
2183/92J 

(47) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Manage-
ment, Lucknow for the year 
1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Institute of Manage-
ment, Lucknow. lor the year 
1990-91. 

(48) A statement (Hindi and I;nglish 
versions) showing reasons for 
delay in laying the papers men-
tioned at (47) above. 

(49) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Warangal. lor the year 
1989-90. 

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) olthe Regional Engineer-
ing College, Warangal. for the 
year 1989·90 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Regional Engineering Col-
lege, Warangal. for the year 
1989-90. 

(50) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (49) above. 

[Placed in Library See No. L T-
2185/92] 

(51) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Kurukshetra. for the year 
1989·90. 

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) 01 the Regional Engineer-
ing College. Kurukshetra. forthe 
year 1989-90 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
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the Regional Engineering Col-
lege, Kurukshetra, forthe year 
1989-90. 

(52) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (51) above. 

[Placed in Library See No. L T-
2186/92] 

(53) (i) A copy of the Annual Report 
(Hindi and English versions) by 
the Govemment 01 the Regional 
Engineering College, 
Kurukshetra, forthe year 1990-
91. 

(Ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the working of the 
Regional Engin.aering College, 
. Kurukshetra, forthe year 1990-
91 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Regional Engineering Col-
lege. Kurukshetra, for the year 
1990-91. 

(54) A statement (Hindi and English 
versions) showing reasons lor 
delay in laying the papers men-
tioned at (53) above. 

[Placed in Library See No. l T-
2187192J 

(55) (I) A copy of the Annual Report 
(Hindi and English versions) 01 
the National Museum Institute of 
History of Art, Conservation and 
Museology, New Delhi, tor the 
year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
National Museum Institute of 
History of Art, Conservation and 
Museology, New Delhi, for the 
year 1990-91. 

(56) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (55) above. 

(Placed in Library See No. LT-
2188/92] 0 

(57) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Technical Teachers Training 
Institute, Madras, for the year 
1990-91 along with Audited 
Accounts . 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Technical Teachers, Train-
ing Institute, Madras, for the 
year 1990-91. 

(58) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (57) above. 

[Placed il) Library See No. L T-
2189/92] 

(59) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Technical Teachers Training 
Institute, Bhopal, for the year 
1990-91 along with Audite9 
Accounts. 

(ii) A copy of the Review (Hindi 
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and EngUsh versions) by the 
Govemment on the working of 
the Technical Teachers Train-
Ing Institute, Bhopal, forthe year 
1990-91. 

(60) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (59) above. 

[Placed in Library See No. LT-
2190192] 

(61) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the University Grants Commis-
sion, New Delhi for the year 
1989-90 under section 18 of the 
University Grants Commission 
Act,1956. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working 01 
the University Grants Commis-
sion , New Delhi, for the year 
1989-90. 

(62) A statement (Hindi and English 
versions) showing reasons lor 
delay in laying the papers men· 
tioned at (61) above. 

[Placed in Library See No. L T-
2191/92] 

(63) (i) A copy 01 the Annual Report 
(Hindi and English versions) of 
the University Grants Commis-
sion, New Delhi for the year 
1989-90 together with Audit 
Report thereon. 

(64) A statement (Hindi and English 
verSions) showing reasons for 
delay in laying the papers men-
tioned at (63) above. 

[Placed in Library SeeNo. l T -2192192J 

(65) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the NationallnstituteforTraining 
iri Industrial Engineering, Bom-
·bay, forthe year 1990-91. 

(ii) A copy 01 the Annual Ac-
counts (Hindi and English ver-
sions) olthe National Institute for 
Training in Industrial Engineer-
ing, Bombay, forthe year 1990-
91 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the National 
Institute for Training in Industrial 
Engineering, Bombay. for the 
year 1990·91. 

(66) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (65) above. 

[Placed in Library See No. L T-
2193/92] 

(67) (i) A copy of the Annual Report 
(Hindi and English versions) 01 
the:Jndian Institute of Manage-
ment, Calcutta, for the year 
1990·91 along with Audit Ac-
counts. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Institute of Manage-
ment, Calcutta, for the year 
1990·91. 

(68) A statement (Hindi and English 
versions) showing reasons for 
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delay in laying the papers men-
tioned at (67) above. 

[Placed in Library See No. L T-
2194/921 

(69) (i) A copy of the. Annual Report 
(Hindi and English versions) of 
the Lalit Kala Akademi. New 
Delhi. forthe year 1989-90 along 
with Audit Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Lalit Kala Akademi, New 
Delhi, for the year 1989-90. 

(70) A statement (Hindi and English 
versions) showing reasons for 

delay in laying the papers men-
tioned at (69) above. 

[Placed in Library See No. L T-
2195/921 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to lay on the 
Table a copy each ~! the following state-
ments (Hindi and [~~ sh versions) showing 
action taken by the Government on various 
assurances, promises and undertakings 
given by the Ministers during the various 
sessions of Eighth, Ninth and Tenth Lok 
Sabha:-

(i). Statement No. XXX -Sixth Session, 1986 ----, 

[Placed in Library See No. LT· 2196/921 

(ii) Statement No. XXX-II Part of Eighth SeSSion, 1987 

[Placed in Library See No. LT· 2197/92] 

(iii) Statement No. XXIX-Ninth Session, 1987 
Eighth Lok Sabha 

[Placed in Library See No. LT· 21 98/92J 

(iv) Statement No. XXIX-Tenth Session, 1988 

[Placed in Library See No. L T - 2199/92] 

(v) Statement No. XXIV-Eleventh Session, 1988 

[Placed in Library See No. LT· 2200/92] 

(vi) Statement No. XXI~ Twelfth Session, 1988 

[Placed in Library See No. L T - 2201/92] 
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(vii) Statement No. XXI-Thirteenth Session, 1989 

[Placed in Library See No. L T- 2202192J 

(viii) Statement No. XVIII-Fourteenth Session, 1989 

[Placed in Library See No. L T- 2203/92J 

(ix) Statement No. XIV-First Session, 1989 

[Placed in Library See No. L T- 2204192] 

(x) Statement No. XV-Second Session, 1990 

[Placed in Library See No. L T - 2205192] 
Ninth Lok Sabha 

(xi) Statement No. XI-Third Session, 1990 

[Placed in Library See No. LT- 2206192J 

(xii) Statement No. IX-Sixth Session, 1990 

[Placed in Library See No. LT- 2207192] 

(xiii) Statement No. VIII-Seventh Session, 1991 

(Placed In Library See No. L T - 2208192] 

(xiv) Statement No. VII-First Session, 1991 

[Placed in Library See No. LT- 2209192) 

(xv) Statement No. IV-Second Session, 1991 Tenth Lok Sabha 

[Placed in Library See No. L T- 221 0/92J 

(xvi) Statement No. II-Third SeSSion, 1992 

[Placed in Library See No. L T- 2211192J 

Notification under Railway Claims 
Tribunal Act. 

THE MINISTER OF STATE IN THE 
MINIS~Y OF RAILWAYS (SHRI MAL-

LlKARJUN): I beg lay on the table a copy 01 
the railway Claims Tribunal (Procedure) 
Amendment Rules, 1992 (Hindi and English 
versions) published in Notification No. G.S.R. 
438 (E) in Gazette of India dated the 28th 
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April. 1992 under sub-section (3) of section 
30 ofthe Railway Claims Tribunal Act. 1987. 

[F{laced in Library See No. L T - 22121 
92] 

Notifications under the Pharmacy Act, 
1948, Annual Report and Review on 
the working of the Regional Cancer 
Centre, Trlvandrum for 1990-91 and 

statement showing reasons for delay 
In laying these Papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARAOEVI 
SIDDHARTHA): I beg to lay on the Table:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (4) 
of section 18 of the Pharmacy 
Act. 1948:-

(i)The Pharmacy Council of In-
dia (Amendment) Regulations 
1991 published in Notification 
(No.1 H/80 PCI/pt. I in Gazette 
of India dated the 21 st Septem-
ber. 1991. 

[Placed in Library See No. L T-
2213/92) 

(ii) The Pharmacy Council of India 
(Pension/Family Pension-cum-
General Provident Fund-cum-
Retirement Gratuity) Regula-
tions, 1991 published in Notifica-
tion No. 26-11/83- PCI in Ga-
zetle of India dated the 11 th 
January. 1992. 

{Placed in Library See No. L T-
2214192] 

(2) (il A copy of the Annual Report 
(Hindi and English versions) of 

the Institute of Regional Cancer 
Centre, Trivandrum. for the 
year 1990-91 along with Audit 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on worKing of the 
Regional Cancer Centre. Trivan-
drum. for the year 1990-91. 

(3) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. 

[Placed in Library See No. L T-
2215/92] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Medical Council of India for 
the year' 990-91. 

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the Medical Council of 
India for the year' 990-91 to-
getherwith Audit Report thereon .. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on working of the 
Medical Council of India for the 
year 1990-91. 

(5) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (4) above. 

[Placed in Library See No. L T-
2216/92] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Medical Council of India for 



663 Papers Laid JULY 14.1992 B.A.C. Report 664 

Central Council of Homoeopa-
thy New Delhi. for the year 
1990·91. 

the 1990-91 together with Audit 
Report thereon. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Nursing Council for 
the year 1990-91. 

(7) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (6) above. 

[Placed in library See No. L T-
2217/92] 

(8) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Pharmacy Council of India 
for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Pharmacy Council of India 
for the year 1990-91. 

(9) A statement (Hindi and English 
versions) showing reasons for 

(11) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-

12.31. hrs. 

tioned at (10) above. ' 

[Placed in Library See No. LT-
2219/92] 

ANNOUNCEMENTRE:PANELOF 
CHAIRMEN 

{English] 

MR. SPEAKER: I have to inform the 
House that consequent upon his appoint-
ment as Minister, Col. Rao Ram Singh has 
ceased to be a Member of the Panel of 
Chairmen. Under rule 91 of the Rules of 

. Procedure and Conduct of Business in Lok 
Sabha, I have nominated Shri Peter G. 
Marbaniang to fill his vacancy. 

delay in laying the papers men- 12.31 1/4 hrs. 
tioned at (8) above. 

(Placed in Library See No. L T-
2218/92] 

(10) (i) A copy 01 the Annual Repol1 
(Hindi and English verSions) of 
the Central Council of Homoe-
opathy New Delhi. for the year 
1990-9' along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on working ot the 

BUSINESS ASVISORY COMMITIEE 

Sixteenth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ANDMINISTEROF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to present the 
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Sixteenth Report of the Business Advisory 
Convninee. 

12.311/2 hr.. 

COMMITIEE ON GOVERNMENT 
ASSURANCE 

Fifth Report 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, I bet to pres-
ent the fifth report (Hindi and English Ver-
sions) of the Committee on Government 
Assurances. 

12.31314 hrs. 

COMMITTEE ON SUBORDI:-tATE 
LEGISLATION 

Fourth Report 

[English) 

SHRI SOMNATH CHATTERJEE 
, (Bolpur): Sir, I beg to present the Fourth 

Report (Hindi and English versions) of the 
Committee on Subordinate Legislation. 

12.32 hrs 

CONSTITUTION (SEVENTY -SECOND 
AMENDMENT) BILL 

(Insertion of new Part IX and addition of 
Eleventh Schedule.) 

(I) Report of Joint CommlHee 

[English) 

SHRI NATHU RAM MIRDHA (Nagaur): 

Sir, I bet to present the Report (Hindi and 
English versions) of the joint Committee on 
the Bill further to amend the Constitution of 
India viz the Constitution (Seventy·second 
Amendment) Bill, 1991 (Insertion of new 
Part IX and addition of Eleventh Schedule). 

(II) Evidence Before joint Committee 

SHRI NATHU RAM MIRDHA (Nagaur): 
Sir, I beg to lay on the Table the record of 
evidence tendered before the Joint Commit-
tee on the BiIIlurther to amend the Constitu-
tion 01 India viz. the Constitution (Seventy-
second Amendment) Bill, 1991 (Insertion of 
new Part IX and addition o( Eleventh Sched-
ule). 

12.32 112 hrs. 

[English! 

CONSTITUTION (SEVENTY -THIRD 
AMENDMENT) BILL 

(Insertion of new Part IXA and addition 
of Twelfth Schedule 

(I) Report of Joint Committee 

SHRI CHITTA BASU (Barasat): Sir, I 
beg 10 present the Report (Hindi and Eng-
lish versions) 01 the Joint Committee on the 
Bill lurthertoamend the Constitution of India 
viz. the Constitution (Seventy-third Amend-
ment) Bill, 1991 (Insertion of new Part IXA 
and addition of Twelfth Schedule). 

(Ii) Evidence before Joint Committee 

SHAI CHITTA BASU (Barasat): Sir, I 
beg to lay on the Table the record 01 evi-
dence tendered before the Joint Committee 
on the Bill further to amend the Constitution 
01 India viz. the constitution (Seventy-third 
Amendment) Bill, 1991 (Insertion of new 
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Part IXA and addition of Twelfth Schedule. about the accident, medical relief trains 
alongwith doctors from Wardha, Ajni and 
Badnera were despatched which arrived the 

12.33 hrs 

STATEMENT BY MINISTER 

Derailment of of 8033 Ahmedabad-
Howran Express on 9th July, 1992 at 
Badnera-Wardha Section of Central 

Railway 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 

. MALLIKARJUN): It is with deep anguish that 
I apprise the House of an unfortunate train 
accident involving train No. 8033 Ahme· 
dabad-Howrah Express at 4.05 hrs. on 
9.7.1992 on the Badnera-Wardha section of 
Nagpur Division of Central Railway. While 
the Train was on run in the block section 
between Dhamangaon and Talni stations, 
11 coaches of the train derailed, of which 5 
capsized. As a result, 15 persons lost their 
lives and another 29 sustained injuries in-
cluding 8 grievous. The injured were admit-
ted to Sevagram Medical hospital at Wardha 
and Yavatmal Government hospital. 

According to the information received 
from the site of the accident, fiSh-plates and 
bolts on Up and On. tracks near the site of 
accident were found removed. Some fish-
plate bolts have also been found scattered 
on the way to a nearby village. Emergency 
socket installed for communication was also 
found damaged. Prima·facie, the accident 
has been caused by suspected sabotage. 
However, a thorough statutory inquiry of the 
accident has been started by the Commis-
sioner of Railway Safety, Central Circle, 
since 10.7.92 and is in progress. 

Immediately on receipt of information 

site of accident at 6.55, 8.00 and 8.30 hrs. 
respectively. 

Some doctors form Dnamangaon were 
also rushed by a 'light' engine which arrived 
the site of accident at 6.05 hrs. Army jawans 
from Pulgaon rendered valuable assistance 
in relief operations. Stranded passengers 
were cleared from the site by buses and a 
special train from Pulgaon to Howrah. 

Divisional Railway Manager and other 
officers from Nagpur left for the site of the 
accident at 5.05 hrs. The General Manager, 
Central Railway, from Bombay also pro-
ceeded to the site of the accident and super-
vised the rescue and relief operations. 

I had been to the site olthe accident and 
inspected the site of accident along with 
Chairman, Railway Board and Member 
Mechanical. 

We also visited the injured passengers 
at the hospital at Wardha. 

Ex-gratia payment to the next of kin of 
the dead and to the injured has been ar-
ranged. This will be in addition to the com- ~ 
pensation payable under the Railway Acci-
dents Compensation Rules, 1990. The 
amount of compensation payable in case of 
death and injuries which deprive a person of 
all capacity to do any work is Rs. 2lakhs. For 
other injuries, the amount varies from Rs. 
16,0001· to Rs. 1,80,000/-. 

Shri CX Jaffer Shariefji, all railway., 
workers and I extend our heartfeh condo-" 
lences to the relatives of the persons who 
lost their lives in this tragic accident and 
sincere sympathies to the injured. 

I trust the House will join me In extend-
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Ing heartfelt condolences to the bereaved 
families. 

ELECTION TO COMMITTEES 

(I) Joint Committee on Offices of profit 

[£ngHsh] 

SHRI CHIRANJI LAL SHARMA (Kar· 
nal): I beg to move: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
elect one member of Rajya Sabha 
according to the principle of propor-
tional representation by means of 
single transferable vote, to the joint 
Committee on Offices of Profit in the 
vacancy caused by the retirement of 
Shrl Som Pal from Rajya Sabha and 
to communicate to this House the 
name of the member so appointed by 
RaJya Sabha to the Joint Committee." 

MR. SPEAKER: The question is: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
elect one member of Rajya Sabha 
according to the principle of propor-
tional representation by means of 
single transferable vote, to the Joint 
Committee on Offices of Profit in the 
vacancy caused by the retirement of 
Shrl Som Pal from Rajya Sabha and 
to communicate to this House the 
name of the member so appo inted by 
Rajya Sabha to the JOint O~mmittee.· 

The motion was adopted 

(II) Central Advisary Board of Archaeol-
ogy 

THE DEPUTY MINISTER IN THE 

MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTUREHKUMARISELJA): On behalf of 
Shri Arjun Singh, I beg to move: 

"That in pursuance of paragraph 1 of 
the Government of India, Archaeo-
logical Survey of India, Resolution 
No. 32/33 /88-M, dated 17 March, 
1992, the members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two mem-
bers from among themselves, to serve 
as members of the Centr'!i Advisory 
Board of Archaeology, subject to the 
other provisions of the said Resolu-
tion." 

MR. SPEAKER: The question is: 

"That in pursuance of paragraph 1 of 
the Government of india, Archaeo-
logical Survey of India, Resolution 
No. 32 /33/BB-M, dated 17 March, 
1992, the members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two mem-
bers from among themselves, 10 serve 
as members of the Central Advisory 
Board of Archaeology, subject to the 
other provisions of the said resolu-
tion." 

The motion was adopted. 

12.37 hrs 

CONSTITUTION (SEVENTY-SEVENTH 
AMENDMENT) BILL' . 

(Amendment of Article 323 B) 

[Eng/ish] 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): I beg 

• Published In the Gazettee of india, 8ctraordinay part II, Section 2, dated 14.7.1992. 
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to move for leave to introduce a Billlurther 12.39 bra 
to amend the ConstHution of India. 

BANKING COMPANIES (ACQUISITION 
MR. SPEAKER: The question is: AND TRANSFER OF UNDERTAKINGS) 

AMENDMENT BILL· 
"That leave be granted to introduce 
a BUI further to amend the Constitu- [English] . 
tion of India· 

THE MINISTER OF STATE IN THE 
The motion was adopIed MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): On behaH 01 Dr. Manmohan Singh. 
I beg to move lor leave to introduce a Bill 

SHRIMATI SHEILA KAUL: I introduce further 10 amend the Banking Companies 
the Bill. (Acquisition and Transfer 01 Undertakings) 

Act, 1970 and the Banking Companies 
(Acquisition and Transfer 01 Undertakings) 
Act,1980. 

12.38hra. 

INLAND WATERWAYS AUTHORITY OF 
INDIA (AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): I beg to move for 
leave to introduce a 

Bill to amend the Inland Waterways 
Authority 01 India Act, 1985. 

MR. SPEAKER: The question is: 

·That leave be granted to introduce 
a Bill to amend the Inland Water-
ways Authority 01 India Act, 1985." 

The motion was adopted 

SHRI JAGDISH TYTLER: I introduce 
the Bill. 

Bill. 

MR. SPEAKER: The question is: 

·That leave be granted to introduce a 
Bill further to amend the Banking 
Companies (Acquisition and Trans· 
ler of Undertakings) Act, 1970 and 
the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 
1980: 

The motion was adopted 

SHRI DALBIR SINGH: I introduce·· the 

12.40 hrs. 

CAPITAL ISSUES (CONTROL) REPEAL 
BilL· 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 

. ·Published in te Gattee 01 India Extraordinary, Part II, Section 2, dated 14.7.1992. 
··lntroduced with the recommendation 01 the 'President. 
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WAR THAKUR) On behalf of Shri Manmo-
han Singh; I beg to move for leave to intro-
duce a Bill to repeal the Capital issues 
(Control) Act, 1947. 

MR. SPEAKER: Motion moved: 

"That leave be granted to introduce a 
Bill to repeal the Capital Issues 
(Control) Act, 1947. 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker Sir, I want to oppose the introduc-
tion of the Bill. 

Sir, this Bill replaces an ordinance . Now, 
Rule 71 (1) of Rules of Procedure & Conduct 
of Business in LaI< Sabha says: 

• Whenever a Bill seeking to replace 
an Ordinance with or without modifi-
cation is introduced in the House, 
there shall be placed before the House 
along with tne bill a statement ex-
plaining the circumstances which had 
necessitated immediate legislation 
by Ordinance: 

Now, this particular explanatory state-
ment has not been circulated to us in ad-
vance. I want to submit that when an ordi-
nance is placed before the House, at that 
time itself, the statement should also be 
presented to the House, because even at 
thattime, the Government can very well give 
the reasons for issuing the ordinance. If that 
could not be done, the explanatory state-
ment tihould be circulated along with the Bill 
at the time when the Bill is circulated to the 
Members in advance. If the explanatory 
statement also comes to us in advance, we 
can see whether the reasons given in the 
statement are correct or not and whether 
they are according to the Constitution or not. 
That is why, It is necessary to circulate the 
explanatory statement also in advance along' 
with the Bill. I know that the explanatory 
statE!ment Is the next item on the agenda. 

But I feel that this practice should be changed 
as per Rule 71 (1). Otherwise we will be in 
the dar!< because we do not know what the 
explanation is. So, from this point of view, it 
should be made obligatory that in the first 
place, whenever an ordinance is presented 
to the House, the explanatory statement 
should also be presented to the House along 
with the ordinance. If that cannot be done for 
any reason, at the time when the Bill is 
circulated, the explanatory statement should 
also be circulated so that we can express our 
views on it from the constitutional point of 
view. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTEROF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI RANGARAJAN 
KUMARAMANGALAM): Mere reading of the 
rule will explain the situation. We have no 
objection. We Obviously get these papers 
ready earlier. May I read the rule, with your 
kind permission? Rule 71 (1) says: 

" Whenever a Bill seeking to replace 
and Ordinance with or without modi-
fication is introduced in the House, 
there shall be placed before the House 
along with the bill a statement ex-
plaining the circumstances which had 
necessitated immediate legislation 
by Ordinance." 

Here, I would like to l:!mphasise words 
whenever a Bill is introduced'. It is being 
interpreted till now by practice that at the 
time of introduction, we place the explana-
tory statement also. That is how it is being 
introduced. If another interpretation is to be 
given, we are agreeable and there is no 
problem. But this is the practice that is being 
followed till now. May be, we have to look at 
this rule to see whether a real amendment to 
the rule is required ot not. We have no 
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objection to change the practice. This is the 
practice and this is the .interpretation of the 
rule as it stands now. 

SHRI SOMNATH CHA TIERJEE: Now 
thatthe matter is raised, which interpretation 
is better? 

SHRI tAL K. ADVANI (Gandhi Nagar): 
Apart from the procedural objective, what 
my colleague has mentioned is a very prac-
ticalproposition. And Mr. Speaker Sir, you 
should consider it. h should be possible to 
circulate the explanatory statement along 
with the Bill itseH when the Bill is circulated 
before being introduced. Otherwise, the 
purpose is not served. We are only going 
through a ritual. 

SHRI RANGARAJAN KUMARMANGA-
LAM: Ido not disagree with the hon. Member 
of the opposition, so far as the objective is 
concerned. I do appreciate his point of view. 
But the interpretation till now has been what 
it is. "we have got to change the procedure, 
maybe, we will have to look whether within 
the rule ItseH it can be done or not. 

MR. SPEAKER: It is a valid point. Yet. I 
will not pronounce any final decision on it. I 
will go through the issue. 

The question is: 

-That leave be granted to introduce 
a Bill to repeal the Capital Issues 
(Control) Act, 1947." 

12.44 3/4 hrs. 

STATEMENT RE: GIVING REASONS 
FOR IMMEDIATE LEGISLATION BY THE 
CAPITAL ISSUES (CONTROL) REPEAL 

ORDINANCE 1992 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): On behalf of Shri Manmo-
han Singh, I beg to lay on the Table an 
explanatory statement (Hindi and English 
versions) giving reasons for immediate leg-
islation by the Capital Issues (Control) Re-
peal Ordinance, 1992. 

[Placed in library See No. L T-2157/92] 

12.45 hrs 

MAnERS UNDER RULE 377 

(I) Need to Provide In Inseutlves to 
SC/ST students educationally 
backward states to check drop 
out rate among them 

[English] 

SHRI K. PRADHANI (Nowrangpur): 
Since economic backwardness has been 
one of the important factors contributing to 
low enrollment and high drop-out rate among 
the SC & ST students in Orissa and some 
other States, it is essential that certain Incen-
tive schemes should be introduced at least in 

The motion was adopted low literacy area with a view to ensuring 
retention and to reduce the rate of drop-outs. 
Such incentives may be in the form of mid~ 

SHRI RAMESHWAR THAKUR: I intro- day meals, supply of free text books, supply 
duce the Bill of school uniforms to girls, enhanced schol-

arships etc. h has not been possible forthe 
State Governments to provide funds In these 
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schemes under the State Plan owing to 
constraints of resources: This Is despite 
significant step up In the plan outlay for 
education overthe lastfew years. It would be 
extremely helpful if the centrally sponsored 
schemes or Central Sector schemes are 
Introduced to provide them Incentives In 
educationally backward states like Madhya 
Pradesh, Orissa, Bihar and Rajasthan. Such 
a scheme would goa long way In helping the 
States to achieve total literacy and univer-
salisation of elementary education. As such, 
I request the Central Government that ade-
quate funds should be earmarked under 
these schemes and released to the State 
Govemments In order to enable them to 
implement the schemes effectively so that 
the drop-out rate among SC & ST students is 
checked substantially. 

(Ii) Need to take steps for the 
proper maintenance of Tamil 
Nadu section of the Trlvan-
drum - Kanyakumarl National 
Highway No. 47 

SHRI N. DENNIS (Nagercoil): Tamil 
Nadu section of the Trivandrum Kanyakumari 
Highway, N.H. 47. is in a very bad condition; 
the road is severely damaged due to mon-
soon rains. There are pot holes, pits and 
cracks and formation of deep trenches on 
both the sides of road. There are frequent 
accidents due to them. It has become a 
matter of continuous concern that the Tamil 
Nadu part of the road is always kept in bad 
condition. To fit in with the frequent rains 
there and to suit the terrain, the metho.d of 
maintenance of the road adopted in the 
Kerala part of the road may be followed in 
Tamil Nadu part too. I request the Central 
Governmentto carry out immediate mainte-
nance works for the improvement of the 
roads at the earliest. 

(III) Need to ensure that Ralchur Ther-
mal Plant Is not closed 

SHRIMATI BASAVA RAJESWARI 

(Bellary): The Raichur thermal plant which 
has been contending with severe coal short-
ages is on the threshhold of another crisis 
with miners working in the Singarenl coal 
fields threatening to go on strike if they are 
not paid their wages by July 8th. 

The Karnataka Power Corporation which 
runs the plant owes Rs. 18 crore to Coal 
India Limited. The fear expressed by the 
management is that it may not be able to pay 
dues. The management has warned Karna-
taka Power Corporation that the supply will 
be stopped completely. 

Hence I request the Central Govem-
ment to consider the matter seriously and 
settle the whole issue before the plant is 
closed. 

(Iv) Need to set up an electronic, 
telephone exchange at Pilibhit, 
Uttar Pradesh 

[ Translation] 

DR. P.R. GANGWAR (Pilibhil): Mr. 
Speaker, Sir, I would like 10 draw the atten-
tion of the Government towards the disorder 
prevailing in the Communication Department 
in my Parliamentary Constituency of Pilibhit 
(U.P). My constituency is terrorism prone 
area in tarai region. What to talk about rural 
area even telephones of D.M., S.P. do not 
work in cities. My own telephone is out of 
order for the last two months. The fault has 
not been repaired despite repeated com-
plaints. So I request the Un ion Government 
that an electronic Exchange should be set up 
immediately in view of the situation prevail-
ing in my constituency. 

(v) Need to take steps for madifecing 
the Police Act to cope up with 
the worsening law and order 
situation In the country 

[English] 
SHRI SHY AM LAL KAMAL (Basti): The 
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. 
Police in India is governed by the Police Act 
of 1861 which was enacted by the British 
rulers just after the so called mutiny of 1857 
to suppress the publish who tries to raise 
their heads against the British rule. Since 
then, the Indian Police Act has proved out-
moded. 

Increasing crimes, rising population, 
growing pressure on living accommodation, 
violent outbursts, students unrest, cult of 
extremism, growing economic and social 
crimes have added new dimensions to the 
security and law and oreter problem, which 
calls for invnediate re-orientation of Police 
Act. 

National Police Commission 1980-81 
made far-reaching recommendations in the 
national interest but these recommenda-
tions have not been implemented. The 
Govemment should discuss various recom-
mendations in the House and implement 
them without delay. 

Politicalisation of Police Is cutting the 
very roots of Indian democracy. 

It is urged upon the Govemment of India 
that immediate steps are taken to:-

1. Discuss the matter in the House 
and irTl>lement Sarkaria Com-
mission Report. 

2. Implement National Police Com-
mission 1980-81 Report. 

3. 

4. 

Replace Police Act 1861 and 
rules and regulations framed 
therein at once. 

Police Commissionership should 
be set up in all the cities in India 
with a population of 5 lakh or 
more. 

5. The objectives and responsibilities of 
Police should be re-drafted to 
cope with the demands of 21 st 
century. 

6. The Police Budget should be a planned 
one for ensuring its update on a 
regular basis. 

(vi) . Need for special assistance to 
Government of Bihar to meet 
the drought situation 

[ Translation] 

SHRI MANJA Y LAl (Samastipur): Mr. 
Speaker, Sir, due to the lack of rainfall there 
is drought situation in the entire country but 
condition in Bihar has become dreadful. The 
crops have been damaged due to insuffi-
cient rainfall. Sowing of Kharif has not been 
done. Electricity supply position in Bihar is 
very critical, so even partial water supply for 
irrigation can not be provided lack of diesel, 
non-repairing of tubewells and drains have 
made the situation more critical. The farmers 
are in a pitiable condition due to the loss of 
cash crops like sugarcane etc. The Union 
Government should meet this situation on a 
warfooting in the entire country. Especially 
Bihar should be given Financial assistance 
and a special quota of electricity and diesel 
should be provided from the national grid. 
The drought situation can be contained and 
the difficulties arising out of this situation can 
be solved provided the Central Government 
tackles the situation on a warfooting under a 
coordinated action plan. 

(vii) Need to resume the construc-
tion of broad gauge railway link 
from Maida to Guwahatl 

[English] 

SHRI JITENORA NATH DAS (J,alpaig-
uri): Sir, I would like to draw the attention of 
the House to the fact that Maida district of 
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North Bengal. Uttar Dinajpur. Oakshin 01-
najpur. Darjeellng. Jalpaiguri and Cooch 
Behar of North Bengal are very backward in 
respect of rail communication. The people 
of these districts are deprived to modern 
railway facilities. There Is no rail link with the 
with the Balurghat district the headquarters 
till today. There Is no double line and. the 
people are not getting the electric train 
facilities In this region. Practically, nothing 
has been done so far to improve the railway 
facilities for the people of North Bengal. 
There is a Head in the Railway Budget for 
construction of Eklakhi-Balurghat Railway 
line only for consolation of the people of 
that area. Construction of double line from 
Maida to Guwahati has been undertaken but 
construction wof1( has been stopped sud-
denly for reasons known only to the Railway 
Ministry. 

I urge upon the Government to take 
immediate steps to resume the construction 
wof1( on double line form Maida to Guwahati 
, to start construction work on Eklakhi-
Balurghat Railway line, to extent electric 
train facilities, to undertake conversion of 
Kathahar-Raiganj and Siliguri-Alipurduar rail, 
line from Metre Gauge to Broad Gauge. 

(vIII) Need to pay compensation to 
the farmersofTamll Nadu whose 
Crops had been destroyed by 
Ylru. 

[English) 

SHRI R. JEEYARATHINAM (Ar-
akonam): In Tamil Nadu, particularly Ar-
akonam Constituency, Cheyyar Taluka, all 
standing crops (sugarcane and paddy) have 
been destroyed due to crop virus causing 
great loss to thecoltivatcrs. The farmer have 
undergone undue h hardships and lost the 
money in the cultivation of the crops. Al-
though the Government of Tamil Nadu had 
exempted them from payment of land tax 
that step will not suffice. They should be 

(D8legation of POW8rs) 
given cOfTl>8nsation in the form of cash for 
the loss suffered by them. 

I request the Central Government to 
give directives to the Tamil Nadu Govern-
ment to send their report on this and 
intimate the Centre the extent of looses 
suffered by the CUltivators due to the crop 
virus and they should come forward to ex-
tend financial help to the poor cultivators for 
the loss sufferer by them. 

MR. SPEAKER: Well, today, it has been 
possible for us to complete business before 
time. We now adjourn the House. We will 
meet again at 2 P.M. 

Today, we have to pass Jammu and 
Kashmir State legislature (Delegation 
Powers) Bill. We have time to do it. 

12.S7hrs 

The Lok Sabha then adjourned for lunch 
till fourteen of the clock. 

The Lok Sabha fe-assembled after Lfnch 
at five minutes past Fourteen of the Clock. 

[MR. DEPUTY SPEAKER in the Chaitl 

14.05 hrs. 

JAMMU AND KASHMIR STATE lEGIS-
LATURE (DELEGATION OF POWERS) 

Bill 

[English] 

MR. DEPUTY SPEAKER: Now let us 
take up the Legislative Business: item no. 
22 - Jammu and Kashmir State legislature 
(Delegation Powers) Bill. Shri Jacob. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARllAMENTARY AFFAIRS 

" 
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AND MINISTER OF STATE IN THE MINIS- approve the legislative proposal before it. 
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir I beg to move: MR. DEPUTY SPEAKER: MOtion 

"That the Jammu & Kashmir 
State Legislature (Delegation 
of Powers) Bill, 1992 be taken 
into consideration." 

Sir. the House is aware that the Procla-
mation dated 18.7.1990 made by the Presi-
dent under article 356 of the Constitution in 
relation to the State of Jammu and Kashmir, 
inter,alia provides thatthe powerof the State 
legislature shall be exercisable by or under 
the authority of Parliament. Under article 
357 ("J) (a) of the Constitution, it is permis-
sible for Parliament to confer on the Presi-
dent the power of the legislature of the State 
to make laws and to authorise him to dele-
gate subject to such conditions as he may 
think fit to impose. the power so conferred to 
any other authority specified by him on that 
behaH. There are a number of legislative 
proposals pertaining toJammu and Kashmir 
which are required to be re-enacted belore 
18.7.1992. In view of the otherwise busy 
Schedule of Business of the two Houses, it 
may not be possible for Parliament to deal 
with various legislative measures that may 
be necessary in respect of Jammu and 
Kashmir. The Bill, therefore, seeks to conler 
on the President the power of the State 
legislature to make laws in respect of the 
State. It has been the normal practice to 
undertake such legislation in relation to the 
State under the President's Rule and the 
present Bill is on the usual lines. Provision 
has bnen made in the Bill for the constitution 
of a Consultative Committee, consisting of 
15 Members of Parliament (10 Members 
from Lok Sabha and 5 Members from Rajya 
Sabha) in this regard. Provision has also 
been made to empower Parliament to direct 
modifications inthe laws made by the Presi-
dent, if considered necessary. 

I request the Honourable House to 

moved: 

"That the Bill to conler on the Presi-
dent the power of the legislature of 
the State of Jammu and Kashmir to 
make laws, be taken into considera-
tion." 

Amendment no. 1 - Prof. Rasa Singh 
Rawat - Not present. 

Amendment no. 2 - Shri Girdhari Lal 
Bhargava 

SHRI GIRDHARI LAl BHARGAVA 
(Jaipur): I bet to move: 

"That the Bill be circulated for the 
purpose 01 eliCiting opinion thereon 
by the 15th October, 1992." (2) 

MR. DEPUTY SPEAKER: Amendment 
no. 3 - Shri Syed Shahabuddin 

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Sir, I am not moving. 

MR. DEPUTY SPEAKER: Total time 
allotted is one hour - Congress Party 25 
minutes: BJP 12 Minutes: Janata Dal; 6 
minutes; CPM 4 minutes etc. 

Prot. Prem Dhumal. 

[ Translation} 

PROF. PREM DHUMAL (Hamirpur): Mr. 
Deputy Speaker. Sir keeping in view the 
present condition 01 law order and political 
situation in Jammu and Kashmir. I support 
Jammu and Kashmir State legislature 
(Delegation of power, Bill 1992. As it has 
been stated in the Statement of objectives 
and reasons of the Bill keeping in view the 
circumstances prevailing in the state many 
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amendments have been made in the laws 
with regard to the State of Jammu and Ka-
shmir during the President's rule. The valid-
ity of those amendments will cease this year 
on 18thJuly. This will be really a very serious 
and unfortunate situation ifthese powers are 
not conferred on the President and the time 
of the House is wasted due to repeated 
adjournments and due to which this House 
is not getting time to discuss important prob-
lems of the State and amendments in re-
spect of the State. 

At present there is not Assembly in 
Jammu and Kashmir. And this House has no 
time even to discuss the problems, laws and 
amendments made in those laws of that 
important state. For this very reason under 
subclause (a) oftheclause (1) of Article 357, 
the President is being conferred the powerto 
make laws in respect of Jammu and Kashmir 
State. The hon. Ministerhas proposed that a 
Consultative Committee comprising of 10 
members from Lok Sabha and 5 Members 
from Rajya Sabha shall be constituted. 

You might remember that the Govern-
ment had also constituted such a committee 
in respect of Punjab but how many times its 
meetings were Convened, you may see the 
record. Therefore, I will submit that at least 
convene the meeting of the Committee io 
respect of Jammu and Kashmir that its 
democratic character may be maintained 
and it may not remain merely an ordinance 
issued by the President. 

Mr. Deputy Speaker, Sir, the situation in 
Jammu and Kashmir is already complex and 
the policies of this Government helVe added 
fuel to the fire. In his statement the hon. 
Minister of Home Affairs says that the elec-
tions will be held soon in Jammu and Ka-
shmir and a democratic set-up will start 
functioning there. While another Minister of 
this Government says that the situation in 
Jammu and Kashmir is not fit for holding 
eleC1ious. the people are in doubt as to why 

the two Ministers of this Government make 
separate statements. One said that the elec-
tion will be held soon, while anothersaidthat 
circumstances are not fit for holding election 
there. I would like that the Government 
should clarify as to who is the incharge of 
Jammu and Kashmir affairs lest the conflict 
between the two Ministers further compli-
cates the situation there .... (Interruptions) 
They themselves will understand it. 

The census of 1991 could not be con-
ducted in Jammu and Kashmir while it has 
been completed in the rest of the country. 
The Government could not conduct census 
there. If the Government is going to hold 
elections there. then which census will be 
the base for preparing the voters lists. Will 
the Government make any arrangement for 
the two and half lakh migrants of Kashmir 
Valley for casting vote at Jammu? If the 
Government does so, will the seats of Jammu 
region in the Assembly be increased in that 
proportion. The Government is conferring 
the power 10 make laws lor Ihe State on the 
President or taking Ihis right in its hands but 
it is not b doing its duty regarding the 
migrants from Kashmir Valley. At present 
those migrants are suffering a lot but the 
Government has not taken any effective 
step to solve their problems. In lasl few days 
there has been great uproar and there was a 
news that the Government had send back 
some migrants to the Valley, whose number 
is approximately 16. One of the migrants 
Pushkarnath But, Mattu, has been shot dead 
by the terrorists in Barmula. Rest of the 
migrants have been threatened to leave the 
Valley otherwise they will have to meet the 
same fate which Pushkarnath, Mattu, meL I 
would like to tell the Government that the 
attempts should be made to improve the 
situation in the Valley so that people may 
return to their homes. The situation is not 
good there, even then the Government has 
taken such steps which will have bad effect 
and it will speared feeling of insecurity among 
the people there. 
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Mr. Deputy Speaker. Sir. lot of letters 
are being received by the leader of opposi-
tion Shri Advaniji and I have send many such 
letters to the han. Minister of Home Affairs 
and to the Hon. Govemor of Jammu and 
Kashmir. Last time when a motion was intra· 
duced to extend the Presidenrs rule in 
Jammu and Kashmir. while supporting the 
more I told Ch~lVan Sahib that a Member 
wrote a letter to the state administration 
painting out a problem and requesting act ion 
to solve his problem. But since we have not 
eVen received acknowledgement from the 
State administration, then what action will 
they take. The Han. Home Minister said that 
he would look into the matter, action would 
be take, so that, problems may be solved. Till 
now neitherwe have received acknowledge· 
ment of even a Single letter and nor any 
action has been taken on any letter. In reply 
to the letters sent to the Union Ministers, 
specially to the hon. Home Minister, only this 
much has been conveyed that the malter is 
under examination. Alter that how many 
years will it take, is beyond our comprehen-
sion. Till date we have not received even a 
single letter that the problem mentioned by 
you has been solved. What are the prob· 
lems? Some eOl'loyees have retired and 

- some have settled in Secunderabad or in 
different parts of the country, they are de· 
manding their provident fund. Some stu-
dents have appeared in the examination 
and their result has not been declared as 
yet. The eOl'loyees of H.M.T. have been 
transferred from there to Kanpur. The 
employees of higher rank have been ad· 
justed there but the employees ollower rank 
have been demoted by two ranks. 

Mr Deputy Speaker, Sir, personally your 
attention has been drawn to these problems. 
They wander here and there for L.P.G. gas 
connections, for admission of their children 
in the Central Schools. Has the Government 
no responsibility towards them. These 

things have been repeated many times but 
till date the Union Govemment has nouaken 
any action to solve the problems of these 
migrants .. I would like to submit that the 
Govemment is taking power in its hands 
through Hon. President, so that it may make 
amendments in the laws in respect of Jammu 
and Kashmir Stale. II there will be no discus-
sion in the Parliament then it will be the 
responsibility of the Government of solve the 
problems of the people 01 the State. I hope 
that benefiting from the past experience you 
will use these powers for necessary amend-
ments and make sincere efforts for solving 
the problems of these displaced migrants. 

With these words I thank you. 

[English] 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Mr. Speaker, Sir I rise to 
support the Bill that has been presented to 
the House by the Minister 01 State for Home 
Affairs. This Bill has been necessitated by 
the lact that a nominee of the BJP was 
appointed by the National Front Govern-
ment, with the approval of the Communists, 
as the Governor 01 Jammu and Kashmir in 
January, 1990 and in order to facilitate his 
arrival in the Slale 01 Jammu and Kashmir, 
the elected State Assembly of that State was 
put into suspension. 

We celebrate the birth anniversary of 
some 01 us. Mr. Jagmohan decided to cele-
brate the monthly anniversary of his arrival in 
Jammu and Kashmirbydissolving the elected 
State Assembly 01 Jammu and Kashmir 
entirely oj his own volition, without consult-
ing anybody, not the PreSident of India, not 
the Prime Minister of India, not the Home 
Minister of India. not even the President of 
the party that was responsible lor suggest-
ing that he : go all the way to Jammu and 
Kashmir. 

It is simply because the will of the people 
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of Jammu and Kashmir was aborted first by 
the suspension of their duly elected Assem-
bly and then massacred and buried by 
Governor Jagmohan's unilateral and totally 
personal decision to dissolve that Assembly 
that today we are faced with the necessity of 
making suitable constitutional and legal 
provisions to deal with the continued admini-
stration of the State of Jammu and Kashmir. 

This capacitiy to unilaterally determine 
the fate of a very large number of people 
arose out of a provision of the Jammu and 
Kashmir State Constitution , specifically 
Section 92, which empowered the Governor 
to undertake such an action. That Section 
did, of course, provide that he could not 
make such a proclamation dissolving the 
elected state Assembly of Jammu and Ka-
shmir without the concurrence of the Presi-
dent. That concurrence was not obtained by 
Shri Jagmohan prior to dissolving the As-
sembly and, therefore, a request was made 
to the then Government of India by all the 
parties represented in the delegation that 
went to Srinagar in March, 1990 that the 
legal issues involved as to whether it was 
legal on the part of snri Jagmohan to so 
interpret Section 92 as to dissolve the State 
Assembly of Jammu and Kashmir without 
the concurrence of anybody, should be 
expedited; we should find out from the 
Supreme Court or somebody whether this 
was right. The then Government of India, as 
was its wont, promised one thing and did 
something quite different. We were prom-
ised not only by the Law Minister of that 
Government but also by the Prime Minister 
of that Government that the Supreme Court's 
advice would be urgently obtained as to 
whether Governor Jagmohan's action was 
legal or illegal. That judgement never came 
to us. That advisory opinion never came to . 
us. We were, instead, told that instead of 
discovering whether it was legal or not to 
dissolve the state Assembly of Jammu and 
Kashmir, the Government of India would 
have not one minister but two minislers to 

deal with Jammu and Kashmir. And the fact 
that they were at loggerheads with one 
anoth;r is, perhaps , the reason why we 
have to ~0ntinue the same tradition of having 
a certain amount of difference, Sir, between 
members of the Government as to what 
should be done exactly. It is an old tradition 
that was set up by shri George Fernandes 
and we are, Sir, the humble people who walk 
in the footprints of great men like him. 

It is absolutely true that it was by the 
exercise of the powers conferred on the 
Governor of Jammu and Kashmir under 
Section 92 of the Jammu and Kashmir 
Constitution that this became possible. How 
is it that Jammu and Kashmir has a Consti-
tution of its own when Maharashtra does not 
have it. when Tamil Nadu does not have it 
and when West Bengal does not have it -
much as it mig'ht wish to have it-and how is 
it that there is only one State of the Union of 
India that not only haS the right to a Consti-
tution of its own but actually has the Consti-
tution of its own? 

That, Sir, arises out of Article 370 of the 
Indian Constitution. Since a deliberate at-
tempt is being made to fan the flames 0' 
discontent in this country on the basis 0' a 
mis-interpretation of the purposes, objec-
tives and rationale of Article 370, I think it is 
extremely germane to a consideration 0' 
whether or not to pass this, Bill that has just 
been presented .before us to understand 
why Article 370 came into existence and to 
understand to why close on 43 years alter 
Article 370 was first moved as a draft Article 
in our Constitution, it still remains necessary 
for us to retain it. 

Mr. Deputy Speaker, Sir, it was on the 
, 7th 0' October. 1949 that the Law Minister 
of India at that time, Sir Gopalaswamy 
Ayyangar was moving a discussion in this 
House on why it was necessary to have 
Article 370. 



691 J & K State Legislature 
(Delegation of Powers) 

JULY 14, 1992 BiI/. 692 

ISh. Mani Sankar Aiyar] 

And it is fascinating that it was not a 
representative of the saffron persuasion, but 
in fact a venerable Muslim gentleman, who 
was representing Uttar Pradesh in the Con-
stituent Assembly and who was one of the 
great freedom fighters that India has had, 
Maulana Hasrat Mohani , who interrupted 
Sir Gopalaswamy Ayyangar in the debate 
here in this very Chamber on the 17th of 
October 1949 and shouted out saying, • 
Why this discrimination please?" It was a 
Muslim gentleman who asked, • Why this 
discrimination in favour of Jammu and Ka-
shmir?" So, when Mr. Advani tells us, I think 
he told us in an interview given to The Indian 
Express on the 4th of February, 1991, that 
the only reason why Article 370 exists is 
because there are appeasers wanting to 
appease the only Muslim Majority State in 
India, I wish to remind him that the first 
objection against discrimination in favour of 
Jammu and Kashmir in a Legislature of the 
Indian Union came not from the full-throated 
gullet of our saffron friends, but from a Muslim 
called Maulana Hasral Mohani. He asked, ' 
Why this discrimination please?' And the 
answer to that was given by Sir Gopa-
laswamy Ayyangar. 

SHRIRAM NAIK{Bombay North): Are 
your aware that in 1949 it is not the question 
of BJP, but even Jan Sangh was not there? 
So, there was no question of getting any 
representation here, but right from the day 
the Jan Sangh was founded, we have been 
saying that if you continue this Article 370, it 
is going to divide the country and this is what 
has happened now. 

SHRI MANI SHANKAR AIYAR : Sir 
, in 1949 it is true that there was no BJP and 
it is equally true that there was noJan Sangh 
. But there were gentlemen in little khaki 
shorts who were doing PT in all the shakhas 
that were around. The traditions of this party 
led to the disruption of the freedom move-

ment, and threaten now of the destruction of 
independent India. 

[ Translation 1 

SHRI MADANLAL KHURANA (South 
Delhi): At that time you used to wear shorts 
and undershirt. You were avoid then. 

SHRI MANI SHANKAR AIYAR: I fear, 
if I start wearing shorts now, I will also 
become short and narrow minded. 

[English 1 

When Maulana Hasrat Mor.ani asked 
this question as to ' why this discrimination 
please?' there was a response given by the 
Law Minister of India on behalf of the Gov-
ernment of India and I would like to quote 
a few words from it. 

Sir Gopalaswamy Ayyangar said that' 
discrimination is due to the special condi-
tions of Kashmir'. He said that 'this particular 
State is not yet ripe for this kind of integra-
tion. It is the hope of everybody that in due 
course even Jammu and Kashmir will be-
come ripe lor the same sort of integration as 
has taken place in the case of other States .... 

'Kashmir's conditions/ he said, . are 
special and require special :'kalment_' 

This, I think, Sir was the unanimous 
consensus of everybody in the constituent 
Assembly that the conditions sprevailing in 
Jammu and Kashmir in October 1949 were 
indeed special, they were different from 
those of any other State and every one 
shared the hope that as soon as possible, 
those special conditions would cease to 
prevail so that the integration of the State of 
Jammu and Kashmir into the Indian Union 
could lake place on the same terms on which 
other Princely States had been integrated 
into the Indian union. 
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Now, the special conditions Sir Gopa-
laswamy Ayyangar referred to were three in 
number. The first of these was that there has 
been a war going on within the limits of 
Jammu and Kashmir. I am afraid, Sir, that 
war is still going on. H is undeniable that the 
war that started when the Pakistanis 
unuaded a part of Maharaja Hari Singh's 
Jammu and Kashmir State Is a warthat has 
not been brought to a conclusion, it is a war 
that is still on, which is why we do not have 
an international border between India and 
Pakistan in that part of India but a line of 
actual control and our claim Jammu and 
Kashmtr extends even to those part\> of 
Kashmir which continued to be occupied by 
the Pakislanis. Consequently, the first con-
dition that was put down by SirGopalaswamy 
Ayyangarcontinues to prevail today 43 years 
later. 

The second reason that he put forward 
for regarding Kashmir as special was that he 
said that "part of the State is in the hands of 
rebels and enemies· the same part of the 
State continues to be in the hands of rebels 
and enemies because the people of India in 
their lack of wisdom handed overthe govern-
ance of India to the National Front Govern-
ment and even a larger part of the State of 
Jammu and Kashmir is now in the hands of 
our rebels and enemies. 

Thirdly, he said: 

• We have agreed that the will of the 
people through the instrument of a Constitu-

. ent Assembly will determine the Constitu-
tion of the State as well as the sphere of 
Union jurisdiction over the State.· 

It was Incumbent upon us when we 
ourselves offered the plebiscite in' 1947 to 
find some method of ascertaining the will of 
the people when, In the face of Pakistani 
intransigence,lt became impossible for us to 
carry out the plebiscite that had been recom-
mended by the UN Commission on India and 

Pakistan. The instrumentality then chosen 
was that Jummu and Kashmir would be 
permitted to have a Constitutient Assembly 
of its own through which the will of the 
people of Jammu and Kashmir would be 
expressed. 

The first thing that the Jammu and 
Kashmir Constitution did was to proclaim 
that Kashmir is an integral part of the Indian 
Union. Consequently, the one legalbasis on 
which the integration of the State of'Jammu 
'and Kashmirwith the Union of India is founded 
is the Constitution of Jammu and Kashmir 
and that Constitution proclaims that Article 1 
of the Indian Constitution defining what is 
the area 01 India, incorporates the State of 
Jammu and Kashmir. Consequently, for 
anybody to suggest today that the time is 
ripe - when a state of war is on in Kashmir, 
when there is a proxy war still being run by 
the Pakistanis, when it is necessary to keep 
Ihe international community satisfied that 
there is a legal basis lor the integration of 
Jammu and Kashmir with the Union of India 
to abrogate the temporary and transitional 
provision of the Indian Constitution, that is, 
Article 370 with regard to the State of Jammu 
and Kashmir, is an act of high irresponsibil-
ity. 

II is an act 01 high irresponsibility be-
cause basically the relationship between 
the people of India and the people of that part 
01 India which is called Jammu and Kashmir 
is based on trust. And that trust, as Sheikh 
Abdullah himself said, in the Constituent 
Assembly of Jammu and Kashmir 01) the 
11 th of August, 1952 when moving th4' 
Constitution is, as follows: 

• No definition of the rights and privi-
leges 01 the residents of the State can afford 
to remain static; the need may arise at one 
stage orthe other to liberalize such a definl· 
tion.-

He himseH conceded that we needed 
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to move forward and we have indeed moved 
forward, but at the end of the day, it is a 
question of whether or not there is going to 
be trust between all the people 01 India 
Irrespective of whether they are Muslims 
who happen to live in he valley or whether 
they are Hindus or people of other religions 
or even of the Islamic religion who live in 
other parts of India, because once again, it is 
the golden words of Shri Sheikh Abdullah 
which should lead us in the direction of 
where we should go forward. He said: 

"The supreme guarantee of our rela· 
tionship with India is the identity of the 
democratic and secular aspirations which 
have guided the people of India, as weli as 
those of Jammu and Kashmir, in their struggle 
for emancipation and belore which al! 
Constitutional safeguards will take a secon· 
dary position.' 

So long as we r'Elmain a secular country 
in which every Indian is regarded as worthy 
for the reason of being an Indian and he is 
not required, as Mr. Advani requires the 
minorities of India to qualify themselves as 
Hindu Muslims, Hindu Buddhists, Hindu 
Christians, Hindu ~hs, Hindu Jews and 
people like me as Hindu atheists, if he insists 
that it is not enough to be an Indian, if he 
insists that it is not enough to be a Bharaliya, 
if he insists that we must be Hindu .... 

SHRI'RAM KAPSE (Thane): Will you 
yield for a minute? Have you ever heard Mr. 
Advani saying like that? 

'SHRI MANI SHANKAR AIYAR: I refer 
you to an Interview he gave to the Telegraph 
newspaper of Calcutta at the end of Decem· 

. ber, 1989 when justifying why·as Mr. George 
Fernandes tOday told us, they should enter 
into compact with you, howhe is really a very 
nice chap· - it is necessary for every Indian 

first to call himself as a Hindu. He repeated 
this in his interview to the Indian express on 
the 4th of February. 1991 which I have 
already cited. 

I am amazed that in such a disciplined 
party as the BJP, we have such a senior 
leader who does nol know what his leader 
has said. 

SHRI RAM KAPSE: We know it. At the 
same time, you are trying to misinterpre.t the 
Whole interviews. That is the problem. 

SHRI MAN I SHANKAR AIYAR: I am 
.merely concerned with the lact that the 
minorities of India have also misinterpreted 
it. I am terribly scared of what you people are 
up 10. 

In the light of that, I plead with you to 
help restore normally. The lour centuries of 
communal harmony that existed in Kashmir 
was razed within by four days of your repre-
sentative going there as the Governor. If we 
are goingtodothat, we will have to followthe 
Greek old statemenl : "Every individual has 
two daemons-one sitting on the fight shoul-
der and the other sitting on the left shoulder". 
ThE;! daemon sitting on the right shoulder of 
Mr. Qeorge Fernandes is a secular daemon 
who knows thaI it fs extremely dangerous 10 
deal with communal forces like you. But on 
his lelt shoulder is another little d-emon 
which keeps asking as the article in IOOay's 
Indian Express asks, how somehow or the 
other be can lall into your Saffron lie~. 

{Translation J 

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Deputy Speaker,Sir, il is a 
matter of regret that in this House, we have 
to lake up for discussion time and again the 
Kashmir problem and issues partaining 10 
Kashmir. Why is il so? It has got a few 
aspects. One aspect goes back to the days 
of the freedom struggle, when a movement 
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was going on In Kashmir and I would like to 
. remind those of my friends. who call for the 
abrogation of Article 370, of the days when 
Mohammed AD Jlnnah In connivance with 
he Imperialist forces was fanning the fire of . 
Musllmfundamentallsm orwtlen the Muslim .' 
league was spearheading a separaist 
movement. At that time, Sheik" Abdullah and 
the National conference assocjated them-
selves with the nationalist forces and the 
nationalist movement and were fighting 
shoulder to shoulder with Mahatma Gandhi 
. and Jawahar Lal Neheru. Consequently, 
when soon aHer independence Pakistan 
launched a proxy war on India by sending In 
armedtribais.lndia's link with Kashmir were 
established on a permanent basis and the 
National Conference and Sheikh Abdullah 
co"lJletelyassociated themselves with India 
In this regard, I would Ike te quote from the 
speech made by Sheikh Abdullah, when the. 
Jammu and Kashmir Legislative Assembly 
met for the first time on ist October, 1951. 
Addressing the first session of the Assembly 
onOclober31,1951, Sheikh Abdullah said 
that in the four years since independence 
the Indian Govemment never endeavoured 
to interfere In the internal autonomy of the 
state and this has re-at!lrmed our faith In the 
Indian Government. He also added that 
Pakistanwn not an Islamic state. rather it 
was a feudal sate. While .India had a popula-
tion of fourcroras Muslims, Pakistan's Muslim 
population was only 2.5 crore. If the question 
was of living wfthlJmuslims, why not do It with 
the Indian Muslims? Now .the State of Jammu 
and Kashmir maintained an independent 
status from August 15. 1947 to October 27, 
1947. he I'9sultwas that our neighbour, with 
whom we had 8 Itandstln agreement, at· 
t~cked us. Then, why did he skuatlon dete· 
riorate71t was because, on August 9.1953, 
Sher .... Kashmlr Sheikh Abdullah wallmpr-
isioned, At that time, the present Btlaratlya 
Janata patty was functioning In its earlier 
evataras~BharatlyaJanaSa~handwas 
clamouring for 'one emblem; one Constitu-
tion and one head of state' and a movement 

was also launched in this dlrpCtion. during 
the course of which the mu'~~the ifYl)Cis-
·oned late Shyama Prasad Mook~e •• (lnter-
rupttOns). 

Mr. Deputy Speaker, Sir, It Is very 
essential to give a serious thought to the 
situation In Kashmir and the clouds of terror 
that have enveloped Kashmir (Interrup-
tions) 

SHRI BHOGENDRA JHA (Madhu· 
bani): Shyama Prasadji was not impris· 
oned for his utterances in this regard, rather 
he was arrested for creating disturbances In 
Kashmir. 

(Interruptions) 

PROF. PREM OHUMAL: Have you 
started repealing the history of 1942? (Inter-
ruptions) 

[English} 

SHRt RAM NAIK: We need a permit 
to go there. (Interruptions) 

-MR. DEPUTY SPEAKER: This Is not 
the subject matt.before the house. 

[ Translation) 

::>HRI RAM NAIK: And you call the 
words of that person 'Golden' was arrested 
later on by Nell,eru. 

THE MINISTER OF STATE IN THE 
MINfSTRYOFPARLIAMENTARYAFFAIRS 
AND MINfSTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
OEPARMENT OF OCEAN DEVELOP· 
MENT) (SHRI RANGARAJAN 
KUMARAMA "IGALAM): Lei us at least 
adopt the usual etiquette. When we Inter-
vene, we askthe speakerconcemed to yield 
and tl he yields, we intervene. This shout.ing 
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across should not be there. 
tlons) '. 

( Interrup-

SHRI RAM l<APSE : Did you hear what 
hesald? 

SHRI MANI SHANKAR AIYAR: 
yielded when you asked. (Interruptions) 

SHRI RAM KAPSE: Shri Rangarajan 
Kumaramangalam referred to etiquette. I 
would like to say that the same etiquette is 
expected from others also. When they refer 
to some of us In this manner, what do you 
expect from us? Do you agree with them? 
That Is the problem. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I am not alleging that only the 
other side had done it. I appealed to all 
Members of the House. 

( Translation) 

SHRI HARI KISHORE SINGH: Mr. 
Deputy Speaker, Sir, what Is regrettable Is 
that a situation is sought to be created within 
the country wherein the people of Kashmir 
start feeling a1ientated from the rest of the 
country. I am saying this because the 
present intemational scenario is such that 
momanlous changes are taking place, 
countries are breaking up, regional and 
parochial feelings are fast gaining ground, 
the Soviet Union has coDapsed and Yugo-
slavia is awaiting the same fate. 

Mr. Deputy Speaker, ..... , I have been 
very attentively listening to my friend and 
during the course of his speech, he also 
referred to the Articles of the Constitution 
and the Constituent Assembly. It was keep-
ing ~ mind the problems that could arise out 
of parochialism in future that the founding 
fathers of our constitution thought 01 a solu-
tiM fQl jl and incorporated Article 370. ·1 

would like to tell those of mylriends, who call 
for the abrogation of Article 370, only this 
much that keeping in mind the fast changing 
world scenario and the emerging trend of 
parochialism and also the manner in which 
the makers of our Constitution thought of a 
lasting solution to the Kashmir problem by 
incorporating Article 370, they should not do 
anything that would stoke the fires of re-
gional and separatist feelings. They should 
neither talk about 'one emblem, one consti-
tution and one head', nor should they con-
duct any 'Ek!a Yatra' as such 'Yatras' pro-
vide an impetus to separatist tendencies. A 
country's polity is structured on the basis of 
harsh ground realities and not wishful think-
ing Today, our culture is symbolic of our 
diversity and we find.unity in our diversity. 

This is symbolic of our unhy. Don't get 
too much into politics, talk about cultural 
unity. This country has remained as a single 
entity on the basis of cultural unity. It _is a 
matter of sentiments. II we talk about the 
country unity, it is on the basis 01 a common 
culture. Now, there is no political unity in this 
country, the country , the country is breaking 
up into fragments. Please don't give an 
impetus to It. 

Mr. Deputy Speaker, Sir,I would like to 
say another",hing. (Interruptions) Our leader 
Shri V.P. Singh did not give any certHlcate 
abroad to the effect that there has been no 
better Government than a particularGovem-
ment. That statement was made by some 
other leader. Our leader Shri V.P. Singh did 
not say that there has been no worthy Prime 
Minister, after the late Laf Bahadur Shastri, 
Some other leader had said this in Washing-
ton. Kashmir Is facing not only the problem 
01 terrorism to face which the enlire nation Is 
braced up unitedly, but the Stat. also faces 
tOe problem of regional irri>alance. More-
over, Ladakh is a much neglected area. The 
Govemment should not turn a blind eye to 
the demands made by the Ladakh Buddhist 
Association. They Have demanded a Union 
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Territory Status for the ladakh region. The 
Government should take serious note of the 
fact that regional Imbalance is much evident 
in the backward regions of Jammu and 
Ladakh and that the development process in 
these areas has been moving at a snail's 
pace. H the Govemment doesn't pay atten-
tion to this, it will give an impetus to undesir-
able movements, which would prove disas-
trous to the entire nation. Mr. Deputy 
Speaker, Sir, I would also like to say some-
thing with regard to Pakistan, which also has 
international remification. Ever since our 
independence in 1947, the major world 
powers have never relished the idea 01 India 
occupying its rightful place under the Sun 
and Pakistan enjoys he patronage of one of 
these powerful nations. Pakistan has long 
been under the tutelage .of that country and 
the latter by providing economic and military 
assistance to the former, has groomed it into 
5 nuclear Power. Today, Pakistan is a Nu· 
clear Power. The entire nation condemns 
the assistance provided by Pakistan to 
Kashmiri militants. There is a national con-
sensus on it. Some of the other way should 
be found out to put an end to it. We can have 
negotiations with Pakistan in this regard. If 
this is not possible, we should resort to all 
possible means to put an end to this 'low-key 
'warwhich has been going on for a long time 
now and which is threatening our nation's 
unity and integrity. Along with this. Aiyar 
Saheb in his speech talked about two Minis-
ters in the National Front Ministry, who 
always spoke against each other. What is 
happening today? Now also, there are two 
Ministers, of whom one publicly admonishes 
the other. One is the Minister of Home Att airs 
and the other is Shri Rajesh Pilot. So far as 
Mr. pilot is concerned, one doesn't know 
which plane he is piloting ... (Interruptions) 

• The Government should speak in one voice. 
. The Government should not just talk of 
initiating the political process in he State, 
rather elections to the State Assembly should 
be held, but it should not be similartothe ona 
held in Punjab, rather il should be on the 

lines of the one held in 1977 ... 
(Interruptions) .. The whole nation supports 
the Government in its endeavour to find a 
lasting solution to the Kashmir imbrolic, but, 
unfortunately, Ihe Government lacks both 
the political wHI and farsightedness. Had 
they been there, the Farooq Abdullah Gov-
ernment would not have been dismissed not 
would they have made an unholy alliance 
and ... ( Interruptions) pushed him into 
political oblivion. You have ruined the image 
of Farooq Abdullah so much so that he has 
become a spent force for all practical pur-
poses. Today, the Government should en-
courage the saver elements in Kashmir and 
find out a meaningful solution to the vexed 
Kashmir problem ... (Interruptions) 

[English 1 

SHRI SHARAD DIGHE (Bombay North 
Central) : Mr. Deputy Speaker. Sir, I rise 
to support this Bill the Jammu and Kashmir 
State Legislature (Delegation 9f Power) Bill, 
1992. II is a Bill to meet certain practical and 
constitutional difficulties which are before 
the Government. And, therefore, I wonder 
whether it is necessary on this occasion to 
generate heat in this House by beginning as 
to how the accession ot Kashmir took place 
and what has happened alilhese years 

I will 'confine myself to the provisions at 
the Bill and also to is object ives. Now this Bill, 
as I said, wants to meet certain constitutional 
and practical difficulties. On 19th January, 
1990 the Governor's rule was declared and 
thereafter within one month, even the As-
sembly was dissolved in the days of the then 
Governor. Now dunng that period, the legis-
lative powers were fully assumed by the 
Governor and several laws had been passed 
in his capacity as Governor. Now according 
to the Constitution, provisions of those laws 
will expire on 18th of July, 1992. And, there-
fore, it Is necessary to make provisions to 
keep all those laws alive and to avoid further 
confusion as far as the legal matters are 
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concerned . I am told that several important 
laws are Involved In this, for example, the 
Jammu and Kashmir (Disturbed Areast Ad 
is aiso one of those acts; the Public Safety 
.(Amendment) Ad which enables shifting of 
outside the State is also one of such acts: 
Jammu and Kashmir Representation of 
People's (Amendment) Ad Which deals with 
constitution of the Delimitation Commission 
and that also comes within the ambit of this 
mischief; and Mata Vaishnav Devi Trust 
would also lapse It these provisions are not 
made. Within this short tlme,lt is not possible 
for this parflament to go through all these 
amendments, aU those enactments and 
again make the provisions for keeping them 
alive. And, therefore, the Government had 
found out this way by resorting to Article 357 
(1) (aj which gives powers to Parflament to 
delegate legislative powers, in these circum. 
stances, to the president of India. And by 
exercising those poYt8rs, we are making 
these provisions under the Bin and we are 
delegating the powers to the President of 
India to enact or keep those laws alive, as far 
as those enactments or amendments are 

. concerned. Now, the powers of this Parlia-
ment are fuHy protected by making two 
provisions in this Bill. 

Firstly, a Committee -a sort of a consul-
tative committee -would be there consisting 
of 10 Members of this House and 5 Mem-
bers of tbe Upper House, which Committee 
wi. be consulted from time to time by the 
President before enacting any laws as far in 
exercise of these powers are concerned. 
And, therefore, this Parliament wiU be 'ully 
involved in this procedure of making laws as 
far.8I JanvnJ and Kashmir is concerned. 
Not only that, if we do not agree with the laws 
Which woulcl be enaced by the ·Presldent, 
wben they are laid on the Table 01 the House 
within 30 days, we have got the right of 
modiica1ion of those laws. H _do not agree 

with those laws, a resolution can be moved 
In this. 

House for modification of·th0S;8IaWS. 

. Therefore, It is fully in spirit of theconsti-
. Mlon; It Is fully in spirit of the democratic 
principles and our rights are fuDy protedeCf, 
as far as this Bill is concerned. Therefore, I 
welcome this Bill and, In fact, I congratulate 
thErGovemment for taking this step so that 
very very good and some useful laws wiD be 
kept alive by this process. 

Now, how long are we going to continue 
with this ad hocism? president's Rule Is 
there and from time to time, It may be ex-
tended. But the question comes and I Would 
like to know from the Government also as to 
what is the real position as far as this Ka-
shmir state Is concerned? Are we expecting 
any restoration of democratic rule in that 
state in the near future? As far as the reports 
go, I feel thaI there are visible signs of 
improvement which warrant cautious 
opIirnlsm. There is growing publiccondefma-
tion of the mindless violence that Is going on 
and repeated calls for Halfals have also. 
been meeting with popular Indignation. 
Therefore, there are rays of hope that the 
loituation is changi'lSb_ though, it is not chang-
Ing with the speed with which we expect And' 
there is stiR a sense of alienation among the 
people of Kashmir. With the result, H the 
Govemment takes· at. present. Steps of 
declaring any e~ions, I do not think that It 
wiD be a wise step because most piobably,lt 
will be met with boycotts of contesting e~- . 
tions, boycott of going to the polling stations 
ancUI will be a farce of democracy as far as 
that state Is concern need. Therefore, It win 
~ wise to walt 'or some .. time, to wail for ' 
further change. There is a beginning of the 
end and some changes and some signs of 
good changes arebeing seen as far as this 
State Is concerned, though we have not 
'reached t~at stage wtien _ can reSOtt to 
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elections and to restoration' of a PoPular 
Govemment in that State. 

15.00hrs. 

Therefore s.uch provisions are neces-
sary. In the meamime some provision Is 
necessary which will keep the enactments 
alive through some mechanism or machin-
ery which will work as swiftly as possible. 
From this point of view this Delegation of 
power by Parliament to the President Is very 
much welcome and I welcome and support 
this Bill. . 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa) : Mr. Deputy Speaker Sir." strongly 
feel that this type of enactments are repug· 
nantto democracy. It was no doubt a blunder 
to promulgate the President's rule In the 
state of Jammu and Kashmir. It was a far 
greater mistake to dissolve the State As· 
sembly. When these acts were taking place 
we vehemently condemned them. Now 
everybody understand the bad impact of 
those acts' on the people of Jammu and 
Kashmir and on the whole situation that is 
prevailing there. 

15.01 hrs. 
[SHRI RAM NAIK In the Chaitj 

Through this Bill what is intended is that 
the power of the state Legislature that is 
vested In the Parliament will be given to the 
President. This is nothing but further curtail· 
ment of democracy. What will be the if11>act 
of this act on the people of Jammu and 
Kashmir and on the people who love democ· 
racy In this country? The Government's side 
will no doubt advance the argument of the 
groundsituat~n lnJammu and Kashmir. But 
the point Is that why this kind of measures 
have become necessary In the considera· 
tlonofthe Govemment.'why they could not 
take such steps that would really lf11>rove the 
situation Is the valley and in the State. That is 
Important. In 'whlch direction Is the Govem-

ment moVing? Now are they thinking to tackle 
the situation of terrorism that is prevailing 
there? What measures are they taking to 
remove the alienation of the people? What 
steps are being taken to win them over? 

There Is of course a very big necessity 
to tighten the administrative measures. to 
stop Infiltration from across the border. to 
tackle the ins~rgency and the miDtant activi· 
ties. Forthis hard actions are necessary. But 
on the other side where the question of 
people are concemed. we have to take a 
humane approach. We have to deal with 
their problems with compassion. There are 
many good and positive signs that are being 
seen for quie some time in the valley. I want 
to know the xind of success that is being 
reported in the national press that the sur· 
render by the militants to the authorities and 
to the security forces are increasing. They 
are also successful to capture the militants 
more and more. They are getting more and . 
more information from. the people. 

Now there are reports that people are 
coming out in the streets to fight terrorist 
activities. There are indignant reaction ofthe 
people against the terrorist activities. How 
are we going ,to take advantage of the 
situation? Wa have to kaap Kashmirwithin 
India. We have to win the people of Jammu 
and Kashmir. Forthat steps are necessCIIYto 
be takan which will help that to happen. for 
this we have to think about a political pack-
age. h is not in a stray manner but to prove 
that we ara committed to democracy. To 
prove our democratic bona fideswe have to 
take raal steps to improve the situation and 
not pronounce a"1>ly declarations about 
holding election. Untimely talks 0.1 election 
that will have the same impact as was there 
during the Ekta Yatra. Wa have to prepare 
the grounds for an election and if we are 
lagging on that account. we have to face 
critcism. 

Now. about the positive aspects that I 
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have said,l want to know how did we try to 
consolidate them. I want to know how the 
Advisory Committee that has been set up at 
the State level is functioning. May I know 
whether any visible impact is there is this 
Advisory Committee on the administrative 
performance in the state, on the people at 
the district level? How the developmental 
works are going on? This is a very important 
question. In terms of having a dialogue again, 
Ido not know and I cannot name any political 
party as to this party or that party, but the 
people are there and their representatives 
are there in the Valley. I wantto knowwhe!her 
we are trying to have a kind of rapport with 
them It may not be a formal dialogue. but it 
may be some kind of an interaction with them 
to win them over. We can hear from across 
the border, the kind of treatment being meted 
out by Pakistan to many such outfits whom 
we thought that they have totally gone over 
to the other side, the kind of treatment they 
are meting out to theJKlF and its followers. 
How are we going to tackle that? That is also 
very important. 

I am very much concemed' about the 
political package. Before talking about elec-
tion, what is very necessary is to decide by 
way of a dialogue with all other pOlitical 
parties in the country, by way of a c consen-
sual approaCh. What are we going to give in 
terms of more autonomy? The question of 
autonomy is not a religious question or a 
communal question. the autonomy question 
is very vital in relation to Jammu and Ka-
shmir. It is not only for Jammu and Kashmir 
that it is vital. The question of autonomy is 
vital for the polity of our country; for the 
Indian polity, it is vital. H we take the trend all 
over the world as to what is happening 
everywhere we cannot just shut our eyes; 
and we cannot dodge and any demand of 
autonomy as cornrnu'nal and say, wishfully 
'Hindustan Ek Rahe' . That is not the ques-
tion. In diversity, we are unified and we have 

to t1Iaintain that. We have to respect the 
cultural diversity, the religious multipliciy, 
etc. we have to respect all th is . I want 0 know 
the kind of political action that this Govem-
ment is contemplating and how are they 
going to take other political parties into con-
fidence in that. I do not find any activity in this 
regard. So, if you do not take those steps 
which are really necessary to tackle the 
situation there and if you do this kind of 
peace-meal and ad hoc arrangement, you 
are not going to help the situation to recover 
in the Valley, but it will further aggrevate the 
situation. 

I do not want to take much time. I only 
wish that you may start the dialogue, not in a 
very ad hoc manner. not in a very untimely 
manner, talking about holding elections 
there which will really add 10 the alienation. 
We have seen this that all the polilicallead-
ers of the Valley - those who have become, 
may be, irrelevant today - have all given an 
opinion against holding elections there with-
out proper grounds, without proper political 
package, without properly dealing with the 
situation. SO,I must tell that your should. not 
in this way, out of convenience, come to the 
Parliament, make laws which are totally 
repugnant to democratic procedures and 
deal with this situation that is prevailing there. 
So, you lake the political parties into confi-
dence, take the House into confidence. We 
all will support, if the Government takes 
action in the right direction. to tackle the 
situation in Jammu and Kashmir. 

With these words, lonly want to make 
one request. It is not only the question of 
Valley. an integrated whole. Jammu is there, 
Kashmirvalley is there and ladakh is there. 
We have to take into account the sentiments 
01 every region also. Here, one very impor-
tant thing has come - the representatives 
came from Jammu. They are demanding the 
recognition 01 Dogri language In the Eighth 
schedule of the Constitution. The Govern-
ment has called a meeting and 'was there 
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in the meetlng. They are contel'll>lating to 
take three languages. I believe and I reque·st 
them to consider the case of Dogri also for 
Inclusion In the Eighth Schedule of the con-
stitution. Thank you very much. 

[Translation} 

SHRI BHOGENDRA JHA (Madhu-
bani) : Mr. Chairman, Sir, today we are again 
having a discussion on the issue of Kashmir. 
Kashmir is a name which is even older than 
India when Kashyap Meru (Rishi), the great-
est pariot in the history of the entire Mankind 
as far as my knowledge goes, came here, 
then this place was named Kashyap Meru 
i,e. Kashmir, after his name, He was a great 
engineer of pre-historic period and he cut 
the narrow hills of this valley to dig the river 
Jhelum. It is a man-made river, it is an 
artificial river and even that valley is wore 
living in. The centre of that oldest ancient 
civilization is in such a cond~ion today that 
we are not even able to hold elections there, 
crisis after crisis is creeping up. 

Some of our friends said that when Mr. 
Farooq Abdullah's Government was ruling 
there, then for the purposes of removing him 
and making Shah Sahib the Chief Ministerof 
that state, the Congress Party motivated by 
narrow party' considerations struck a blow to 
democracy there. All of us know as to what 
happened to Shah Sahib's Government. 
Unfortunately, another such blow was struck 
by that Government, which was supported 
by us and which sent Mr. Jagmohan there 
to compel Mr Farooq Abdullah to hand over 
his resignation and he had to resign. At that 
time, the State Legislative Assembly was 
also dissolved, because of which no demo-
cratic link between the people of Kashmir 
and centre was left. This was the second 
blow for them. Because of the conditions 
prevalent today we are pondering as to what 
should be done in regard to Kashmir issue. 
It is true that the conditions in Kashmir 
worsened today. Some people see it in a 

communal light but unfortunately commu-
nalism is mingled with politics. Those who 
see It in this light, were earlier requested by 
me and I am again making a requestto the~ 
that when Maharaja Harl Singh was not as 
agreeable to the state becoming a part of 
India, he had refused to do so and when 
Pakistani attackers seized valley Srinagar,' 
Maharaja, Hari Singh left Srinagar and 
rUShed to this side and he came to Jammu 
but even then he did no accept the idea of 
becoming a part of India. Although he was 
pressurised by the people but he did not 
agree, the national conference made a 
declaration for marging the State w~h India-
Sheikh Abdullah had made such a declara-
tion and thousands of theirvolunteers.faced 
the Pakistani attackers after taking up arms, 
but Maharaja Hari Singh did not do so, and 
had gone to Jammu even from there he did 
not do so. After coming to Jammu when a lot 
of pressure was put on him, he agreed to 
become a part of India. 

So, the grand tradition which prevailed 
there, is being subjected to anacks even 
today. When someone tells us to demolish 
the Sabri Masjid in Ayodhya, then the sup-
porters of unity in Kashmir, even now display 
courage and manliness to say that they are 
with India, they are a part of India whereas 
we perform the work of cutting their tongue 
and demolished them because their antago-
nists say that how will they stay in the India 
where a mosque is being demolished. That 
is why it is my request. (Interruptions) You 
may openly' say, I shall offer you sweets that 
you have abandoned the intention of demol-
ishing the mosque. You may even speak 
right how. You can say it, you can say it right 
now, I said that I will offer you sweets, you 
may declare it.. 

MR. CHAIRMAN: They say that 
temptation should be offered secret by , not 
openly. 

SHRI SHOGENDRA JHA: Mr. Chair-
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man. Sir,I would like 110 say that even if he 
says I right noW, hewilJdo a good deed in the 
service of the natiori. because when a ball is 
hl against • wall. it rebounds and hits the 
oppode wall That Is why because of this 
issue 01 Ayodhya. the unity of Kashmir is 
threatened, whether your intention is to do 
80 or not. whether you want it or not, but it has 
an adverse OR Kashmir. 

That is why it is my request to you not to 
take any such adion. not to speak such 
words which are deterimental to maintaining 
peace In that heaven. but it is being done in 
Ayodhya by giving a wrong slogan. Even 
now you can ababdon it. whatever hap-
pened in the past should be forgotten. 

Mr. Chairman. Sir. because of the pres-
ent s1luation today there. the situation in 
Kashmir is worsening today and because of 
you .. 1OIution shal not be found. 

lakhs of Kashmiris have fled. they are 
in Jammu. they are in Delhi and they are 
displ8ced in their own land. This is most 
unfortuna&e for aI of us. It is the responsibility 
of the Govemment that such conditions 
should be aeated by taking political meas-
ures and also some security measures thai 
IhoMpeople .. able to retum to Iheir homes. 

Our Home Minister laked of the back-
gmund 01 the election. It was discussed in 
consullativa commiUaa also and we were 
present thera. • is my request thaI it is 
possible to prepare a ground. There has 
been some improvement in the situation but 
• has no been safisfadOry of course some 
imQC'0V9ment is there. We should improve 
the posiion turther . We should employ 10-
20-50 thousand Kashmiries in other parts 01 
the country 10 that an atmosphere 01 na-
tional unity is aaated. they should also 
c:onsidw 1hemsetv.. to be a vital part of 
India. Tbe question of unemploYment ~hould 

be solved. this is a big issue. In a country of 
• 85 erores if 25-50 thousand people go over 

to other parts, then that shaD not lead to the 
creation of a very great danger for us. They 
development work in Kashmir. produdion in 
cottage and small scale industries. weU 
planned indu~tries, should be given epecial 
impetus. J am no talking about charity, 
wherein so much irregularities and corrup-
tion took place, but by providing them wei 
planned productive resources, they should 
be enabled to stand on their feet, 10 that In 
their own interest they get more in touch with 
their own native soil. 

Mr. Chairman Sir, in this situation there 
is also a need for taking soma political 
steps. It is my request that by way of a 
rehearsal, you should get an election con-
ducted in Kashmir for the autonomous bod-
ies. Free and fair elections to the village 
panchayats and the munq,alities should 
be held. Even if the divisive forces win, that 
will not lead to the disintegration of the 
village panchayat. It is not their right. nor the 
right of the Municipal Corporation but some 
01 our friends say that it is nee an ideal 
democracY. It shall be painful 10 Isten 10 or 
express that it is not ideal in other places 
also. In Bihar thel'9 have been certain irregu-
larities al various places. The autonomous 
bodies should make a beginning by prepar-
ing for the elections to the viRag. Pan-
chayats and the Municipal Committees so 
th~t people leel that they are independent for 
Ihe purpose of winning the elections. for the 
purpose of giving votes and also for solia· 
lions votes. The Government should nol be 
a hindrance in that. There should also not be 
any Government sponsored party and even 
we peopfe should also not be there. That is 
why I am saying thallhose people who ara 
lor the country are sacrificing their live. and 
while sacrilicing his lile, our Ifeadom fight. 
comrade Ramju. who is a member of our 
party has become a martyr at the hands of 
those who wish to destroy the unity of the 
country. Whereontheone hand. the numbe, 
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of thole martyfa who desire the unity of the 
country II increasing. the Indian Govern-
ment should become an instrument of help 
and nOl an obatacIe and should support It 
and the BlI which has been broughtforward . 
18 exceedingly dangerous. I would like that 
aH of us should examin8 some aspects of 
this BDI critically. The statement of objects 
a~ reasons of the Bill Inter aItHl says : 

• [EnQlsh) 

"Because of the large nuni:ler of such 
enactments involved, It may not be possible 
for Parliament to find sufficient time to enact 

. the same .• Is, therefore, proposed that 
Parliament may In accordance .... 10 confer 
the power on the President.· 

[Translation) 

Through this Bill an attack has been 
made upon the Indian Parliament. The at-
tack upon the Indian ParlIament Is that It 
does not tiave in this Gevemment. That is 
why • wishes to give this right to the Presi-
dent. Accordlng to our constitution, the 
meaning of the President is the council of 
ministers, the Govemment in minority which 
seeks to grab that right from this Parliament, 
the Parliament which is unanimously keen 

. to Irfl)lement this. 

The present Govemment is a minority 
Govemment. By giving in the hands of mi-
nority Government, the Parliament itsen is 
kUUng Its own rights. That is the purpose of 
his Bill. They have further made it clear in 
section 3.1 shall request my friends to pon-
der over this Issue. In SectIon 3 it has been 
stated : 

(English) 

• The power of the legislature 01 the 

lIy 01 the Parliament, is hereby conf.~ on 
the President.· 

[Translation) 

TID now that Parliament enjoys many 
rights and It Is rel~qulshlng these rights and 
It Is handing over these rights to the Presi-
dent. This has been elaborated further and It 
has been said that a consuhatlve committee 
shall be formed consisting of 15 merrbers .. 
was astonished to leam that even now many 
of our friends are becoming martyrs there. 
This Is also a fact that today we have parted 
company but there was a time when were 
one . The Communist party of india. has 
been In the forefront in so far as struggle for 
unity of the country is concerned. I am un-
able to 'understand on whose acMce and on 
what consideration this is being done. I . 
make an appeal that the hon'bIa minister 

. should announce suit~1e modification of 
the provisions of the Bill . The provisions 
sought to be made are not proper. 

(English) 

• Provided that before enacting any such 
Act, the President shall whenever he con-
siders it practicable to do so, consul a 
commitee constituted for the purpose, con-
sisting of ten members of the House of the 
people nominated by the speaker and five 
members of the Council of states nominated 
by the Chairman .• 

It ~ans that whenever the President 
considers it practicable. he will seek the 
opinion olthe Committee. At least this shOUld 
be deleted. 

{English} 

Whenever he considers it practicable . 

State of Jammu and Kashmir to make laws, . {Translation] 
which has been declared by the proclama-

. lion to be exercisable byorunderthe author- It is not practicable, at least for the Par-
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lIament because so many Bills will be 
presented and Consultative Committee will 
be constltut~d In which there will be 1 0 
Members of the Lok Sabha and five of the 
Rajya Sabha. When it will nCtt be practicable, 
he will do It by himseH. Such things are 
becoming very serious. Foundation of such 
convention is being laid here forthe future to 
spoil democracy in a democratic way. It may 
be that it is done in Kashmirtoday, tomorrow 
it may be done in some other State, the day 
after it maybe done in West Bengal and then 
in Kerala. These things are becoming very 
terrible. Therefore, in spite of our willingl'!ess 
to support the Bill, it does not deserve our 
support. It is a heavy blow on democracy. 
We have not found opportunity to discuss it 
elaborately. Therefore, I think that this Bill 
deserves opposition and the Parliament 
should reject it. The President will take it up 
for his consideration in case it would not be 
practicable for him in certain terms to seek 
opinion the Consultative Committee. Gen-
erally the President, I mean to say the Gov-
ernment has right to promulgate ordinances. 
Where the Legislative Assembly is not func-
tioning, the approval of Parliament is sought. 

In addition to this, the Government 
wants to acquire full right through this Bill. 
The Government is already in minority. Our 
hon. Prime Minister always says that he will 
do I by consensus and seek the opinion of 
all. Here the Government wants to get it 
passed by us. When it is passed, the Gov-
ernment will not have to elicit our opinion 
a.nd that too with regard to Kashmir- an 
issue-on which 85 crore people of the coun-
try want to be united and there is need to get 
united as well. The Government is striking 
at that very root. It is getting this serious Bill 
passed by us lightly. Little time has been 
allotted to speak on it, so that it may be got 
passed in a hurry. 

I have already said that we have not 

been given opportunity to think over it. I 
oppose it and I would request all my col-
leagues of the House including the cQngress 
Members to oppose it. It would ~ better H 
the hon. Min ister of Home Affairs withdraws 
it and presents it tomorrow in revised form. 
Two or three points in the Bill deserve oppo-
sition. They should be deleted so that It can 
be passed unanimously. The Govemment 
has first dissolved the Legislative Assembly 
and now it is depriving Parliament of all Its 
rights. Even the right of Parliament is being 
given to the Cabinet of 'a minority Govern-
ment in the name of the President and if it 
does not consider practicable to seek the 
opinion of the Consultative Committee 
consisting of 15 Members, then it is danger-
ous. It is such a case, whose responsibility 
should not be shouldered even by a majority 
Government while it a minority Govemment 
which is dealing a heavy blow to democratic 
tradition. I do not want to take much time and 
wase it by going into other issues, because 
I want the House to take this matter seriously 
and we should not pass it without making 
changes in it. Even now I would like from the 
Government that it should not reply straight 
way though the hon. Minister is nothing 
down something, he should take the opinion 
of the hon.Minister of Home Affairs or the 
Hon. Prime Minister and revise it and If It is 
not possible today, it should be presented 
tomorrow again so that we may pass' it 
unanimously. 

So f~r as the issue of election is con-
cerned, it is all right in so far as it relates to 
Punjab. Since election was not held in the 
manner we like, nor was congenial atmos-
phere there, yet I would like to say that the 
situation today is not worse than what it was 
before the election. I do not know where an' 
ideal democracy has been there in the world 
nor do I know where it will be. A democracy 
is always better than a dictatorship. It is one 
step belter than dictatorship. Therefore, if 
election is held in future also,lI is good. But 
It is not a preparation for an election by 
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dealing a blow to democracy, rather it is an 
attempt to do away with the electoral proc-
ess. I do not know whether the Government· 
has presented the BiD delberatly or in a 
haste without paying minute attention to it or 
merely an officer might have prepared its in 
present form but this Bill should bot be got 
passed in the House. The House too should. 
not pass it. Therefore, in the light of the 
particular point that despite our willingness 
to support this Bill, I opose it and through you 
I am raised that all the friends and hon. 
Members of the House to oppose it. The 
Parliament should not take any suicidal step. 
This is not the requirement of the House also 

(/nterrIJPtions) ..... 

That is what I am saying. We should 
not do so and they do not have the power at 
this time to do that. I, therefore, realise that 
this issue is concerned with the issues of 
democracy, with the issue of Kashmir and 
with the future convention. once we started . 
such process, it will be quie dangerous. Any 
future Government having majority may 
take as a Precedent and refer a State directly 
to the President without going to Parliament, 
his is quia dangerous. 

While opposing it I request the House 
again to reject it or the Government should 
revise it and present it before he House after 
deleting those points. 

[EngHsh) 

SHRI K.P. SINGH DEO (Dhenkanal) : 
Mr. Chairman, Sir, it is rather unfortunate 
that we are discussing this Bill in the 
Parliament, which is the highest legislative 
forum and which expresses the will of the 
people, at a time when Jammu and Kashmir 
does not even have a legislature neither it 
has Member of Parliament excepting in 
Rajya Sabha So, I would not like to go into 
he post mortem as to what happened; why 

Governor's Rule was brought in because I 
was not a Member of this House in 1990.1 
have been hearing speeches and most elo-
quent ones from both sides of the House as 
to how it was suspended on the 19th Janu-
ary, 1990 and how it was dissolved on 19th 
February. 1990. 

Section 92 of the Jammu and Kashmir 
Constitution does not have a specific provi-
sion for the break·down of constitutional 
machinery and I quote from section (1) : 

"If at any time the Governor is satisfied 
that a situation has arisen in which the 
Government of the State cannot be carried 
on in accordance with the provisions of the 
Constitution, the Governor may by procla-
mation (a) assume to himseH all oranyofthe 
functions of the Government of the state and 
all or any of the powers vested in or exer-
cised by anybody or authority in the State.-

It goes on further. The only thing is that 
it does not authorise the Governor to as-
sume himseH any of the powers vested in or 
ex~rcised by the High Court. 

There is no quarrel overthat. There may 
be some reason at that time in 1990. Public 
memory is relatively short, So, instead of 
crying oyer spilled milk the fact remains that 
the democracy is not functioning, which my 
hon. friends from my right have been appre-
hensive. They were party to' handing over 
the State to the Governor's Rule, thai means 
killing of democracy and handing it over to 
the Governor to be ruled through lSureau-
cras. Now, Sir, the past experience also 
showed that when his very House in 1989 
waned to give power to the people by means 
of constitution (sixtyforth and sixtyfifth) 
Amendment and my friends who were waxing 
eloquent on democracy and functioning of 
democracy had resigned. One-hundred· and 
eighteen of them had resigned. They did not 
want to take part in the discussion. hey did 
nol muster srength in .the Rajya Sabha. 
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Now, why has the Minister of state for Home 
~Irs brpught the BIU before the Parlia-
ment? lis not that only sixteen Bills have to .. 
be enacted within the next three days. Sir, 
what Is 80 sacrosanct about these three 
days? The fae Is hat this promulgation came 
on he 18th of July. 1990 and sub-section 4 of 

. section 92 of the Jammu and Kashmir 
Constltutlor:t says: 

• ',the Governor, by a proclamation 
underthis section assumed to hlmseH any of 
he ~ers of the Legislature to make laws or 
any laws made by him in exercise of this 

. power shaD subject to the terms there of 
continue to have effect until two years have 
elapsed from the date on which the procla-
mation ceases tQ have effect unless sooner 
repealed gr re-enacted by an Act of the 
Leglslatureand any reference in thlsconsti-
tution to any Acs or laws made by the 
Lsglslatute shall be construed as including a 
referenceto.auch law.· 

Su~\Q(\ ~~\ -lola ~\\o(\ U(\-

aet 'u~\oT\ \') $\'\a\\ be '$$\leO except' 
w\\h th& concurrence of the PreSident of 

. ·lndia. . 

Sub-section (6) - Every proclamation 
under this Mc:tlon shall, except where it is a 

. ~tlon revoking a previous proclama-
tion. be laid before each House. of the 
L8glslatum as soon as' it is convened. 

. So,Sir,hon.ShtiJacob,by bringing this 
BIB, has only tried to foUow the constltutiodcll 
requirements as.1t is' in the Jammu and 
Kashmir Constitution Md as per Article 
357(1) of the ConstIutlon or india. But Shrl 
BhogendraJha. with his fantasy and imagi-
nation draw Up a picture that democracy Is 
beIng~assaasIna1W;anelld 
of del1lDCl'aCy; .. are delegating powers to 
the Pr8Utent from Parliament and.~ sorts 

of things. Sir, It this fear of the unknown 
which has brOught insecurity In the minds of 
people of Kashmir. Now, there Is an atempt 
to start the political process. Fifteen Mem-
bers of ParHament are going to be In the 
Consultative Committee and I believe the 
~.mment is also trying to have an Advi-
sory council in the State. where prominent 
citizens, that is non-officiais will be a~ 
ated • 

I do hope hat this does not remain only . 
asanomamental Advisorybody,asa pannel 
to advise the Governor bu will advise IlseH to 
the redressal of public grieva11C8s which Is 
one of the points which-has been acting as 
an impediment; which has been the one of 
contention between the people. It is be-
cause of an unresponsive administration. I 
hope this redressal of grievances machinery 
goes right down to the village level where 
ordinary people can get justice; can get their 
grievances redressed in a fixed time. In the 
event of the absence of this machinery, It Is 
not surprising that people _will fall prey to 
terrorism and extremism -When an unre-
sponsl"e administration does not cater to 
the needs, they have no other alternative- as . 
we have SQQn in other Sates- except this . 

Now the other point I would like to 
emphasise Is that we must be conscious of 
tile fact that geo-political and geo-strategic 
environment has changed after the Af-
ghanistan issue. And if one goes by the 
paper reports of the last few days, one will 
find that Pakistan's Intelligence servl;ce OffI-
cers have been infiltrating into the Afghani-
.stan's administration, into the police, Into 
armed forces. And what effect II Is going to 
have on our security in the State of Jammu 
and Kashmir is something I think the Gov-
ernment should take us ino confidence. I 
would not say thai they. should g01ntQ the 
details of the measures they are taking; but 
at least, the .Parliament can be.taken into 
confidence that the geo-poIltlcal and gao-
strategic fOVironment which is developing • 
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the Government Is taking positive steps 
keeping that In view. 

Before I conclude, I would like to say 
that although It Is very desirable to have 
elections as quickly as possible, but the 
political process must be encouraged, politi-
cal parties must be encouraged to develop 
and have a rapport with the people; 

I do not know what security environ-
ment Is there; whether It is possible or not; 
but It Is heartening what the hon. Home 
Minister has said that there has been disioct 
improvement in the environment here, in the 
security environment, In the political envi-
ronment.1 think these processes which have 
been able'to get people out of homes- one 
ofthe han. Members was saying that people 
have started resisting the terrorists; people 
have started coming out of homes and are 
cooperating with the administration·-these 
processes should be Intensified so that· 
people's InVOlvement with the administra-
tion and the administration's involvement 
with the problems of the people can be 
Intensified and encouraged; and thereafter, 
as .qaicldy as possible as one of the hon. 
Member said -atthe panchayat level as well 
as at the urban bodies' level, they could try --
to have theirrepresehlatives, democracy at 
the grass-root level. And sQonerif we have a 
LegislaturS and the Members of Parliament, 
I Thfnk, it wUI be a good day for democracy 
for which we are all committed. 

With these words, I support the Bill. 

[ TialWatJon 1 

SRI GIRDHARI LAL SHARGAVA 
(Jaipur): Mr. Chairmen, sir, first of all I 
would like to have clarif~tion from the 
hon.Minlster, whO has introduced this Bill. 

[English) 

" Is wrmen in Jhe Statement of objects 

and Reasons of ·the Jammu and Kashmir 
state Legislature (Delegation of Powers) Bll 
1992, as follows: 

• There are a number" amendments to 
various State enactments made during the 
Govemor's Rule of the State whose validity 
is due to expire in July, 1992.· 

[ Translation I 

" has been said in it that the Parliament 
has no time for those BUIs which have al·· • 
ready been passed. 

[English J 

It is written further as follows: 

• Because of the large number of such 
enactments involved, it may not be possible 
for Parliament to find sufficient time to enact 
the same. It Is, therefore, proposed that 
Parliament may, in accordance with the 
provisions of sub-clause (a) of clause (1) of 
article 357 ofthe Constitution, confer by law > 

on the President the powers of the Legisla-
ture of ihe State of Jammu and Kashmir to 
make laws for the State.-

[ Translation I 

. My submission here is that the reasons 
for which this Bill has been introduced here 
is that the Jammu and Kashmir Govemment 
has passed so many laws and due to non 
availability of time those laws could not be 
presented and discussed in the House. I 
mean to say that the Government may give, 
the power to the President in respect of the 
laws made up to July 18, 1992 In Jammu· 
Kashmir. But In futl!re if a Govemor takeS 
any such action, will that law not yomdhere 

. for the approval of the Parliament? There· 
fore, the rights of the Pafllament should 
continue to $list. In its statement of Objects -
and Reasons the Govemment stated that ~ -
did not have time, so this law was passed Ii'I 
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a haste. but if the Parliament does not pass 
It, It will do a lot of harm. We admit it. I. 
therefore, request the Government to vali-
date all the laws passed till July 18. 1992 and 
the future orders of the Govemor of that 
State. like the orders of the Govemors of 
other States, It should be sent to the Parlia-

. ment for its approval and the right of the 
Parliament should continue to exist.· This is 
the first clarification that I want. 

SHRt BHOGENDRAJHA: Will itbea 
clarification or revision. 

SHRI GIRDHARI LAL BHARGAVE : 
'ferm it as you like, it will be a revision. This 
Is my first point. The remaining things which 
are attached to it such as-ten Members of 
the Lok Sabha and five of the Rajya Sabha 
- ar~dlfferent Issues. H the hon. Minister 
agrees to my suggestions. there will be no 
disagreement. This is my request and I 
understand that the assurances that he has 
made in his statement of objects and Rea-
sons will be fulfilled. secondly, many of my 
colleagues have expressed their opinion on 
Kashmir Issue. I want to submit only this 
much that after all Kashmir is an integral part 
of our country. Nobody can deny it. Every-
body GaYs so. Once the han. Prime Minister 
had said that the Kashmir issue has been 
solved once and for aH. Kashmir is an inte-
gral pall of the country. Neither we nor the 
Congress is opposing it. But it is undeniable 
fact that a'situation of isolation exists today. 
If one breaks one's bone and then that 
broken bone is bandaged. but the bandage 
cannot hide the fracture and when the pa-
tient is taken to a doctor, it will be called a 

. fracture ultimately. My submission is that 
today Kashmir seems to be cut-off. For the 
sake of saying, we are saying that we are 
one but that Is not so. A slogan was given. 
There should be one head of the State and 
one flag In a country. Two heads cannot be • 
there. ~viously the chief of the State was 

called Vateer-e-Azam (the Prime Minister). 
Ultimately that position has come to an end 
in the country. Now there is also a chief 
Minister. yet we cannot hoist our national 
flag freely there even today. Forthat we have 
to adopt agitational approaCh. Whether it Is 
the 15th of August or the 26th of January. the 
national flag cannot be hoisted there without 
a controversy. So only the words will not do . 

What is happening there today? The 
hon.Minister Shri Rajesh Pilot went there. 
He had gone there to plead for Kashmir 
vehemently. But he was attacked. Do the 
people of Kashmir think that he was the 
Minister of a different country which is sepa-
rate from Kashmir? From allthess things it 
becomes clear as to what the position is 
there. Is Kashmir our integral part? Really. 
it is not in present circumstances. My sub-
miSSion is that the situation is not normal to 
hold an election. We cannot take people 
there. The former Govemor of Kashmir had 
fared very well there. Today there are so 
many persons who are displeased with him. 
But if we go there even today. people· 
appreciate Shri Jagmohan. Leave other 
things. when people visit the Vaishno Devi 
temple. they appreCiate shri Jagmohan after 
every five steps because previously. the 
path was very uneven that people remem-
ber. 

SHRI BHOGENDRAJHA: The Legis-
lative Assembly also was dissolved by him 

SHRI GIRDHARI LAL BHARGAVA : 
You see, he has done many good deeds. 
Learn to appreciate good deeds. Do not see 
every thing with the same biased eyes. If he 
is on our side today, such things should not 
be said about him only for this reason. He 
should be appreciated. Moreover, it Is not we 
but the Congress iself that sent him there. 
But today the members of the Congress are 
criticizing him. 

Therefore, I feel we should not criticize 
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him. The people of Jammu and Kashmir are 
our brothers. The Congress party should 
think about the plight of these people. They 
should seek our co-operation to solve their 
problems. Today those people are living in a 
very mi~"lrable condition in torn tents. They 
are forced to live in tents in much greater a 
number than the actual capacity of tents. 
Have we everthought about their plight? We 
should make every effort to make their living 
comfortable. They are our bretharen. Have 
we ever thought of providing medical facili-
ties to them? We have not been able to 
improve the lot of lakhs of refugees. Is the 
amount of Rs. 500 to Rs. 800 being paid to 
them per month as financiai assistance suf-
ficient forthe maintenance of a family? Idon' 
think anybody can maintain a family with 
such a meagre amount. I can challenge if a 
Minister can do so. We could think of them 
and increase their financial assistance. 

Even In employment. they should get 
priority. They came here leaVing everything 
in their native place. When they want to get 
their children admitted in schools, schools 
demandtransfercertihcate fromthem. When 
an engineering or medical student comes 
here being driven off from the valley, how 
can he bring his transfer certificate with him. 
This is not proper. Those people should be 
provided employment. Theirchildren should 
be given admissions in Central Schools. gas 
and telephone connections should be pro-
vided to them. Their bank accounts should 
be transferred so that they are able to make 
use of their money. They abandoned their 
houses and come here. When we tune 
ourselves to morning news from A.I R. 01 
doordarshan. we always come across news 
about terrorism in Punjab and cases 01 
abduction and murder in Kashmir. H Jammu 
and Kashmir is an integral part of India. why 
such news are often broadcast or televised. 
My submission is thaI their children should 
be given admission and their bank accounts 

should be transferred ,they should be 
provided all such facilities. 

If Jammu and Kashmir is an integral part 
of India, Mr. Minister, I welcome your senti-
ments. The Act which IS valid upto 18 July 
1992, will be revalidated. But to do that the 
House should not be kept in dark. The State 
should bot be placed under President's Rule 
for ever and its fate should not be decided by 
a selected few. A selected numberof 5to 10 
persons should not enJoy the right of taking 
a decision to runthe affairs of a state. Please 
validate all the Acs so that further harm is not 
caused to the State. I hope the Government 
would pay attention to all my concrete sug-
gestions without making any discrimination 
on the basis of party affiliations. 

[English 1 

MR. CHAIRMAN :The time allotted for 
thiS Bill is one hour. We have already ex-
ceeded the time by fifty minutes. There are 
still about seven or eight Members to speak 
on this Bill. I propose 10 give a chance to 
each one of them. I request the Members to 
be brief. 

SHRt CHITA BASU (Barasa!): Mr. 
Chairman. Sir. I take this opportunity of bring 
ing to the notice of the Government certain 
infirmities, incoherences of conflicting sig-
nals which are the characteristics of the 
Kashmir policy of the Government of India. 

As il matter of fACt. I am inclined 10 

remark thaI thiS Government has got no 
Kashmir policy at all. What is there IS policy 
of drift. IS a policy of procrastination. IS a 
policy of drilt. IS a policy of adhocism. ThiS 
Government lacks in formulating il compre· 
henslve. well orchestrated, well integrated. 
well thought out Kashmir policy. 

SIr. I Will give only two or three ex 
amples My grouse would be proved by two 
or three Instances. Very recently the Primp 
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Minister of ourcountry Is on the record to say 
that Azadl Is not to be accepted. Azadl for 
the Kashmlri people Is not to be accepted. 
He Is also on the record to say that the 

. demand of the BJP friends forthe scrapping 
of Article 370 should also be rejected forth-
right. But, he is also on he record to say that 
the quantum of auonimyfor Kashmir may be 
taken Into consideration and naturaRy the 
question arises what Is the autonomy; what 

, degree of autonomy is being guaranteed 
today under the present Constitution of our 
country to all these States Including Jammu 
and Kashmir. Have you re-evaluate it? Does 
the Govemment want to re-avaluae It? In 
addition to that whether any special degree 
of autonomy would be offered or given to 
Jammu and Kashmir In consideration of this 
special consideration prevailing there or In 
consideration of the historical results that 
has brought Into the Constitution of our 
country the Article 370. 

Sir, the hon. Home Minister owes an 
explanation and he should explain to this 
Parliament as to the Intention of the Govem-
ment. I lay emphasis on It because these 
words come from the Prime Minister of the 
country. He says, • He Is prepared to con-
sider a quantum of autonomy In case of 
Kashmir." What does realy It mean? I take 
this opportunity to know about he Govem-

, menrs Intentibn about this. 

There Is no doubt aboutthefacthatthe 
Kashmlri problem Is not merely a problem of 
law and order. It is not the law books or 
statutes, not lis the trigger happy police or 
CRPF which can solve the Kashmlrprobiem 
which Is a national problem and solution 
should be sought from a national point of 
view and without resorting to any partisan 
approach. The Government of India's policy 
does not reflect that, of course. I continues 
of reflect a partisan approach to the problem 
and there lies the difficulty and there lies he 

major problem. 

One of the major problem Is that the 
people of Kashmlrfeelalienated ofthemaln-
stream of Indian politics. We are to accept 
that the people of Kashmir has got the 
dIsIlncItve specifics, distinctive personalities 
of their own and If we are reaDy Interested to 
bring In the people of Kashmir Into the maln-
streamof IndIanpollty, this distinctiveness Is 
to be acknowledged, recognised and that 
veryfundamental principle of India's unity In 
diversity Is to be practised In all spheres of 
life. 

Then, the question of election comes In. 
Again I see that there is dichotomy. Now, the 
Home Minister says that there should be an 

. earty election In order to see that the normal 
democIatlc process is anowed to function. 
the PrIme Minister is also on record to say 
that· ewn • there Is a little risk, we maY have 
to take I. It Is better to go in tor eiection." He· 
says, • There are risks but It Is better to take 
the risks.' . But what his other Cabinet col-
leagues say. Our communication Minister, 
Shrl Rajesh Pliot says, • At the moment 
election should not be thought of In Ka-
shmi"." He openly gave a press conference. 
He told the press that the ground reality In 
Kashmir Is much worse than In Punjab to-
day. This he said In the month of June. Now 
the Prime Minister says that there Is need for 

. eIeclions. He says there is a risk and the risk 
Is worth taking and another cabinet Minister 
says the ground reality Is not so that the 
election can be held. Then what Is the signal 
you are glving? ... ( Int9rruptlons). I hope 
that the Prime Minister prevaiis and In that 
case I ask the Home Minister to repplly that 
Is It thai the Prime Minister prevaRs and If he 
pnwaIs, are you going to fix up the dale for 
election In Jammu and Kashmir? I have got 
no objection to the holding of ele(:llon butthe 
election shouIdbefalr'andfree. Can you aay 
that the ground reality Is really for a fair and 
'rae election? So far as my assessment Is 
concerned,lOfaraa my party's aueument 
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Is concemecl, the situation Is not conducive 
fora free and fair eledion. You may havethe 
el8ctlon like you had in Punjab. You may go 
the Punjab way .. You may have some more 
Members in this House to attain majority, as 
you did In the case of Punjab. There are also 
risks. You hav8wonalltheseats. You have 
increased your strength In the House and 
you want to increase your strength by some 
more from In Jammu and Kashmir. If that is 
your eHort, you are free to go in for election 
and get It rigged, as you have done earlier 
also. A rigged election is the worst thing. 
That will bring grist to the mill of militants, the 
separatists, the secessionists. Therefore, if . . 
you feel' that you have to increase your 
number in he House, as in the case of 
Punjab, you are free to go in for election. I 
wantto know whether you have finally fixed 
up your mind to have the election and if so, 
that election will be in the Punjab way that 
you have felt recently. 

The Kashmir problem has also external 
factors. I shall nottake much of your time but 
just I want to draw the Government's atten· 
tion through you to the fact that recently the 
Organisation of Islamic Conference has 
adopted a resolution condemning all the 
massive violations of human rights. In their 
document, the organisation of Islamic Con-
ference has said that there has been mas-
sive violatiolf'by the Government of India 
and it calls for respect for human rights of 
the Kashmir! people, Including the right of 
seH-determination. Now Pakistan wants to 
intemationalise the issue. The Organisation 
of Islamic Conference has also demanded 
that the demand for seH-determination is te 
be conceded to. In this context, I simply want 
to know whether the Government of India . 
has organised some kind of propaganda to 
educate he international community about 
the Government of India's position with 
regard to Kashmir and to prove effectively 
that Kashmir is an integral part of India and 
this In not a question related to seH- determi-
nation, etc., etc. 

Lastly, I would say that there are a 
large number of prisoners in the jails In 
Jammu and Kashmir. Recently I have got 
an information to say that a scr£\8nlng 
Committee has been set up there and this 
screening Committee considered 788 cases 
and recommended the release of only 97 
prisoners. Such a vast numberof 788 cases 
was examined and only 97 prisoners have 
been found fit to be released. 

16.00 hrs, 

Does this mean that the situation has 
improved? Does this mean that a normal 
condition is prevailing' there and a demo-
cratic process can be resumed there by 
putting people inside the jails? Does the 
Government process to declare amnesty 
before declaring elections in Jammu and 
Kashmir? 

Lastly I want to mention one thing. There 
is a newspaper report that the J.K.L.F. 
wants to have a conference. Earlier they 
wanted to have it in he pakistan-occupied 
area of united Kashmir and now they have 
changed the venue to Geneva. Some Indian 
leaders are also willing to participate in that 
conference organised by J.K.L.F. founded 
by ·Amanullah Khan. What is the Govern-
ment's decision in this regard? Would the 
Government allow those Indians to go and 
participate in that conference? These are 
the few questions which I want that I should 
be replied to. 

So far as the Cill is concerned, I must 
say that it is a failure of the Government. 
Whatever the Government might say in this 
regard. These acts are to be revalidated time 
and again. I do not like to act as an irrespon-
sible Member of this House. Therelore, wHh 
all responsibility I say that you have got no 
alternative than to say 'yes' so that the laws 
cannot be invalidated. Therefore, under 
compulsion I accept it. 
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The provision which I find that even the 
scant democratic principle that is to seek the 
advice of a committee you forgJed. which is 
not going o'be elected by any House. which 
you are setting up and you say that you may 
not even consider the findings of that 
committee which you yourself are appoint-
ing.1 am sorry Mr. Home Ministerbut you can 
very well go on with whatever you liKe. This 
does not speak well of the intention of the 
Government. 

I would. therefore. again request that 
that particular aspect that if there is any Bill 
or any Act etc. to be amended. it should first 
be referred compulsori!y to that committee 
and then with the advice of that committee, 
the President should enact the law on behalf 
of Parliament. 

SHRI E AHAMED (Manjeri) : Mr. 
Chairman. Sir, when I am participating in the 
discussion on he Bill. I am speaking with 
mixed feelings. Mixed because on the one 
hand the Government, having placed in a 
situation, in a predicament to bring a piece of 
legislation like this. is invoking Article 357 
and telling how it was necessitated to bring 
such a legislation and on the other hand the 
feelings of the people of Jammu and Ka-
shmir that they have been denied their 
democratic right to exercise it for he func-
tioning of the administration there. 

I think this is the fourth or fit:h time that 
the Government is coming here before this 
House to say something about Kashmir. 
This time a piece of legislation under Article 
357 has come. 

16.03 hrs. 

[SHRI SHARAD DIGHE in the Chaiij 

It is a special kind of legislation. It has 
been necessitated by the acts of omission 

and commission of those who ruled Jammu 
and Kashmir during the Governorship of Mr. 
Jagmohan. My friend from B.J.P_ said that 
Mr. Jagmohan was liked by the people of 
Jammu and Kashmir. Perhaps. may I say. 
that this was the most abnoxious comment 
whichonewillbe able to make about the rule 
of Mr. Jagmohan. so far as Kashmir is 
concerned. 

You are now praising the acts of omis-
sion and commission of Mr. jagmohan dur-
ing his term as Governor. Even now I re-
member what had been mentioned by a 
supporting party like C.P.1. at the time of Mr. 
Jahmohan's regime in Jammu and Kashmir. 

I remember to have read a commend 
by one of the members of the CPI support-
ing the then Government of V.P. Singh that 
Jagmohan had committed crimes against 
the people of Jammu and Kashmir. It was " 
Jahmohan's action of dissolving the Legisla- ( 
tive Assembly, an autocratic act, that not 
only has brought bad name to this country. 
but also pulthe subsequent Administration 
in a very delicate and difficult position.But. 
Sir, ! would like to ask the hon. Minister of 
state for Home Affairs who brought his legis-
lation : Would he kindly just take this House 
into confidence and inform us that what was 
the political process that the Government 
has initiated there in Jammu and Kashmir? 
It is an undisputed fact that the over-whelm-
ing majority of the people of Jammu and 
Kashmir belieVE: is secularism and also iden-
tifying the democratic India. But you have 
been going in st.'ch a manner that every step 
of the part of the Government is only helping 
them to isolate !rom the rest of the country. 
When the people of India enjoy the demo-
cratic rights, the unfortunate people of jammu 
and Kashmir have been denied that right for 
long time and even this legislation which I 
admit the Government are constrained to 
bring. would not give the right signal to the 
people of Jammu and Kashmir. The people 
of Jammu and Kashmir are living in a State 
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recognised by our constitution and also are 
given the so-called special status under 
Article 370. On the one hand the people of 
Jammu and Kashmir want autonomy and 
such powers, on the other hand, we are 
constrained to bring a legislation by which 
whatever is given by the right hand has been 
taken away by the left hand. Therefore, it is 
high time for the Government 01 India to 
initiate the political process 01 negotiaion 
with the political elements in Jammu and 
Kashmirto bring them to the main stream 01 
democratic India. 

I hope the Government 01 India will bear 
in mind that Jammu and Kashmir is a state 
in the Union of India, not a mere mun icipality. 
Inthe matter 01 development, in the mailer of 
educational facilities, in the matter of social 
we Hare schemes, that part of this country is 
lagging behind. It is also he duty of the 
Government of India to make a comprehen- . 
sive development scheme for the people of 
Jammu and Kashmir and I am sure that the 
Government will realise their onerous re-
sponsibility to bring to the people of Jammu 
and Kashmir their sense 01 belonging to the 
Union of India. 

Sir, I may also just bring to the notice of 
the Minister that the provisions of this Act 
"'ave already been brought into many of the 
legislations that this House passed till now, 
as for example, the Punjab Act in 1951 and 
also some other legislations. But in all those 
legislations a time limit has been provided. 
For example, the Punjab State Legislation 
(Delegation of powers) of 1951 or even in 
the case of Patiala and East Punjab states' 
Union Legislation ( Delegation of powers) 
and Andhra state Legislation (Delegation of 
powers), Travancore-Cochin state Legisla-
i,on (Delegation of powers), the Kerala State 
Legisration (Delegation of Powers) which 
are all under the Article 357, there a time 
limit has been fixed. But, in this Bill, the time 
limit has not been fixed. Then again, in the 
Punjab Legislation, it is said with respect to 

the provision to lay the law it on the Table of 
the House within seven days of the date on 
which the Act has to be laid before the· 
House under sub section 3. But, whereas in 
this Bill, it is seen that either House of 
Parliament may, by a resolution pass within 
30 days from the date on which the Act has 
been laid before it under sub section 3. So, 
when the other legislation has provided 7 
days, this legislation provides 30 days for 
the Governmentto lay the Bill onthe Table of 
the House. I hope the Government will also 
make necessary amendment. 

Sir, once again, I urge upon the Gov-
ernmentthat this is the time forthe Govern-
ment to bring the majority of Kashmiris intb 
the mainstream of the Indian Union; it is time 
forthe Government 10 take urgent andeffec-
tive measures to redress the grievances of 
the Kashmirs and it is also time for the 
Government not to waste even a minute for 
starting or initiating the political dialogue so 
as to unable to bring Kashmir alongwith the 
rest of the country with democratic rights as 
provided under the Constitution. With these 
few words, I support this Bill. 

SHRI C. SREENIVASSAN (Dindigul): 
Mr. Chairman, Sir, I thank you very much for 
giving me this opportunity to speak on the 
Jammu and Kashmir state Legislature (Dele-
gation of powers) Bill, 1992. The Slate of 
Jammu and Kashmir is under the Presi-
dent's rule for the past few years. The Leg-
islative Assembly of the state has been 
dissolved. It is, therefore, the responsibility 
of Parliament to legislate for the slate. 
Accordingly, the present Bill is brought for-
ward for empowering the President to make 
laws for Jammu and Kashmir. The Bill also 
provides for a consultative committee of 
Members of Parliament, since there is no 
Member of Parliament from Jammu and 
Kashmir. I feel that various leaders belong-
ing to the state of Jammu and Kashmir 
shOUld be included in The Committee, so 
that genuine problems are discussed and 
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thePrealdent is advised to make Ads Wher-
aver necessary. 

SIr. I congratulate the Government for 
effectively controlling terrorism In Punjab 
and 'holding elections '" the state. .m the 
same way. the Government rl"IISt create an 
atmosphere for holding elections in Jammu 
aDd Kashmir. The terrorists in Jammu and 
KashmIr are getting assistance from Paki-
stan. There are reports that arms In three 
ships are being supplied to the L TTE. by . 
~. In this connection. we should. 
welcome the Prime Minister's tal<s with the 
Prime Minilterot Pakistan In Rio. We should 
tlY aIIthec:hannelsto stopthe supply of anns 
by Pakistan t6the terrorists in India . 

The lOufism industry is the worst af-
fected In Jarntm "Bnd Kashmir. Manypeople 
are out ~yment. The tourists have 

. stoppedcomlng to Ihe state. The young and 
the old ar81aIang to terrorism. n is therefore 
essenfl8l thatthec:entral Government should 
take some steps to tackl8 unemployment 
problems in the Vaney. When people are 
assured that the Govemment.is really and 
seriously Interested In their well-being. then 
de'finiteJy the people wiD give up terrorism 
and a right atmOsphere tor conducting the 
elections win be"created. 

In this connection, I must draw the at-
tention of the Central Govemment to the 
effective steps taken by the Tamil Nadu 
Govemment under the dynamic ·leadership 
of Puratchl Thalaivl In containing L TIe 
militans. Today,. amil Nadu is a state which 
Is fast nte;9verlng from the grips of terrorism. 
I take thi$'QppOrtunity to appealto the central 
Govem.nt to provide full amOunt of assis-
tance sought by the Tamil Nadu Govern-
ment for curbing terrorism. In this context, I 
also appeal to the Prime Minister to consti-
tute a National Terrorism Relief Fund for , 
pooling resources to fight terrorisin. 

Lastly I must warn those WhO demand 
scrapping of article ~70 of the Constitution. 
H article 370 is scrapped. the Muslims wll 
lose fabh iii our secularISm and In the indian 
eonsfltution: It is this article which is keep-
ing-Jammu and Kashmir as Integral pan ()f 
India and. therefore. It should continue. WIth 
these words. I support this BUL 

SHRI SUOHIR SAWAN (Rajapur): Sir, 
I rise to support the BiD because as Mr. Chitta 
Basu summarized, It is a fail at:co/ll)Il 
Though there are some objections from Mr. 
Bhogendra Jha that H the Bill is passed, this . 

. House would be abdicating its essential 
legislative functions those are far from truth. 
It is because there are conditions precedent. 
before delegating powers of legislation to 
any authority. that is, the legislature must 
have the control. And that mechanism is 
already Incorporated in this Bill In the form 
that the Bill will be placed in this House and 
this House can make any modHication and 
also the provision of constitution of a consul-
tative committee .has also been incorpo-/ 
rated in the Bill. . 

In the normal situation. such a type of 
Bill would be tantamount to a draconian 
measure. But we.are not talking of normal 
situation. We are talking of special circum-
stances which prevail in Jammu and Ka~ 
shmir, a state which is in the state of.siege. 
What we have done to bring the people 0( 
KaShmir out of the reign of terror? What are. 
those· courses of action which we have 
evolved to. retrieve the situation? That is of 
essence and that should worry us. 

Have we addressed ourselves to the 
causes which led to such a situation? In the 
past. we are aware a lot of money was 
pumped in Jammu and Kashmir. In fact. I 
give example of the Plan outlay of 1991. In 
jammu and Kashm.ir it was Rs. 650 crores 
whereas Kerala was given Rs.·635 crores. 
Comparatively, " you see. we. have given 
tremendous fina~lal outlay for the State. 
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But has It reached the common masses? 
That Is of essence. Overthe years, when we 
see the situation prevailing on ground, even 
today the common man has to stand in 
queue for a complete day to take a can of 
kerosine 011 to his house. Basic amenities of 
life are not available to the people of Jammu 
and Kashmir. You have to see to believe the 
abject poverty In which the common man in 
Jammu and Kashmir stay today because 
self-serving elite persons in Jammu and 
Kashmir have squandered away the all the 
fruits of development and that lies the root 
cause of the trouble. Today what are you 
dOing to resolve such a situation? 

The common man of Jammu and 
Kashmir is not communal. When I talk of 
Kashmiri Muslim or anybody, Kashmiri has 
never been communal. 

If you go into the history, you will eulo-
gise Sllri S~ath Sharma for the act of 
bravery in saving Srinagar. BIA we ignore 
that it was Brig. IJsman also who laid down 
his life for saving the particular state and for 
recapturing the lost territory. In 1965 when 
Pakistani infiltrators came into Kashmir, it 
was the KaShmiri Musl1ms who helped the 
Indian army to flush out the infiltrators. But 
we ignore this aspect while talking of the 
communal aspect 01 the problem. Today the 
situation stands communalised as it never 
was before and this is a matter of grave 
concern. 

I was there before 1987. We served for 
five years. But there was never a talk by any 
Individual on communal lines. There was 
complete communal amity. But what has 
happened after 1·987? The situation stands 
communalised. Since 1986, Since Gen. 
lia's plan of action of as establishing India, 
Pakistan .has been persistently trying to 
communalise the situation in Kashmir. Who' 
has helPed them? Pakistan has been helped 
by our friend, the Bharatiya Janata Party; 
when they raised the issue of Ramajanmab-

hoomi because, this is the one issue which 
convinced the people of Kashmir. The people 
in the remote' corners of Kashmir were In-
flamed by his idea that their Masjid is~lng 
destroyed. This particular Party has utilised 
the issue and lodged wild propaganda In 
every village, in every hamlet and that is the 
effect which has caused this situation. Today 
the situation in Kashmir stands communal· 
ised. 

We know about foreign' Intervention. 
Pakistan has been aiding and abetting the 
terrorists and launching an operation in In-
dia. There is nothing new or surprising about 
it. This is what we expect Pakistan to do. But 
what have you done to counter the role of 
Pakistan? It is not Pakistan alone. Certain 
developed countries like the USA particu-
larly talk of bilateralism in resolvi~g prob-
lems between India and Pakistan. On the 
other hand, it is instigating Pakistan. We 
cannot be ignorant of this aspect. We must 
now be cautious that certain countries talk of 
bilateralism today. But the situation would 
not remain the same tomorrow. There may 
be cause for concem where certain coun-
tries will aid and abet Pakistan and the 
terrorists In Kashmir-cause further embar-
rassment to India. 

I will justtake a summery of theGovem-
mental action which has been taken and 
which affect the Government action at the 
ground level. First is the role of the' security 
forces where the army, the BSF and the' 
CRPF are operating in Kashmir. There is 
absolutely no c.oordination between these 
forces and that is the cause of excess. The 
army, BSF and CRPF have been involved 
in cross·fire on each other on many occa-
sions. There is no command sructure which 
cal"! evolve a particular modus operandi. In 
Kashmir t<>~y, it is not a law and order 
prOblem but it is a problem of insurgency. 
History has proved that only army has been. 
capable oftackling a situation of insurgency. 
They have proved In Mizoram. They have 
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proved in Nagaland because it is the army 
which rules and which operates firmly but 
with compassion. That is where we must 
now concentrate. We are launching ani, 
terrorist operation in the valley. Which Is the 
force that must be given the primary objec-
tive and role for dOing so? We must avolve 
a unified command, a command sructure 
wherein all the forces will operate in har-
mony. 

The second most important aspect is 
the Intelligence agency. I have seen various 
amount of intelligence there, the IB, he CIB. 
the RAW and the intelligence. All ofthem are 
working at cross-purposes. Nobody has got 
the national interest or the national aim in 
view. Every particular agent at the -ground 
level wants to rush to Delhi with some 
information. He will not part with that infor-
mation at the ground level. The result is that 
by the time the information is converted into 
intelligence and that intelligence is used for 
operations by the Security Forces, it is too 
late. What happens essentially is that when 
the security Forces reach the particular 
spot, the terrorists who should have been 
apprehended are no more there and it is the 
common !"lan who is subjected to the dire 
consequences of the operation of the secu-
rityForces. That is what we referto when we 
talk of excesses which are there. 

The next point is ~out Administration. 

MR. CHAIRMAN : Please wind up 
now. Your,ime is over. 

SHRI SUDHIR SAWANT : I will take 
just a few minutes. I am summing up. 

MR. CHAIRMAN : Not a few minutes. 
Please take one minute. 

SHRI SUDHIR SAWANT : At least I 
must be able to give what are my recommen-

dations before I sum up the issue because ~ 

on the Administrative side- I have said 
already- basic facilities, basic amenities, 
basic problems faced by common men are 
totally ignored because there is no link 
between the bureaucracy and the people. 
For a simple thing like the Gas agency orfor 
getting a gas connection, in Rajouri a 
person has to pay Rs. 300 for a Gas cylinder; 
in poonch, he has to pay Rs. 350; in Ug, it Is 
not at all seen. These are some of the issues 
which the Administration must address to 
because there is no one to look after the 
grievances today. I would recommend the 
following action that should be taken. This 
first thing is that you must evolve a Unified 
command right from the sate level down to 
the District level, Tehsil level between he 
security forces- where there is interacion 
between the Intelligence agencies and the 
security forces- and the Intelligence Agen-
cies.1t is totally lacking today. There must be 
quick reaction teams that must be estab-
lished in every district to operate. It should 
have the necessary Intelfigency backing. 
There should be a total integration of intelli-
gence agencies. We should not allow prolif-
eration of intelligence agencies which are 
operating today but we must restrict them to 
the barest minimum. 

About Human Rights, excesses have 
been reported. 

MR. CHAIRMAN: This Bill is regarding 
delegation of legislative powers to the Presi-
dent. 

SHRI SUDHIR SAWANT: lamproud 
to say one thing. Whenever excesses have 
been repored, action has been taken. About 
114 cases have been brought to book; 29 
cases have been resolved and three officers 
have been cashiered and subjected to rigor-
ous imprisonment. But excesses must be 
controlled and whatever action is needed 
must be taken but with compassion. You 
must establish Village Peace Committee 
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Consultative Commitee and Advisory Com-
mittee are there at the state level. A 
Committee must be form9d at every district 
level. What I would urge here is hat we have 
to take stock of the situation which is prevail-
ing today at ground level and take perma-
nent measures because there are no short-
term answers. Only long-term measures 
can resolve that issue. We should not go in 
for premature election. That is my request. 

SHAI SYED SHAHABUDDIN (Kishan-
ganj) : Sir, Kashmir is under President"s 
Aule. Our general impression is that there 
have been many States, at different times, 
under President's Aule, this is not a novel 
situation. But .Kashmir has some very 
special features. I do not want to go at into 
it at length. But I would like to say that 
Kashmir is not even comparable to Punjab. 
So, this power that the Government pro-
poses to exercise today, which is in the 
Constitution, Which is no doubt permissible 
under the Constitution, has been exercised 
in the past but never in the case of Kashmir 
and only very sparingly otherwise such as 
in the case of Punjab. 

. So, Kashmir has a Constitution of its 
own. Kashmir's status is determined or regu-
lated by Article 370 of the Constitution. And 
even under the present spell of the Presi-
dent's rule, Kashmir has passed through 
tortuous history. Sir, the elected govern-
ment was dismissed by the Governor under 
the powers given to him in the Constitution of 
Jammu and Kashmir. And subsequently, a 
proclamation was issued under Article 356 
of the Constitution of India. Now I would like 
to raise a technical point. While Article 357 
(1) (a) does permit the delegation of legisla-
tive powers by the Parliament to the Presi-
dent in the case of a State under such 

. proclamation, we have to read that along 
with· the Appencil.l-II of the Constitution, 
Section 19, sub-Section 6, sub-sub-section 
(d) which lays down a limitation on the exer-
cise 01 the legislative powers by the Presi-
dent. There is·nfmention at all in the Bill of 

that limitation. The impression is created as 
if the power so delegated to the President 
shall be on par with the situation with respect 
to other States. That is not so. And I would 
like the hon. Minister to clarify this point 
whether while formulating the Bill he had this 
provision that I quoted. in front of him or how 
he proposed to deal with the situation. 

. In this case, the legislative power was 
first exercised by the Governor alter the 
dissolution of the Assembly, as I said, under 
Article 92 of the Constitution of the State. 
Subsequently, while the Governor was exer-
cising the power, he made two exercises 
which created or contributed to the deterio-
ration of the situation in Jammu and Ka-
shmir. The first was when he assumed the 
power of legislation under Article 249 of the 
Constitution of India, this has been chal-
lenged as the hon.Minister is aware in the 
Supreme Court and as far as I know that 
matter has not yet been decided. It is still 
pending before the Supreme Court. And the 
second was, that he abolished the State 
Assembly altogether, I amtold, without even 
consulting the Central Government. It is 
these two acts which have led to an upsurge 
of discontent in the valley. And what we are 
going to do today, whatever might be the 
compulsions that the Government is facing, 
is also sending wrong signals to the people 
of Jammu and Kashmir. In effect, while my 
friends from the Treasury Benches have 
been arguing very eloquently in favour of 
Article 370 of the constitution, in effect, this 
BnI erodes and dilutes Article 370 of the 
Constitution. Therefore,l do not see the logic 
of the exercise. I can see the political impli-
cations; I can see the political compulsions, 
I can see the constitutional criSis. But I do not 
see the logic 01 the Treasury Benches that 
on the one hand they was eloquent about 
Article 370 of the Constitution, how sacro-
sanct it is, how important it is, at the same 
time, they try to dilute and erode it. 

There is another aspect. I would like to 
draw the attention to the Objects and Pur-
poses of this Bill. ~bject and Purpose in-
deed makes a very pathetic reading. It is 
rather a lame excuse. It says that this 
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Parliament does not have the time, This 
Parliament can sit at night, If necessary,can 
sit round the clock, If necessary. Why should 
anybody say that this Partiament does not 
have the time? What was the Govemment 
doing for the lastsix months? This situation 
was to arise In July 1989. It was known. Is 
this GoVernment always sleeping and only 
w~ up at a critical moment and then faces 
us with.-a fait accotnpji, says we have 'no 
option at ali'? Is that the wty of respecting 
the dignity of the House? Is that the way 01 
running the Government, ~ . 

\ . 
This Is' what I do not understand. He it 

says:'A number of amendments to various 
State enactments made during the Gover-
nor's Rulel Again, it says "A large a number 
of enactments. "Firsst, it says a number of 
enactments and then it says a large number 
of enactments. And the hon.Minister in his 
introductory remarks did not say one word 
about how many such enactments are' 
pending,how many such enactments needed 
to be regularised. Please take us into confi-
dence. Mr.Chairman, I would like to request 
the hon.Ministerthrough you to please tell Us 
how many such enactments are pending 
which must be regularised before this 18th 01 
July and for which you are seeking this 
power. Why are you seeking power in per-
petuity while dealing with a momentary criti-
cal situation? Is that fair, Mr. Chairman? 

Therefore,l do not accept the reason as 
given In the Statement of Objects and Rea-
sons in the Bin. Sir, one more point. This 
matter was too il1lK>rtant, in my opinion, 
politiCally for I to have been formulated by 
the Government, in its own wisdom. The 
Government have been caHing the meetings 
of the politicalparties;they have been calling 
the meetings olthe leaders of the Parliamen-
la!Y groups. In this instance, I do not know 
whether any such exercise was undertaken. 
Did they or did they not consult them? Did 
they put this difficulty this crisis·impending 
c:risis-before the leaders of the political par-
ties? If Kashmir Is a national problem, then, 
at every stage, you must consult all the 

political parties; at e,!ery stage, you must 
consult aHthe political groups. And this was 
not done. I doubt, whether they even cOn-
sulted the political parties which are il1lK>r-
tant in the context of Jammu and Kashmir. I 
am to.1d that even the Jammu and Kashmir· 
National Conference was not taken into 
confidence and was not consulted. Surely, 
that is not the way of dealing with a poUtical 
problem of national dimensions. 

Sir, there is, as I said, tremendous politi-
cal implication. As Isaid, the signal that we 
are sending is, having taken overthe Execu-
tive power, exen;ising it through the Gover-
nE>r, whom we have appointed, about whose 
appointment the Kashmiris have nothing to 
say, on whose conduct the Kashmir is have 
no control whatsoever, who is like an em-
peror, who is like a Viceroy, then you are 
taking away the legislative power, also In the 
hands of the Executive. So the Central 
Executive is running the Executive of the 
Jammu and Kashmir State; the Central 
Executive is also running the State legisla-
ture; and the State Judiciary, we all know, 
simply does not exist. So all the powers 
today are concentrated. We talk of decen-
tralisation; we talk of autonomy; we talk of a 
greater measure of autonomy' for Jammu 
and Kashmir. Even the Prime Ministertalked; 
of it he spoke the other day in an inte~lbw 
.and hinted that the solution of Jammu and 
Kashmir, we have not yet seen the light at the 
end 01 the tunnel, the solution passes through 
this idea of autonomy being widened as far 
as possible, to the extent possible, ac:cept-
able to the people of India and acceptable to 
the people of the Valley. Now, H that be so, 
then you are acting just in the opposite 
direction. You speak of autonomy and giving 
greater measure of autonomy and at the 
same time, you concentrate power- first the 
Executive and then the legislative; and as I 
said, the Judiciar.y power, simply do not exist 

And, therefore, I feel that unless the 
Government is very sincere about finding a 
political solution, merely chanting mantras 
will not do; nearly saying that we want a 
political solution vIiIl not do. You wiil have to 
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create a climate 'orll And today. there I can 
188 some sllverllntng In thec;loud. T cday. In 
the Valley. fortha 'Irst lime. alter two and a 
half years, you see the beginning of a de-
bate, the beginning of a dialogue. People 
are asking each other questions. People 
have come to another watershed. another 
crossing ailcfthey are asking:is the cult of the 
gun going to get us anywhere? This doubt is 
arising In their minds. They aare disillu-
sioned with Pakistan. They are trying to grop 
'or a way and at this moment, you are send-
Ing absolutely a wrong signal-a wrong sig-
nal, at a wrong time. What could be more 
disastrous forthe country? And. at the same 
time. Mr.Chalrman. I fully realise that the 
way the precepit to which you have brought 
us. this Government has brought us-this 
ineffective Government has brought us-
leaves us with no option. And. therefore. we 
are in a very peculiar position. Mr. Chairman. 
We lamentthis erosion and dilution of Article 
370; we Ia~m this wrong signal to the 
people of KaJhtnJr: we lament the concen-
tratiOn of Ex8cOtive power and legislative 
power in the hands of the Government sitting 
In Deihl. which goes against all our declara-
1lon.s and which pnmarily. is responsible'for 
creating all the problems with regard to 
Kashmir and yet we have no options. And, 
therefore. we In this House have either the 
option of supporting you or abstaining. This 
is the tragedy olthe situation. I will not go into 
the situation of KaShmir; that is too well 
known. But atrocities go on happening 
everyday. Everyday you open the radio. you 
read the newspapers. everyday you get a 
setback. This I was told by the highest of the 
hidh in the state. by the people who are 
controlling and regulating the situation, who 
are responsible 'or the situation that you 
nlake sorneprogress and comes act of atToc-
ity,andyou8tllihrown back in time, you iose 
all the advantage you have gained and again 
you are back to square one. 

Therefore, my only plea will be, if the 
Government Is really sincere about finding a 
political solution and to ensure that we are 
not faced with this type of a crisis again, let 
theGovemrnentworkovertirne. Even if you 
do. not want us to work over time in the 

Parllament,you can bum the mid-night oil 
work over tln.a and find a solution for the 
problem of Kashmir. Set the ball rolling, 
create a political process,. encourage this 
dialogue, give the people their democratic 
liberties, sO that they can ask questions, 
difficult questions and find an answer. 

PROF .K. V. THOMAS. (Ernakulam): 
Mr.Chairman, Sir, I rise to support the Bill 
moved by the hon.Horne Minister. I con-
gratulate the hon.Minister for including a 
provision for a consultative committee of the 
MPs to. advise the Governor on Important 
matters connected with Jammu and Ka-
shmir. 

When the present Government carne to 
power a year b~, one of the serious prob-
lems the new Congress Government faced 
andthe Congress Government inherited was 
the grave crisis in Kashmir. h was the 
misrule and the compromising political stand 
taken by the National Front Government 
with BJP that dragged Kashmir to a point of 
no return. Even during the most turbulant 
history of Kashmir such a situation had 
never arisen. Today we have to face the 
divisive artd secessionist forces, which are 
gelling the support from across the borders 
and the sinister evil of commmalism within 
ttie State. We have to prove to these divisive 
forces in Kashmir as we have shown in 
Ptlnjab thafthisnation wiD not bow an inch 
before such eVil.elements. Efforts are to be 
made to bring back those who len Kashmir 
Valley due to terrorism. 

Here also I wish to bring to the attention 
of this august House that U Is the wrong 
policies 01 the National Front Government 
that forced thousands to flee from their own 
homes in Kashmir. I request the Govern-
ment of India to give adequate attention for 
the well-being of those thousands of Ka~ 
shmiris who have left their homeland and 
migrated to other parts of India. . 

A question has been asked by some (?f 
our friends on the other side as to what isthe 
Congress policy on·:Kashmir. Regarding 
governance of Kashmir and on otherPQlitical 
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matters, Congress is abreast of the sit.u-
ation. Congress plenary session at Tirupati 
we had clearly stated our policy on this 
matter. Our political resolution said "a solu-
tion to every problem facing our country is 
possible within the liberal ambit of the Con-
stitution of India and throug h the exercise of 
the fundamental principles of a federal and 
democratic polity." The time has come for 
political settlements. Political process aim-
ing at handing over the State administration 
to the duly elected representatives of the 
people of Kashmir has to start immediately. 

There is a request from the democratic 
forces in Kashmirforregional autonomy and· 
devolution of political power at district, block 

. and'panchayat levels. This will ensure a' 
sense of participation of the people 01 the 
State, promote regional and communal har-
mony and strengthen emotional unity. I 
request the Government of India to start a 
dialogue with all the democratic parties who 
have a root in Kashmir so that the destiny of 
Kashmir is decided by the people of that 
land. 

There is a continuous interference from 
Pakistan. Pakistan is continuously interfer-
ing with the intemal affairs of our country. 
During the 45 years of the existence of 
independent India, Pakistan fought three 
wars openly and now it is on a proxy war. It 
is exporting terrorism and communalism to 
India Thousands of misguided youths from 
Kashmir and Punjab are brain-washed and 
trained for sabotage activities in the several 
military camps in the border areas of Paki-
stan and sent back to create havoc in this 
country. The mind and thought of thousands 
are maligned by the continuous wave of 
communal and religious lives from Pakistan. 

Afterthe disintegration of former USSR, 
there Is a propaganda for an Islamic belt of 
nations extending from the five Muslim 
dominated Soviet States Via Turkey, Iran, 
Afganistan to Kashmir. This is a very serious 
situation which we have.to analyse. 

Recently, the Prime Minister of Paki-
stan has proclaimed:Vou-my brotheren in 
Kashmir, you too will be free soon-. We are 
a peace-loving nation; but we cannot toler-
ate the actions of our neighbour bent upon 
creating communal violence and hatred in 
this country. . . 

Before I conclude,l request the Govern-
ment to give a new thrust for the develop-
ment of Kashmir. A new thrust has to be be 
given forthe development of Kashmir. From 
the end of 1989 onwards, tourism in Kashmir 
has completely perished. Small and large 
industries have stopped functioning. There 
is widespread poverty and unemployment. 
So, now development projects are to be 
started in Kashmir. I am glad that the Gov-
ernment of India has ear-marked RS.8,OOO 
crores in the Eighth Five Vear Plan for the 
development of hydro-electric projects in 
Kashmir. My request to the Government Is 
that the development projects that are to be 
started in Kashmir should be job-oriented. 

PROF. UMMAREDDV VENKATES-
WARLU (Tenali): Mr. Chairman, Sir, the 
Govemment is coming before this House for 
the fifth time with the Jammu and Kashmir 
State Legislature (Delegation of Powers) 
Bill. . Having promulgated the President's 
rule on it sought extension on 18.7.1990, 
3.3.1991,3.9.1991 and 2.3.1992; and once 
again now, it has come before the House. 

All the five times when we have been 
discussing the situation in Kashmir, the 
Ministers the Treasury Benches have been 
telling time and again that this would be the 
last time for the extension of the President's 
rule and the Government will nQt come be-
fore this House once again with this type of 
seeking the approval. Every time, the Gov-
ernment has been putting forth a situation 
that the atmosphere is not conductive, the 
law and order situation is very bad and the 
situation for holding tl:le election is not 
ripe.This cannot be continued for long. Even 
this is going to impose a restriction by the 
provisions of Article 356 that It cannot go 
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beyond six spells. Already we are in the 
penultimate spell. This plea tantamounts to 
throttle the voice of democracy time and 
again. Since this a provision under article 
356,1 do not think, this can be extended after 
the sixth spell. A pOlitical vacuum evidently 
has been created in the Valley with the 
continued proclamation for about five times 
by extending the President's rule indefinitely 
over these 21/2 years. 

Now the people have been suffering 
continuously even to procure the daily ne-
cessities in the Valley and the life has be-
come so miserable that the people are un-
able to lead their day-to-day activities. The 
people of the Valley are now in a desperate 
mood. It is reported that they have been 
chasing even the militants in recent times 
who are resorting to arson, loot, rape, etc. 
These are some of the positive develop-
ments in Jammu and Kashmir. Even across 
the border, the militants, who are hitherto 
enjoying the patronage of Pakistan, should 
have been althecross-roads since the United 
Nations was compelled to re.treat from its 
open support to Pakistan. The expected 
support from Russia also to Pakistan did not 
come forward certainly owing to its political 
instability. These are all positive signs for 
inactivising militancy substantially in the 
Valley. Hence, the Government must come 
forward to democratically set up the Govern-
ment and govern the State. 

Delimitation committee has reportedly 
been appointed as the hon.Home Minister 
has stated on the floor of this House on 26th 
February, 1992. He has stated that the 
delimitation process has not been completed. 
Hence, there is the delay in this democratic 
process. I would like to know whether this 
delimitation process has been completed 
and what exactly is the stage of this delimi-
tation process. 

Finally, India is secular. Indian Consti-
tution is secular. The message passed on by 
our BJP friends through Ekta Yatra is not in 
the interest of the integrity of this country. It 
passed on very wrong Signals and a definite 

. land resolute message has to be passed on 

to the people of the Valley that India reaf-
firms its faith in secularism. 

Kashmir is very much an integral part of 
India. If at all there is any dialogue with 
Pakistan, it should be within the framework 
of Simla Agreement. However, since there 
is a constitutional obligation, I support the 
Bill. At the same time,l suggestthat all steps 
should be taken by the Government to initi-
ate dialogue with all the political parties in the 
Valley for democratic process, conduct of 
elections and installation of the popular 
Government at an early time without coming 
before this House for the sixth time for 
extension of this delegation of powers to the 
President. 

THE MINISTER OF STATE ON THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir, I am happy that almost fifteen 
Members of this House participated in the 
discussion though the Bill presented before 
you is precisely on a specific point on Jammu 
and Kashmir, the Acts enacted by the Gov-
ernor between January and July, 1990. 
Governor's proclamation which is in force in 
Kashmir has to be validated because the 
expiry date happensto be 18.7.92. The date 
when the President's rule was imposed in 
Jammu and Kashmirwas 18.7.90. So, natu-
rallY,two years is the period of validity oflhis 
type of legislation. I would not have come to 
this House certainly if there was an elected 
Government there at this time and I would 
not have taken the trouble of coming before 
you. Since we are not in a position, at the 
moment, to get this bill validated, there is no 
other option before the Government than 
coming before the Parliament and asking 
your support for this specific Bill. 

Sir, I can come to the points one after 
another because several points were men-
tioned in general and also in particular. "I 
enter into the general points mentioned in 
this debate, I can say that the hon.Members 
mentioned about the K.ashmir policy, what 
happened in 1947, about Maharajas acces-
sion to India and Sheikh Abdullah's reaction 
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to It, etc. «I go Into aU these points, than I do 
not think that there will be an end to my reply 
this evening and I came with the Bill for a 
different purpose. Going into Kashmir his-
tory and background may take a long time 
and I do not think that the House will permit 
me to'go into It. Bull may be permitted to say 
one thing. Whatever is the propaganda 
going on about Jammu and Kashmir outside 
and inside India, the fact is, inspite of the 
difficulties that we were able to face in meeting 
the chaUenges in Kashmir it is a proxy war 
from Pakistan- that recent reports from our 
sources as well as sources available to us 
testify that there' is a general iJT1)rovement in· 
the security scenario and the environmental 
surroundings in Kashmir Valley and in Jammu 
and Jashmir. We are happy to say this. At 
a timn, may be around four or five years 
back, when Zia-ul-H~q was t~e President of 
Pakistan, some of us know and:l think most 
of us know that they had a plan 01 action to 
see that Kashmir is taken away from India by 
any means. If my understanding and infor-
. mation is correct,this is the information which 
.. I got before I came to the Government that 
India is In a political turmoil India will get a 
weak Government; India will break away into 
pieces and weaken itseK. At such a time, 
Pakistan prepares a plan of action to get into 

, Kashmir fnd take it away from India. They 
are divldfd into four phases like sending 
emissaries abroad, ambassadors and min-
isters to various parts of countries to do 
propaganda, to cultivate support for the 
Kashmir zone of Pakistan and then see that 
all the Kashrniri people'in the Valley will tum 
against India and one day merge with P~i
stan. They were sitting In a foQl's paradise. 
Even the people of Kashmir did not know the 
plan of action envisaged by Zia~ul-Haq, for-
mer President of Pakistan. It was orches-
trated by intelligence agencies which is 
popularly known as lSI.. 

17.00 hrs. 

I am subject to correction by anybody 
outside or inside. If my information is cor-

rect, the Pakistani Intelug.,a Agency Is 
almost independent of the Government an II 
can act even without the knowledge of the 
Pakistan Government. ~ least, on the1ace 
of it, It looks like that. So, they could go 
ahead with any plan of action to see that 
Kashmir is separated from India. 

At the same time, luck"y, India Is a 
vibrant democracy. Whatever may be the 
political difference among various parties, 
they all come together at a time when the 
situation demands that India has to stand 
united. We have proved to the world that In 
this . situation, on this question of Kashmir, 
there is no division in India. Every one 
speaks the same language and every one 
shares the same sentiment that Kashmir Is 
an integral part of India, 

There was propaganda by various 
agencies such as the Asia Watch and 
Amnesty International. I am not criticising 
them. They came,out with reports against 
India, stating that there was vioIation9i human 
rights in Jammu and Kashmir. But truth was 
ambly proved by various docUments from 
our sides and many outside agencies as 
well. Recently, these intematlonal agencies 
have come to realise that those publications 
are not fully true. Maybe, they are partially 
true. That is why, even now, you may.have . 
seen messages. coming across from Lon-
don, accusing the militants who were operat-
ing in the Kashmir Valley, causing havoc in 
the Jives otthe people. They were commit-
ting all sorts of atrocities and kUling innocent 
people. Amnesty International demanded in 
public in Germany that the militants would 
have to stop this business of tyrannislng 
innocent people of India in Kashmir and , 
causing them agony. 

On one side, I do accept that there are 
allegations against our para-military forces 
and our army. They might have violated 
,human rights in certain· parts. Within our 
legal system, we are doing what all we can, 
as a Government and asa nation. Wdhinlhe 
existing legal framework, we are taking ac-
tion to bring .aft those who violated human 
rights in the country, to book. I reiterate that 
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this Govemment wlU never spare any energy 
In bringing the culprls to book. I am glad to 
say that 114 criminal cases have been 
chargedagainstvariou~para-miIIIarygl'Ollps 
who are operating in that area during the 
previous year. My friend mentioned here 
that out of those. some were dismissed from 
service and some are undergoing discipli-
nary proceedings. This shows the honesty 
of the Indian Government in tackling a diffi-
cult sltuiltlon. I do not say that every one Is 
innocent In this country. There may be 
atrocities. But the question is this. Are we 
-able to take action against those people who 
violate the principles of human values and 
human rights as such? And I say. we are able 
to take action against such people. There 
are officers In the jaiL Army officers are 
undergoing rigorous imprisonment forten or 
eleven years for violating human rights in 
Ja,..mu and Kashmir. 

So. can you accuse that this Govern-
ment Is sleeping When atrocities are being 
committ~ in that part of our country? If 
Citrocities are committed by the para-military 
forces or the army. we have got our own 
methods by which they can be punished and 
we are taking action. 

Now. we put the very same question to 
the people-Asia Watch and such other agen-
cies-who are going round in other countries 
with aU sorts of propaganda. Are they using 
the same standards and applying the same 
norms to accuse the Pakistani militants who 
are coming to India and trying to sabotage 
the peaceful life of people in Kashmir? On 
many days. shops would remain closed 
because of bandhcalls and demonstrations. 
Even a few months ago. that was the sce-
nario. Now. the people living in the valley 
have realised the fact. 

Some 6 months back I was handling 
some issue connected with Kashmir inRajya 
Sabha aocr our friends criticised us both 
inside aOd outside the House. They were 
saying that doctors are not there 10 attend 
the patien1s; women are not getting proper 
treatment because hospitals are not func-
tioning. But today there is no complaint like 

that. doctors are available; medicines are 
available. So. sce!lario In Kashmir has by 
and large lfl1>roved. and It Is lfl1>'oving every 
day. The question that is being asked now Is 
whether in view of the change in the scenario 
in Kashmir. are we prepared to hold elec-
tions ther~. I would say. yes. we have to hold 
elections there at any cost because we have 
a faith in democracy. The Election Commis-
sion. the De-limitation Commission which 
we constituted earlier In Kashmir. has not 
completed its process. In fad one of the bills. 
which we wanted to validate today Is con-
cerning that. I hope you will appreciate What 
I am saying. The Election Commission has -
to complete its work; De-limitation Commis-
sion has to do its work; the political process 
is to be completed and to start political proc-
ess all the political parties will have to sit 
together and to come to an understanding. 
Shri Saifuddin Choudhury asked. -Are you 
prepared to take the political parties into 
confidence to conduct the elections.- .We 
are prepared to take all the pOlitical parties 
into confidence. We want eleciions to be 
held in a democratic way. Time and the date 
of election will depend on the security envi-
ronment. What Is Important Is how soon can 
we improve the scenario where you and I 
can go and canvass and people can cast 
their vote freely. I want all of you to go to 
Kashmir and see how best we can achieve 
this goal. 

Let us share the responsibility. Kashmir 
is a part of India. We have to see that 
conditions are created where peaceful elec-
tions can be held. Some of the Members 
who spoke just now said that there is no 
development in Kashmir. Let me tell you. 
even this year under the 8 the Five Year Plan 
the allocation for the State of Jammu and 
Kashmir is As. 5200 crores. it is an improve-
mentonthe 7the Five Year Plan. which was 
AS.2006 crores. Compared to the 7 th Five 
year Plan, there is a substantial Increase in 
the power sector. The State Government Is 
final~ng the plans for the development of 
handicrafts, agricuHure, serlculture. bio-tech-
nology and so on. More emphasis is given 
on the employment generation programmes. 
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All these programmes are being chalked 
out. 

We have to provide employment \0 the 
Kashmiri youth. We will have to give eco-
nomic strength to the people of Kashmir. 
The tourism in Kashmir has collapsed 
completely and because of this collapse we 
have to find the ways to improve the econ-
omyof Kashmir and bring confidence in the 
minds of the people. Mere para-military 
forces are not going to solve the problem of 
Kashmir. So, one part of it is keep the mili-
tants away viz. those who are coming here 
bygettingtraining and who are attacking our 
innocent people. We have to keep it in our 
mind that this is very important. We have to 
give our thought for the development of 
Kashmir and at the same time, we have to 
normalise the security scenario. 

Coming back to the Bill which is before 
the House, on it some questions were asked. 
Frstly, Shri Dhumal asked me whether the 
Consultative Committee wi!1 meet. Yes, the 
Consultative Committee is meant for meet-
ings. I hope, this Consultative Committee 
will meet. It is because we have to start the 
political process. Ten Members of this House 
and five Members of Rajya Sabha are 
sele9ted in the normal process tor constitut-
ing a Consultative Committee, by the 
Speaker of this House and the Chairman of 
the Rajya Sabha. We will have enough 
opportunities to sit together and discuss and 
also plan legislatIOns that are going Co be 
useful for Jammu and Kashmir area. 

Secondl'l. he has also ~aisel:l a question 
'a'cl:)~\ \'I\Q ?lo'c\em concem\ng the migrant .... 
It is true that we are not happy about the 
migrants coming from Kashmir to this side 
and loitering and exposing themselves with 
difficulties. Kashmir is a beautiful State. It is 
an interesting, nice and a beautiful State. 
They will have to live there but due to the 
s~uation prevailing there. they have to leave 
that place. We understand thaI. That is why 

I 40, 000 migrants are looked after in Jammu 

and 18,000 families are looked after in Delhi. 
. Now, the emphasis of the Government or 
the intention of the Government is thatthese 
migrants must go back to Jammu and Ka-
shmir and they have to settle down there and 
not here permanently. With that end in view, 
we have to normalise things. After the elec-
tions or during the course of elections, we 
must also simultaneously try and see that 
migrants should go back. Till then, we will 
have to take the responsibility of those mi-
grants. We are providing financial support 
for families of the migrants in Jammu and 
also in Delhi. Almost one thousand hut-
ments are constructed in Jammu and 1250 
hutments are under construction in Jammu 
for the migrants. This is to help the migrants 
who are now displaced in the Kashmir 
Valley and who are here. 

SHRI SYED SHAHABUDDIN: You 
must create conditions so that they car. go 
back to the Valley and live in peace and 
dignity. Do not settle them in Jammu. 

SHRI M.M. JACOB: Mr. Shahabuddin,l 
fully agree with you. That is our intention. 
That is our effort. That should be our attempt 
also. 

[ Translation] 

SHRI DAU DAYAL JOSHI(Kota): The 
hon.Ministersaidthat the Government would 
take measures to rehabilitate the displaced 
persons in their native places. who have 
migrated to Jammu and Delhi. But people 
who were sent back to the Valley were driven 
off from the Valley and forced to return here. 
Only seven persons could return to Delhi. 
The rest were killed there ..... 

(Interruptions) 

SHRI RAM NAG INA MISHRA (Pa-
drauna): Sir, about two and half lakh people 
were driven off from the Kashmir Valley, 
They are living outside Kashmir and are on 
the road today. What the Government is 
doing lor them? What is it doing to rehabili-
tate the displaced people in their native 
places. 
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[English) 

SHRI M.M.: JACOB: I will answer the 
questions after I finish my reply. 

MR. CHAIRMAN: At this stage no inter-
ruptions. Please sit down. 

[Translation) 

SHRI RAM NAGINA MISHRA: Sec-
ondly, will the guvernment rehabilitate those 
two and a half lakh people back in Kashmir 
Valley befote conducting polls. Alongwith 
this, the people of Ladakh are also in great 
distress. They are demanding constitution 
of an Autonomous Corporation. What is the 
Government doing in this regard? 

( Interruptions) 

[English] 

MR .. CHAIRMAN: The Minister is not 
yielding. You please sit down. 

SHRI M.M. JACOB; I will answer him. 

MR. CHAIRMAN: I will not allow ques-
tions like this. Nobody should interrupt like 
this. 

SHRI M.M.JACOB: Sir, anyone, who 
came from Kashmir or Kashmir Valley to 
Delhi and got himself registered with the 
Delhi Administration here as a migrant, is 
looked after well and there are 18,000 such 
families. This is our information. If there are 
peoplo who have not informed us where they 
are living or they are living with somebody 
else, then I may not be able to know how 
many of them are here. Because-I am sorry-
we don't keep account of the people who do 
not reveal their identity or reveal any such 
information about them. In other parts of 
Jammu,40,OOO families have reached and 
they are being taken care of by the Govern-
ment .This is what I have mentioned. 

[ Translation) 

SHRI RAM NAG INA MISHRA: I would 

like to know specifically as to what steps are 
being taken by the Government to rehabili-
tate the people back in Kashmir Valley? 
Some people who are now living in Jammu· 
summer were driven off from the Valley. 
Now they are moving on roads. What steps 
the Government is going to take to rehabili-
tate them in the valley. 

[English] 

SHRI M.M.JACOB: Don't get agitated. 
As soon as it is possible for them to go back, 
Iheywill go back. (Interruptions) I mentioned 
about it very clearly thaI the intention of the 
Government is to see that the migrants go 
back to Jammu and Kashmir. Meanwhile, 
when they are here,those people who reveal 
their identity and tell us that they are mi-
grants and their names are registered, will 
be looked after by the Government: and 
when the time is conductive enough forthem 
to go back, we will allow them to go back 
comfortably; not otherwise. 

SHRI INDER JIT (Darjeeling): It is a 
repeated grouse of the migrants in Jammu 
that no central Minister has so far visited 
their camps. Is it true or not? 

SHRI M.M.JACOB: It is not true. -, 
myself visited many of the migrants camps 
here in Delhi. Shri S.8.Chavan also went to 
Jammu. Many other Ministers like Shri 
Rajesh Pilot also visHed them. Shri K. C.Lanka 
had also gone there. Many of them have 
gone. 

St\/i Mani Shankar Aiyar, in his brilliant 
speech, has laid a foundation o( the discus-
sion today; that may be the reason why we 
wenl aii the way out from lhe Bill tD all the 
scenariO of Kashmir policy and Kashmirplan. 
I am thankful to him for doing this. But he 
asked a legal issue involved in the dissolu-
tion of the Legislative Assembly of Jammu 
and Kashmir. That is before the court. 
Whetherthe solution at that time was correct 
or not is before the court of law. SO,I tlm not 
making any comment on that. The court will 
say whether it is correct or not; if it is not 
correct, the court will come uaclt and teU us 
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this Is the position. So, I do not want to dwell 
upon the legal implication of the legal issue 0' the dissolution of the Legislative Assem-
bly 0' Jammu and Kashmir. 

Many of the friends mentioned about 
Pakistan's involvement in Kashmir. Every 
one knows that Pakistan is directly involved 
through 151 in Kashmir in sending their pwn 
trained militants and training our young 
people as far as possible and send them 
back as militants. That is why we have to 
face this whole trouble. h is a proxy war; we 
are repeatedly saying that it is a proxy war; 
we are getting every information from all 
sources that it is being denied in spite <Jf the 
fact that we requested them to remove alilhe 
terrorists training camps across the border. 
So far, they have not done it or even de-
stroyed any of the terrorist training camps 
across the border. 

On the contrary, what is happening in 
Afghanistan? Mujahideens are likely to move 
in again and are dOing the scenario there. 
On a lalger scale, they are planning to come 
and create problems. But, we are also 
aware of it; and all efforts are being made to 
see tt.at no one will be allowed to come over 
here and do what they\vant. We are also 
strong enough to prevent that. 

Shri Sharad Dighe has made a brilliant 
analysis; he has answered many of the 
questions. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): An MP is talking to the Official 
Gallery. How can hedothat? (lnterruptions)~ 
It Is not a stricture. Has this act been permit-
ted here? (Interruptions) He was talking to 
the Officials Gallery with his wonderful cap 
on. 

MR. CHAIRMAN: That is nol proper 
please. Nobody should do it. 

SHRI M.M. JACOB: Shri SaHuddin 
Choudhury asked a question. I have men-

tioned one of the po in about it. 

Shri Bhogendra Jha has raised a ques-
tion as if this Bill seeks to usurp all the 
powers of the Parliament. That is a major 
question "e asked. This Bill is not usurping 
the powers of the Parliament. By this Bill 
which we are passing now the delegated 
powers are given to the President by Parlia-
ment. Parliament is delegating the powers 
to the President. 

SHRI NIRMAL KANTI CHATTERJEE: 
The President is part of Parliament. 

SHRI M.M.JACOB: Anything promul-
gated by the President will come back to 
Parliament. It will come back to both Houses 
of Parliament. And then you can pass a 
resolution recommending any amendment 
to that. And that is also a part of it. Parlia-
ment's power is supreme and it remains; we 
are not usupring the power of Parliament by 
this Bill. 

Since the time is short I am not replying 
to everybody because most of the points are 
repeated. Shri Chitta Basu, Shri Girdhari Lal 
Bhargava, Shri. E.Ahamed,Shri Srinivasan, 
and Major Sreedharan spoke. He said that 
there is no coordination between the Army 
and the para-military forces. I am sorry. I 
meant Major Sawant, I say that there is my 
coordination between the Army and the 
others. He expressed an anxiety that there 
is no coordination. There is coordination and 
the Governor is coordinating the Army and 
the para·military forces and the other agen-
cies there. There is absolutely no report of 
non-coordination and they are working per-
fectly in a well-coordinated manner. 

The last question is about the pending 
Bills. Mr. Chairman, Sir, when you were 
speaking, you wanted to know the number of 
Bills, and you mentioned two or three Bills. I 
can read out the Bills which are pending. 
There are eleven Bills pending. They are, 
the General Clauses (Amendment) Act, the 
Evidence (Amendment) Act, the Transfer of 
Proper.t.v (Amendment) Act, theJanvnu and 
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Kashmir Representation of people (Amend-
ment) Ad, the Jammu and Kashmir Repre-
sentation of People (Amendment) Act the 
.Jarntoo and Kashmir Public Safety (Amend-
ment) Act, the General Sales Tax (Amend-
ment) Act, The levy of Toll (Amendment) 
Ad,theJammuandKashmirOisturbedAreas 
(Amendment) Act. the Jammu ana Kashmir 
cancellation of Orders of Annulment of In-
struments Ad, and the Jammu and Kashmir 
Forest Conservation (Amendment) Act. 
These are the eleven Bills which are pend-
ing. 

The time is short now. Since there is no 
time for passing them, we have also said that 
as there is no time for all these Bills to be 
passed separately. 

So, I hope that the august House will 
approve the passage of this Bill and allow us 
to take it to the other House for passing. 

I thank all the Members who have spo-
ken for the cooperation. 

MR. CHAIRMAN: Shri Girdhari lal 
Bhargava, are you pressing your amend-
ment for circulation? 

[Ttanslation] 

SHRI GIRDHARI lAl BHARGAVA: 
Mr.Chairman, Sir, I withdraw my amend-
ment. 

[English) 

MR. .CHAIRMAN: Is it the pleasure of 
the House that the amendment moved by 
Shri Girdhari lal Bhargava be withdrawn? 

Amendment No.2 was,by leave, withdrawn. 

MR. CHAIRMAN: The question is: 

"Thai the Bill to confer on the Presi-
dent the powerofthe legislatul8 of 
the State of Jammu and Kashmlrto . 
make laws, be taken Into con$Id- . 
_ion: 

The motion was adopted. 

MR. CHAIRMAN: The House will now 
take up Clause by Clause consideration of 
the BilL 

MR. CHAIRMAN: The question is: 

"That Clauses 2 and 3 stand pari of 
the Bill.' 

The motion was adopted 

Clauses 2 and 3 were added to the 
Bill. 

MR. CHAIRMAN: The question Is: 

"That Clause 1 the Enacting For-
mula and the long TItle stand part of 
the Bill". 

The motion was adopted 

Clause " the Enacting Formula and 
the Long Title were added to the Bit 

SHRI M.M. JACOB: I beg to move: 

'That the Bill be passed .• 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

[Tronslation] 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Chairman, Sir, I would Ike to 
make a few submissions against this legisla-
tion. I would not take much time. 

(English] 

MR. CHAIRMAN: Please be brief. 

(Translation] 

SHRI GEORGE FERNANDES: 
Mr.Chalrman, Sir, many points have Uaady 
been discussed. But the Intentions of the 
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Government have become very clear from 
the points the hon.Minister made in defence 
of Government's action and the list he read 
out about pending Bills. Though it appears 
to be asinl>le legislation, from his approach, 
iI does not appearto be so Simple. SO,I have 
a number of objections on the rationale of 
presenting this legislation. There can be no 
more derogation of the House in 'any legisla-
tion than In the case of the present one. He 
said that since the number of legislations is 
large, there is not enough time to place the 
before the House. The responsibilities of 
Parliament are being taken very lightly. The 
Ministry of Home Affairs is now deciding 

• whetherthe House would be able to tSransact 
a business and the time it would require to 
dispose off a case. H the House does not 
have time in real sense, the Govemment 
should come forward with a proposal before 
the House first. It could have invited the 
Members· of ruling party and opposition 
parties to the Speal4!r's Chamber and dis-
cussedthematlerwiththemthere. hcannot 
be decided in the Ministry of Home Affairs 
whether the House has enough time or not? 

The House has enough time to attend to 
this matter. So please withdraw Ulis legisla· 
tion. We can sit throughout the day and the 
night. The Parliaments of many countries do 
it.and we too can do that. Parliament is not a 
new phenomenon in the world. People sit 
throughout the day and night and take food 
at intervals whenever required. The Gov-
ernment cannot decide about the timings of 
the House. Therefore, I request the august 
House to oppose this legislation on this 
point. 

Secondly, the hon.Ministertook it lightly 
when he said that Government has no inten· 
tion to by pass the House. When some 
members enquired about the formation of a 
Committee,he said it would consist of ten 
Members of this House and five from the 
other House. The decision of convening the 
meeting of the Committee would be taken by 
the Govemment. Please let me know as to 
when the meeting of the Committee would 

be convened? Will the Ministry of Home 
Affairs decide to convene the meeting of thd 
committe? This is what has been mentioned 
in this document... ...... (Interruptions) ....... . 
that is what I am saying. So, they will take a 
decision. This" is third reading stage. The 
merits and demerits of the Bill are diSCUSSed 
at this stage. this is the rule. Speeches are 
made at this stage. They say: 

[English) 

·Provided that before any such act, the 
President shall whenever he considers prac-
ticable it to do so. .....•. So it is not even 
necessary for him but only when he consid- . 
ers practicable. He may say "I do not con-
sider it practicable that I should call ten from 
here and five from there. 

[Translation) 

Mr. Chairman,Sir, Government is tak-
ing away all the rights of this House through 
this Bill. It is impossible for us to support this 
Bill. So faras the points made by the Minister 
are concerned ....... (Interruptions) 

(English] 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, This is the third reading? .... (interrup-
lions) 

SHRIGEORGE FERNANDES: Yes, this 
is exactly the third reading. Please read the 
rules. 

SHRI P.C. THOMAS: I understand that 
it is in the rules. But is it necessary? ...... . 
( Interruptions) 

MR. CHAIRMAN: At the third reading, a 
Member can oppose the Bill. 

MR. P.C. THOMAS: But is it envisaged 
that even at this stage he can go on lecturing 
and speRing out each word? This Is redun-
dan!... .. (Interruptions) 
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MR. CHAIRMAN: He should be brief. 
That Lc; all. 

[ Translation] 

SHRI GEORGE FERNANDES: 
Mr.Chairman,Sir, in his reply the hon.Minister 
clarified Government's stan~n Jammu and 
Kashmir and stated that the Government is 
going to take up massive developmental 
work in the State. I would like to know from 
him as to what amount would be spent on 
plans. Is it not a lact that the Government 
employees in Jammu and Kashmir have still 
not !:leen paid their salary? h is also not a lact 

'hat there are no funds to pay their salary. 
This has been a subject of discussion for last 
several days. Is it not the creation of the . 
Unic; inance Ministry and Union Home 
\l.in.8tI-t in which the state needs overdraft. 
Over-draft is not being paid to it. Is it not a 
fact that Jammu and Kashmir Bank has 
refused to encash the cheques of the Gov-
ernment. Such a situation has developed in 
the State. 

AN HON.Member: The cause is Shri 
J~gmohan. 

SHRI GEORGE FERNANDES: I have 
no objection if you want to add Shri Jagmo-
han's name to the causes responsible forthe 
situation. h seems to me as 1f it is a new 
conspiracy of the Central Government in 
respect of Jammu and Kashmir. "wants to 
harass the people in regard to funds 
allocation,development, fuHilment of their 
needs etc as much as it can. If the hon.Home 
Minister is refuting this charge he may please 
say as to why overdraft is being refused to 
Jammu and Kashmir Government. Why 
new situations are being created in paying 
salary to the employees. Is it not a fact that 
while efforts are being made to pass this Bill 
here. Employees are on a strike since last 
three days for not getting their salaries! 
Don't you know aU these developments? It is 
being· said that the Jammu and Kashmir 
situation has been brought under control, aU 
issueu have been resolved and now a good 
situation has been created. I accept, as Shri 

Shahabuddin has also said, that a feeling 
has gained ground among the people that 
bullet is no answer 10 this problem. Bullet is 
not 1118 solution to this problem. I will be glad 
if people have come to realise it. But as and 
when the situation starts limping back to 
normal the Government starts playing new 
tricks. I am too much distressed over it.. ..... 
( Interruptions) 

[English] 

SHRI E. AHAME D (Manjeri): This is the 
resutt of what happened duriOQ the time of 

. Shri Jaglnohan. "was YOUI", vemment 
which sent him there to dissolve the State 
Legislature. 

MR. CHAIRMAN: No interruption, 
please. 

( Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: 
Mr.Speaker,Sir, you are absolutely right. Shri 
Jagmohan was sent there in 1984. Concern 
is being expressed about raising pro-Paki-
stan slogans in the State,but who dislodged 
the elected Government in the State and 
installed Shri Ghulam Mohammed Shah as 
the Chief Minister? Was he not appointed by 
Shri Jagmohanl who sent Shri Jagmohan ? 
Who sent Shri jagmohan there? Was it not 
your Government Which appointed him? 
You people forget the history so soon. AI. 
least you should not forget so soon. 

Mr. speaker, Sir, we would like the 
government clarify two points. First, the 
Government is infringing the rights of this 
House in regard to laws which have been 
enlisled in Ihe SChedule by the hon.Minister. 
All ofthem should be discussed in the House. 
So I demand that the Bill should be wiih-
drawn. Secondly, I request you that the 
Govemment of Jammu and Kashmir should 
be provided lunds accOrding to its needs to 
meet the financial constraints caused by the 
Central Government. 
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Wllh these words I oppose this BiR. 

SHRI RAM NAil< (Bombay North): 
Mr.Speaker,Sir, I am opposing this Bill on 
two-three points. First is that our right to 
enact laws Is being withdrawn. It could be 
possible that the Budget 01 Jammu and 
Kashmir would be passed without OISCUSS-
ing the same in the House. A Blli this effect 
could also be brought forward in the House. 
So we do not want to surrender our right of 
enacting laws. It has been observed that 
such a situation was created. The Govern-
ment could be authorised in respect of 11 
BiBs. But henceforward we are not'going to 
pass any new Bin which will be brought 
forward by the Government. Now there is no 
use to raise the issue that has been dis· 
cussed here a number of times. It is about 
Shri Jagmohan. We may reterto anybody's 
name,but the past will not come back. All of 

I you know Shri Jagmohan well. It is only you 
people who had called him back and it is they 
who appointed him again. Everylhing is 
being linked with Shri Jagmohan's name. 
What I mean to say is that we are not 
preparedtosurrender any of our rights tothe 
Government 

• Secondly, I demand that reports of all 
discussions held in Committees and all 
papers received in this connection should be 
placed in the House. It would not be allowed 
i the House is kept in dark. So I demand that 
the Committee which is about to be consti-
tuIed should place aD the doCuments on the 
Table of the House which are presented to it. 
We could have discussed the BiD had it come 
before the House beforehand. Thirdly, no 
BiI should be passed without having it dis-
cussed in the House. It is against the dignity 
ollhe House and infringement of rights of the 
Parliament .. So we wiD oppose it tooth and 
nail in future also. 

We have had enough discussion on 
Shd Jagmohan. Now let us leave it aside 

.and talk 01 doing son. work. We should 
.... f«bringing~andKashmirtolhe 

mainstream. Otherwise, what is the use of 
indulging in mudslinging amongst us. Though 
we deliver speeches that Jammu and Ka-
shmir is an integral part of India, does any-
body bother abOut the present situation in 
the State? H the Government wants that the 
situation in the State shoud be set right, I 
would like that it should take all sections of 
the House into confidence in each and every 
matter. 

[English] 

Sl Inl BHOGENDRA JHA: 
Mr. Speaker.SiL ..... (Interruptions). 

Mn. CHAII1MAN: No second speech on 
the same Bill please. You have spoken 00 
the motion for the conSideration of the Bill. 

SIII1I M.M.JACOI3: Sir, we are only 
empowering the Presiuent with this power 
during the absence Qf an elected Govern-
ment there. It is not going to delegate the 
powers to the President eternally like this. 
The hon.Member knows that it is only for a 
limited purpose. These are Bills passed 1\YO 
years ago at the time of the Governor's rule. 
Now the President's rule is there .and the 
expiry date is nearing. That is the precise 
purpose forbringing it here ............ (Interrup-
tions) . 

AN IION.MEMBER: Let the expire. 

SHRI BHOGHJDRAJHA: It is fortuture 
also. 

SHRI M.M.JACOB: Naturally it will apply 
to the future also. But it will be the preroga-
tive 01 the Parliament to come back again 
and then pass any amendment which is 
required. In the light of that, I do not think 
there is any further point in our discussing at 
this point. 

Shri George Fernandes mentioned that 
lhe salary is not paid. I deny that. I am told 
thai salaries ate paid. I will check up again. 
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MR. CHAIRMAN: The question is: Birbal, Shri 

"That the Bill be passed .• 

let the lobbies be cleared-

MR. CHAIRMAN: Now the lobbies have 
been cleared. 

The question is: 

"That the Bill be passed.· 

The Lok Sabha divided: 

17.50 hrs. 

Division No.1 

Ayes 

Ahmed Shri E. 

Ahmed, Shri Kamaluddin 

Aiyar, Shri Mani Shankar 

Il.nbarasu Era, Shri 

Ashka~j, Shri A. 

Athithan, Shri R. Dhanuskodi 

Ayub Khan, Shri 

Bansal Shri Pawan Kumar 

Bhagat, Shrl Vishweshwar 

Bhakta, Shri Manoranjan 

Bhatia, Shri Raghunandun Lal 

Bho!, Dr. Krupaslndhu 

Bhonsle, Shri Tejsinghra 

Bhuria, Shri Dileep Singh 

Brar, Shir Jagmeet Singh 

Buta Singh, Shri 

Chandrakar, Shri Chandulal 

Chandrasekhar. Shrimati Mara-
gatham 

Charles, Shri A. 

Chaudhary, Shri Kamal 

Chaudhri, Shri Narain Singh 

Cgare • Shri Bapu Hari 

Chavan. Shri Prithviraj D. 

ChennHhala, Shri Ramesh 

Chinta Mohan, Dr. 

Chowdhary, Shrimati Santosh 

Dadahoor, Shri Gurchar Singh 

Dalbir Singh. Shri 

Damr, Shri Somjibhai 

Deka, Shri Probin 

Dennis, Shri N. 

Deora. Sliri Murli 

Deshmukh, Shri Anantrao 

Dev, Shri Sotmtosh Mohan 

Diwan, Shri Pawan 

Farook. Shri M.O.H. 

Fernandes, Shri Oscar 
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Gajapathi, Shri Gopi Nath 

Galib, Shri Gurcharan Singh 

Ganit, Shri Chhitubbai 

Gavlt, Shrl Manikrao Hodlya 

Gehlot, Shri Ashok 

Handique, Shri Bijoy Krishna 

Harchand Singh, 

Shri Bhupinder Singh 

InderJit Shri 

Islam, Shri Nurul 

Jaffer Sharief, Shri C.K. 

Jakhar, Shri Balram 

Jangde, Shri Khelan Ram 

Jawali, Dr. B.G. 

Jeevarathinam, Shri R. 

Jhikram, Shri Mohanlal 

Kaliapermaal, Shri P.P. 

Kamat, Shri Gurudas 

Kamble, Shri Arvind Tulshirm 

Kanithi, Dr. Viswanatham 
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Karreddula, Shrimati Kamala Kumari 

Kaul, Shrimati Sheila 

Khan, Shri Aslam Sher 
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Khursheed, Shri Salman 

Konathala, Shri ama Kishna 

Krishan Kumar, Shri S. 

Krisnaswamy, Shri M. 

Kuli, Shri Balin 

Kumaramangalam, Shri Rangarajan 

Kurien, Prof. P.J. 

Lakshmaanan, Prof. Savithri 

Mallikarjun, Shri 

Mallu, Dr. R. 

Manphool Singh, Shri 

Marbaniang, Shri Peter G. 

Mathew, Shri Pala K.M. 

Mathur, Shri Shiv Charan 

Meghe, Shri Datta 

Mirdha Shri Nathu Ram 

Muniyaappa, Shri K.H. 

Murale Oharan, Shrl K. 

Murthy, Shri M.V. Chandrashekara 

Muttemwar, Shri Vilas 

Naik, Shri G. Devaraya 

Naikar, Shri D.K. 

Netam, Shri Arvind 

Odeyar, Shri Channaiah 
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Pal, Dr. (Shrimati) Scindia, Shri Madhavrao 

Pal, Dr. Debi Prsad Shankaranand, Shri 8. 

P~lacholla, Shri V.R. Naidu Sharma, Shri Chiranji Lal 

Panigrahi, Shri Sriballav Sharma, Capt. Sat ish Kumar 

Patel, Shri Harilal Nanji Shingda, Shri 0.8. 

Palel, Shri Uttambhai Ha~ibhai Siddhartha, Shrimali O.K. Tharadevi 

. Patil, Shri Anwari Basavaraj Singh, Shri Arjun 

Patil, Shrimali Pratibha Devisingh Singh, Shri Khelsai 

PaIH, Shrimali Surya Kania Singh, Shri MotHal 

Patil, Shri Uttamra Dcorao Singh, Kumari Pushpa Devi 

Peruman, Dr. P. Vallal Singh, Shri S.B. 

Pilol, Shri Rajesh Singh Deo, Shri K.P. 

Pradhani, Shri K. Sodi, Shri Manku Ram 

Rajeswari, Shrimati Basava Solanki, Shri Surajbhana 

Ram 8abu, ~hri A.G.S. Soundaram, Dr. (Shrimatil K.S. 

Ramamurthy, Shri K. Sreenivaasan, Shri C. 

Rao, Shri J. Chokka Sridharan, Dr. Rajagopalan 

Reddy, Shri K. Vijaya Bhaskara Sukh Ram, Shri 

Reddy,m Shri M.G. Sukhbuns Kaur, Shrimati 

Reddy, Shri Y.S. Rajasckhar Sultanpuri, Shri'Krishan Dutl 

Sahi, Shrimati Krishna Sundararaj, Shri N. 

Sagma, Shri Pumo A. Suresh. SM Kodi\<.\<.uni\ 

Sanipalli, Shri Gangadhara Swamy, Shri G. Venkat 

Sayeed, Shri P. M. Thakur, Shri Mahendra Kumar Singh. 
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Das, Shri Anadi Charan 

Thomas, Shri P.C. Das, Shri Jitendra Nath 

Thorat, Shri Sandipan Bhawan Datta, Shri Amal 

Thungon, Shri P.K. Fernandes, Shri George 

Tope, Shri Ankushrao Raosaheb Giri, Shri Sudhir 

Tytler, ShriJagdish Gopalan, Shrimati Suseela 

Umrey, Shri Lacta Gupta, Shri Indrajit 

Updhyay, Shri Swarup Hossain, Shri Syed Masudal 

Verma, Kumari Vimla Jena, Shri Srikanta 

Vijayaraghavan, Shri V.S. Jha, Shri Bhogendra 

Vyas, Dr. Girija Khan, Shri Sukhendu 

Wasnik, Shri Mukul Balkrishna Kumar, Shri Nitish 

Williams, Maj. General (ReId) R.G. Mahalo, Shri Bir Singh 

Noes Malik, Shri Purna Chandra 

Ansari, Shri Murntaz Manjay Lal, Shri 

Bala, Dr. Asim Misra, Shri Salyagopal 

Barman, Shri Palas Mollah, Shri Hannan 

Barman, Shri Uddhab Mukherjee, Shrimati Geeta 

Basu, Shri Anil Mukherjee, Shri Subrata 

Bhattacharaya, Shrimati Malini Mukhopadyay, Shri Ajoy 

Chakraborty, Prof. Susanta Murmu, Shri Rup Chand 

Chandra Shekhar, Shri Pal, Shri Rupchand 

Chatterjee, Shri Nirmal Kanti Paswan, Shri Cheddi 

Choudhury, Shri Saifuddin Paswan, Shri Ram Vilas 
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Paswan, Shri Sukdeo ·Tej Narayan Singh, Shri 

Patnaik, Shri Sivaji 

Prakash, Shri Shashi 

Pramanik, Shri Radhika Ranjan 

Prasad, Shri Hari Kewal 

Rai, Shri M. Ramanna 

Ram, Shri Prem Chand 

Ray, Shri Rabi 

Raychaudhuri, Shri Sudarsan 

Roshan lal, Shri 

Roy, Shri Haradhan 

Roypradhn, Shri Amar 

Shastri, Acharya Vishwanath Das 

Singh, Shri Hari Kishore 

Singh, Shri Mohan 

Singh, Shri Ram Prasad 

Singh, Shri Ramashray Prasad 

Singh, Shri Rarnnaresh 

SUr, Shri Monoranjan 

Syed Shahabuddin. Shri 

Topdar, Shri Tarit Baran 

Tripathy, Shri Braja Kishore 

Yadav, Shri Chandra Jeet 

Yadav, Shri Sharad 

Yadav, Shri Surya Narayan 

Zainal Abedin, Shri 

MR. CHAIRMAN: Subject to correc-
tion··, the result of the division is: 

Ayes 163 

Noes 061 

The motion was adopted. 

17.52 hrs. 

DISCUSSION UNDER RULE 193 

(Development at Ayodhlya) 

[English] 

MR. CHAIRMAN: We shall now take up 
discussion under Rule 193 - Shri P .C. Tho-
mas to raise a discussion on the statement 
made by the Minister of Home Affairs in the 

•• The following MenDers also recorded their votes: 

Ayes: SlShri Palian Singh, Ghatowar, Shri N. BagaReddy, col. Rao RamSingh, Bhawani 
La! Verma. Ramsagar Bh Vijay Kumar Raju Kumari Frida T opno and Shri Rajesh Khanna . . 

Noes: Shri Somnath Chatterjee. 

"The members had pressed 'Noes'button but due to a fused lamp in photo indicator Board 
It did not appear In the Photograph. 
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House on the 13th July, 1992, regarding 
deveJopments at Ayodhya 

(InterruptionS) 

UR.CHAIRUAN:Orderplease. No other 
discussIOn in the House, please. Those who 
wantto withdraw from the House may please 
do so without making any noise. 

SHRIP.C. THOMAS (Muvattupuzha): 
Sir, the issue of Ayodhya has become the 
most disturbing issue of the time. The hon. 
Home Minister had, after about four days of 
adjournment in the House, given a state-
ment in the House yesterday. The State-
ment has clearly mentioned certain positille 
aspects. The hon. Home Minister before he 
went to Ayodhya and before he made a 
statement here, has said, according to his 
statement, that he had a talk or consultation 
with the hoo. Chief Min'ister of U.P. and in 
t~ talk itself the hon. Home Minister made 
some suggestions and he had given some 
sorts of directions to the hon. Chief Minister 
of U.P. b is revealed that the Government's 
concern overthe issue had been made known 
to the Chief Minister. The need for augmen-
tation of securityforthe Babri Masjid-Ramjan-
ilI1'lbhOomi structure, the need to suspend 
the construction and the fact that further 
construction should be made only after 
consultations with the Union Government 
these are the salient aspects which have 
been stated in the talk between the hon. 
Chief Minister and the hon. Home Minister. 
He had thereafter visited ... (Interruptions). 

MR. CHAIRMAN: Please resume your 
seats. No discussion please. 

SHRI P.C. THOMAS: Sir, the view 
expressed by the hon. Home Minister was 
matter 01 great discussion yesterday on which 
SfrIerai points of order were raised and a 
Ruling was also given. The View was that 
",.,. ,. Prima facItJ violation of the court 
orders and that some seriOUS constructiOns 

are going on violating certain orders of the 
court. Of course, it was stated that the final 
orders are awaited and it was only the view 
of the hon. Home Minister. Now, in this 
context, I may broadly narrate the history of 
the issua and also the matter which is of 
great concem forthewhole nation as well as 
to all the Members who are here in this 
House. 

(Interruptions) 

Now, this is an issue which dates back 
to a number of years. In 1949, the issue 
started with the filing of an FIR before the 
Civil Judges Court in Faizabad. There are a 
series of litigations which ensued thereafter. 
I am not going into the details of these 
litigations', but I will just go through them at 
a glance. After the first case was filed on 
23.12.1949, there was another case on 
16.1.50. Then, on 1.2.1986, there was a 
Court order with regard to the gate and it was 
stated in that order that the gate should be 
kept open and the gate shall not be locked. 
On 3.2.1986, a write petition was filed as writ 
petition 746 of 1986 before the Allahabad 
Court. All these cases were taken up to-
gether in Allahabad Court and they were 
numbered as cases 1 to 4 of 1989. On 
14.8.1989, in the High Court, there was a 
case in which an under to maintain the status 
quo until further orders and not10change the 
nature 01 the property was passed. Then, the 
order of status quo was further granted in 
another case and that order was passed on 
7.11.1989. But. the crucial order which was 
passed on 25.10.1991 was in the case 
where the acquisition was Challenged. Now, 
the Uttar Pradesh Government had decided 
to acquire the land coming to 2.7744 acres 
lying adjacent to !he disputed portion of the 
RamJanma Bhoomi-Babri Masjidconstruc-
tion and the notification came on 7.10.1991. 
On25.10.1991, the Court passedan interim 
order of status quo and the order was to this 
eff~. In fact, When the case was filed, the 
fact that the pHgrirns W8f8 to .~ on 
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30.10. 1991 to tne premisses was reported to 
the Court and It was prayed that an urgent 
order may be granteq so as to make provi-
sions for the pilgrims who come there to use 
the premises in the manner in which it was 
envisaged. So, the Court ordered that the 
State Governme_nt may· take Possession the 
notif~ land and may make arrangements 
forthe purpose notified, but no structure of 
permanent nature shall be put thereon. h 
was made very clear that only temporary 
structures for the purpose could be made on 
the property. It was also decided by the 
Court_ that taking posseSSion of the land shall 
be subject to further orders of the Court. The 
acquired land whall not be transferred or 
alienated in any manrier to any party. Now, 
there was modification to this judgement or 
interim order made on the following day in 
another case. h was pleased that the order of 
status quo was not in the term as it was 
mentioned in the order of 25-1 0-91. So in the 
order of 26-10-91, it was modified that the 
SakshiGopal Temple including its 16 rooms 
may be taken possession of but the deity has 
to be preserved. 

On 15-11·1991, the matter came up 
before the Supreme Court and the two Writ 
Petitions No. 977 and 972 of 1991 were 
taken up together. There again, the Court 
passed an interim order. taking into account 
the prior orders which were passed by the 
hon. Judges of the Allahabad High Court. 
The court very clearly said: _ 

The parties were under abligation to 
maintain status quo. It is also very clearly 
said that between the outer wall nd the main 
stucture, there are some structures. It is also 
said that these structures though fall within 
the acquired land or the structures, on which 
maintenance of status quo has been envis-
aged. 

h Is very clear from these oroers that the 
COW1s have said that the construction of any 
nature,especiallyofpennanent nature should 

, 
not be made on the acquired Janet I do not 
think, at any stage, It can be argued that the 
constructions which are now going on are 
not of a permanent nature.! do not think that 
is the case of any party at this stage. But one 
party may say that it is in no way violating the 
orders of the court. Now, ! would humbly 
plead that the position being very clear, the 
acquisition has been questioned in the court 
of law. When the acquisition has been ques-
tioned .... 

SHRI RAM KAPSE (Thane): Sir,! am on 
a point of order. My point of order Is, thatthe 
hon. Member. Shri Thomas is reading judg-

. ment after judgment. There are many que-
ries which can be made out of that. 

About permanent structure,l would like 
to know, what is the meaning of "permanent 
structure"? How does he know that it is a 
"permanent structure"? I think, he is passing 
judgement here without any basis. 

( Interruptions) 

MR. CHAIRMAN: There is no point of 
order please. 

SHRI P.C. THOMAS: I do not think the 
han. Member has meant what he has exactly 
said. 

I am not in any way against the con-
struction of the temple. I am not in anyway 
against the interests of the Ram t801)18. I 
would suggest that this is matter on which all 
of us, all Indians have to unite for the con-
struction of the Ram temple. There is abs0-
lutely nothing against it. 

18.00hrs. 

But the very question which has arisen 
is as to whether the construction should be 

. made now at the fag end of the stage when 
the case is going to be decided and before 
the case is going to be decided, is \hefe any 
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hunyto the extent of making construction, as 
a portion there is in dispute and where either 
party is on dispute? 

MR. CHAlRMAN: You may continue 
your speech next time. The House now 

stands adjourned to meet again tomorrow 
the 15th July. 1992 at 11 AM. 

18.01 hrs. 

The Lok Sabha then adjoumed till 
Eleven of the Clock on Wednesday, July 
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